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LOK SABHA

Monday, December 12, 1983|Agrahayana
21, 1905 (Saka)

The Lok Sabha met at Five past Eleven
of the Clock

[MR. SPEAKER in the Chair]

OBITUARY REFERENCE

MR. SPEAKER : 1 have to inform the
House of the sad demise of Shri Shahnawaz
Khan, who was a Member of the First,
Second, Third and Fifth Lok Sabha during
1952-67 and 1971-77 representing Meerut
constituency of Uttar Pradesh. He was
Minister in the Union Council of Ministers
for several years since 1971 and held various
important portfolios.

Earlier, he held the dual post of the
Chairman of National Seeds Corporation
Limited and Food Corporation of India
during 1968-71.

An agriculturist, Shri Shahnawaz Khan
was commissioned into the Indian Army in
1936. Later he left the army and joined the
Indian National Army under the steward-
ship of Netaji Subhash Chandra Bose and
rose to the rank of Major-General in 1945.

The trial of Shri Shahnawaz Khan aleng
with other patriots at Red Fort, Delhi, in
January 1946 caught the imagination of our
people and gave great fillip to the freedom
struggle.

' ShrilfShahnawaz Khan passed away at

Meerut on 9th December, 1983 at the age
of 69.

We deeply mourn the loss of this friend.
I am sure the House will join me in convey-
ing our condolences to the bereaved family.

The House may stand in silence fora
short while to express its sorrow.

The Members then stood in silence for a
short while.

PROF. MADHU DANDAVATE : Sir,
since you referred to Shahnawaz Khan, I
may say that he was the person who induct-
ed a lot of women in the Indian National
Army and the women are the only section
in the INA who are not getting the freedom
fighters pension. So, something should be
done about it.

SHRI KRISHNA CHANDRA HAL-
DER : We support whatever the Hon.
Member has said.

SHRI SATISH AGARWAL : Who will
not support that ?

MR. SPEAKER : It is understood.

ORAL ANSWERS TO QUESTIONS

New Rural Development Schenies from
Bihar

,*264. SHRI N.E. HORO : Will the
Minister of RURAL DEVELOPMENT be
pleased to lay a statement showing :

(a) whether Government have received
any new rural develpment schemes from
Government of Bihar for 1983-84 ;
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(b) if so, the details thereof ; and

(c) the details of the present rural deve-
lopment schemes that are now being imple-
mented in Bihar ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : (a) No, Sir.

(b) Does not arise.

(c) Major rural development schemes of

DECEMBER 12, 1983

Oral Answers 4
in Bihar are Integrated Rural Deve-
lopment Programme, National Rural

Employment Programme and Rural Land-
less Employment Guarantee Programme.
Integrated Rural Development Programme
and National Rural Employment Program-
me are under implementation in all the 587
blocks. A statement indicating progress of
implementation of these schemes during the
years 1980-83 is laid on the Table of the
House. Rural Landless Employment Gua-
rantee Programme has recently been launch-
ed and only one Project ‘Gravel Roads in
Tribal Areas’ has been received on 9.12.1983

this  Ministry under implementation for approval of Central Government.
Statement
Item/Year 1980-81 1981-82 1982-83 1983-84
(till Oct. 1983)
(A) Integrated Rural Development Programme
1. Total number of benefi-
ciaries assisted (Nos.) 252630 1276169 362354 119530
2. Total expenditure
(Rs. in lakhs) 1034.77 3133.68 3399.60 1159.31
3. Total term credit
(Rs. in lakhs) 1793.94 3611.35 6713.53 1934.75
(B) National Rural Employment Programme
1. Utilisation of funds
(Rs. in lakhs) - 2579.42 5137.65 1716.41
2. Employment generated
343.96 318.70 450.64 158.05

(Mandays in lakhs)

SHRI N.E. HORO : Sir, I had asked
for the details of the present Rural Develop-
ment schemes that are now being imple-
mented in Bihar. But the Statement which
the Minister has given, does not give a clear
picture of these schemes there. As for
example, he has given the number of bene-
ficiaries and also the total expenditure on
IRDP and NREP. 1 would like to know
from him what were the amounts allotted

for IRDP and NREP during the years 198
81, 1981-82 and 1982-83. I would also like
to know whether these amounts were com-
pletely utilised or some money was surren-
dered to the Government ?

SHRI HARINATHA MISRA : The hon.
Member has, in a single supplementary
question, covered both IRDP and NREP,
although each is a different programme from



5 Oral Answers

the other. I will try to give the reply as
briefly as possible.

So far as IRDP is concerned, although
Bihar is not placed in *“good’’ category by
the Planning Commission, it has been placed
in *“good” category as far as NREP is con-
cerned. If the hon. Member wants, and if
you permit me Sir, I can give the figures
also. .

So far as IRDP is concerned, it is true that
it has not been placed in a good category,
i.e. on all fours with the 15 other States in
the country, although IRDP has been put in
a good category in the country as a whole. If
the hon. Member wants any further elucida-
tion, I will try to give it.

SHRI N.E. HORO : My simple question
was whether the amount given was fully
utilised or not. The point is that these pro-
jects are not properly implemented ; they
are implemented tardily and clumsily. So,
I wanted to know how much money was
utilized. T only wanted to draw your atten-
tion to the fact that nation’s money was not
being utilized properly for development.

I have another supplementary. The Mini-
ster has said that a project for gravel roads
in tribal areas has been sent to the Central
Government for clearance. I would like to
know when it was sent ; and what is the
position now about implementation.

In the case of implementation of these
schemes, will the Minister agree that unless
there is people’s participation, none of the
schemes or projects can be properly imple-
mented ? Will he give instructions to the
State Government asking them to prepare a
list of non-official agencies, tribal societies
and other associations which could be in-
volved in such projects, specially those which
are being run in the rural areas ? And
about this gravel road in tribal areas, I
would like to know the details, i.e. how
much money is proposed to be spent, what
is the length of the roads covered, and what
is the area which this project will cover.

SHRI HARINATHA MISRA : To ans-
wer the last part of the second supplemen-
tary, I would say that as late as on Friday
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last, we received a single project, the only
project from the State Government, This
project consists of a number of roads to
serve the tribal population situated in the
districts of Ranchi, Gumla, Lohardaga and
Singhbhum. The project is estimated to
involve an expenditure of about Rs. 3.6
crores, and will naturally serve the tribal
population of at least four districts, if not
more. Coming to the second part of his
supplementary question, it has been always
our policy to involve voluntary organisations
and non-officials including MPs, MLAs,
particularly Gram Sabhas wherever they
exist both at the formulation stage of the
schemes as also in the implementation. But
I'must here hasten 1o add that although we
contribute 50 per cent of the expenditure
involved so far as IRDP and NREP are
concerned, the implementation part is
entirely the concern of the State Govern-
ments. All that depends upon them. I
repeat, itis our policy to involve MPs,
MLASs and voluntary organisations,

SHRIN.E. HORO : You have said it is
your intention or policy to involve non-
government agencies. How js it that you

have stopped Lutheran Worid Service work-
ing in that area ?

SHRI HARINATHA MISRA : It is not
only government’s instructions, instructions

have been issued to this effect.

SHRI BHOGENDRA JHA : On 15th
August, 1983, the Independence Day, the
Prime Minister made a declaration for em-
ployment of the weaker sections in the rural
areas. I will like to know whether the
Rural Development Ministry has received
any report for such scheme from Bihar yet ;
if not, the reasons thereof and the steps be
ing taken for that ; is the government aware
that in Bihar subsidy for the rura] section
even for boring, pumping sets, etc. has
been halved since November First ; if 50, the
reasons thereof and any remedial measures
being thought of ?

SHRI HARINATHA MISRA : The hon,
Member referred to the Prime Minister’s
declaration made from the rampart of the
Red Fort about the landless Employ-
ment Guarantee Scheme., Well, as I mention-
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ed in the reply itself and subsequently also,
only one project has been received from
Chota Nagpur. Iam also equally anxious
if not more anxious that more projects
should be received from the Government
of Bihar ; and I will be grateful to my friend
if he just persuades the local government to
send as many schemes as they can. In fact,
we are sanctioning projects for the next 15
months that is till March 1985 and the fund
at the disposal of the Rural Development
Ministry would be of the order of Rs. 85
crores under this scheme for the State of
Bihar.

siwalt Feor A qeAW WEIRA, A
5% AgT BIET §, I I wier Aifgy arfe
w0 gfg Hamaw

& oY oft & st =gt g fe o#am ag
- ara a5 1981-82 &1 1952-83 #
st wrfer WTEd T A qo Ao Fo o
& greqiia fagTe aXF F) Ar@fed ¥ a7
¥ gu FUT =97 F1 ufw F1 97T 7
s ?

it gfeams fam : & ga% qraea ¥ gaar
& gL g fF s ag & g fs i afw
IJqersy o IAFT ITAN fgIe GTFTT 7 agh
fapgr | & srEaaW AT AT AT AT FATGAT
g sirfe &7 w31 fx 85 0T Fwara &=
dedtg TwgeTafic AIEE AW ¥ AgT
wifir 3garsy il | &1 A1, 1985 O @4
o w1 200 F03 TH grAtor faswra
¥ fau Tsq G & ATHA §, 98 W@l aF
1R IEHT ITANT FT FFAT 8 |

MR, SPEAKER : Shri Tarig Anwar.

SHRI ANANTHA RAMULU MALLU :
Sir, one question.

MR. SPEAKER :
taken 20 minutes now.

This question has

SHRI ANANTHA RAMULU MALLU :
Hon. Minister has spoken-about the Gra-
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meen Udyog Scheme, etc. Members of Par-
liament have not been involved in the Selec-
tion Committees in Andhra Pradesh. I want
to know if there are any instructions of the
Government that Members of Parliament
should not be included in them.

MR. SPEAKER : This question is abo
Bihar. :

SHRI HARINATHA MISRA : Yes, the
question relates to Bihar only.

MR. SPEAKER :
Absent.

Shri Tarig Anwar.

Shri Jitendra Prasad. Absent.
Shri Brajamohan Mohanty.

Sports Promotion

*266. SHRI BRAJAMOHAN MOHA-
NTY : Will the Minister of SPORTS be
pleased to state :

(a) the steps Government have taken to
promote the sports activities in States lagging
behind national standard ; and

(b) whether any conference of the Sport’s
Ministers of the States is contemplated to
organise and to promote the sports activities
in different parts of the country ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, SPORTS AND WORKS AND
HOUSING (SHRI BUTA SINGH): {(a)
and (b). A statement is laid on the Table of
the Sabha.

Statement

Sports, being a State subject, the primary
responsibility for providing necessary infra-
structure and training facilities for maintain-
ing and improving sports standards rest
with the State Governments. However, with
a view to supplementing efforts of the State
Governments in this direction the Central
Government, within their constitutional and
financial limitations, ~are implementing a
number of schemes, as under :

(i) financial assistance is made available
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to the State Sports Councils/State Govern-
ments for setting up rural sports centres,
holding of annual coaching camps, develop-
ment of playfields, purchase “of sports equip-
ment of non-expendible nature, construction
of stadia, swimming pools, sports complexes,
etc.

(ii) 800 State level scholarships of the
value of Rs. 600/- per annum each, and
400 National level scholarships of the value
of Rs. 900/- per annum each, are awarded
through the Netaji Subhash National Insti-
tute of Sports, Patiala, every year to the
school students all over the country, talented
in sports.

(iii) 100 scholarships of the value of
Rs. 1200/- per annum are awarded through
the NSNIS, Patiala, every year to univer-
sity/college students all over the country,

talented in sports. \;a,,
(iv) Financial assistance through the
University Grants Commission and the

Association of Indian Universities for pro-
motion of sperts in Colleges and Universi-
ties, for development of play-fields, construc-
tion of Gymnasia, holding of university level
coaching camps, combined university coa-
ching camps, and inter-university tourna-
ments.

(v) holding annually of rural sports
tournaments at national level and giving
assistance to State Governments for holding
such tournaments at block, district and State

level.

(vi) holding of National Sports Festival
for women annually and giving assistance
to State Governments for holding sports
competitions for women at block, district and

state levels.

(vii) grants to National Sports Federa-
tions/Associations for holding coaching
camps, passage cost for the teams visiting
abroad, financial assistance for foreing teams
visiting India, National Championships,
salary of Assistant Secretaries, purchase of
sports equipment etc.

(viii) Arjuna Awards are given to out*
standing sportsmen and women on the basis
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of their performance every year.

(ix) Organisation of low cost games and
sports in rural areas is one of the activities
of the 194 Nehru Yuvak Kendras functioning
inthe country in various districts. Each
Nehru Yuvak Kendra is provided not only
funds but also a trained coach for its sports
activities.

2. For taking care of technical aspect of
training sports standard generally, the Netaji
Subhash National Institute of Sports, Patiala
(established by the Government of India)
takes necessary steps. It has set up two
Regional Centres, one at Calcutta and the
other at Bangalore. It has trained 5830
professional coaches in different disciplines
since its inception in 1961. Services of the
coaches are made available by the Institute
to State Governments under the National
Coaching Scheme apart from conducting its
own extensive coaching programmes. The
Institute is technically well-equipped and has
also a faculty of sports science to put the
coaching, training and selection of sportsmen
and women on a scientific basis.

3. The Government have decided to set
up a Sports Authority of India whose
activities are intended to include deyelop-
ment of sports, maintenance and utilisation
of stadia etc.

4. Inorder to provide the State Goyern-
ments and other bodies concerned with the
promotion of sports an agreed policy frame-
work in the light of which they may take
concrete steps for promotion of sports in all
its aspects the Government are considering
the adoption of a Resolution of National
Sports Policy in consultation with the State

Governments.

5. A Conference of Ministers of Sports
of State Governments and Union Territory
Administrations has been already held in
New Delhi on the 1st September, 1983.

SHRI BRAJAMOHAN MOHANTY :
Although a three-page reply has been given,
my question has not been answered. Espe-
cially the first part of my question, “the
steps Government have taken to promote the

\
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~ sports activities in States lagging behind

national standard” has not been answered.
However, this reply is an essay on the acti-
vities of the Government in the field of sports.
And the Minister has taken the trouble to
give it. The National Sports Council has
formulated the national sports policy with a
view to involye the Indian masses into
sports ; to bring the sports activity into
rural areas ; to encourage indigenous and
traditional games and to bring more and
more women into the field of sports. But
my questicn would be whether that national
policy evolved by the Indian Sports Council
has been brought to the notice of the
Government and what is the reaction of the
Government of India to it ?

SHRI BUTA SINGH : The last part of
the question is not very clear. Does the
hon. Member want to know whether the
policy has been brought to the notice of the
Government here, or the State Govern-
ments ?

SHRI BRAJAMOHAN MOHANTY :

National Sports Council is here, the Govern-
ment of India only.

SHRI BUTA SINGH : With a view to
ensurg that the Central Government and the
State Governments take up the tagk of pro-
motion of sports in the country in a well
planned and guaranteed manner the ques-
tion of evolving a national sports policy has
been receiving the attention of the All India
Sports Council and the Government of
India. The All India, Sports Council has
recently recommended a Draft Resolution
on the national sports policy. The Draft
Resolution was considered by the Consulta-
tive Committee of this House attached to
the Department of Sports, and the Draft
Resolution was approved by the Committee
and was placed for adoption before the State
Sports Ministers.

I had held a conference on the Ist of Sep-
tember, 1983 with a view to obtaining their
endorsement. The conference endorsed the
draft resolution with some minor changes
which have been incorporated in the draft
resolution. This draft resolution has since
been circulatgd to various Ministries/Depart-
ments concerned of the Government of
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India so as to obtain their ' comments.
Thereafter it will be placed before the Cabi-
net for consideration.

SHRI BRAJAMOHAN MOHANTY : As
the newspaper reports say some of the
internationally known players are now being
persuaded to play in South Africa. You
also know that these players do not behave
with a sense of discipline and national dignity
even when they are off the field. Is the
Government copsidering prescribing code of
conduct, some do’s and don’ts for the players
and enforcing them ?

SHRI BUTA SINGH : The players are
governed by their respective federations and
national associations. Each game has a set
of rules and the player has to play the game
according to the rules of the game. Iam
sure, you cannot force any discipline or any
conduct on the playegs other than through
the federations and the elected bodies at the
national level. By and large, I must say that
Indian players are rated number one so far
as conduct of the game is concerned, and we
are proud of that.

About the question of South Africa, we
have a policy that we do not allow our teams
to play against any team wnich has visited
or played against South Africa. Since the
national policy is very clear, the question of
fixing a separate code is not necessary.

MR. SPEAKER : Arms chair sportsman
Mr. Halder.

SHRI KRISHNA CHANDRA HAL-
DER : I played football and various other
games.

MR. SPEAKER : 1 am talking of the

present and not of the past.

SHRI KRISHNA CHANDRA HAL-
DER : Due to my physical inability I could
not represent your team.

The hon. ‘Minister has stated that they
have formulated a national sports policy and
that it has been sent to the sports councils.
The Minister has not answered part (a) of
the original question inspite of supplementa~
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ries by Mr. Mohanty. Our national standard
is lagging behind the world standard. For
promotion of sports, will the Government
give proper instructions to the State Govern-
ments to include sports as compulsory
curriculum in the schools ahd whether wei-
ghtage will be given at the time of promotion.
He has said that there is Netaji Subhash
National Institute of Sports at Patiala and
two other regional sports institutes have been
formed in Bangalore and Calcutta. Will
the Government form such type of sports
institutes in every State capital, particularly
those States which are lagging behind in
sports, for improvement of the sports of our
country ? Will the Government sanction
proper pension for the ex-players who repre-
sented our national teams ?

SHRI BUTA SINGH : Sir, the hon,
Member has raised three points. His first
point is that the Central Government should
issue instructions, rather directions, to the
States which are lagging behind in the
sports field. Tam sorry that under the
present set up it is not possible for the
Central Government to issue directions or
ihstructions to the States. As the hon.
Member is fully aware, sports is a State
Subject and no doubt, in my meeting with
the respective Ministers of States from all
over the country, there wasa need expres-
sed that the sports should also be included
in tha Concurrent List as was done in the
case of education. I do not know how it
was left at that time when sports was an
integral part of the education, otherwise
Iam sure, it would have been possible for
us to guide the States and assist the States
from the national level. At the moment
what we can dois we can persuade the
States to include sports in the curriculum
otherwise sports at the moment are being
managed by the various States and the
universities. Some of the States, on the
advice of the All India Sports Council and
the Ministry of Sports, have already intro-
duced sports as compulsory subject in the
school and some of them have alrecady
started sports schools, sports hostels and
sports colleges. The Governments like
Punjab, Haryana, Uttar Pradesh, Kerala
and Tamil Nadu are among those States
which have gone a big way-in establishing
sports schools and sports colleges and sports
hostels in their respective States. The
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Madhya Pradesh Government have also
fztarted a scheme involving the tribal youth
in sports activities by establishing sports
hostels in the tribal areas. I would like the
hon. Members to join me in pursuading all
the States to follow these few States which

pave given a lead to the rest of the country
in developing the sports.

The second point raised by the hon.
Member is about the National Institute
of Sports at Patiala opening its centres
and helping the States in raising the
standards of sports. I am happy to
inform the hon. House that as many
as 25 centres have been opened by the
National Institute of Sports at Patiala.
The sub-centres functioning at various points
in the country are Gauhati, Patna, Madras,
Hyderabad, Trivandrum, Jullundur, Karnal,
Delhi, Bangalore, Jaipur, Mceerut, Bhopal,
Kanpur, Nagpur, Jammu, Srinagar, Imphal,
Panaji, Agartala, Chandigarth, Cuttack,
Gangtok, Port Blair, Calcutta, Mandi and
Lakshadweep. It is our effort to see that
more and more centres under the aegis of
NIS, Patiala are operated ip the country
so as to give latest scientific techniques to
all the sportsmen in the country under the
supervision of competent coaches from NIS,
Patiala.

The last point raised by the hon. Member
was about pension. Iam afraid, there is
hardly any’such scheme. Recently we have
constituted, what is called, the Sportsman
Welfare Fund at the Centre. From this
Fund we only help those Sportsmen who are
in difficult situations and who, after retire-
ment, are finding it difficult and have some
crisis or are suffering from disabilities.
Regular pension, I am afraid, is not possible
from the Centre.

Y FagarTeran wfear ; seae Hgiey, §
frag ®war argm 5 fEar o &a §
fagorar sicd 70 & faq aga o<t wngAr
FA FI rawaFar grar g | fEer i wHe
T AT &1, STF! QAL F4 F foq faardy
FY FATIATT T76T FIF G | gHIR AN A &
F1 {99 TFTT F7 qTHIHT @r ¢ AE g

AT AT TG § | A AT AT FI W@,
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& ¥ G- A ar sRafarE §
g1 qTRIRAT w=6! g1 @Y, qg A T
a1 gf sy ag qear § e
w..-

PROF. N.G. RANGA : What
Kapil Dev ?

=it segroaw wiear :gg A AgAd
FLRE!

DR. SUBRAMANIAM SWAMY : He
is from BJP ; he knows only kabadi.

st wegaTTran wfEAn : 47 WA GST

ARG '

weq WENAW : HISA F FATAT, AAG-
AT M FTREN

DR. SUBRAMANIAM SWAMY : 1
declare no ball.

it germromer wfeat : & qre=d @ g
FTar § | & ag frdza w3 @ an fF faedy
et o faad 5 g agr wfawr Soasy
2, g% forg afs gu #1g @er fraffa 3
T 3% ar ¥ fairg o779 IFT AT T
T AF A AR IT A| FT T FAT G
aFar g |

seum wAaw - ¥ 73 72 & 5 74 ww-
fagar S ar @ g ?

SHRI BUTA SINGH : The suggestion
‘is very good. We will try how best we can
implement it.

SHRI R.P. GAEKWAD : . Unfortunately,
sports activities are considered only in the
competitive sphere and not as activities for
better health of the children. We find
appalling conditions in the field of sports
because shockingly small budgets are kept
apart for sports activities in various States.
lvwould say that looking to the physically
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well-being of the young of our country, no
thought has been given to encourage more
sports activities from the point of view of
health and it is taken only as a competitive,
activity.

SHRI BUTA SINGH : 1 fully agree with
the hon. Member that sports should be
taken as a programme for encouraging the
development of our people. It should not
be taken only as a competitive sport. Now
the competitive sports has become so intri-
cate and so costly that it is very difficult for
a developing country to have those instru-
ments or equipments and facilities which are
required for competitive sports. The use
of astro-turf, fibre glass and special tracks
have made competitive sports rather prohi-
bitive for the developing countries. I agree
with the hon. Member that we have to
depend more on cheap sports, in which we
can involve the young men and women of
our country, so that the health of the nation
improves. It is not only a question of
improvement of health, we can even achieve
real national integration through sports. I
fully endorse, the views expressed by the
hon, Member.

Completion of Syphon Across Kamala

*268. SHRI BHOGENDRA JHA : Will
the Minister of IRRIGATION be pleased to
refer to the reply given to Unstarred Ques-
tion No. 183 on 25 July, 1983 regarding
construction of Barrage and Canal at Godar

- upstream of river Kamala and lay a State-

ment showing :

(a) the latest position with regard to the

-time schedule and steps for completion of

syphon across Kamala structures over river
Balan and Bhutahi Balan, silt ejector at the
canal head and acquisition- of land west of
Kamala ;

(b) whether work has been hampered
due to non-supply of cement, delay in accor-
ding approval by the Poona institute and
other factors and if so, steps to rectify the
deficiencies ; and 1

(c) steps being taken to ensure irrigation
east of Bhutahi Balan by June, 1984, at
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east of river Kamala by June, 1985 and
west of Kamala by June, 1987 ?

THE MINISTER OF STATE OF THE
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MINISTRY. OF IRRIGATION (SHRI
RAM NIWAS MIRDHA): (a) to (c).
A Statement is laid on the Table of the
House.

Statement

(a) The time schedule for completion of the followmg works as intimated by the State

Government is as under :

(i) Syphon across River Kamala

(i) Structure across Bhutahi Balan (Super passage)

(iii) Silt Ejector at West Kosi Main Canal Head

(iv) Land acquisition West of Kamala

June 1987
June 1985
June 1984

Acquisition proceedings
under progress. Land
will become available
reachwise in stages from
March, 1984 onwards.

(b) There has been some delay in the
works due to shortfall in the supply of
cement as planned and delay in finalising
the model studies of the silt ejector at
Central Water and Power Research Station,
Pune. Regarding cement supplies, the
matter is being pursued with the Cement
Controller. The model studies and designs
of silt ejector have since been completed.

(c) With a view to ensure expeditious
and timely completion of the project the
Government of Bihar have reconstituted the
Kosi Control Board in August, 198i under
the Chief Minister of Bihar. The construction
of Western Kosi Canal is being monitored
at the State as well as the Central level
and all steps are being taken to remove the
bottlenecks.

SHRI BHOGENDRA JHA : This relates
to Unstarred question No. 183, replied on
25th July. 1 would like to know from the
hon. Minister whether after the construction
of the barrage at Balanin Nepal, and appro-
ach has been made to the Government of
Nepal for the multi-purpose project of this
very region because, due to that, the Kamla
system has become paralysed. On the 26th

August last, in reply to a half-an-hour
discussion, the Minister assured this House
that political level talks will now be held
to facilitate matters with regard to the cons-
truction of the multi-purpose projects on
Kosi, Kamla and Bhagmati. May I know
whether this has been done ?

SHRI RAM NIWAS MIRDHA : Sir,
there are a number of questions which we
are discussing with His Majesty’s Govern-
ment of Nepal. We have a Committee at
the level of the Secretaries which has been
meeting from time to time and the date for
the next meeting is ‘in the process of being
settled when all these things would be taken
up again. We also have a proposal to have
an Indo-Nepalese Joint Commission headed
by the Foreign Ministers of the respective
countries where also these problems will be
discussed. So, the problem raised by the
hon. Member as also other common issues
between the two countries are constantly
before the Government’s viewpoint and
efforts are being made to sort them out.

SHRI BHOGENDRA JHA : It is repor-
ted that the Report of the Government of
Nepal for‘ Karnali project is pending with
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the Government of India and no reply has
yet been sent though that concerns India
equally, if not more.

Sir, the statement laid on the Table of
the House states that there has been a delay
in the works due to shortfall in the cement.
With regard to the silt ejector of Western
Kosi head due to non-supply of cement, the
work has been delayed on the Western Kosi
Canal. So, I would like to know whether
it is a fact that the private sector cement
company failed to supply the cement for
the Canal though the public sector did
supply. I would like to know this from the
hon. Minister. He had mentioned that the
Kosi Control Board was reconstituted in
August 1981. Prior to that, that Board was
headed by the Chief Minister also. But for
the last 20 years it never met. I would like
to know what is the position after 1981
when it was reconstituted and whether the
Central Government, because it is monitor-
ing, is prepared to send a monitor to have
on the spot inquiry into the scheme so that
it is completed in time.

SHRI RAM NIWAS MIRDHA : Well,
Sir, the hydraulic model studies for the silt
ejector at the canal head was being examined
at the Central Water and Power Station,
Poona. It is a very complicated design,
and it did take some time to finalise such
type of designs that would be recommended.
Now, that procedure is over and the cons-
truction of this silt ejector is in progress,
we hope it would be completed some time
in June next year.

As regards the Kosi Control Board, it
was reconstituted in 1981. The Chief
Minister is the Chairman of this Board.
The last meeting was held in March 1983
and I am sure the problems that the hon.
Member has raised are very much before
the Board and they will do everything to
expedite the completion of this project which
has been, it is true, going on for a long
time.

As regards our problems with Nepal, I
would again repeat what I said, that there
are a number of issues being discussed
between the two countries and we will try
to expedite the decisions thereof.
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SHRI MADHAVRAO SCINDIA : Sir,
these talks between India and Nepal are in
the nature of a saga and they seem to have
become purely a mechanism to allow Indian
bureaucrafts to have a good time in Kath-
mandu and Nepalese bureaucrats to have a
good time in New Delhi. Nothing seems to
come out of these talks. Unless there is a
political element to it and until some people
at political levels are involved in these talks,
Ido not think anything going to come out
of it. Therefore, what the hon. Minister
has just said about the Indo-Nepalese Joint
Commission being set up at the Foreign
Ministers’ level is an excellent idea. Now,
I would like to know, rather than just make
a general and hazy sort of indication that
this is going to be set up, can you categori-
cally tell us by which time you expect to
set up this Indo-Nepalese Joint Commission
at the Foreign Ministers’ level so as to take
some political decisions in regard to these
water talks ?

SHRI RAM NIWAS MIRDHA : It was
decided by India and Nepal to set up a Joint
Commission to be headed by the respective
Foreign Ministers. The terms of reference
of the Joint Commission are being finalised
and possibly there will be special commis-
sions also which will take care of special
areas of interest between the two countries. |
can assure the hon. Member that everything
is being done to expedite the formation and
setting up of the Joint Commission.

Well, it is not correct to say that official
level Committees are just meant to have a
good time for the Nepalese officers and the
Indian officers. By the same connotation,
it can also be said that the political level
committees may also be having a good
time...

SHRI MADHAVRAO SCINDIA : That
depends on what your intentions are in
Kathmandu.

SHRI RAM NIWAS MIRDHA : Our
intentions are really serious and whatever
we will do, we will do it seriously. :

MR. SPEAKER : Mr. Scindia has got
more knowledge on Kathmandu,
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Decrease in yield of Coconut Cultivation

#270. SHRIP.K. KODIYAN : Will the
Minister of AGRICULTURE be pleased
to state :

(a) whether the yield from coconut culti-
vation has considerably decreased due: to
various factors like the rootwilt disease, lack
of irrigation etc ;

(b) whether no effective methods have
been evolved so far to combat the root-wiit
disease ;

(c) whether the disease is spreading in
Kerala and has entered the Karnuataka
region ;

(d) whether coconut growers have been
advised to cut down the diseased trees and
plant new ones ;

(e) whether coconut growers, who are
mostly small holders, are unable to meet the
expenses for such replantation ; and

(f) whether Government have any pro-
sal to tréat coconut cuitivation on par with
plantation and extend assistance to coconut
cultivators by forming a separate Commo-
dity Board ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) : (a) The
yield of coconut had been fluctuating due to
various factors such as root-wilt and other
diseases, replacement by rubber plantations
and drought,

(b) So far no curative measures are
available against the disecase. However,
scientists of the Central Plantation Crops
Research Institute have been able to develop
aset of management practices which can
considerably mitigate the adverse effects of
the disease,

(c) The disease has spread in Kerala but
so far there is no authentic report about the

prevalence of root-wilt disease in Karna-
taka £

.
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~(d) The coconut growers have been ad-
vised to replace diseased palms with heavily
seedlings.

(e) A subsidy of Rs. 75/- per uprooting
diseased patm and 509 subsidy on price-of
scedling are provided.

(f) The Government has already set up a
Coconut Development Board and it has star-
ted functioning.

SHRI P.K. KODIYAN : Mr. Speaker,
Sir, root-wilt disease has been a very serious
afilictment which has affected the coconut
cultivation in Kerala. It was first noticed
some 18 years back. Since then, it has grown
gradually and 8 out of the 12 districts in
Kerala have been very badly affected by the
disease and the northern part of the State,
i.c. Malabar area, which was comparatively
safe has now also fallen a prey to this - dis-
ease. Now, the coconut cultivation being a
very vital economic activity of the people of
Kerala—almost one-third of the population
one way or the other depends on coconut
cultivation—the root-wilt disease has become
as serious problem for them. It is unfor-
tunate that the Central Government and its
scientists in the Department of Agriculture
have not been able to find out an effective
solution to this disease.

Now, the hon. Minister has said that the
Central scientists have found out a sort of
management practices which would largely
mitigate the cffect of this disease. I want to
know from the hon. Minister :

(i) how long will they take to find out an
effective solution to this disease ?
and

(ii) . what are the set of management prac-
tices and how these management prac-
tices are being implemented in the
State of Kerala and with what kind of
help is being given to the cultivators
for this purpose 7~

SHRI ARIF MOHAMMAD KHAN : It
is very difficult for me to give specifically the
time by which scientists will be able to
devise curative measures. The scientists and
research organisations are doing their best
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and the effort is to find out some curative
measures. A set of management practices
relate to seedlings, how to bring them up,
etc. I can supply the set of these practices
to the hon. Member.

SHRI P.K. KODIYAN : In reply to the
last part of my question, the hon. Minister
has stated that the Coconut Development
Board has been set up. The purpose of my
putting the question was to see that coconut
cultivation is treated on par with other
plantation crops.. Most of the coconut oil
is used not for edible purpose but for indus-
trial purposes. But it is still being consi-
dered as a food item. It is not treated as an
industrial item. The demand for setting up a
Commodity Board on the lines of the Rub-
ber Board has been made because if such a
Board is set up, the coconut cultivators will
get all sort of help, including financial help,
from the Board, as rubber growers are getting
from the Rubber Board.

The Coconut Development Board that has
been set up has taken up only a very few
schemes. Very little assistance is being
given to coconut cultivators. Not only that.
The Board has very little finance also.
Therefore, the purpose of my asking the
question is—I do not want any change in
the name and call the Development Board a
Commodity Board—whether sufficient funds
will be made available to the Coconut Board
s0 that the Board can help coconut growers
as the Rubber Board is helping rubber
growers.

SHRI ARIF MOHAMMAD KHAN : As
1 have stated in my reply, the Coconut Deve-
lopment Board has already been set up and
funds are being provided. Some schemes
have also been sanctioned for implementa-
tion through the Coconut Development
Board, for instance, project for production
of quality coconut seedlings, project for pro-
viding financial assistance to coconut gro-
wers for removal of root-wilt diseasé, pro-
ject for establishment of highbrid seed
gardens and pilot highbrid testing centres
in Tamil Nadu, project for coconut plan-
tation on canal embankment in Orissa,
project for extension of area under coconut,
etc. The total amount comes to Rs. 1,381
lakhs and the Board’s share comes to about
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Rs. 583 lakhs.

As far as the suggestion of the hon. Mem-
ber about the Commodity Board goes, we
in the Agriculture Ministry are concerned
with increasing production. The commodity
aspect of that is looked after either by the
Commerce Ministry or by the State Govern-
ment. We will pass on this suggestion to
the State Government.

SHRI XAVIER ARAKAL : I must thank
the Government for taking up various steps
to arrest this disease. But the activities of
the Board have yet to be felt by coconut
growers. That is a fact. In the main reply,
it is stated that a subsidy of Rs. 75/- will be
given for the transplantation or destruction
of the diseased tree and also 50 per cent of
the cost of the seedling will be given. My
question relates to that aspect. With this
small amount, it is not possible for a farmer
to do anything, and the farmer will not be
attracted to this. This is spreading all over
the country. Therefore, my question is will
the Government consider to enhance Rs. 75/-
to Rs. 150/ - per plant and will give full
thought to the seedlings and other items so
that the farmers can make use of this
scheme ?

SHRI ARIF MOHAMMAD KHAN : 1
have given the details of the scheme already
sanctioned and which is being implemented
by the Coconut Development Board. The
suggestion of the Hon. Member has been
noted by me.

SHRI E. BALANANDAN : The Hon.
Minister has been saying that many schemes
suggested by the Coconut Board have been
sanctioned by the Government.

May I know from the Hon. Minister whe-
ther many of the schemes suggested by the
Coconut Board are in waiting at the doors
of the Ministry of Agriculture and they are
standing in the way of these works being
undertaken by the Coconut Board ?

Will the Hon. Minister kindly look into
the suggestions and recommendations made
by the Coconut Board and see that steps are
taken to expedite the sanction for the schemes
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sent by the Coconut Board ?

SHRI SATYASADHAN CHAKRA-
BORTY : Are you going to implement the
suggestions of the Coconut Board ?

SHRI ARIF MOHAMMAD KHAN :
Certainly. That is the purpose of setting
up the Coconut Board—to devise the schemes
and implement them.

(Interruptions)

SHRI E. BALANANDAN : The Hon.
Minister did not reply my question. That is
the difficulty. My question is many schemes
are pending at the doors of the Ministry of
Agriculture. Will the Government see that
permission will be granted for the scheme
which is already sent by the Board ?

SHRI ARIF MOHAMMAD KHAN :
No schemes are pending with the Ministry
of Agriculture. If the schemes come, some
time is taken by the authorities to examine
the schemes. But no unusual or unnecessary
delay is caused by the officials of the Mini-
stry of Agriculture. Whatever schemes
come, we examine them. That is our inten-
tion and that is our policy to implement the
schemes for the benefit of the coconut
growers.

MR. SPEAKER : I am expecting that
report on cotton from you! I am still
waiting for the report on cotton from you !

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : Your ques-
tion will be separately dealt with !

Distribution of Land to Landless Scheduled
Caste Peasants in Gujarat

*272. SHRI R.P. GAEKWAD : Will
the Minister of RURAL DEVELOPMENT

be pleased to state :

(a) whether surplus agricultural land has
been distributed to the landless Scheduled
Caste peasants in Gujarat ; and .

(b) if so, how much and the details there-
of so far ? y
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THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOP-
MENT (SHRI HARINATHA MISRA):
(a) Yes, Sir.

(b) Under the Gujarat Agricultural Land
Ceiling Act, 1960 as revised in the light of
the national guidelines, 3638 eligible mem-
bers of the Scheduled Castes have been
allotted 21135 acres of land. This is about
60 per cent of the total area distributed so
far.

SHRI R.P. GAEKWAD : It is very hear-
tening to know that our unfortunate friends
have been given this benefit. But, just allott-
ing the land is not enough.

Therefore, I would like to know from the
Hon. Minister whether the people who have
got the land have benefitted from this allot-

ment ?

Also, our agriculture needs to be more
progressive and more agricultural land
should be taken under agriculture. I would
like to know whether the distribution has
resulted in more production in our country ?

SHRI HARINATHA MISRA : [ may res-
pectfully point out that from no part of the
question, the supplementary which the Hon.
Member has put, arises. He wanted certain
factual information which I had the privi-
lege of giving.

&t qaa wa fafaar: gz sow &
% & fF gt s gfeaat e enf-
Fifgai &1 A€, afew @3 F a0 age
arga a1 dfeq st sa#r fawra JWE 9w
ST 9T |

ot gieaa et : g@% am &iw &
qe & e 3 g o

1 respectfully say that if the Hon. Member
wants any more information, and writes a
letter to me, I will get full details from the
office and give them.
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Master Plan for Delhi and Other State
Capitals

*265. SHRI TARIQ ANWAR :
SHRI JITENDRA PRASAD :

Will the Minister of WORKS AND
HOUSING be pleased to laya statement
showing :

(a) whether a draft 10 year master plan
for Delhi is proposed to be finalised by
December this year ;

{b) if so, the physical and financial tar-
gets proposed to be fixed therein ;

(c) whether similar master plans are also
proposed to be formulated for other State
capitals ; and

(d) if so, the details thereof, separately ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
(a) and (b). The Delhi Development
Authority are revising the Master Plan for
Delhi with a new Perspective covering a 20
year period i.e. from 1981 to 2001, but itis
difficult at this stage either to state the exact
date of its finalisation or to give an indica-
tion of the physical and financial targets of
the Master-Plan as it is still under process.

(¢) and (d). Urban planning isa State
subject. It will, therefore, be for State
Governments to take a view in this regard.

Research in Improvement of Productivity
of Oilseeds

*269. SHRI H.N. BAHUGUNA : Will
the Minister of AGRICULTURE be pleased
to state the efforts made by the Research and
Development Department to improve the
productivity of oilseeds ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : Research on
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oilseeds has been organised by the ICAR
under the following programme :

(1) All India Coordinated Project for the
improvement of oilseeds.

(2) AIll India Coordinated Project for the
improvement of soyabean.

(3) National Research Centre for Ground-
nut.

(4) Four advance Research centres for
intensifying research on rapeseed-
mustard, safflower and sesamum
with the support from International
Development Research Centre.

(5) Intensification of research on rape-
seed-mustard under Indo-Swedish
Collaborative Programme.

{6) Command area research programme
to develop appropriate technology to
fit in oilseeds and pulses into cropping
systems of 16 major irrigation com-
mand areas in the country.

(7) A few Adhoc research schemes on
various oilseed crops.

These projects are operated through Indian
Council of Agricultural Research Institutes,
Agricultural Universities and other research
agencies in the country. Major objectives
of these projects/programmes are to develop
suitable high yielding varieties and hybrids
of various oilseed crops together with
appropriate management technologies and
plant protection schedules with a view to
promote the productivity and production of
oilseeds in different parts of the country.

Intensive research efforts have resulted in
the development of the following varieties
and hybrids of different oilseed crops with
the yield potential shown against them :
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Crop No. of No. of Farming System
varieties hybrids Dry Irrigated
kg/ha kg/ha
(Range) (Range)
Groundnut 30 - 800-1800 2000-3500
Rapeseed-mustard 28 - 800-1400 1500-2000
Sesamum 17 - 400-800 —
Safflower 5 —_ 800-1500 upto 2000
Sunflower 4 2 800-1000 upto 2000
Soyabean 6 -_ 1000-1200 2000-3000
Linseed 11 -_— 500-1000 upto 1300
Castor 7 1 800-1000 1500-2000

Asa result of diversifying the varietal
structure, in terms of maturity period, plant
habit and adaptability, it has been possible
to fit them into double cropping and inter-
cropping systems with other major crops of
the region. As a result, area under rabi/sum-
mer cultivation of groundnut is increasing
considerably. Area under rapeseed-mustard
asa pure crop, as against a traditional
system of mixed cropping, has gone up in
the last few years. Sunflower, safflower and
soyabean are also expanding substantially in
dry farming areas as pure crop, as mixed
crop and as inter crop. Similarly techno-
logies and plant protection measures required
for maximising yields have also been deve-
loped.

In the area of transfer technology, the

ICAR have established a communication-
cum-training centre at Hyderabad to train
various levels of extension officers. In
addition, 30 extension education centres
have been established in different dry far-
ming regions of the country to help and aid
in the transfer of available technologies to
improve productivity in dry land areas.

To support developmental programmes, a
massive effort has been made under two
projects to produce breeders seed of oilseeds
and the super-elite and elite seeds of sunflo-
wer. The following quantities of breeder
seed and elite seeds have been produced in
the last 4 years and supplied "to various seed
producing agencies for further multiplica-
tion.

Year Breeder seed of oilseeds Elite (foundation)
other than sunflower seed of sunflower
in Qs. in Qs.
1980-81 844.84 600
1981-82 1373.06 714
1982-83 2161.94 849
1983-84 (proposed) 3326.20 735
Total : 7706.04 2898
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] 4 ». e
Department of Agriculture in the Ministry
of Agriculture and Cooperation, Governmfnt
of India have organised oilseed production *971. spraat et fw .
programmes through the following schemes !ﬂo '
and projects : aifwa ‘.‘“t aE‘"
(1) Intensive oilseed Development Pro- Fu7 fad "t T Fary F F FI
ek fir
(2) Extension of oilseeds to new irrigated :
EnS (F) 71 W@ qAT AOR AR A
(3) Development of sunflower. fa=r & fag s a1t gueey @;
(4) Development of Soyabean. (H) afz 31", ar ag ¥ ¥ 37eEy 3;

(5) Special Projects.

(a) Intensive Development of ground-
*. nput in Saurashtra region of
Gujarat (1982-84).

(b) Soyabean Development  in
.+ Madhya Pradesh (1981-85)

The objectives of these projects are as
follows :—

(i) National yield maximisation effort
with an optimum blend of cash and
non-cash inputs.

(ii) Greater emphasis on the development
of non-traditional oilseeds like soya-
bean and sunflower.

(iii) Increasing irrigated area under oilseed
crops.

(iv) TIncreased use of improved seeds,
fertilizers adoption of timely plant
protection measures, carrying out
demonstrations and protection against
fall in prices.

These programmes and projects are imple-
mented in collaboration with the respective
State Governments where oilseed crops are
grown. By following these strategies, a peak
level production of 121.94 lakh tonnes was
achieved during 1981-82 which was 29%
increase over the previous years production
and the same 1s expected to be incurred
further during 1983-84 and 1984-85.

() Far g@ afedsan & sreew g &)Y
Taa qr fmar g g aar 2; i

() afz gf, &t gawr faega st s g
T FaT IFI F fg=e ag & 297 F
TAAFAFE ?

fead dammm & g WA (s TW
faama faat) : (%) ¥ (9) Troegra & fa=rd
¥ fora &1s1 1-11-1983 FY BT 747 471
A BYEA F TEAT AT g1q FTAAT & qA-
€21F F21 F Az M1 § 9 1 59 feaa
YT A g oY | g7 AEIIAT H aew g
FY sqaedT £ g0 fmga a1 a3 2 faar
T a1 AT TW FIW FO faA aw zw@
qUTET T AT AE T@T w47 47 | gy,
Iqaey w1 gears § srifos fa=ré 1 aamg
T@T AT 4T | 9 JOTAT FT 17-11-1983
& g = fwar war av | g9 A W, fedy
TFHIT FY AIF-TZATH FLATAT ST FIHIL
F grrrfasre # g 21

A€ gaw HeE 1 arSE w
|33 qATAn

*273. st afg ax &7 : 301 @7 wR

. A% AT X FIT FT (%
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(%) ®a ad 198 5 Frareaiedia gav a%
aifga fwar aar §; s

(@) afz g, &t gar aq A qard & fag

fae® wareg auf & 3w & sratfeaa F¥ v
@Y AZE 73T F7E K A1SAAT Y GG TATH
& forQ gTHTT g1 AT 39 FIH II(C AT
wE?

dadta w1d, @ qar frato site smam
Wt (st @z fag) : (%) o, &t

(@) aTwrT 7 2w & fafae gar sdwai
¥ wrafraa QAT TATH, IFT qHET FA
qqr 378 qq1¢ F foa¥ Fge gaw Feal
Y AIAT F1 ggg qarr s mfea §, &
fog qgér & sra<isdty gar aq 0% OF -
#1337 w71 757 F faar

giw fasm

*274. siwat sy fag : #ar o A=t
ag FATA FT FITF4A F ¢

(%) SeqreFaraw 1982 &R AT &1F
g FABT F AL F U FA F fan
grew fare g St wrawa (vEaT SHTw) F
oq a% Suaed afeonral 1 qeAiFT F
2 fa dx #1 737 a1 & @R

(@) Fegas st FaT & ?

gfw dawm § wen @ («t anfew
wgenz @) : (F) X (@) SearaFar ag
1982 Tur A% 20 A FEAFA F A&
# qu A & frere & ge fFy @ wr-
F Frawa (wrwa o) F v
¥ garga ¥ fag g @z o faeafafes
SIFETE HY AE § i —

(1) F Tz o iy qar agwifar
fawr § saga &« eafra frar
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T g1 A JT ST A A
aifas/Aarfas  gafs foid s
FETE |

(2) #=7 wax e Ffy s agafar
farsm & afess sfawifeat w1
afasifeai & &1 & qzarfag frar
T}, S 9§ emafed feg W
TSAY T R FW F awa 20 A
FEAFA A &1 5 Fiy gadt 73¥ q9r
Ffy SeareT F aq Ageaqw Fd-
FA1 F1 gafy F aErar F@ § 6K
aeHTT F1 feaie gega #39 §)

(3) ¥z & Ffr sz azwifar fam &1
grafrgd qFAIEr qaTT, TS ¥
grea g% fearet & smaeaT g@F
qEaTE § Ia7 gFe H g8 gafq Ay
THYEAT F £ 1

(4) gag-wm7 a2 vdg/EAT d5F
Fraifaa £ st &, faast sy
awwtd, Ffy dmfasi qar eew
grafrad @rsal & quad ¥ I8
Fraeg ¥ g3 gufa 41 gRears) F
SITF THIEAT FY AT 1

(5) mmg®Iz (20 A FrdwA) WX
HEAFTAT H, AT qEANT ¥ 0F
gaTT 8, ot grafrag fafaeT g
i /fart & greq g€ featel qar
ST g § Ag w1 g fearet
F ATEIT 9T 20T FEFA FT
TR FI@T 2 |

2. FANT G AT A 7 97 20
T FEAFA F7 (0G0 FQ, qriEwT qur
gagT & F fog wsy, sam, faar qqr
gz @A 92 sea-fawrit afafaar afsa
#r 8 1 ¥ wiufaat ang-aaa 93 ot do5

Lacig g
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g & forg & s areht snfaw agra
Wafs

*275. it avqenfga qedw
=it TEtex awt

FT @ AR awfw gf w9t ag aqm
g Fa fa

(%) 7 3¢ & faq & 91 st anfas
agraar @ ufn § 717 fadim ag & =
gfg fedr ar &1 stra ;

(@) afz g, @ feat afg A I
qrEar g; 3%

(w) afe fwa strdr & sar Freor § 2

g At Amfiw qfa darem & T

ot (sft wrrEa v aena)  (F) S g

(@) &tz () geraar wid 931 g9 &
Freo, s  fF = fadha ad & &tua
¥g #) IuwEAr Aagar ¥ g afw
gfg gri | qanfy, afg &1 wan &1 g
fat & gor mifeqal, ager &1 ara # T
areafa® 3217 anfz A& faazor gadeg g
F a1 &Y FIAAT AT FFAT |

Concept Evolved by IARI for Utilisation
of Irrigation Potential in Command
Area of Canal

*276. SHRI MADHAVP.AO SCINDIA :
SHRI B.V. DESAI :

Will the Minister of IRRIGATION be
pleased to state :

(a) whether Government are aware of the
fact that the Water Technology Centre
(W.T.C.) of the Indian Agricultural Research
Institute (IARI) has evolved a new concept
for the utilisation of irrigation potential in
the command area of the canal to ensure
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proper distribution of irrigation water to the
farmers ;

(b) if so, whether Government have taken
or propose to take steps to implement that
concept ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA): (a) to (c).
On the basis of a case study of Mahi Right
Bank Canal Command Area, Gujarat, Water
Technology Centre of the Indian Agricul-
tural Research Institute, has formulated a
number of recommendations for increasing
irrigation efficiency. These recommenda-
tions have covered the action to be taken
for structural improvements to an irrigation
distribution system as also for the adoption
of water management practices, which could
lead to optimum production from irrigated
land. Tt has been emphasised that irrigation
system, planning and management should
be treated as a multi-disciplinary programme.
The recommendations formulated by the
Water Technology Centre are not so much
the evolution of any new concept, as the
reiteration of requirements all along regarded
as the necessary elements of a well managed
irrigation system. The multi-disciplinary
nature of irrigation management has already
Leen recognised by Government in the
concept of the Command Area Development
Programme, which has been in operation
since 1974-75 as a Centrally Sponsored
Scheme.

Inchampalli Irrigation Project

*277. SHRI G. BHOOPATHY : Will
the Minister of IRRIGATION be pleased to
state :

(a) whether any survey has been made
in respect of Inchampalli Irrigation-cum-
Hydro Electric Project in Mahadevpur in
Karim Nagar District of Andhra Pradesh ;

(b) if so, what are the details ;
(c) whether Central Government want to

take up the construction of the said project ;
and
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(d) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) and (b).
Inchampalli multipurpose project is proposed
to be taken up as a joint venture by the
States of Maharashtra, Madhya Pradesh and
Andhra Pradesh. The Government of
Andhra Pradesh submitted a preliminary
report of the project in May, 1980. For
preparation of the detailed project report,
necessary detailed surveys, investigation and
studies have been taken up by the States of
Maharashtra, Madhya Pradesh and Andhra
Pradesh. The Centre is not aware of any
specific surveys or studies completed so far
by the concerned State Governments, since
the report of the joint project is not yet
furnished by any of the States.

(c) and (d). Irrigation is a State subject
and irrigation projects are taken up for
execution by the State Governments. The
project has not been included in the Sixth
Plan of the concerned States.

Decline in Milk Powder Production

*278. SHRI MOTIBHAI R. CHAU-
DHARI :
SHRIMATI PRAMILA DAN-
DAVATE :

Will the Minister of AGRICULTURE be
pleased to lay a statement showing :

(a) whether it is a fact that India’s own
milk powder production has been declining
since the implementation of Operation
Flood ;

(b) if so, what was the production in 1970
and what was the production at the end of
October, 1983 ;

(c) what was the import of milk powder
in 1962-63, 1972-73 and 1982-83 ; and

(d) what percentage of imported milk
powder accounted for the total milk produc-
tion before and after 1970 ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
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YOGENDRA MAKWANA) : (a) and (b).
No, Sir. The indigenous production of milk
powder has increased from about 6700 metric
tonnes in 1970 to about 35000 metric tonnes in
1982.

(c) The import of skim milk powder
during 1962-63, 1972-73 and 1982-83 is as
under :

Year Quantity in tonnes
1962-63 42,060.00
1972-73 39,587.56
1982-83 ¢ 37,572.528*

*(Quantity imported by the Indian Dairy
Corporation under Operation Flood II)

(d). The percentage of imported skim
milk powder to the total milk production
during 1969-70 and 1979-80 was 0.90% and
0.80% respectively. The average total solids
of mulk has been assumed at 13.5% while
that of skim milk powder 96%.

SEIIEIE R

*279. =it +itw fag
=it AANGT W G

Fa1 &g &Y amfw g Wit g aam
FY F1 F 7

(%) #ar @@L A gw arare § fa
&g <1 & qeq 1 Sgon i 4t ;

(@) afz gi,drag qe7 a1 § AR FAT
H1T 38 7o ax At § 3= 0§ ; oK

(w) afz 7€}, At g@ d4g F geH A
sfafsar gar g ?

T sk amfew g wawa & e
it (= W wswE) ¢ S, A
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FTHTT Faw A F afas wrea faar
s afes wi@ gza Jdr qew A
sy FIY § T 7 5 waa fasfr @
Fer &, fomwr fgmra qfa sz wiv &
arar-wiFaal g aarar sar g

(&) &z () w7 &) 7 35 |

Setting up of Landuse Boards in States
and Central Landuse Commission

*280. DR. A.U. AZMI: Will the
Minister of AGRICULTURE be pleased to
lay a statement showing :

(a) whether Landuse Boards in the States
and Central Landuse Commission were to
be set up during the Sixth Plan in order to
enable the farmers to optimise their income
from small holdings, to give advice on
landuse planning, and to bring about desired
improvements in land and water 'nage-
ment ;

(b) if so, have these Boards and Commi-
ssion been set up and what have been the
achievements thereof ; and

(c) the details of the Boards and Commi-
ssion ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) to (c).
The Union Government addressed the
States and Union Territories in 1974 for
constituting State Land Use Board under
the Chairmanship of Chief Minister with
a view to keep continuous watch on the
land management problems and to ensure
that these problems receive adequate atten-
tion. As a result, all the States and six
Union Territories have -established State
Land Use Board or some alternative body.
The State Land Use Boards are expected to
address themselves to the issue of optimising
land uses according to the capability and
socio-economic needs, adopt effective
measures to protect good agricultural lands
and provide directions for appropriate
measures and review legislative and policy
issues. All these aspects are aimed at
improving the productivity of land and
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socio-economic conditions of the farming
community.

Summary details about the Boards and
other related Committees, their activities
and achievements, are laid on the Table of
the Sabha (Placed in Library. See No.
LT-7245/83).

A two-tier body, namely, National Land
Board and National Land Resources Con-
servation and Development Commission
has been set up in February, 1983. The
composition as well as role and functions of
the National Board and the Commission
are given in the Resolution No. 28-2/80-
SC(T), dated the 26th February, 1983, a
copy of which is laid on the Table of the
Sabha.

(Placed in Library. See No. LT-7245/83).

The National Board and the Commission
have been fully constituted by obtaining the
nominations from the States and Union
Territories and other non-official members.

Inclusion of Legal Advisers for the Post
of Additional Secretary in .C.A.R.

*281. SHRI MANGAL RAM PREMI :
Will the Minister of AGRICULTURE be

pleased to state :

(a) whether Legal Advisers have been
included as eligible candidates for the post
of Additional Secretary by Indian Council
of Agricultural Research by amending the
recruitment rules in September, 1983 ;

(b) what are the instructions issued by
the Department of Personnel, Ministry of

. Home Affairs in this regard ;

(c) whether instructions issued by the
Department of Personnel, Ministry of Home
Affairs were taken into account by the
Governing Body at the time of amending the
rules ; and

(d) the action Government propose to
take for any irregularity involved in the
matter ? %

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir.
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(b) In April, 1978 when the recruitment
rules for the post of Additional Secretary,
were yet to be framed, the present Legal
Adviser, Indian Council of Agricultural
Research represented that he might also be
considered for promotion as Additional
Secretary, ICAR along with the Under
Secretaries of the Council. The Department
of Personnel and Administrative Reforms
then advised that it would not in order to
appoint the Legal Adviser to the post of
Additional Secretary in the ICAR, as the
duties of the Legal Adviser and of the Under
Secretary are quite different and the former
is not in the line of Promotion.

(c) The recruitment rules for any post
in the ICAR are amended with the concur-
rence of the Chairman, Agricultural Scien-
tists Recruitment Board and the approval
of the Governing Body of the ICAR. The
recommendations of the Governing Body
are implemented with the approval of the
President of ICAR Society. The same
procedure has been adopted while amending
the recruitment rules for the post of Addi-
tional Secretary, ICAR. This has been
done to widen the scope of recuritment to
these senior posts of the Council. As the
ICAR is an autonomous society the advice
of the Department of Personnel and
Administrative Reforms is not mandatory.
Assuch the views of the Department of
Personnel were not necessary to be taken
into account by the Governing Body at the
time of amending the rules.

(d) Since no irregularity is involved, the
question does not arise.

grar avaz qfae & fag aqi af
famraw afafa « famfar

*282. it axfag awarar : qa7 fa=rg

HA qg aaTa #Y F0F A F

(%) fava &% & gara 97 G AYIL
afctsar & fag aard af fadrow afafa
FTHIT 1 A4 fend &a &Y o T gaq
Tad ark # Far fawifad #Y § ;

(=) #ar fawras afafa grar #f 7 fawr-
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feaii w @y w7 & forg 1€ aaa @m
fafema & v & atw afs g, o7 qegwae
S FTE ; A

() fawx &% grer afeaismr & fag o
37 & fau favwras afafa gra s fawrfar
F1 wf & 9 #7397 WO F faw #€ v
A &1 gy faar g ?

faad sarerm & v Wt (o0 v fra
fral) . (F) & (7) wadi gzer gaaa
AR AT Aty am fraa g F afasen
F AFAFT AEATHA FA F fqq Toa a3
FIT FITT TTLT FLHTTH 7UAT F afsq frg
0 ary @fFeq aur gHiET qAT F1 Jead
FE 1 T daw %1 fava 3% F gA™ 9T
gafay afea far mar o1 f& ag ghafeaa
far s &% fF Sowsy smas Srfrer
FFAT LT qUAT arg anfg & sifereq
F1 uF wad 7 fados gz gra ST ST A
ST | At wfaFeT graqr aar aHten 4ad
F grg qu Hfaweai F1 EAFT F@ Y
#aAY fedid qererg aTETT F1 qEgA FLA
g aurgo sfafaa sagal qar ader
#Y fawifew &Y & | g90@ GFR FTU T
e g g S Y qEAaraar g |

fava &% grar =ww 39 ¥ fag fawrfor
FIAT T 479 F1 F14 78 91| gwfaw daa
EI | FT WAl FT QAR KT q97 AGY
[T |

Completion of Land Records

*283. SHRI RAM PYARE PANIKA :
Will the Minister of RURAL DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that in spite of
the directive from Central Government to
complete the land records, many States are
not taking action for completing the records
in time, with the result that many disputes

especially in tribal areas in the country have
remained unsettled.
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(b) if so, the reasons thereof ; and

(c) the steps Government of India propose
to take to solve the problem ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : (a) to (c).
Preparation of land records which is a
measure of land reforms, is the responsi-
bility of the State Government. However,
the national policy on land reforms, as
propounded in the Five Year Plan docu-
ments is the result of the consensus of the
States and the Centre. Under the Sixth
Five Year Plan the States have been urged
to take a systematic programme for compi-
lation or updating, as the. case may be, of
land records.

Land records are fairly uptodate in
Andhra Pradesh, Haryana, Jammu and
Kashmir, Gujarat, Punjab, Rajasthan, Kerala,
Maharashtra, Madhya Pradesh, Karnataka,
Tamil Nadu, Uttar Pradesh, Himachal
Pradesh and West Bengal. In most of the
States, records are updated through the
annual crop register. However, the revi-
sional survey and settlement operations are
being carried out in Andhra Pradesh,
Assam, Bihar, Gujarat, Himachal Pradesh,
Kerala, Madhya Pradesh, Meghalaya,
Orissa, Sikkim, Tripura and West Bengal
under the Five Year Plans. Special provi-
sions have been made in the tribal sub-plans
of Andhra Pradesh, Bihar, Orissa, Madhya
Pradesh, Manipur, Meghalaya and Mizoram
to carry out cadastral surveys on tribal areas
on priority basis and prepare the record of

rights.

Preparation and updating of land records
is a continuous process in most areas of the
country. In certain hilly and tribal areas
where cadastral sucrvey has been taken up
for the first time, the process tends to be
time consuming. The Government of India
has been urging States to take all possible
measures for their expeditious completion.

wretor WHIA & earfac & agwar
gon Tawq

3014. *t Q7 @™ @@ Fuf: &7
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arile fawre et gg q@T & FIO FA
s

(F)saragaw § frag @7 owi &
QA g T & efwed § afada
@A FATATE ;

(@) wrag W aw ¢ & o2 few arei
Ft grafa #9 g1 @I & AR a¢ qfw aEi F
qre grafa agdt AT W

() Far A fag siwd ad §—Fae-
aweatH 1o wfama & qra 1961 #§ 3.1
sfama s 1971 & 1.5 sfawa; grdo
gegfa €Y 398 FICH eqTF 30 Sfqua F
qia 1961 & 10.3 sfawa; gt 1971 &
8.5 gfawa; ardtor geafa o, @9 & @1
& 30 wfqwa & qra 1961 # 18.6 gfawa;
AT 1971 F 15.0 wfawa; ardor geafa
oY qq1 s9aw @ & 30 wfawa =afsaai
F 19 1961 ® 68 wfawa; aav 1971 %
75 sfawa; areo geafa 9t ;

(=) afz gf, @ gq 7F1X F qfadqT a3
aaF1 #1 #71 sfafwar g oic Hazaa &
fag #ar FFFEr AT AT Wr g ; A%

(%) ofz =¥, ar wg) feafa #qr & 7

gt fawra darem & Tew e (s
ghema fam) : (F) & (3) afas wa =
aar fraw adeor, 1971-72 foaad aeaia
30 9, 1971 13w & grsAor qficard
afcewafaat aar aral &1 gdeor fear
TAT 91, F AT IA AT @A gt
afasm srdern wd &, § ofawfad s
faazw faw gHT g —
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(srfeerer)
%9 o famfafaa 1 afcarafaal 1961 1971
¥ ufwa siw
1. freaan 10 sfaoa 0.1 0.1
2. faeraw 30 sfaaa 2.5 2.0
3. gv9aw 30 sfawa 79.0 89.9
4. Feaaq 10 gfawa 51.4 51.0

graraar agfa & mifae frg wg ararfas sam & e & ardtor fasra qar s
I1aY #1 fawior garr & anfs qare & fadaan anf & w@a-aga & @< d gare fearsn
a% A afcaeafaat & faavor § srawraans &1 &a e o a3 )

Price rise in Essential Commodities

3015. SHRI NAVIN RAVANI :
SHRI CHINTAMANI JENA :

Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether it is a fact that the prices of
the commodities are increasing by 20 to 25
per cent every year and the consumer price
index is running, if so, the percentage of
consumer price index rose annually during
the last three years ; and

(b) steps Government propose to take to
check the prices of essential commodities
from further rise ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a) The prices of essential com-
modities are not increasing by 20% to 25%
every year. The annual increase in the
Consumer Price Index for Industrial
Workers during the past three years in the
month of September is indicated below ;

Percentage increase in
the Consumer Price
Index for Industrial
Workers over the year

September, 1983 13.3%
September, 1982 7.2%
September, 1981 13.4%

(b) The main thrust of the Government
policy is to increase the production of
various commodities. The Public Distribu-
tion System is being expanded. Some
commodities are being imported. The
export of essential commodities is regulated.
The State Governments and Union Territory
Administrations are enforcing the provisions
of the Essential Commodities Act and
similar legislations.

Request made for Financial Relief by
Government of Karnataka

3016. SHRI K. MALLANNA : Wil
the Minister of AGRICULTURE be pleased
to state ;
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(a) whether Central Government have
received any request from Government of
Karnataka for providing financial relief to
the State consequent upon the destruction
of rubber, cardamom, coffee and tea plan-
tations and coconut trees due to unpreceden-
ted drought in that State ;

(b) if so, the quantum of relief requested
for ; and

(c) the steps Central have taken to pro-
vide financial relief and how much has
already been sanctioned for the purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) : (a) The
Government of Karnataka have not reques-
ted for any Central assistance for Post-
Monsoon drought in the State.

(b) and (¢). In view of (a) above, ques-
tion does not arise.

Import of vegetable oil

3017. SHRI MOHANLAL PATEL :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state the quantity
and quality of vegetable oil likely to be
imported during the current year to meet the
demand of the country and the amount
likely to be spent ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M S. SANJEEVI
RAO) : The quantum of vegetable oils to
be imported each year is decided by the
Government from time to time taking into
consideration factors such as demand for
and production of indigenous oils in the
country, price trend in national and inter-
national markets and availability of foreign
exchange etc. The oils imported are soya-
bean oil, neutralised palm oil, RBD palm
oil, RBD palmolein and Rapeseed oil. The
quality of the oils is certified to be fit for
human consumption both at the port of
embarkation and the port of disembarka-
tion by the competent authorities. A total
quantity of 7.84 lakh MT was imported at a
cost of Rs. 357.13 crores during the period
April, 1983 to October, 1983,
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Supply of Drinking Water to Problem
Villages

3019. SHRI DAYA RAM SHAKYA :
Will the Minister of WORKS AND
HOUSING be pleased to state the target
set for the supply of drinking water to
problem villages during the current year i.e.
1983-84 and Progress made in the first six
months ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRT MOHAMMED USMAN ARIF) :
The target for the year 1983-84 envisages a
coverage of 48846 problem villages. On the
basis of the available information, 17¢12
problem villages have been covered till the
end of September, 1983 during the financial
year, 1983-84.

Show-cause Notices to Defaulters of FPO

3020. SHRI RAM PRASAD AHIR-
WAR : )
SHRI SATISH AGARWAL :

Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to refer to the reply
given to Unstarred Question No. 4453 on 22
August, 1983 regarding mechanism for en-
forcing F.P.O. and state :

(a) the particulars and addresses of 291
FPO licences along with names of soft
drinks manufactured by each who have been
asked to explain why action should not be
taken against them for violating clause 11(3)
of FPO 1955 also indicating the date/number
of show cause notice to each and lay a copy
of the show cause notice on the Table of the
House ;

(b) the reaction/reply of each of these
manufacturers till date to the show cause
notice served upon them ; and

(c) the action taken by Director (Fruit
and Vegetable Preservation) and Deputy
Directors against each of the manufacturers
who have not followed provision of clause
11(3) of FPO ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
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IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a) The desired information is
given in the enclosed statement. A copy of
the show-cause notice issued to the licensees
is laid on the Table of the House. (Placed
in Library. See No LT 7246/83).

(b) The replies are broadly as follows.
Some licensees have stated that they do no
publicity or advertisement or that this
aspect is handled by their principals. Some
others have claimed that they are complying
with the requirements of Fruit Products
Order, 1955. In some cases, the licensees
have contended that this requirement is not
in consonance with the provision of that
Order or that since this requirement would
amount to negative publicity, it should not
be insisted upon. Some replies are still
awaited.

(¢) The matter is under consideration.

Steps to Check Soil Krosion and Land
Degradation

3021. SHRI AJIT BAG : Will the Mini-
ster of AGRICULTURE be pleased to

state :

(a) the steps taken to check the soil
erosion and land degradation during the last
5 years ; and

(b) the results achieved so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICUTURE (SHRI
YOGENDRA MAKWANA) : (a) During
the last five years, a number of Soil Conser-
vation Programmes have been taken up
under State and Central Sector for checking
Soil erosion and land degradation. During
the VIth Plan the thrust continues to be in
the State Sector on treating both agricultural
and non-agricultural lands with various Soil
Conservation measures on watershed basis.
Central support is being extended through
the following Schemes :

(i) Soil Conservation in the 28 catch-
ments spread over 17 States and one
Union Territory.

(ii) Integrated Watershed Management in

AGRAHAYANA 21, 1905 (SAKA)

Written Answers 50

the catchments of 8 flood prone Rivers
located in 7 States and one Union
Territory.

(iii) Soil, Water and Tree Conservation in
11 Himalayan States and Union Terri-
tories,

(iv) Social Forestry including Fuel-wood
plantations in 157 selected districts.

(v) Drought prone area Development
programme in 69 districts in 13
States.

(vi) Desert development programme in
three States.

(vii) Control of shifting cultivation in the
Union Territories of Arunachal
Pradesh and Mizoram.

(viii) Strengthening of Soil Survey Organi-

sation in Union Territories.

The National Land Resources Conserva-
tion and Development Commission has also
been constituted for providing continuously,
professional advice to the Government re-
garding policy planning, coordination and
monitoring of all issues concerning the
health and scientific management of the
country’s land resources.

(b) During the last 5 years, an area of
6.45 million hectares has been treated with
various soil conservation measures under
these schemes.

Cost of Resettlement of Displaced Persons
of Narmada Valley

3022. SHRI A.K.ROY : Will the Mini-
ster of IRRIGATION be pleased to state the

‘cost of resettlement of the people displaced

in the Narmada Valley Project, with the
State-wise break up ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : The Hon’ble
Member is presumably referring to the cost
of resettlement of the displaced persons for
area coming under submergence due to
construction of Sardar Sarovar Project on
Narmada river in Gujarat. The total cost
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of acquisition and rehabilitation measures
have been reported to be Rs. " 100.28 crores
with break-up as given below :
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State Rs. crores
Gujarat 3.69
Madhya Pradesh 70.96
Maharashtra 25.63
Total 100.28

Protocols on Exchange of seeds signed
with other Countries

3023. SHRI G.V. KRISHNAN :  Will
the Minister of AGRICULTURE be pleased

to state :

(a) whether any protocols have been
signed between India and some foreign
countries over the exchange of seeds ;

(b) if so, the details thereof ; and

(c) the effect of such exchange of seeds
on the increase of food production in our
country ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) and (b).
The Department of Agricultural Research
and Education have protocols/Agreements
with some foreign countries like the USSR
for cooperation in the field of agricultural
research. Under these agreements, provi-
sion inter alia exists for exchange of seed
samples also. The procurement and supply
of seed samples to and from the foreign
countries are looked after by the National
Bureau of Plant Genetic Resources, New
Delhi.

(¢c) The exchange of seed samples is
meant for experimental purposes and if the
for’eign varieties of its crosses are found supe-
rior and high yielding, they are considered
for adoption in Indian conditions. The ulti-
mate goal is to achieve higher yields which
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in turn will mean increase of food produc-
tion in the country.

Amount spent on Irrigation Schemes

3024. SHRI SATYANARAYAN JATIYA :
Will the Minister of IRRIGATION be pleas-
ed to state :

(a) the total amount spent so faron
major and medium irrigation schemes in the
country ; and

(b) the extent to which the area under
irrigation has increased in each State ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) An amount
of Rs. 11,674 crores has been spent upto
March 1983 on major and medium schemes in
the country, since development under Five
Year Plans was undertaken.

(b) The information is given in the state-
ment enclosed.

Statement

Statement showing the estimated increase
in area under irrigation due to medium
and major schemes taken up during
the Plans, upto March, 1983

S.No. State/Union Extent of increase

Territories in area irrigated
in 000 ha.

1 2 3

1. Andhra Pradesh 1130
2. Assam 85
3. Bihar 1573
4. Gujarat 665
5. Haryana . 1254
6. Himachal Pradesh 3
7. Jammu and Kashmir 80
8. Karnataka 853
9. Kerala 5
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1 2 3
10. Madhya Pradesh 694
11. Mabharashtra 534
12. Manipur 16

13. Meghalaya =
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14. Nagaland —
15. Orissa 1066
16. Punjab 1199
17. Rajasthan 1102
18. Sikkim —
19. Tamil Nadu 307
20. Tripura —
21. Uttar Pradesh 2737
22. West Bengal 993

Sub-Total States 14614

Union Territories 13

Total States and UTs 14627

FReEE HAT wow, faEear, AgIeg

3025. Mo WATY amer : 47 Fiw &=t
ag AT FY FIFA (6 ©

(%) #an &T G FT & FHIREE
T FIAA, [AFIEal, AGAE F 99 @I

(@) afz g, @ ¥ TR TEE W
fradt gaafo @ 41 §; aR

(1) wien & gad fagqrT mlm F1d-
e

wfi werer # Tow WA (SR AR wE-
ar) : (F) s, 7@
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(@) &t () e &Y ¥ & |
Proposal to Declare Agriculture as Industry

3026. SHRI A. NEELALOHITHA-
DASAN NADAR : Will the Minister of
AGRICULTURE be pleased to state :

(a) whether there is any proposal before
Government to declare agriculture asan
industry ; and

(b) if so, the details of the proposal and
the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN): (a) No, Sir.

(b) Does not arise.

Introduction of Rural Development
Training Programme

3027. SHRI CHINTAMANI JENA :
Will the Minister of RURAL DEVELOP-
MENT be pleased to state :

(a) whether Government are considering
to introduce Rural Development Training
Programme in the country ;

(b) if so, the details of the said training
programme ;

(c¢) when it is likely to start ; and

(d) how it will benefit the rural masses ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : (a) No, Sir.

(b) to (d). Question does not arise.

Progress of Land Reforms in States

3028. KUMARI PUSHPA DEVI
SINGH : Will the Minister of RURAL
DEVELOPMENT be pleased to state :

(a) whether performance of State Gov-
ernments in implementing land reform mea-
sures has been reviewed ;
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(b) ifso, the performance of different
States in this regard in last three years ;
and

(c) the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : (a)to (c).
The performance of the states in regard to
the implementation of the land reforms mea-
sures is reviewed from time to time. The
implementation of land ceiling measures,
which is an item of the 20 Point Programme,
is monitored regularly. Consultations with
the representatives of the States also take
place from time to time. A conference of
the Revenue Ministers who held in Septem-
ber, 1982. Letters to the Chief Ministers
have been addresse § from time to time by
the Minister of Rural Development. Accor-
ding to the latest compilation, between
March, 1980 and November, 1983 nearly
3 lakh 63 thousand acres of land, taken over
under the revised ceiling laws, have been
distributed.

Violation of Master Plan in Kirti Nagar,
Delhi

3029. SHRI BHEEKHABHAI : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) whether some promoters/builders in
Delhi violated the Master Plan and Zonal
Plans by constructing flats and markets in
contravention of the layout plans ;

(b) whether the residents of Kirti Nagar
in West Delhi brought to the notice of the
authorities concerned a massive construction
of a market on a residential plot in Block
No. N, Plot No. 104;and

(c) action taken by Government to stop
this violation as the construction ofa mar-
ket will be a constant nuisance to the resi-
dents of that block ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :

DECEMBER 12, 1983

Written Answers 56

(a) to (c). Municipal Corporation of Delhi
have reported that they had sanctioned a
residential building plan for Plot No. N-104,
Kirti Nagar, New Delhi. During the course
of construction of basement, it was reported
to M.C.D. that a shopping centre was under
construction on this plot. M.C.D. accord-
ingly issued a show-cause notice under Sec-
tion 338 of DMC Act to the builder.

. The builder has since given an undertaking
that he will construct the building as per
sanctioned plan and building bye-laws and
will not use the building for commercial
purposes.

Increase in Area under Irrigation under
20-Point Programme

3020. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of IRRIGATION
be pleased to state :

(a) whether Government have made any
assessment of the progress made in the field
of irrigation and the consequent increase in
the area under irrigation after the inclusion
of irrigation in the new 20-Point Pro-
gramme ;

(b) if so, the increase in this area in each
of the States/Union Territories after 14-1-1981,
the day new 20-Point Programme was laun-
ched till 14-1-1983 (i.e. in two years) ; and

(c) whether any further increase is con-
templated in this regard and the rargets for
each State/Union Territory as al<o the finan-
cial outlay earmarked for this purpose ‘in
the current annual plan ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) and (b).
Figures of annual irrigation potential creat-
ed are reported for the year ending June.
Figures of additional irrigation potential
during the period of three years ending June
1983 are shown in the Statement-I.

(c) The target of potential creation dur-
ing the current year 1983-84 and the finan-
cial outlay is shown in the Statement-II,
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Sl.  Name of State Irrigation potential during
No. 1980-83 (000 ha.)

1 2 3
1- Andhra Pradesh ' 452.50
2 Assam ‘ 85.00
3. Bihar 735.00
4. Gujarat il 175.00
3. Haryana 185.00
6. Himachal Pradesh 21.70
y Jammu and Kashmir 40.78
8. Karnataka 196.40
9, Kerala 87.40
10. Madhya Pradesh 463.00
11. Maharashtra 452.00
12. Manipur 25.00
13. Meghalaya 7.60
14. Nagaland 7.69
15. Orissa 285.00
16. Punjab 231.40
#47, Rajasthan 223.15
18. Sikkim 275
19. Tamil Nadu 119.22
20. Tripura 3.40
21. Uttar Pradesh 2797.00
22, West Bengal 215.22
Sub-Total States 6812.11
Union Territories 12.21
682432
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Sl Name of State Target of potential Outlay
No. (°000 ha) (Rs. in lakhs)
1 2 3 4
1. Andhra Pradesh 110.00 142.00
2. Assam 41.00 28.50
3. Bihar 342.00 209.00
4, Gujarat 122.00 235.75
3. Haryana 65.00 87.66
6. Himachal Pradesh 5.00 7.80
7. Jammu and Kashmir 23.00 18.57
8. Karnataka 96.00 107.69
9. Kerala 58.00 66.70
10. Madhya Pradesh 180.00 211.17
11. Maharashtra 200.00 341.39
12 Manipur 8.00 9.25
13. Meghalaya 2.00 1.55
14. Nagaland 2.00 2,00
15. Orissa 98.00 98.50
16. Punjab 99.00 45.70
17. Rajasthan 141.00 83.45
18. Sikkim 1.00 1.25
19. Tamil Nadu 44.00 58.37
20. Tripura 1.00 7.00
21, Uttar Pradesh 661.00 248.47
22, West Bengal 63.00 51.03
Sub-Total States 2362.00 2062.10
Central Sector - 28.20
Union Territories 8.00 23.09
Grand Total 2370.00 2113.39
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Provision of Safe Drinking Water to the
; Problem Villages

SHRI SURAJ BHAN :
SHRI ATAL BIHARI VAJ-
PAYEE :

3031.

Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) how many problem villages were pro-
vided safe drinking water in various States
during the three years 1980 to 1983 and also
during the three years' 1977 to 1980 and
what was the expenditure incurred in gach
one of the periods ;

(b) how many more problem villages are
estimated to be covered in the remaining
period of the Sixth Plan and how much
balance is likely to be spilled over to the
Seventh Plan ; and

(c) names of States where funds in this
regard were not fully utilised during the past

3 years ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) As in Statements-Ito 1V laid on the
Table of the House. (Placed in Library. See

No. LT-7247/83).

(b) After a coverage of 101659 problem
villages during the first 3 years of the Sixth
Plan, the target for 1983-84 is 48846 pro-
blem villages, and the balance number of
problem villages as on 1.4.1984 is 82998.
As far as the spill over of problem villages
to the Seventh Plan is concerned, the final
and correct assessment can only be inade
after the appraisal at the end of the Sixth

Plan.

(c) The information regarding the Acce-
lerated Water Supply Programme is in State-
ment IV laid on the Table of the House.
(Placed in Library. See No. LT 7247/8}).

Provision of subsidy to Karnataka for
Housing Schemes for Plantation Workers

3032. SHRI LAKSHMAN MALLICK :
Will the Minister of WORKS AND HOUS-

ING be pleased to state ;
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(a) whether his Ministry proposes to
give subsidy for housing schemes for plan-
tation workers to Karnataka ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) and (b). Under the Central Sector
Scheme of Subsidised Housing for Plantation
Workers, the Government of Karnataka has
been sanctioned an amount of Rs. 4.00
lakhs as subsidy during the Year 1983-84.

Works Undertaken under Denida Chroner
for Welfare of Fishermen in Karnataka

3033. SHRI S.B. SIDNAL : Will the
Minister of AGRICULTURE be pleased to
state the details of the works undertaken
under Denida Chroner available for the
welfare projects of the traditional fisherman
of Denida Tadari (Karnataka) ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) : Major com=
ponents of the Indo-Danish Fisheries Project
at Tadri in Karnataka are : construction of
a fishing harbour ; shore facilities ; fishing
vessels ; and a housing colony for fisher-
men.

Rent Control Cases in Delhi Courts

3034. SHRI SATISH AGARWAL :
SHRI BABURAO PARANIJPE :

Will the Minister of WORKS AND HOU-
SING be pleased to refer to the reply given
to Unstarred Question No. 1294 on 1 August,
1983 regarding rent control cases in Delhi
and state :

(a) the number of cases pending in Courts
of Delhi Rent Control Tribunal, Rent Con-
troller and Additional Rent Controllers and
the rate of the disposal of cases in each court
and the comparable figures for any of the
years following the implementation of Delhi
Rent Control Act ;

(b) the number of Rent Cortrol cases
pending in Delhi High Court along with
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comparable figures for any of the years
following the implementation of the Act ;

(c) whether there is any proposal to in-
crease the number of judicial officers or
rationalise the procedure for quick disposal
of Rent Control Cases ; and

(d) whether Government have finalised
amendments to Delhi Rent Control Act ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF):
(a) The information is being collected and
will be laid on the Table of the House.

(b) (i) Cases pending as on

30-9-83 —1181
Cases pending year
ending 1981 —250

(c) The High Court of Delhi has stated
that the number of Rent/Addl. Rent Con-
trollers have already been increased from 7
to 9 and the name of one more officer has
been notified.

' (@ No,sir.

Supply of Wheat to RFM of Haryana,
Punjab, U.P. and existing Price
Control over them

3035. SHRI DIGAMBER SINGH : Will
the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state :

_(a)  the quantum of wheat allotted to the
flour mills for grinding purposes and free
sale of atta and other residuary products like
suji, maida etc. in Haryana, Punjab, U.P.
and Rajasthan during the current year ;

(b) the price at which allotted and whe-
ther the mills are free to sell these products
at their own price or some margin of profit
for milling and free.sale of maida and suji:

DECEMBER 12,1983 - .
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fixed, if so, the details thereof and if not,
the reasons thereof ;

(c) whether these mills are making huge
profits by selling the wheat products in the
open market at their own prices ; and

(d) how maida and suji resulting from
grinding done for Government and the
Defence Services are disposed of by these
mills and what check is exercised by Govern*
ment in this behalf ?

THE DEPUTY MINISTER IN THE
DPEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a) The quantities of wheat allotted
by the Central Government to the roller
flour mills in Haryana, Punjab, U.P., and
Rajasthan, during 1983 is indicated in the
attached statement.

(b) and (c). Wheat was allotted at Rs.
185/- per quintal from 1.1.1983 to 14.4.1983,
and at Rs. 208/- per quintal from 15.4.1983
onwards. The State Governments are exer-
cising price and distribution control on
wheat products produced by the roller flour
mills in their State. The maximum ex-mill
prices of wheat products manufactured
by the roller flour mills out of wheat
supplied by the Government are fixed
by the State Govts., as per guidelines
issued by this Department after allow-
ing them a reasonable milling margin, rang-
ing from Rs. 16.50 to Rs. 19.00 per quintal.

. The products produced by the mills have to

be disposed of at the prices so fixed by the
State Governments. The quantities of wheat
products remaining after meeting require-
ments of public distribution system and
bulk consumers are allowed to be sold by
the mills in the open market at the prices
fixed by the State Governments.

(d) Grinding by roller flour mills on
Government and/or  Defence Services
account is' done as per their requirements.
The products so produced are to be com=
pletely taken back by them.
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Statement

Statement showing the allotment of wheat

by Central Government to the State Gov-

ernments of Haryana, Punjab, U.P., and

Rajasthan out of the Central Pool on

roller flour mills account during January
83 to December, 83
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SI. Name of the State Quantity of

No. wheat allot-
ted

1. Haryana 88,600 M.T.

2. Punjab 2,05,000 M.T.

3. Uttar Pradesh 3,63,000 M.T.

4. Rajasthan 25,000 M.T.

Suggestions from World Bank of India’s
Irrigation Investment

3036. SHRI K. PRADHANI : Will the
Minister of IRRIGATION be pleased to
state :

(a) whether the World Bank has made
some suggestions on India’s irrigation invest-
ment whereby it can do much to increase
the present low returns from her massive
investments ;

(b) if* so, the broad outlines thereof ;
and

(c) whether these have been examined
by Government and if so, their reaction
thereto ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) to(c). The
World Bank gives credit/loan assistance for
irrigation projects in India under various
credit/loan agreements. These are related
to specific irrigation projects or a group of
projects in a State. While examining the
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economic liability of the projects some sug-
gestions such as lining of the smaller irriga-
tion channels, save losses, providing addi-
tional regulation structures, adoption of
warabandi system where it does not exist
emerge. These are examined by the State
on merits and adopted where feasible.

Drought Resistance Varieties of Wheat and
other Crops

.

3037. SHRI ARJUN SETHI : Will the
Minister of AGRICULTURE be pleased to
state ;

(a) whether some scientists have worked
on the development of drought resistance
varieties of wheat and other crops ;

(b) if so, the details thereof indicating
the varieties which found wide acceptance
in the country ; and

(c) the sources of supply of seeds of such
varieties ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir.

(b) Since nearly 729% of the total culti~
vated area of India is rainfed, due emphasis
has been given by the Indian Council of
Agricultural Research and the Agricultural
Universities to develop suitable varieties for
these areas. All the crop improvement pro-
jects of the Indian Council of Agricultural
Research have a component in their pro-
grammes to produce varieties and produc-
tion and protection technology for rainfed
agriculture. A fulfledged coordinated pro-
ject viz., All India Coordinated Research
Project on Dryland Agriculture has .also
been in operation to cater to the needs of
dryland agriculture.

Based on the work done on different crops,
over a period of time, a number of varieties
of different crops have been developed as
listed below, which are suitable for dryland

agriculture ;
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Crops " Names of varieties

Rice MW-10, Pallavi, Rasi, Akashi, Kiran
CR 143-2-2, Bala, Sattari, Narendra-1.

Wheat C 306, IWP 72, WL 410, Meghdoot,
Sujata, Kalyan Sona, Pratap, Narbada 4,
Narbada 112, NI 747-19, NI 5439, HW 657,

A 9-30-1.
Maize Ganga Safed 2.
Sorghum Swarna, CSH-1, CSH-5, SPV-86,
' CSH-8R, CSH-7R, CSH-6.

Bajra BJ 104, HB-3, HB-5.

. Barley RS-6, Vijaya, C-138, Ratna, Jyoti.
Pulses
Red-gram T-21, Prabhat, Pusa Agati, Hy 3C.
Black-gram T-9, No. 48.
Green-gram ML-5, PS-16, Jalgaon 787, S-8.
Gram ' Chaffa, N-59, C-214, C-235, H-208.
Cowpea C-152, FS-68.
Oilseeds
Sesamum N-62-34, KN 96-1, T-13
Soyabean Bragg, Ankur, JS-2, JS-72-44.
Groundnut Jyoti, J-11, M-13, TMV-7, TMV-2,

Kadri-2, DH-3-32, AK-12-24, JL-24.

Mustard Varuna, RL-18, Prakash,
Sunflower EC 68414, EC 68415, Morden.
Safflower EB7.
Castor Arung, Bhagya.
Cotton Laxmi, Hy-4, Hy-5, SRT-1,

4 DS-56, LRA-5116, Khandwa-2.
Jute JRO 524,
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(c) Seed of these varieties can be had
from the National Seeds Corporation, State
Farms Corporation of India, States Seeds
Corporations, Agricultural Universities and
ICAR Institutions like Indian Agricultural
Research Institute. The Project Directors
and Project Coordinators of the respective
crops can also arrange supply.

Grant to Himachal Pradesh and J and K
to Meet Inclement Weather Conditions

3038. PROF. SAIFUDDIN SOZ:
Will the Minister of AGRICULTURE be
pleased [to state the amount of money sanc-
tioned as grants to Himachal Pradesh and
Jammu and Kashmir States to eradicate
benefit effects arising out of hailstorms, pro-
longed and incessant rains and bad weather
conditions during the year commencing
from 1 January, 1983 ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) : A ceiling
of Central assistance of Rs. 587.22 lakh was
sanctioned to Govt. of Himachal Pradesh
in August, 1983 for meeting the situation
caused by excessive rains and hailstorm
during April-May 1983. The State Govern-
ment had submitted another memorandum
in October, 1983 seeking Central assistance
for Heavy rains/Floods during August-Sep-
tember, 1983. This request is under proces-
sing.

The Government of Jammu and Kashmir
submitted a Memorandum on 1.11.83 seek-
ing Central assistance for excessive rains,
Hailstorm, late snowfall, drought etc. which
occurred during the year 1982. This is being
processed.

Kalpong Dam, North Andaman

3039. SHRI MANORANJAN BHAKTA :
Will the Minister of IRRIGATION be plea-
sed to state :

(a) whether itisa fact that construction
of Kalpong dam in Diglipur, North Anda-
man, was under consideration by his Mini-
stry for a numter of years ; and

(b) if so, action taken for construction
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of the dam to extend irrigation facilities in
North Andaman ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) and (b).
The project originally envisaged construction
of a dam across Kalpong river 16 kms. up-
stream of Diglipur to generate firm power of
940 kw. with incidental irrigation of 400 ha.
of land. Since the cost was considered high,
the scheme has been modified by Central
Electricity authority to generate only firm
power. The modified Hydel project envi-
sages installation of 3 units of 1750 kw. each
and would give firm benefits of 10.71 GWH
per annum. The cost estimates of the modi-
fied hydel project have been updated by the
CEA and forwarded to Central Water Com-
mission for compilation of the updated pro-
ject report.

The possibility of utilising the releases
from the power station for irrigation in the
lower reaches of the river are also being ex-
plored.

T snaETaty aat @ fog sifea
wf qar fre-gfa qfw

3040. =it 7AW TE : F4T Hi W@
g FAIA F1 FITFLA F :

(%) wgdr smarg &= ar svenfas
sfassrat &1 T % f9g 1960 ¥ o7 a%
fad uwe sfy qar i< oy vfw afwa A
oY ; R

(@) 71 wg sraTeg @ a1 AfE
gfassrat & fag afSa a9 gar Fag-amEs
S 1 3F & qarg 1 Fw qfa
et gfa gfa & arar ¥ gaar § aga wq
g, @ afz 4@, @ aeavardt sqyr awr
qes q T@T ST ?

wfw darea § woa @R (sf Al -
qm@n) : () R (@) 2w & yfw oo
grarHl AiHe OFT fvd o @ § o Iaa
fedid 9 avg & affecr & & am W@ g
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1961-62 31 1978-79 &1 fafwe qf
YA 01 & sreaaa Al H1 faqeor @A
faazm (argara) & fear v @ =00 &
gar =@ @ e ow gfr soam a9 & |l
T # g4 F gEdEr A g fraw
T &7, a9 aqr ACFY IJgAvw F Qg g
yfw & ant § w1 afg g amwdw®
fad qaify fafirez ageqo sreagi & 7 @
qT 48 9qTAT avE g1 & 5 feaAr @
a% <o gd arel i Az fa sogmi &
A A TE R
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ugd qrETEE AR wear  senfos
gfassrat & fad qfe i s sravawar
g Ftgfe & wgi gwa @ awar § Ffw
yfa Fovg Igamr A &7 & q99 & fag
AT gty fed o § 1 g1 €Y § Al
aeFHe ¥ Ff gearaT & fad afas & afaw
qf & dvao s s deFly gawql &
o za% guam Y sqafy 737 & fag
sreafa s eara 3 sl g WA H Ivdaq
FTAATE FIA F FTIWFAT G G AT
far war g1

faam

fafara gfa saarr ant & seasta d=1 & dzar #1 qwiy arer faawor

(F7—aw wra g )

i 1961-62 1978-79 afe g
1 2 3 4 5
1. wrfas &= 328,78
2. g-3mam ¥ far aifeasy
fear & avafraa = 299,15 304,68 5,53 —
1. & 54,19 67,44 13,25 ——
2. [M F fad goarew 78 § 50,72 39,30 — 11,42
(%) qar (=)
() zfa gmw &
arg w§ qfa 14,79 17,80 3,01 —
(@) oz s agsa qfa 35,92 21,50 — 14,42
3, qudafa FFEFT a7
sge gfu (F, @, ) 37,21 33,01 — 4,20
(%) eamdt TTATTg 14,08 12,15 - 1,93
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1 2 3 4 5
(@) fafes 7@ wa=i
e mifeat & e
W s, o gz A
g &7 ¥ mifas g
(1) shrargaaTgfs 18,63 16,95 —_——
4. g3t qfw (F 9971 @) 21,66 21,99 0,36 —
(%) adwmowE g § i
sreTar sreq gt wfa 10,48 9,55 S 0,93
(@) @A ot afa 11,15 12,44 1,29 —
5. aran T g a7 135,40 142,94 7,54 —
aTgi & aw & wea § aAfg gagifast faowm & qa ene site am-

3041. =t fazar Tw Geafear : #ar
@ #ite Anes qia wat ag aqrd &1 FaT
ﬁiﬁ:‘:

(%) 7ar ag &= § fF awal ¥ 3« & qeal
Fanaafat@re;

(=) Fam qeat F1 a9 20 T4 qfq a1
Y 2T & a7 7 @ B AN SE G
TAwT e AT agA F qha ;AT

() afxgh, @1 sfaa T 9 wwal &
A guwey FUA & fAT 8@ g1 #
FqH ISATRE !

few qfa wererm ¥ IawaEl (w10 gRoTwo
dsitat ) : (F) frew 3o 7@ & e
aEi F Ao F Ao A go afg g

(@) 7araz, 1983 & afeaw arag &
fafoea w21 § a3 & 49 F 767, ATAAI AT
17/ & 22/%oufa faure & f=dr ) wz-
FX @rer a«,foad azai 1 a9 @ aifwe
&, & wedi qur Iqavaar . farady e
We

() foaedi &1 STRT TP T97 TEf
qF qvaa g1 ael & A-qrafed sat F7
SN F6 & e 39y f5a s 1@ &, aife
Qe W1 A AN aAT agfa F @9 § s
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1 &9 fHar o1 §% ) @rer AW & 1A A
1A T@T AT WT &1 USAT qAT €Y AT
a1 FY, GrEfaF faqor qoAr & qEAW
¥ faafa v & fag, sarfag @/ a9
FT ST, T IY Y AT F FIH AfEw
fapa st 2gT & | wFgay, Tava qur faaway,
1983 & ST TSAT q9qT Y U HAT F1
qrasfas faawor gurst & fag 2.18 «m"
Mo a7 srafag @ a=) &1 AT fFHar
wqr 8, wafd 1982 & TH AT WA F
T 1.33 91@ Wro 29 graTfaq @ aw
anafea f&d 137 9 ) g9 IF1T TaH 64 vfa-
waafagid)

WA Iq fAaw & Aegw
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|t ag qaT ®Y Far HO R

(%) #arag g § f& ¥ gy
Ity 39w faaw & weaw & usal
# frgral 1 fadifee faafa R §; o

(@) afz g, @t garzra & gara 1 7€ gw
AT FT AT FTE 7

wfw w3 (v @ fag) « (%) ot 7,
agrfa wiidg saw fana & fasfafaa
sl #, 9@t Wiy SaE faww aed
geqTal &1 faqur &3 @1 &, fearat #1 s

Fetfimet o famrem et fafafine faafca g & —
3042. =t @iy wi§ mfww : 77 gfw
(et z=)

ST gfear smifaay aewe ougodto
I T3W 10 s —
Fqier AW 9.8 —_ 9.3
qEq q3W 6.2 - 0.2
SA — 25 —
fagre - — 25
afes dma 5 - 5
anr 31 25 40

(@) s gdw farw & qoraa Teg
# £1¢ fafafsez frafa a8 feg § waifs

4% 39 UST H 9w IraN w1 faqur Ag
FIWIR
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Committee on Exploitation of Timber in
Andaman and Nicobar Islands

3043. SHRI BABURAO PARANIJPE :
Will the Minister of AGRICULTURE be
pleased to state :

(a) the date when Government appointed
a Committee to examine the expoitation of
timber in the Andaman and Nicobar Is-

lands ;

(b) whether it has submitted its report ;
and

(¢) the recommendations thereof and
Government’s reaction of each one of them ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) 9th Dece-

mber, 1982.

(b) Yes, Sir.

(c) The main recommendations of the
Committee are at statement.

The majority of recommendations made
by the Committee run counter to Govern-
ment’s basic policy and therefore, no action
is proposed to be taken thereon.

Statement
Recommendations of the Committee

The present system of working by Indus-
tries may continue for a period of 6 years
beyond 1986. The Department/Corporation
as usual should work in the coupes other
than those allotted to the local industries.
A review of the working of the coupes by
Industries should be made after 6 years from

1986.

2. There should be adequate safeguards
for protecting of minimum wages and faci-
lities for labourers employed in forest by the
industries.

3. A detailed study should be undertaken
of the non-commercial species in the next 3
years with a view to find out their industrial

unutility.
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4. The local industries should take a fix-
ed quantity of the total supply of timber
from the so-called non-commercial species
ta reduce pressure on high demand species
and for fuller utilisation of the available raw
material.

5. For maximum utilisation of timber the

‘mid-girth of ply-wood and match-wood logs

and length of logs should be reduced.

6. In the areas leased out to the local
industries, the Forest Department should
take-over all the timber not required by
Industries and sell the same in the manner
considered best.

7. It should be the responsibility of the
Forest Department to ensure timely and
total generation of the areas worked by the
Department, Corporation or the local indu-
stries and enforce prescription of Working
Plans/Project Reports.

8. Forest Corporation should prepare a
Working Plan for Little Andaman.

9. A vast area has been kept as reserve
for Jarwas in South and Middle Andaman
Islands. The Administration may remove
mature and over-matured trees and re-
generate the removed crop.

Allocation of funds to Andhra Pradesh
under NREP

3044, SHRI PASALA PENCHALAIAH : '
Will the Minister of RURAL DEVELOP-
MENT be pleased to state :

(a) whether Central Government have
released the amount to Andhra Pradesh
under National Rural Employment Pro-
gramme ; and

(b) if so, amount allocated to Andhra
Pradesh during the year 1983-84 and the
guidelines issued to State Government for
implementation of the programme ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRIHARINATHA MISRA) : (a) and (b).
An amount of Rs. 1990.00 lakhs has been
allocated to Andhra Pradesh as Central
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asslstance for nnplementahon of National
Rural Employment Progrdhime dliriig the
year 1983-84. Out of tHis an dthotifit of Rs.
973.825 lakhs has been released fot the first
half of the year. Guidelines for im slenien-
tation of the programme in Andhrd radesh
are the same as for the other States in the
country.

BICP’s Levy Price Formula

3045. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) whether it is a fact that the Bureau
of Industrial Costs and Prices has submitted
a report to Government about a change in
the Levy Price Formula ; :

(b) if so, what are the precisé recommen-
dations made by the Bufeau of tndustnai
Costs and Prices in rcgard to this pomt

(c) whether before taiung any declswn
on this issue, Government would Cconsi er
the desvrabllny of consulting the sugar orga-
nisations like National Sugar Fedération,
State Sugar Federation, ISMA, ete. ; arid

(d) if so, the decision in this regard ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND CIVIL
SUPPLIES (DR. M.S. SANJEEVI RAO) :
(4) and (b). The Bureau of Industrial Costs
and Prices had been entrusted with the job
of carrying out fresh cost investigations in
the sugar industry from the Sugar Year
1983-84 onwards. The fixation of levy sugar
price has also been one of the terms of refere-
nce assngned to the Bureau. The recommen-
dations of the Bureau have been received
and are under examination of the Govern-
ment.

(c) and (d) Sugar Orgamsatlons like the
National Sugar Federation, Indian Sugar
Manufac(urcrs Assocmhon, etc. had been

orded the fullest opportunity to present
their view point before the Bureau of Indus-
tr'al Costs and Prices and further the

3urcau has presumably submitted its Repon
after due consurauon with these various
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Otgatiisations dnd et takihg ifito decbunt
their viéW pBints etc. The giiestiod 6f further
consultation, therefore, should not arise in
this regard.

Loss of Crops by Rafiié

3046. SHRIHARIHAR SOREN :
SHRI NAWAL KISHORE
SHARMA
SHRI CHITTA MAHATA :

will the Mitiister of AGRICULTURE be
pleased to state :

{a) Whether &any asSessment Has beéen
made to khiow tHe dianttim of didtage caus-
ed to rain-hit crops in different States ;
and

(B) what stéps hdveé beeri taken to save
the crops from damage due to rains ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) : (a) The
total cropped area affected by floods/cyclone;
in varying degrees, during the current year
is reported to be 76.96 lakh hectares.

(b) Suitable assistance in the form of
agricultural subsidy is sanctioned to enable
the farmers to take up alternative/subsequent
crop as well as for rejuvenation of partially
damaged crops to small and marginal farmers
and cultivators belonging to Scheduled
Tribes.

Ecoromic Development of Rural Poor
Schemes in Orissa

3047. SHRI MANMOHAN TUDU :
Will the Minister of RURAL DEVELOP
MENT be pleased to state

(a) the various districts in Orissa where
Economic Development of Rural Poor
Scheme have been implemented ;

(b) the amount allocated to and releaséd
by the State of Orissa in last two years for
implementing the EDRP schemes ;

(c) whether such scheme has been imple-
mented in Mayurbhanj District of Orissa ;

and
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(d) if so, the areas of that district cover-
ed under the above programme so far ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : (a) to (d).
The scheme of Economic Rehabilitation of
Rural Poor (ERRP) is State Sector Scheme.
No funds are provided for this by the Gov-
ernment of India. The Government of
India do not also monitor this scheme.

Defects in the Building of C.W.C. Delhi

3048. SHRI CHANDRA BHAL MANI
TIWARI : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to
state :

(a) the total expenditure incurred on the
construction of the building of Central Ware-
housing Corporation, Institutional Area,
Hauz Khas, New Delhi ;

(b) who was the designer afid drchitect
concerned ;

(c) whether the planner of thi¢ building
did not make aty provisioii for Wwestern
style batHrooms for the use of the handi-
capped persons ;

(d) if so, the reasons therefor ;

(¢) whether in the absence of any such
bathrooms, this category of persons are
being put to considerable inconvenience j
and

(f) whether atleast one such bathroom
will be provided by converting one of the
existing Indian style bathrooms to meet the
needs of this class of unfortunate disabled
persons ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR.- M.S. SAN-
JEEVI RAO) : (a) The total expendi-
ture incurred on the construction of the
building of Central Warehousing Corpora-
tion at 4/l1, Siri Iestitutional Area, Hauz
Khas, New Delhi was Rs 63.20 lakHs.

(b) M/sI Rdi and Bali, 10 Jdr Bdgh

AGRAHAYANA 21, 1905 (54KA4)

Written Answers 82

Market, New Delni were the designers dnd
architects of the building.

{c) and (d). THe building has some western
style bath-rooms but these ate dttached to
the rooms used by senior officers. Western
style sanitary fittirgs were not provided in
the comition bath-rooms in the building, as
it was felt that the employees generally
would find it thore converient to use indian
style bath-rooms.

(e) The Central Warehousing Corpora-
tion has not received any representation
from any hand-capped employee at the

Head Office about the i inconvenience caused
on this account.

(f) The Corporation proposes to convert
ofie of the Indian style bathrooms suitably
for the cohvenience of the disdbled éi-
ployees.

Amendment of Tenancy Act

3049. SHRI HARISH KUMAR GANG-
WAR : Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether & tehant loses hi§ téhaticy
rights a$ soon as the building in WhicH He
was a tenant is demolished by the civic body
considering the same as dangerous and the
tenant taking up his buSiness else-where
since the demolishied Building hds not been
constructed by its owret ;

{b) if not, reasbhs thereof keeping in
view the fact that whén & strikirig etiployeé
loses his right of employtnent if he takes tp
employmerit somewhere else during the
period of strike/lock dp ; drd

() do Government propose to amend
the Tenancy Act, if it be otherwise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF):
Accordihg to the Delhi Administration ans-
wer to thé question is as follows : (a)
No; 8ir:
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(b) and (c). The tenant is forced to vacate
the premises for reasons beyond his control
and therefore he is allowed the first option
to be placed in occupation of the premises
so repaired /reconstructed.

ICAR S::ientlsts Nominated for Inter-
national Genetics Congress

3050. SHRI B.D. SINGH : Will the
Minister of AGRICULTURE be pleased
to refer to the reply given to Unstarred
Question No. 991 on 21 November, 1983
regarding ICAR scientists nominated for
International Genetics Congress and state :

.

(a) reasons for nominating 94 scientists

from IARI but not even one from IVRI ;

(b) details of criteria used for choosing
scientists for nomination, institute-wise ;

(c) particulars of Director ICAR Goat
Institute and of each scientist from Goat
Institute nominated for Genetics Congress
participation with relationship, if any with
Goat Institute Director and date of deposit
of participation fee for each with conference
Secretariat ;

(d) particulars of nominated scientists,
institute-wise, and whether nominated
by respective Institute Director of ICAR
headquarters ; and

(e) total number of scientists in position
in Goat Institute and NDRI, separately as
on 21st November, 1983 ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) and (b).
For the XV International Genetics Con-
gress scheduled for December 12-21, 1983,
the recommendations of the Directors of
the ICAR Institutes, Project Directors,
Project Coordinators as well as the Deputy
Director Generals located at ICAR Head-
quarters were invited. The nominations
received were scrutinised at the appropriate
level and finalised keeping in view various
relevant factors such as whether (a) the
scientist is presenting a paper in the Con-
gress or (b) he is one of the office bearers
or selected to act as Chairman or Rappor-
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teur of a particular Session or (c) heis
otherwise considered eligible to participate
in the Congress in the light of his field of
work, and level of experience quality of
contribution, etc.

Some nominations were received from
Indian Veterinary Research Institute, Izat-
nagar but none of them has indicated that
he is chairing or addressing any Session.
No justification was also given by the
Institute in support of the nominations
proposed. Hence none of them could be
sponsored. )

(c) Dr. P.N. Bhat is the Director of the
Central Institute for Research on Goats,
Makhdoom and besides the Director the
names of the three other scientists nomi-
nated from this Institute ate :—

1. Dr. (Mrs.) P.P. Bhat, S-3
2. Dr. B.U. Khan, S-3
3. Dr. B. Prakash, S-1.

Of the above mentioned three scientists,
only one scientist namely Dr. (Mrs.)
P.P. Bhat is related to the Director of the
Institute. The date of deposit of registra-
tion fee for each of the above mentioned
scientists with the Conference Secretariat
was 17th September, 1983.

(d) The particulars of scientists recom-
mended/nominated for participation in the
XV International Congress by the Institutes
and finally cleared by the Indian Council
of Agricultural Research are given in the
statement laid on the Table of the House.
(Placed in Library. See No. LT-7248/83).

(¢) The total number of scientists in
position at the Central Institute for
Research on Goats, Makhdoom, and
National Dairy Research Institute, Karnal,
as on 21st November, 1983 was as under :—

Central Institute
for Research on
Goats, Makhdoom = 19 (including the

Director)
National  Dairy
Research Institute,
Karnal = 240
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Multipurpose Dam at Nunther

3051. SHRI BHOGENDRA JHA : Will
the Minister of IRRIGATION be pleased to
state :

(a) whether Dhons-Bagmati, Khiroi
Lakhandei and Lal Bakaya merge into one
to the south of Darbhanga ;

(b) whether Dam constructed by HMG
of Nepal above Raj Marg Barrage and
canal by India near Ram Nagar and flood
prevention projects over Adhawara (Khiroi
and Dhons) affect and concern the same
river Bagmati ; and

(c) whether in view of the above itis
proposed to co-ordinate the two-Indian
projects and the third Nepalese project into
a single system with Multi-purpose Dam at
Nunther and flood prevention-cum-irriga-
tion over Adhawara ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) Rivers
Dhons and Khiroi meet south of Darbhanga
and subsequently, the combined flow joins
river Bagmati/Kareh south of Darbhanga
whereas rivers Lakhandei and Lal Bakaya
join Bagmati north-west of Darbhanga.

(b) and (c). Barrage being constructed by
HMG Nepal near Noonthore just upstream
of Mahendra Raj Marg and barrage and
canals proposed to be constructed at Ram-
nagar by the Government of Bihar are on
river Bagmati. The Adhwara Flood Con-
trol projects being investigated by the
Government of Bihar, concern neighbouring
river complex. However, according to
State Goverpment, Flood Control works in
Bagmati and those on Adhwara Group of
rivers are quite independent of each other.
While the Government of India are conti-
nuing to have talks with His Majesty’s
Government of Nepal with regard to the
water resources development of the Bagmati
and also of other common rivers, from
time to time, at different levels, there has
been no agreement on the construction of
a dam in Nepal, at Nunthar, on the

Bagmati.
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#la e famfor faam site oot
waw fawto faowr § geifaasi
& gatmfa

3052. =it fagm fag : #ar famior st
qETE WA I AT FT FIT HLA F

(%) &+ g faator fawm stz aedia
waq faafo faog & 1 sadr, 1981 ¥ 31
qFgaT, 1983 & A frar Ffes st
qgAF A w1 qdteaq frar At §

(@) 7a1ag a9 & f5 ¥ qarwafaat ad-
aqr g & sgar agl av ag § ; A%

() afz gi, @ adFaa Fe T gean-
frra<i a fagfea av arda #ar & 7

frmtor aitT smave Warerg § Suwsh (s
wigenz seat AfRw) @ (F)

(i) @ e fastor frsmr &
Ffes geanfrae (fafaer) 271
wfaes gefifaaz (faem) 78
agras wafaac (fafasw) 108
agras gl faax (faea) 33
(ii) Tregta waw fawior dwew &

Ffaes gAfradd qur agras -
fradi & gz FAw: aFdlar agEs
aqr ag13% fAus F v ¥ qgarfag

g1

g waa fawfor @wsT ¥ qeteafaal
FY gear

AFATHY GEIAT 3

agras fadus 3
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(@) o, 78 | vy @ famin fewm
qar T AT o gagy § gttt
fyorg &9 & wdl frawl & siqane afesa
Famarcax A wE § e gwe-
T Y FEH T A WA AR

() e & A I&AT |

et & fag ga aeww &t Afgon

# AT

3053. = Gw = awi: @ fAwin
sitR srraTE wet 9g A N FAT H A 5

(%) Fav gear-79 AT & FeaN G-
Fq safyad] &1 ol 9% wFE ArEfed g
fr T § ot afs g, 1 99 9T aXFI A

w7 wfafedt & ; 4%

(@) %1 ge! F swana dAFa =afaq
AT TR @l § fag Qfgeff AsEr
¥ eqrarafa@ s aFar g ?

famfor aftx snamm WAt A I
(sh wgewz e ATfew) (%) faseit
fagra wifasen 3 gfaa frar § 6 gea,
1979 15T ¥ seaita qoga eafaadl F
orq aF fagra 7y AT F1H AFA Frafeq
#v fag wq &1 3r F wEED F A&

syfqal s qean A & g g1
gravare  srrafefad o
q&ar
9T g1 31-3-81 4977
fgea gt 30-3-82 8637
gag Ir 13-5-82 345
79 37 1-2-82 9825
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(@) fewlt fagrm gifusor & gfaa
fat & f gea) atear & svadta gGonwa
aiffadl @t @l & fag Dfgod ¥ s
et safa sod & e 9w g &
fog s doftwor smafa & S fasew
faam wram gt \

Acquisition of Land in Village Dash-
ghara, New Delhi

3054. SHRI SWAMI INDERVESH :
Will the Minister of WORKS AND
HOUSING be pleased to refer to the reply
given to Unstarred Question No. 7755 on
18th April, 1983 regarding acquisition of
land in village Dashghara, New Delhi-12
and stafe :

(a) whether Government have since
collected the information regarding above
stated guestion ;

(b) if so, when Government propose to
lay the same on the Table of the House ;
and

(c) if nat, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) to (¢). The information is still being
collected and will be laid on the Table of
the Sabha when received.

Use of tallow in manufacture of soap
and yegetable oil etc.

3055. SHRI UTTAMBHAI H. PATEL :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether it is a fact that some animal
fats, beef and pig tallow have been used for
the production of (1) soaps (2) vanaspati
oils (3) other materials during the last five
years ;

(b) if so, the details of quantity used of
such each tallow and materials in the above
(1) soap (2) vanaspati and (3) other mate-
rials during the above period ;
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(¢) how much quantity of (1) beef
tallow (2) pig tallow and such other mate-
rials has been annually produced in the
country during the above period and impor-
ted from other countries during the above
period ; and

(d) whether Government have any
machinery to know how, where and what
quantity of the same has been used by
industries during the last five years ; if so
the details thereof ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a) Government are Kkeeping a
strict vigil over the production of vanaspati
in the country., The field staff of Direc-
torate of Vanaspati, Vegetable Oils and
Fats visit the various vanaspati units regu-
larly, draw samples of vanaspati which are
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analysed in the well-equipped modern
laboratory of the Directorate to ensure that
the product conforms to the specifications
laid down by the Government under the
VOP (Standard of Quality) Order, 1975
under which the oils permitted to be used
in the manufacture of vanaspati have been
specified. As per this Order, animal tallow
of any origin cannot be used in the manu-
facture of vanaspati. The analysis of
samples of vanaspati drawn from various
factories so far, has not shown any presence
of beef or pig tallow having been used in
the production of vanaspati. Inso far as
soaps and other materials like grease etc.
is concerned, the animal tallow has been
used for its production.

(b) During the last five years STC has
imported the following quantity of tallow
which was supplied to the soap manufac-
turers as well as for production of grease
etc, :— 4

(Qty. in *0(0 MT)

Financial year Quantity imported ' Quantity sold
1978-79 23 24
1979-80 22 16
1980-81 30 31
1981-82 33 28
1982-83 34 41
1983-84 (Provisional) 12 12

(c) As per the Directorate: of Marketing
and Inspection Report (1961) the estimated
annual production of animal tallow in the
country is 31347.7 M.Ts. The quantity of
animal tallow imported during the last five
years is as under :—

(in MTs)

Year Quantity
1977-78 62,543
1978-719 33,214
1979-80 8,394
1980-81 29,629
1981-82 (upto Jan. 1982) 58,048

(d) Tallow is issued to small scale
industries for the production of soap, fatty
acid units, government soap units and
public sector grease manufacturing units
through the office of Development Commis-
sioner, Small Scale Industries, Directorate
General of Technical Development, who
are monitoring the consumption of all types
of tallow by soap manufacturing and grease
manufacturing units.

Veterinary Facilities in Rural Areas
during Sixth Plan Period

3056. SHRI RAM AWADH : Will the
Minister of AGRICULTURE be pleased to
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refer to reply given to Unstarred Question
No. 924 on 21 November, 1983 regarding
veterinary facilities in rural areas during
Sixth Plan and state :

(a) the basis for targetting one veterinary
dispensary per 29 to 61 cattle in Rajasthan,
Maharashtra, and Assam while in other
States one dispensary per 10 cattle or less
is the ratio such as in Delhi, Haryana,
Punjab, J and ‘K, Himachal Pradesh etc.
during Sixth Plan ;

(b) the reasons for which number of
veterinary hospitals is more than the number
of veterinary dispensaries as given in
Annexure to the reply for Punjab, Rajasthan
and even Delhi but not in other States ;
and

(c) the role of veterinary hospital vis-a-
vis that of a veterinary dispensary in live-
stock improvement and health cover and
how much funds annually are allotted to
each in Sixth Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Veteri-
nary hospitals and veterinary dispensaries
are established by the States under the
State Sector Programme. The targets are
fixed primarily keeping in view the require-
ments of the area, resources available,
inter-se priorities of different sectors, etc.
It may be clarified in this connection that
the cattle population indicated in the
Annexure to the reply given to Unstarred
Question No. 924 is in thousands. Veteri-
nary hospitals as well as veterinary dispen-
saries provide animal health cover to cattle,
as such both have to be taken into account
for calculating the ratio of number of
veterinary hospitals/veterinary dispensaries
to the number of cattle. This works out to
approximately 1 : 23,000 cattle in Rajasthan,
1:21,000 cattle in Maharashtra and
1 : 22,000 cattle in Assam.

(b) The number of veterinary hospitals
is more than the number of veterinary
dispensaries in Punjab, because the figures
furnished include veterinary hospitals as
well as veterinary hospitals-cum-Al centres.
In the case of Rajasthan the number of
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veterinary hospitals is more than the number
of veterinary dispensaries because of the
gradual up-gradation of veterinary dispen-
saries into veterinary hospitals. The
number of veterinary hospitals is more than
the number of veterinary dispensaries in
Delhi because of the gradual urbanisation
of rural area.

(c) Generally veterinary hospitals have
facilities for keeping indoor patients whereas
veterinary dispensaries do not have such
facilities. Veterinary hospitals are equipped
to provide better facilities for treating
clinical and surgical cases. Funds allotted
to veterinary hospitals and veterinary dispen-
saries vary from State to State.

JFF AL FIAE &7 fqafaa
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Increase in Consumption of Fertilisers
due to Reduction in Prices

3058. SHRI ARUN KUMAR NEHRU :
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Will the Minister of AGRICULTURE be
pleased to state :

(a) whether it is a fact that consumption
of fertilisers by the farmers has considera-
tly gone up as a result of reduction in the
prices of fertilisers announced in June last ;
and

(b) if so, State-wise details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN): (a) and
(b). There has been an increase incon-
sumption of fertilisers between July and
September, 1983 as compared to the same
period last year.

The State-wise details are given in the
statement attached.

Statement

(In *000 Tonnes)

Name of the State

Consumption during
July-September, 1982

Consumption dvring
July-September, 1983

(N+P+K) (N+P+K)
1 3
1. Andhra Pradesh 275.50 350.24
2. Kerala 34.09 38.71*
3. Karnataka 149.60 188.69
4. Tamil Nadu 110.12 120.58
5. Gujarat 83,84 124.38
6. Madhya Pradesh 52.19 61.72
7. Mabharashtra 238.00 250.21
8. Rajasthan 38.25 49.19*
9. Haryana 74.92 92.19
10, Punjab 232.06 311.30
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1 2 3
11. Uttar Pradesh 303.14 455.63*
12. Himachal Pradesh 2.89 6.41*
13. Jammu and Kashmir Not received Not received
14. Assam 2.56 4.83*
15. Bihar 52.95 94.09
16. Orissa 33.88 40.34
17. West Bengal 58.52 74.93
18. Meghalaya 0.55 0.52*
19. Nagaland 0.03 h 0.007
20. Tripura 0.50 0.62
21. Manipur 2.57 Not received
22. Sikkim Not received Not received
*Estimated.

Plan to Check of Soil Erosion in Hill
Areas of Darjeeling

3059. SHRI ANANDA PATHAK :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether it is a fact that the erosion
of top soil is taking place in an alarming
proportion in the hill areas of Darjeeling
District in West Bengal ;

(b) if so, the annual amount of such
erosion for the last five years ; and

(c) whether Government have any plan
to check the erosion of soil in this area ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) and
(b). The north region of West Bengal
irclucing Dajecling cistrict, a part of the

Himalayan Range, is subject to considerable
erosion. However, in absence of any survey
on year to year basis, information on the
extent of annual erosion is not available.

(c) : To check soil erosion in the hill
areas of Darjeeling district, the following
schemes are being implemented by the State
Goverment of West Bengal with Central
assistance :

(i) Soil Conservation in the catchment
of River Valley Projects ;

(ii) Soil Water and Tree Conservation in
the Himalayas ;

(iii) Hill Development Scheme.

In addition to these schemes, the West
Bengal Government have formulated a pro-
ject for development of North Bengal Terai
Region which includes Siliguri Sub-Division
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of Darjeeling district. The scheme aims at
providing soil conservation treatment and
creating additional irrigation facilities.

gaeqfa Fe 1 gawg-age
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Capacity Utilisation of Sugar Industry

3061. SHRI R.N. RAKESH : Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to state :

(a) the percentage utilisation of capacity
in sugar industry during the years 1980-81,
1981-82 and 1982-83 ; and

(b) whether this is in keeping with the
norms fixed by various units and in keeping
“with international performance of similar
units ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
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IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a) The percentage utilisation of
capacity during the years 1980-81, 1981-82
and 1982-83 has been as under :—

Sugar Year %age utilisation
(Oct-Sept)
198C-81 81.24
1981-82 130.15
1982-83 124.92

(b) : There are no international perfor-
mance norms of sugar units primarily
because in most countries sugar is produced
either in the raw form or by using beet in-
stead of sugar-cane. Obviously, there can
be no compatibility of having uniform per-
formance norms on an international basis
when in India plantation white sugar is pro-
duced for direct consumption from sugar-
cane. The Planning Commission has pre-
scribed a desirable level of capacity utilisation
taking the economics of scale etc. and as per
that the performance, in the last two sugar
years has been more than satisfactory.

Scheme of Integrated Development of
Towns in Kerala

3062. SHRI A.K. BALAN : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) whether Central Government have
received any request from Government of
Kerala to enhance the Centrally sponsored
scheme of Integrated Development of Small
and Medium Towns from the present num-
ber of Nine (9) to atleast Fifteen (15) ; and

(b) if so, the action taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) Yes, Sir.

(b) The request of the Govt. of Kerala
along with the request of other States is being
considered in consultation with the Planning
Commission and the Ministry of Finance.
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Setting up of State Cooperative Develop-
ment Corporation in Mabarashtra

3063. SHRI A.T. PATIL: Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether Government of Maharashtra
have proposed to set up a State Cooperative
Development Corporation on the lines of
N.C.D.C. ; and

(b) if so, when do Government of India
propose to accord sanction to the State’s
proposal ?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH): (a) and
(b). The proposal of the Government of
Maharashtra regarding setting up of State
Cooperative Development Corporation is
being examined in consultation with the
Ministry of Finance.

Retailers/dealers of Jain Shudha Vanaspati

3064. SHRI SHIVENDRA BAHADUR
SINGH : Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) how many cases of beef tallow adulte-
ration have been detected and caught in the
country with details ; and

(b) whether Government have a list of all
the retailers/dealers of Jain Shudha Vanas-
pati in country and if so, the details there-
of ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
_CIVIL SUPPLIES (DR. M.8. SANJEEVI
RAO) : (a) The Government of Punjab
have reported that two samples of vanaspati
taken from two traders at Amritsar and
three samples of edible oils taken from an
oil mill were found to contain animal tallow.

(b) The Government does not maintain a
list of retailers/dealers of individual vanas-
ati units,
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Supply of Fertilisers to States

3065. SHRI .GADADHAR SAHA :
Will the Minister of AGRICULTURE be
pleased to state :

(a) the quantity of fertilisers required,
allocated and released for States in recent
months during Kharif and rabi crops seasons
in 1983, State-wise ;

(b) the quantity of fertilisers produced in
the country and imported during the period ;

(c) the agencies appointed by Govern-
ment for distribution, sale of fertilisers
among the peasant and the prescribed rate,
State-wise ;

(d) causes of scarcity of crisis in availa-
bility of fertilisers in market and black mar-
keting in fertilisers and high prices ; and

(e) steps taken to guarantee adequate
allotment, release, fair distribution and pre-
scribed price for better production ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN): (a) The
net requirements of fertilisers during Kharif,
1983 and Rabi, 1983-84, the allocations and
supplies made statewise are indicated at
Statement-I enclosed.

(b) The estimated production of fertilisers
for 1983-84 is likely to be 45.50 lakh tonnes
of nutrients. Requisite quantities of fertiliser
imports have also been planned. It is not
in the public interest to give details of
imports.

(c) Distribution of fertilisers is done
through the Institutional Agencies of the
States as well as through the Private Trade.
The prices of various types of fertilisers
fixed by the Government of India are uni-
form for the entire country and the rates
prescribed with effect from 29 June 1983 is
given at Statement-II enclosed.

(d) and (e). The requirements of the
States are assessed in zonal meetings with
the States and the Manufacturers and after
taking into account the existing stocks with
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the States, allotment is made from various
indigenous suppliers to the extent of pro-
duction. The remaining quantity is supplied
by the Central Government from imported
fertilisers. The State Government have
been fully authorised to take punitive action
against any persons violating the prices con-
trol or otherwise indulging in mal-practices
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in contravention of the Fertiliser Control
Order. The availability of fertiliser in the
country from indigenous production and
from planned imports is quite adequate to
meet the requirements in full so there is no
question of scarcity or crisis in availability
of fertilisers in the market.

Statement-I

Net requirements allocations and supplies of fertilisers to Kharif 1983
and Rabi 1983-84.

(In 000 Tonnes)
Name of the Net requirements Allocations Supplies
State =
Kharif Rabi Kharif  Rabi Kharif Rabi
1983 1983-84 1983  1983-84 1983 1983-84
(for Oct.
1983 only)
1 2 3 4 5 6 7
1. Andhra Pradesh 297.74 397.20 311.47 414.59 308.36 71.31
2. Karnataka 265 13 181.40 282.96 199.96 174.20 45.88
3. Kerala 54.69 43.35 54.71 43.60 51.13 19.54
. 4. Tamil Nadu 265.18 386.10 256.54 380.83 139.33 61.43
5. Gujarat 247.71 240.90 257.15 242,06  172.68 46.55
6. Madhya Pradesh 134.33 136.40 146.97 156.99 107.51 * 3223
7. Maharashtra 404.25 199.10 420.42 203.79  284.55 42.31
8. Rajasthan 72.62 127.60 80.85 130.66 ' 59.76 23.65
9. Haryana 77.44 185.35 93.64 195.76 93.61 25.04
10. Punjab 224.40 658.90 259.34 661.54  257.66 74.57
11. Uttar Pradesh  497.08 1182.50 540.51 1179.46  239.12 97.45
12. Himachal
Pradesh 13.28 9.70 14.29 10.52 7.02 0.37
13. Jammu and :
Kashmir 17.74 14.90 27.75 14.90 17.27 0.73
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i 2 3 4 5 6 7
14, Assam 17.35 9.90 18.14 10.24 21.55 3.38
15. Bihar 40.78 150.95 47.23 167.55 89.56 22,92
16. Orissa 45.45 57.15 48.97 57.94 31.77 9.76
17. West Bengal 161.70 218.15 161.84 222.88  112.87 35.29
18. Manipur 3.61 0.32 3.60 0.32 1.29 —
19. Meghalaya 2.46 2.65 2.50 2.87 058 0.16
20. Nagaland 0.64 0.30 0.69 0.30 Negligible —_
21. Tripura 2.77 2.85 2.77 2.85 1.66 0.39
22. Sikkim 0.57 0.48 0.58 0.48 0.20 0.02
Statement-11

Statement Showing Prices of Fertilisers with Effect from 29.6.83.

(Figures in Rs. per tonne)

S. No. Name of Fertiliser Price from 29.6.83

1 2 3

L Urea (467 N) 2150

2. Muriate of Potash (609 K) 1200

9, Sulphate of Potash (50% K) 1950

4, Di-Amm. Phosphate (18 : 46 : 0) 3350

¥ N.P.K. (17 :17 :17) 2400

6. N.P.K. (15 : 15 : 15) 1950

% N.P.K.(19:19:19) 2750

8. Ammonium Phosphate Sulphate

20:20:0)
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1 2 3
9 Nitro-Phoshate (20 : 20 : 0) 2200
10. Ammonium Phosphate Sulphate (16 : 20 : 0) 2150
11. Urea Ammonium Phos. (24 : 24 : 0) 2800
12. Urea Ammonium Phos. (28 : 28 : 0) 3350
13. NPK.(14:28:14) 2800
14. N.P.K. (10 : 26 : 26) 2750
15. N.P.K. (14 :35:14) 3150
16. N.P.K. (12 :32: 16) 3000
17. Triple Super Phos. 46% P

(Granular) 2400
18. Triple Super Phos. 46% P

(Powdery) 2200
19. Single Superphosphate 16% P

(Granular) 1000
20. Single Superphosphate 16% P

(Powdery) 850
21. Single Superphosphate 14% P

(Powdery) 750

Note : The above price represent the maximum retail prices, exclusive of Sales-tax

and other local taxes.

Request from West Bengal for Additional
Amount for Teesta Project

3066. SHRI CHITTA BASU : Will the
Minister of IRRIGATION be pleased to
state :

(a) whether Government of West Bengal
have requested the Central Government to
sanction additional Rs. 53 crores for the first
phase of the Teesta Project for the toming
two years ; and .

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE OF
THE MINISTRY OF IRRIGATION

(SHRI RAM NIWAS MIRDHA) ¢ (a) and
(b). Government of West Bengal have been
requesting the Centre for advance plan as-
sistance for expediting construction of Tista
Barrage Project. In a recent communication
they have requested for Central assistance
of Rs. 40 crores. In view of the financial
constraints it seems difficult to accommodate
the request of West Bengal Government for
additional assistance.

 wram fawm @tw wwww
(o go o o) ¥ xR
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Land Reserved for Forests

3068. SHRI G. NARSIMHA REDDY :
Will' the Minister of AGRICULTURE be
pleased to state :

(a) the total land reserved for forests in
terms of hectares and percentage of our total
land ;

(b) the total land on which forests actually
exist,on the land ‘‘reserved for forests” ;

(c) the measures being taken to grow
forests on the land reserved for forests ; and

(d) the details of afforestation in terms
of hectares State-wise, for the last three
years ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) and (b).
Under the meaning of Section 20 of the
Indian Forest Act (1927) the area of the
reserved forests in the country is 39.48
million: hectares. This is 129 of the total
geographical area of the country and 52.6%
of the total forest area.

(c) The present efforts to grow forests
are mainly confined to degraded forests
which are generally outside the reserved
forest areas and also on other Government/
Community lands.

(d) The information available is enclosed
at Statement I and II. '

Statement-I

Details of Afforestation(Seedlings planted in lakh numbers)
Jfrom 1980-81 to 1982-83

S. No. State/Union Achievements
Territory
1980-81 1981-82 1982-82
1 2 3 4 5
B Andhra Pradesh 409.55 680.00 1242.00
2, Assam 2250 313.00 306.00.
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1 2 3 4 5
3. Bihar 371.23 553.60 901.00
4, Gujarat 927.72 1494.00 2468.00
s. Haryana 308.57 600.00 2 760.00
6. Himachal Pradesh 283.91 277.00 408.00
7. Jammu and Kashmir 125.00 80.00 205.00
8. Karnataka 559.43 1414.00 1768.00
9. Kerala 142.00 162.00 619.00 .
10. Madhya Pradesh 1098.50 2456.00 2839.00
11. Maharashtra 625.77 874.00 2276.00
12. Manipur 68.80 63.29 69.00
13. Meghalaya 26.36 35.42 82..00
14, Nagaland 58.29 66.12 95.00
15. Orissa £17.97 607,41 1038.00
16. Punjab 175.09 373.00 547.00
1'% Rajasthan 208.97 305.00 368.00
18. Sikkim 52.50 36.00 50.00
19. Tamil Nadu 818.54 817.00 1024.00
20. Tripura 74.95 147.60 127.00
21. Uttar Pradesh 1050.00 1052.00 2305.00
22 West Bengal 276.00 430.00 677.00
Union Territories
23, A and N Islands 2.96 80.40 84.00
24. Arunachal Pradesh 94.35 58.00 108.00
25. Chandigarh -— -— 4.00
26. D. N. and Haveli 2.77 9.51 27.00
27. Delhi 25-00 i 31.00
28. Goa, Daman and Diu 7.15 — 26.00
29. Mizoram 126.50 204.00 257.00
30. Pondicherry - - + 13.00
. 31. Lakshadweep — - —
Total : 8467.38 13188.25 . 20785.00
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Statement-11
Details of Social Forestry (Area planted in hectares)
S. No. State/Union Achievements
Territory
1980-81 1981-82 1982-83

1 2 3 4 5

1. Andhra Pradesh 8765 12,380 28,388

2, Assam 1000 5,860 4,200

3 Bihar 5453 13,000 18,100

4, Gujarat 15200 20,200 15,143

- 8 Haryana 6147 12,300 17,000

6. Himachal Pradesh 4200 3;000 12,578

1. Jammu and Kashmir 3800 3,000 2,193

8. Karnataka 4500 2,900 20,728

9. Kerala 2775 1,167 3,677
10. Madhya Pradesh 5800 34,000 60,517
115 Maharashtra 5600 24,307 33,288
12. Manipur 350 295 870
13 Meghalaya 800 1,900 . 2,330
14, Nagaland 2766 2,769 3,647
15. Orissa 20700 11,839 18,006
16. Punjab 3300 11,400 10,280
17, Rajasthan 16050 12,500 11,300 :
18. Sikkim . 160 — 1,639
19. Tamil Nadu 21400 32,050 36,555
20. Tripura 5 1,201 1,392
21, Uttar Pradesh 9200 34,442 39,316
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1 2 3 4 5
22, West Bengal 9731 12,700 16,450
Union Territories
23. A. and N. Islands 100 - 268
24, Arunachal Pradesh 4444 220 1,902
25. Chandigarh 200 -— -
26. Dadra and Nagar Haveli 150 -_ 481
27. " Delhi 100 - 28
28. Goa, Daman and Diu 15 — 220
29. Mizoram 100 600 4,155
30. Lakshadweep —_ —_ e
Total : 1,52,811 2,54,030 3,74,794

Shifting of Bajra Cultivation

3069. PROF. MADHU DANDAVATE :
Will the Mitister of AGRICULTURE be
pleased to state :

(a) whether it is a fact that prices of
various varieties of bajra are so fixed that
bajra is gradually becoming out of reach of
the poorest among the poor and at the other
end the prices being not remunerative, the
bajra growers are likely to shift to growing
of some alternative crops ; and

(b) if so, steps proposed to adjust the
prices of various varieties of bajra to ensure
that production of bajra does not decline
and the poor are not starved of their staple
food ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) : (a) and (b).
The Government fixes uniform support price

for Bajra for the country as a whole on the
basis of the recommendations made by the
Agricultural Prices Commissions the views
expressed thereon by the State Governments,
the concerned Central Ministries and the
Planning Commission. The criteria adopted
for fixation of support price for Bajra in-
clude cost of production, changes in input
prices, input and output price parity, emerg-
ing demand and supply situation, inter-crop
price parity, general price level, parity bet-
ween prices paid and prices received by the
farmers, etc. The Government is of the
view that the present support price of bajra
provides incentive for raising bajra produc-
tion and is fair to the consumers as well,

Houses Constructed by Chandigarh
Housing Board

3070. SHRI CHIRANJI LAL SHARMA :
Will the Minister of WORKS AND HOUS-
ING be pleased to state :
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(a) number of houses constructed so far
by Chandigarh Housing Board (Category-
wise) ;

(b) whether all the houses constructed so
far have been allotted ;

(c) if not, the reasons therefor ; and

(d) number of houses to be constructed
during 1983-84 and 1984-85 ?

THB. DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) to (c). The information furnished by
the Chandigarh Housing Board is as fol-
lows :

DECEMBER 12, 1983

Category ~ Houses constructed Houses
(upto 31.3.83) allotted
EWS 3746 3246*
LIG 2861 2861
MIG 1681 1681
HIG 332 332

(*500 houses are being allotted)

(d) 1983-84 2634 units

1984-85 2556 units

Progress of National Capital Region Plan

307). SHRIUTTAM RATHOD : Will
the Minister of WORKS AND HOUSING
be pleased to state :

(a) whether his attention has been drawn
to reports that the National Capital Region
Plan has been in jeopardy and the progress
made so far has not been satisfactory ;

(b) if so, whether the progress in the
matter has been reviewed and whether any
time-bound programme has been drawn up
for its implementation ;

(¢) the progress made to build satellite
townships in the neighbourhood of Delhi
to reduce pressure of increasing population
in the Capital ; and
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(d) the estimated expenditure likely to be
incurred on the plan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) to (d). The Master Plan on Delhi re-
commended that the plan for Delhi should
be formulated in the context of regional
dimensions and suggested a broad frame-
work of the National Capital Region. Tak-
ing cognizance of this recommendation, the
NCR Plan was prepared which envisaged
the decentralisation of certain economic
activities away from Delhi metropolis into
different ring towns within the region so
that the prosperity and burdens of urbani-
sation are shared by the region and balanc-
ed development of the region is promoted.
For this purpose the plan envisaged the
development of 18 selected ring towns located
in the adjoining districts in the States of
Uttar Pradesh, Haryana and Rajasthan. The
implementation of NCR Plan did not make
much headway for want of adequate funds
and in the absence of a statutory planning
and coordinating authority. In 1980 the
Central Government decided to revitalise the
NCR Plan. In August 1982 an agreement
was reached between the Union Minister of
Works and Housing and the Chief Ministers
of UP, Rajasthan, Haryana and the Lt.
Governor of Dethi on the need for a statu-
tory planning and coordinating machinery
for the NCR in order to effectively oversee
all the developments in the area on the basis
of an agreed plan. A central scheme for
the integrated development of selected ring
towns in the region is in operation. So far §
ring towns have been taken up for develop-
ment under the scheme and central loan
assistance is released to the State Govern-
ments concerned on a matching basis for
implementing the approved projects.

It is proposed to establish a statutory
coordinating Board at the central level for
planning, monitoring and development of the
region and action is on hand to complete
the requisite formalities in order to intro-
duce a central legislation for creating the
NCR planning Board,

Vacant Posts of Reader/Jr. Reader in
Government of India Presses

3072. SHRI K. LAKKAPPA : Will the
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Minister of WORKS AND HOUSING be
pleased to state :

(a) whether it is a fact that a numberof
posts in the category of Junior Reader/Rea-
der in the various Government of India
Presses are lying vacant since months toge-
ther ;

(b) if so, reasons why these posts are not
being filled up well in time and who is res-
ponsible therefor ; and

(c) the latest fate of these cases and upto
what date all the above mentioned posts will
be filled up ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF):
(a) to (c). There is no post of Junior
Reader in the Government of India Presses.
The posts of Reader are substantial in
number, each press forming a separate cadre.
Vacancies arise in the normal course and are
filled up according to their recruitment rules,
which involve, in the first instance, limited
competitive examination held from time to
time. The next examination is being held
very shortly to cover the existing vacancies.
In view of the involved procedure for filling
up these posts and the posts, being in
presswise cadres, no firm date can be stated
for filling up the existing vacancies. Itis,
however, expected that most of the vacancies
will be filled up by the middle of next
year. "

Expenditure at ICAR Harringhata
Cattle Project

3073. SHRI RAM KINKAR : Will the
Minister of AGRICULTURE be pleased to
state :

(a) the year-wise sanctioned/budgetted
plan expenditure at ICAR Harringhata Cattle
Project for 1980-81, 1981-82, 1982-83 and for
1983-84 on salary and allowances, recurring
contingencies and non-recurring provisions
and corresponding actual expenditure, year-
wise and sub-head-wise ;

(b) the number of animals alive on
1.10.1983 and on 1.12.1983 separately in

Harringhata Cattle Project, sex-wise, age-
wise and genetic group-wise and correspond-
ingly at each other centre of cattle project
with reasons for differences in number of
females existing among units ;

(c) whether DG, ICAR had visited
Harringhata Cattle Project in 1980 ; if so,
the major findings reported and action taken
thereon ; and

(d) whether Government are satisfied
with the performance and role of ICAR in

_Harringhata Cattle Project and if not, the

action proposed to be taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Thein-
formation regarding sanctioned budget and
expenditure for the period 1980-81 to 1983-
84 1s presented in the tables 1 (a) and (b) laid
on the Table of the House (Placed in Library.
Sece No. LT-7250/83).

(b) The number of animals sex-wise, age-
wise and genetic groupwise as available on
the dates indicatéd, at different units of the
All India Coordinated Research Project on
Cattle is presented in Tables 2(a) to (f) laid
on the Table of the House. (Placed in
Library. See No. LT-7250/83). Information
as on 1.10.83 and 1.12.83 for these units is
being collected and will be placed on the
Table of the Lok Sabha subsequently.

The major reasons for differences in the
number of females in the centres at one
time will be the stage of completion of the
technical programme. Besides the rate of'
mortality, reproductive performance and
sex ratio, would cause variations in the
number of females available- at any one time
in the different units of All India Coordinat-
ed Research Project on Cattle,

(¢) Yes,Sir. The D.G. ICAR had visit-
ed Harringhata on 24.1.80 along with ADG
(AP and B) and Project Coordinator (AB)
and had submitted a report to the Governing
Body. The report was considered by the
G.B. in its meeting held on 27.6.1980 and the
G.B. approved the transfer of the All India
Coordinated Research Project on Cattle
breeding unit in operation at Harringhata
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from the Bidhan Chandra Krishi Vishwa
Vidyalaya to the State of West Bengal. The
administrative control of the unit along with
its assets and liabilities has thereafter actually
been transferred from B.C.K.V.V. to the
State Department of Animal Husbandry
with effect from Ist September, 1981. Sub-
sequently the unit has also been visited by
the Deputy Director General (Animal
Sciences) and also by a Committee compris-
ing of Dr. P.N. Bhat, Director, Central Insti-
tute for Research on Goat, Makhdoom and
Dr. B.S. Rajya, Director, Indian Veterinary
Research Institute. They had suggested
certain measures for bringing about an im-
provement in the functioning and performance
of the unit. The performance of the unit has
been reported from time to time to the
G.B.

(d) There has been a considerable impro-
vement in the performance of the Harrin-
ghata unit after its transfer from Bidhan
Chandra Krishi Vishwa Vidyalaya to the
State Department of Animal Husbandry,
West Bengal, The ICAR is taking all possi-
ble measures and monitoring the progress
for assuring improvement in the functioning
of the Harringhata Unit. The working of
the unit was also recently reviewed at the
workshop of the projects. The recommen-
dations of the workshop are under considera-
tion of the Council.

Food Statistics

3074. SHRI AMAR ROYPRADHAN :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) the production of foodgrains in India
for the last five years, year-wise and State-
wise ;

(b) the demand of foodgrains in India for
the last five years, year-wise and State-wise ;

(c) the distribution of foodgrains in India
during the last five years, year-wise and
State-wise ;

(d) the import of foodgrains in India
during the last five years, year-wise and
country-wise ; and
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(e) the target of production of foodgrains
in India during the Sixth Plan period ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a) to (d). Statements indicating
production of foodgrains, demand of food-
grains for public distribution system, distri-
bution of foodgrains from Government
stocks and import of foodgrains during the
last five years are laid on the Table of the
House. (Placed in Library. See No. LT-
7251/83).

(e) The target of foodgrains production
during the Sixth Five Year Plan is 153.6
million tonnes.

Protocol on Cooperation in Agriculture
with USSR

2075, SHRI GULAM MOHAMMAD
KHAN : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that a Protocol
on cooperation in agriculture had been
agreed to between India and the USSR re-
cently in New Delhi ; and

(b) if so the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir.
As per the provisions of the 1971 Agree-
ment between India and USSR for Scientific
and Technical Cooperation in the fields of
Agriculture and Animal Sciences, a biennial
Protocol, which isin effect a work Plan,
was signed in New Delhi on the 21st Novem-
ber, 1983 between the two Governments in
the field of Agriculture.

(b) The Protocol which is for the years
1984 and 1985, provides amonst other things,
for exchange of scientists, germplasm, and

. scientific/technical information and has a

provision for holding symposia on specified
topics. It also provides for joint collabora-
tive projects in areas to be identified and
agreed upon by the two Governments in the
field of Agriculture,
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Evolvement of a new policy for FPSs

3076. SHRI MOHAMMAD ASRAR
AHMAD : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to
state :

(a) whether in view of successive high
increase in prices of essential commodities,
Government have evolved a new policy for
Fair Price Shops ; if so, details thereof ;

(b) the articles that are now to be mar-
keted by F.P. Shops in urban and rural areas

to arrest galloping high prices ;

(c) the latest wholesale and retail price
indices of these commodi;jes as on 1.4.1980,
1.4.1981, 1.4.1982, 21.4.1983 and 31.10 1983 ;

and

(d) steps being taken to check rise in
prices of essential articles etc. ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO): (a) While therz is no new policy
for Fair Price Shops, the scheme of Public
Distribution System is already in operatjon
throughout the country for ensuring supply
of certain essential commodities to the cop-
sumers through the outlets of Fublic Distri-
bution System at fair and reasonable
prices.

(b) The essential commodities which are
supplied by the Central Government to the
State Governments/Union Territory Admi-
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nistrations for issue through the Public
Distribution System are wheat, rice, sugar
imported edible oils and kerosene, apart from
soft coke and controlled cloth. As these are
supplied at subsidised prices, this has a salu-
tory effect on containing rise in prices of
these commodities. In addition, the State
Governments have been advised to include
such other essential items of mass consump-
tion for distribution through Public Distri-
bution System as they may deem fit, by
arranging supply of such additional commo-
dities on their own. The State-wise break-
up of commodities being issued through
fair price shops as per the reports received
from States/Union Territories is given in
Statement I.

(c) A statement II giving Index Numbers
of Wholesale Prices of certain selected com-
modities as for the weeks ending 5-4-1980,
4-4-1981, 3-4-1982, 23-4-1983 and 29-10-1983,
which are the dates closest to the dates ask-
ed for, is enclosed. The retail price indices
of these commodities are not prepared on
weekly basis and hence this information is
not available.

(d) For making essential commodities
available to the consumers at reasonable
prices, the main thrust of the Government
policy is to increase the production of vari-
ous commodities. The Public Distribution
System is being expanded. Export of essen-
tial commodities is regulated. The State
Governments and Union Territory Admi-
nistrations are enforcing the provisions of
Essential Commodities Act and similar
legislations.

Statement 1
State-wise break-up of the commodities being supplied through fair price shops

S.No. Name of the
State/U.T.

Commodities supplied through fair price shops

1 2

1.  Andhra Pradesh

2. Assam

Rice, wheat, edible oil, kerosepe, and sugar.

Rice, wheat procucts, sugar, salt, edible oils,

kerosene, controlled cloth.

‘Wheat, rice, sugar, controlled cloth, exercise books.
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1 2 3

4,  Gujarat Wheat, rice, coarse grains, sugar.

5. Haryana Wheat, atta, sugar, rice and kerosene oil,
edible oils, controlled cloth, soft coke.

6. Himachal Pradesh Wheat, atta, rice, edible oils, sugar,
controlled cloth.

7.  Jammu and Kashmir Rice, wheat, atta, kerosene oil and sugar.

8. Karnataka Sugar, rice, wheat, suji, maida, edible oils,
kerosene oil.

9 Kerala Rice, wheat, sugar, kerosene, edible oils,
coffee, tea, maida, suji, pulses, spices,
sawala, onion, jagree.

10. Madhya Pradesh Wheat, rice, sugar, edible oil, kerosene oil,
controlled cloth, tea, match boxes and soap.

11.  Maharashtra Rice, wheat, jowar, edible oils, sugar and
kerosene oil.

12, Manipur Rice, sugar, atta, edible oils, kerosene oil.

13. Meghalaya Rice, sugar, salt, wheat products, edible oils.

14. Nagaland Sugar, salt, rice and wheat products.

15.  Orissa Rice, wheat, sugar, kerosene oil, edible oils,
controlled cloth, cement, pulses, baby food,
cycle tubes/tyres, concessional paper, exercise
books, soaps, cosmetics, tea.

16.  Punjab Sugar, wheat, atta, rice, kerosene oil,
edible oils, wheat, pulses, controlled cloth.

17. Rajasthan Wheat, rice, sugar, edible oils, controlled
cloth, kerosene, cement, tea, soaps, soda ash,
salt, pulses, spices, exercise books, matches,
battery cells, bulbs, tyres/tubes.

18. Sikkim Rice, sugar, and edible oils.

19.  Tamil Nadu Rice, wheat, maida, suji, sugar, kerosene

oil, edible oils, controlled cloth, chillies.

In addition tumeric, jeera, mustard,
snuff, pepper, garlic, methi, jaggery, salt, coffee,
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21,

22

23.

24,

27.

Tripura

Uttar Pradesh

West Bengal

Andaman and Nicobar
Islands

Arunachal Pradesh

Chandigarh

Dadra and Nagar Haveli

Delhi

Goa, Daman and Diu

tea, pulses, edible oils, soap, face power, baby
food, blades, dry cell, match box, nirodh, vicks
and amrithanjan are supplied by village fair
price shops run by Cooperatives (numbering
38 items).

Salt, sugar, rice, wheat, atta, controlled cloth,
kerosene oil.

Wheat, rice, sugar, edible oils. In addition 56 items in

urban areas and 24 items in rural arears are
being distributed through Coops.

Rice, wheat, sugar, wheat products, pulses,

suji, toilet soap, laundry soap, salt, kerosene,
edible oils, soft coke, match box, exercise books,
candle sticks, spices, controlled janta cloth.

Rice, wheat, sugar, salt, suji, controlled cloth,
edible oils, kerosene, matches, soap, exercise
books, spices, tea, chillies, vanaspati ghee,
butter, coffee, dry cells, paper, maida, onion,
potato, pulses.

Rice, wheat, sugar, kerosene oil, edible oils, salt,
controlled cloth.

Sugar, rice, wheat, atta, kerosene oil, edible oils,
controlled cloth.

Imported edible oils are being distributed
through consumer cooperatives.

Sugar, wheat, rice, edible oils.

Wheat, resultant atta, maida, suji, sugar,
rice, R.B.D. Palm oil, rapeseed oil, candles,
soft coke.

Kerosene oil, cement and controlled
cloth is being issued through other retail
outlets.

Rice, wheat, sugar, edible oils and controlled
cloth.
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29.  Lakshadweep Rice, wheat, controlled cloth, kerosene oil,
soap, edible oils, sugar, salt, tyres/tubes,
gram, dalls and chillies, cement, diesel and
petrol, white paper, tea, coffee, cheap cloth.

Edible oils, baby food, dry battery are distri-
buted through cooperatives only.

30. Mizoram Rice, sugar, wheat, edible oil, salt and
kerosene oil.

k: Pondicherry Rice, wheat, maida, suji, sugar, edible oils, and
kerosene oil.

Statement-11

Index Numbers of Wholesale Prices of selected commodities as in the week ending

(Base : 1970-71=100)

Week ending
Commodity _5.4.1980 4.4.1981 3.4.1982 23.4.1983 29.10.1983(P)
1 2 3 4 5 6
Rice 194.1 209.1 233.0 281.1 300.0
Wheat 161.5 186.6 203.7 221.6 21 §.8
Jowar 106.4 229.2 225.7 221.6 239.4
Bajra 199.2 213.8 229.1 244.8 209.6
Gram 2354 3816 - 3157 286.4 301.5
Arhar 220.2 252.0 290.7 3434 396.9
Moong 312.1 360.8 317.7 318.6 317.6

Masoor 243,7 363,2 3243 291,2 328.2
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1 2 3 4 5 6
Urad 224.1 2348 235.4 311.3 345.3
Potatoes 142.9 118.8 105.4 1724 278.3
Onions 179.5 167.4 235.8 272.3 532.6
Vanaspati 206.7 236.6 258.2 254.5 253.4
Groundnut oil 202.0 261.9 260.3 295.1 319.9
Mustard oil 217.9 244.1 238.2 246.1 303.3
Coconut oil 189.6 217.6 179.9 251.3 342.5
Gingelly oil 234.8 259.2 265.8 308.5 269.0
Milk 171.5 193.8 2244 231.3 255.7
Fish 261.0 304.0 367.1 449.1 427.6
Meat 308.5 321.0 353.0 375.6 376.7
Atta 164.2 195.8 195.8 248.4 221.1
Sugar 215.7 285.2 241.3 228.1 226.0
Gur 313.8 445.8 243.8 286.4 398.9
Kerosene 272.8 293.4 320.5 341.1 343.2
Soft Coke 278.7 382.8 382.8 463.5 463.5
Chillies 96.9 175.4 179.8 117.9 127.2
Tea 2472 226.8 244.2 . 366.3 458.7
Matches 133.6 131.4 129.0 129.0 129.0
Salt 238.6 237.2 237.5 207.6 2136
Soap 2314 234.2 234.2 247.0 258.7
Cotton cloth (mills) 203.0 2222 235.6 251.4 253.0

P—Provisiona)
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Sugar Cess Fund for Modernising Sugar
Industry

3077. SHRI M.V. CHANDRA-
SHEKHARA MURTHY :
SHRI B.V. DESAI :

Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether a Rs. 80 crore sugar cess
fund has been constituted for modernising
sugar factories and to revive sick units in the
country ;

(b) if so, the particulars of the factories
that will be undertaken for modernising
from this fund ; and

(c) how many of the sick units in the
country have so far been provided funds out
of it ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL® SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a) Out of the amount of cess
levied and collected under the Sugar Cess
Act, 1982, a sum of Rs. 68 crores has been
credited to the Fund set up under the Sugar
Development Fund Act, 1982 for the pur-
pose, inter-alia, of advancing loans to sugar
mills for rehabilitation and modernisation.

(b) The Sugar factories which are approved
by the Industrial Finance Corporation of
India for grant of soft loans for rehabilitation
and modernisation under its Soft Loan
Scheme will be considered for grant of loan
assistance from the Fund to the extent of the
promoters’ contribution required to be pro-
vided by the factories under such scheme.

(c) The procedure for grant of assistance
from the Fund having been prescribed in the
Sugar Development Fund Rules published as
recently as 28th September, 1983, so far no
application from any sugar factory has been
received for grant of loan from the Fund for
rehabilitation and modernisation.

TeRe qiFT FrwAT wy et

3078. =it F7ET 9q1T TA7 : 747 =
et o @ Y g H
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() #ar fagre & siogR faer Y o=kw
afeqar i1 IENT T HTAT F FrAtAT
¥ wiigfa & fad ot av wfaa adr §;
AT

(@) afz g, ot aeavareY sater sar § ?

feard A=xrew & wew o (s oW
frama faat) : (%) ot (@) fagrr awwm
U &1 &1 ¥ 123.57 9@ ®I¢ Y q10
Fuet @1 avg qge (Wdw) afedsar ox
srranfea afegisar feale faaras, 1983 &
FLT S AT AT WSt wE F 1 7w aft-
NAAT FT FEAG-A9F qagdar g
AT THARTIET OF &7 & earfag g o
# quarq ofedtsar #r wfFa FAT W@ W
g | g afearsar & fagre & wisge fadr
¥ 6123 gRITH faai Far aofwfera
g1

Identification of Forest Produce

3079. SHRI GIRIDHAR GOMANGO :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether his Ministry and the States
have identified the forest produces ;

(b) if so, the names of the minor forest
produces and major forest produces so far
identified and declared by the States, States-
wise ;

(c) whether his Ministry has issued policy
guidelines to the States to protect the inter-
est, of the tribals living in and around forest
for the collection of minor forest produces ;

(d) if so, the names of the States and the
minor forest produces therefor ; and

(e) the minor forest produces nationalised
so far by the States to eliminate the exploita-

tion of tribals by the forest contractors and
lease holders, State-wise ? -

" THE MINISTER OF STATE IN THE
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MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes,
Sir. The National Commission on Agricul-
ture have identified all the items of forest
products.

(b) The major forest produce is industrial
wood consisting of timber, fuelwood and
pulpwood. Minor forest produce includes
all items obtained from forests other than
wood.

A list of the minor forest produce as classi-
fied by National Commission on Agriculture
is givin below :(—

(i) fibres and flosses ;

(ii) grasses (other than oil-producing),
bamboos, reeds and canes ;

(iii) Essential oils ;

(iv) Oilseeds ;
(v) tans and dyes ;
(vi) Gums, resins and oleoresins ;

(vii) Drugs, spices, poisons and insecti-
cides ;

(viii) Leaves ;
(ix) Edible products ;

(x) Lac and its products ; and

(xi) Other products.

(c) to (e). Proposals for revising the
National Forest Policy are under the consi-
deration of the Government. Policy guide-
lines will be issued after the Government
accepts the revised policy.

According to the information available
collection and trade of important items of
minor forest produce like oilseeds, kendu
leaves have been nationalised/given to co-
operatives in all the States with sizeable
tribal population. \
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fargre & gfw v af
3080. =t W faee qigam o FAT
ferarrg =it ag gar 1 a7 50 5
(%) fagre & o frat qfw sfv A g;
(@) fead &7 & faard Y § s
e & faar faarg a1
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(%) ¥ aTFR G 3@ FAF g
fagre o 1 #a7 ggraar S ar @ra ?

famd warem & T wet (st W
fram faut) : (F) & (@) qfv sggm
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aq 1978-79  § | fagrz § #fw av yfw
FT FA &7 11760 AT 8729 & | Fgard
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faarg &7 8800 BT FATAT AT

() fagre #t seaa: gwta fa=rg ewar
12,400 ETT RF2AT A FT ATATT FTAT
war g faad uw a1 & afas fafaq fear
&7 ot mfaw § wafs aneq seaa:
garta fa=rd anar 1 9 a% giaa fear
SATQAT, & FEAfAF SAGATT FT GATAT
Tevg T8 g, fT Wt gar ware s
wraTedY Y GEATT H 30 W F ofeqq: grna
ETHET &1 TTCT FIA B & |

(=) fer=rd oF wow fawm & a1 sy
FYFTL FIV ITHY quEq fawra Asava &
seaa  faard afesmnel w1 e
fFar sar g1 & @g@ar saw ol
agr FgaTAl & € ¥ & S g aqr g
fet fafrsz afcatsar sgar fasa & &7
& €1 7 et B 1
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Central Take-over of Dharayi Slum
Clearance in Bombay

3081. SHRI R.R. BHOLE : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) whether in the 12th Conference of
Municipal Corporations at Ahmedabad,
convened by the Works and Housing Minis-
try, it was urged that slum clearance schemes
for transfer of urban land law be taken over
by the Centre ;

(b) whether the Centre will atleast take
over the Dharavi Slum clearance in Bombay
and act quickly before it is too late ; and

(¢) how Government propose to tackle
the increasing slum population of Bombay
and its polluted environments ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) Though the issue was raised in the con-
ference, no resolution was passed to this
effect.

(b) The Question of Central Government
taking up any individual slum does not
arise.

(¢) The Central Governmenf has been
impressing upon the State Govt. the need for
a scientific study of the increasing slum pro-
blem in the State and to take remedial
measures. The Government of Maharashtra
has substantially stepped up the outlay during
1983-84 at Rs. 10.32 crores with a physical
target of 4.5 lakhs persons as against about
Rs. 4.62 crores in 1982-83. During the
current financial year a sum of Rs. 15 crores
has been provided in the Central Budget to
be released to State Governments as incen-
tive grant for achieving additional perfor-
mance over and above the approved annual
plan target. Under this Scheme also the
Govt. of Maharashtra is being urged to take
up suitable schemes as additionality to the
annual targets of the State.

Allocation of Edible Oil to West Bengal

3082. SHRI SATYAGOPAL MISRA :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :
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(a) the details of total allocation of edible
to West Bengal during the year 1982-83 and
1983-84 ;

(b) the details of actual supply during the
said period ;

(c) the reasons for short supply of edible
oil to West Bengal ; and

(d) the way through which Government
have taken or propose to take to meet the
demands of edible oil of West Bengal ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES! (DR. M.S. SANJEEVI
RAO) : (a) 67,455 tonnes of rapeseed oil
and 14,200 tonnes of RBD Palm oil were
allocated to West Bengal during the oil year
1982-83 (November, 1982 to October, 1983).
During the two months of November and
December, 1983 of the oil year 1983-84, only
19,000 tonnes of rapeseed oil and 1000 tonnes
RBD Palm oil have been allocated.

(b) The total allocated quantity of rapese-
ed oil and 10,690 tonnes of RBD Palm oil
has been lifted by the State Government till
30.11.1983.

(c) There was no short supply to West
Bengal. The balance of 3,510 tonnes of
RBD Palm oil was not lifted by the State
Government. The lifting against the allo-
cation for th: year 1983-84 is yet to com-
mence.

(d) The allocation of imported edible oil
to the State Governments including West
Bengal is meant to supplement the availabis
lity of indigenous edible oils in the State.
It is not intended to meet the total demand
of any State. The allocation is decided after
taking into consideration the realistic de-
mand from the State Governments, availa-
bility of indigenous edible oils within the
State/Region, availability of stocks with the
State Trading Corporation of India, pace of
lifting, consumption pattern and other rele-
vant factors.
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Import of Edible Oil

3083. SHRID.P. YADAV :
SHRI SHANTUBHAI PATEL :

will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) the quantity and value of edible oil

imported year-wise between

1982-83 ;

1977-78 to

.

(b) the percentage of gifted edible oil
received by the National Dairy Development
Board during the above period and the value

thereof ;

(c) the role of National Dairy Develop-

ment Board oilseeds project in increasing the
oilseeds production in India ; and

(d) the names of the agencies in the States
responsible for the implementation of the
programme ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a) The import of edible oils has
been canalised through State Trading Cor-
poration of India with effect from 2.12.1978.
The quantity and value of edible oils impor~
ted on Government account by STC which
does not include gift oil received by NDDB
between financial years 1978-79 to 1982-83
is as under :—

Financial Qty. in lakh Value in
Year tonnes (Rs. in crores)
1978-79 571 306.63
1979-80 10.91 610.49
1980-81 10.70 527.81
1981-82 10.23 498.36
1982-83 9.80 417.41

(b) The quantities and value of gift refined
soyabean oil and crude rapeseed oil received

by National Dairy Development Board . are
as under :

Financial Refined soyabean oil Crude rapeseed oil
Year Qty. (MT) C and F value Qty. (MT) Cand F Value
(000°US Dollars) (000’ Canadian Dollars)
1977-78 — - - -
1978-79 — — — -—
1979-80 49367 50039 - —
1980-81 6513 6295 3260 2615
1981-82 26789 25345 12465 8963
1982-83 21377 17572 - B
1983 to Date o - 17184 9811

C and F Value : Cost and Freight Value,
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(c) The National Dairy Development
Board through its oil seeds and vegetable _oil
wing is developing two-tier cooperative
structure i.e. Oilseeds Growers” Cooperative
Societies at village level and an Oilseed
Growers’ Cooperative Federation at State
level to integrate production, procurement,
processing and marketing of oilseeds as well
as the marketing of technical inputs for
increasing oilseeds production.

Mobile teams consisting of technical specia-
lists are being organised to motivate farmers
to adopt improved practices by holding
village level meeting, arranging film shows,
training in improved technology, laying out
demonstrations on farmers field and arrang-
ing timely supply of credit and inputs.

Farmers produce and oilseeds is procured
at in incentive price so as to induce them to
invest in cultivation of these crops.

Processing facilities for crushing, solvent
extraction, refining and vanaspati manu-
facturing are being developed under the
project in cooperative sector in different
States. ¢

Consumers’ Cooperatives are being utili-
sed for marketing of vegetable oil.

(d) The project is presently being imple-
mented in the States of Gujarat, Madhya
Pradesh, Andhra Pradesh, Tamil Nadu,
Orissa and Maharashtra. The names of the
agencies responsible for implementation in
these States are :—

(i) Gujarat State Cooperative Oilseed
Growers’ Federation Ltd., Gujarat.

(ii) Madhya Pradesh State Cooperative
Oilseed Growers’ Federation Ltd.
in Madhya Pradesh.

(iii) Andhra Pradesh State Cooperative
Oilseed Growers’ Cooperative Fede-
ration Ltd., in Andhra Pradesh.

(iv) Tamil Nadu Oilseed Growers’
Cooperative Federation Ltd., in
Tamil Nadu.

(v) Orissa State Cooperative Oilseed
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Growers’ Federation Ltd., in
Orissa.

(vi) Maharashtra State Cooperative
Oilseed Growers’ Federation Ltd. in
Mabharashtra.

Subsidising of Housing Projects for
Plantation Workers

3084. SHRI SONTOSH MOHAN DEYV :
will thg Minister of WORKS AND
HOUSING be pleased to state :

(a) whether it is a fact that Government
have evolved a scheme for subsidising hous-
ing projects for plantation workers in various
States ;

(b) if so, the details thereof ; and
(c) the share of this amount for Assam ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) and (b). The Central Sector scheme of
subsidised Housing for plantation Workers
provides for financial assistance to Employers
to the extent of 874% (50% as loan and
374% as subsidy) or to housing Co-operati-
ves Societies of Plantation Workers to the
extent of 90% (65% as loan and 25% as sub-
sidy) of the approved ceiling cost, for con-
struction of houses for Plantation Workers.
Funds are provided through the State Govts.,
depending on their requirements, past per-
formance and the targets. The Scheme is
in operation in the States of Assam, West
Bengal, Tripura, Tamil Nadu, Kerala and
Karnataka. The State of Uttar Pradesh has
also been included in the Scheme from the
year 1983-84, e

(c) Government of Assam has been
sanctioned Rupees 36.00 lakhs (Rs. 11.00
lakhs as Loan and Rs. 25.00 lakhs as subsidy)
during the current financial year (1983-84).

Allotment of Plots Under First Praw of
Rohini Scheme

3085. SHRI A.C. DAS : Will the Minis-

ter of WORKS AND HOUSING be pleased
to state :
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(a) whether it is a fact that DDA plots
under Rohini Scheme have not been allotted
even to those persons who were successful
in the first draw of lots about a year back
and who have deposited the full ‘cost of the
plots long buck ;

(b) if so, the reasons why the second draw
of lot has been announced when even the
allottéés of thé first draw of lot have not
been given physical possession of the plots ;
and

(c) by what time the actual possession of
the plots will be given to those who were
successful in the first draw ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) The Delhi Development Authority has
reported that allotment letters have since
been issued to all the successful allottees in
the first draw of lots under the Rohihi

Scheme.

(b) Since developed plots were ready,
second draw of lots was held on 22.9.1983.

(c) The Delhi Development Authority has
reported that possession letters have been
issued to about 1,000 allottees of the first
draw of lots who have deposited full cost of
the plots and completed the required for-
malities.

Diversion of Assistance for Drought and
Flood Relief by States

3086. SHRI NAWAL KISHORE
SHARMA : Will the Minister of AGRI-
CULTURE be pleased to state :

(a) whether it has come to the notice of
Government that some States are diverting
Central assistance for drought and flood
relief for less important programmes ;

(b) if so, the names of those States ; and

(c) the steps taken by Central Govern
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ment to check this tendency of States to
divert Central assistance for drought and
flood relief for less important programmes ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) : (a) No, Sir.

(b) and (c). In view of (a) above, question
does not arise.

Subletting of Government Accommodation
in DIZ AREA

3087. SHRI BALKRISHNA WASNI :
SHRI DHARAM DASS SHASTRI:

Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether Directorate of Estates, New
Delhi has recently issued a number of
registered A.D. letters in connection with
the subletting of the Government accommo-
dation to the actual allottees of Government
accommodation in the D.I.Z. area, New
Delhi ;

(b) if so, details to whom such letters
have been sent during the last three months
date-wise ;

(c) whether the officers of Directorate of

Estates have physically enquired and checked
position before issuing such letters ; and

(d) if not, action Government propose to
take in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) Yes, Sir.

(b) As per list enclosed.

(c) Yes, Sir.

(d) Does not arise,
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Statement
Sl. No. Name of allottee Address Date on which
sent
1 2 3 4
S/Shri
1. Lachman Singh 14F/S1V, DIZ 8.9.83
2. J.K. Bhatia 14H/S1V, DIZ 8.9.83
3. M.N. Malhotra 14G/S1V, DIZ 8.9.83
4, Raja Ram 14A/S1V, DI1Z 8.9.83
5. Prem Prakash B 40/2A DIZ 14.9.83
6. Amba Dutt 35/417 P.K. Road 15.9.83
7. Mam Chand 8/89 P.K. Road 17.9.83
8. Nand Lal 3/32 P.K. Road 17.9.83
9, Jagan Nath 3/33 P.K. Road 17.9.83
- 10. Chhotey Lal 25/295 P.K. Road 17.9.83
11. P. Singh 3/34 P.K. Road 17.9.83
12. M.K. Sharma 8/87 P.K. Road 19.9.83
13, Ram Gopal 3/26 P.K. Road 19.9.83
14, Banarsi Dass 8/86 P.K. Road 19.9.83
15. Khushal Singh 425/36 P.K. Road 22.9.83
16. S.L. Wahi 34 CD.LZ. area 24.9.83
17. V.P. Varsheney 35 M D.I.Z, area 24.9.83
18. Satya Narayanan 91 ESIV DIZ 27.9.83
19. Nanak Chand 33/387 P.K. Road 1.10.83
20. Des Raj 3/35 P.K. Road 21.10.83
21. M.K. Sharma 8/87 P.K. Road 21.10.83
22. Moti Ram 52/625 P.K. Road 21.10.83
2. Mohan Lal 21.10.83

52/670 P.K. Road
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1 2 3 4
?-SIShri

24. Har Sarup 8/91 P.K. Road 22.10.83
25. Narender Nath 28/327 P.K. Road 22.10.83
26. Suraj Ram 52/618 P.K. Road 22.10.83
27. Putto Lal 52/620 P.K. Road 22.10.83
28. Kan Singh 17/196 P.K. Road 22.10.83
29. Ram Gopal 3/26 P.K. Road 25.10.83
30. M.N. Malhotra 14 G/DI.G. 27.10.83
31. S.D. Bhardwaj B/13/1V D DIZ 2.11.83
32. A.D. Chawla B/12/1V D DIZ 2.11.83
33 Bal Mukand 60/713 P.K. Road 2.11.83
34. Selva Raj 13/3CDIZ 2.11.83
35. K.K. Verma 62 D E DIZ 2.11.83
36. Balbir Singh 1/3D DIZ 2.11.83

" 37. Gaya Pershad 65/778 P.K. Road 2.11.83
38. H.L. Nim B/13/3 DIZ 2.11.83
39. Vir Bala D/599 DIZ 2.11.83
40. Vikram Singh 61/733 P.K. Road 2.11.83
41. Mohan Singh 71 GS/1V DIZ 2.11.83
42. Deepa Ram 151 Clive Square 9.11.83
43, S.P. Rai 72(E S[IV DIZ 1‘9.11.83
44. Ganesh Pershad 180 Clive Square 9.11.83
45, R.K. Tandon * 47/C DI1Z 9.11.83
46. Bhartu Ram 175 Clive Square 9.11.83
47. Jit Ram 515 K.B. Marg 14.11.83
48." V.P. Jain 48 CDIZ 9.11.83
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1 2 3 4

S/Shri

49, Vamanh 522 K.B. Marg 14.11.83
50, B.R. Suri 287 K.B. Marg 9.11.83
51. S.K. Sharma 186/L Aram Bagh 14.11.83
52. Attar Chand 412 K.B. Marg 14.11.83
53. S.C. Gupta 184 B Aram Bagh 14.11.83
54. Saroj Bala 188/A Aram Bagh 14.11.83
55. N.L. Sachdeva 185/B Aram Bagh . 14:11.83
56. J.M. Arora 518 K.B. Marg 14.11.83
57. Baldev Raj 173/R Aram Bagh 14.11.83
58. Nathu Ram 27/322 P.K. Road 14.11.83
59. O.P. Gupta 15/177 P.K. Road 14.11.83
60. Jogeshwar 9/105 P.K. Road 14.11.83
61. Gifish Kumar 168 Clive Square 14.11.83 °
62. R.S. Dua B/12/2/C DIZ 16.11.83
63. Cheeru Lal 61/723 P.K. Road 16.11.83
64. Ram Charan 4/471 P.K. Road 16.11.83
65. G.G. Taneja D/573 D.I.Z. lG.ll.é3
66. Vikram Singh 61/733 P.K. Road 16.11.83
67. Nathu Singh 1/C/1 DIZ 16:11.83
68. M.ﬁ.D. Jain 47/A DIZ 16:11.83
69. Bhajan Lal 71/D DIZ 16.11.83
70. @.8. Vishnoi 50/G DIZ 16.11 83
1. Ajay Singh 50/D DIZ 16.11.83
72. Bachan Singh * 21/251 P.K. Road 16.11.83
73, Sarjan Singh 22/267 P.K. Road 16.11.83
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1 2 3 4

S/Shri

74. Laxman Singh 22/259 P.K. Road 16.11.83
75. Sultan Singh 15/179 P.K. Road 16.11.83
76. Ram Phal 4/37 P.K. Road 17.11.83
71. Jagdamba 9/99 P.K. Road 17.11.83
78. Jagdish 4/47 P.K. Road 17.11.83
79. LC. Chopra 71/C DIZ 17.11.83
80. P.S. Kohla 47|E DIZ 17.11.83
81. L.R. Ahuja 49/E DIZ 17.11.83
82. Kanwar Singh 33/376 P.K. Road 21.11.83
83. .Suraj Prakash 21/248 P.K. Road 21.11.83
84. Narender Nath 28/327 P.K. Road 22.11.83
85. Saroj . 180/A Aram Bagh 22.11.83
86. S.C. Gupta 184/B Aram Bagh 22.11.83
87. Layak Ram 831 DIZ 22.11.83
88. Prem Ballabh 21/256 P.K. Road 22.11.83
89. Veena Bharti 48/E DIZ 22.11.83
90, Ram Lal, 828 K.B. Marg 22.11.83
91. N.K. Rai H/499 K.B. Marg 25.11.83
92 Suraj Bhan H/493 K.B. Marg 25.11.83
93. S.K. Sharma 884 K.B. Marg 25.11.83
94. Sudha 463 K.B. Marg 25,11.83
95. Kalam Singh 584 K.B. Marg 25.11.83,
96. Darshan Singh 874 K.B. Marg 25,11.83
97, Radhey Shyam 858 K.B. Marg " 25.11.83
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1 2 3 4
S/Shri
98. J.M. Sharma 643 K.B. Marg 26.11.83
99. Prem Sukh 14/158 P.K. Road 26.11.83

100. Harish Gulati 866 K.B. Marg 26.11.83
101. O.P. Garg 641 K.B. Marg 26.11.83
102. ~ Harish Chand 637 K.B. Marg 26.11.83
103. N.L. Sudama 185/B Aram Bagh 27.11.83
104, Hari Shankar 644 K.B. Marg 29.11.83
105. Neelam Sharma J/659 K.B. Marg 5.12.83
106. J.R. Miglani J/660 K.B. Marg 5.12.83
107. Mahant Ram J/658 K.B. Marg 5.12.83
108. Selva Raj 13/3/C D.L.Z. 5.12.83

Vacation of Kingsway Camp Lands
by Allottees of Residential Lands
elsewhere

3088. SHRI ANAND SINGH : Wwill
the Minister of WORKS AND HOUSING
be pleased to state :

(a) whether Government are seized of
the matter relating to the time limit for
getting the vacant possession of the Kings-
way Camp lands from those beneficiaries
who have been allotted residential lands
elsewhere ;

(b) if so, the reasons for the inordinate
delay in action ; and

(c) the stipulated time limit ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORK S AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) The Delhi Development Authority

have reported that as per terms of the allot-
ment, the allottees residing in the Kingsway
Camp quarters were required to vacate the
quarters within 12 months of allotment of
alternative residential plot.

(b) The main reasons were that (i) the
scheme was transferred and retransferred
between the Municipal Corporation of
Delhi and the Delhi Development Autho-
rity ; and (ii) the formal title of land was
transferred to the Delhi Development
Authority only on 31-10-1983.

(c) The Delhi Development Authority
have intimated that no time limit could be
specified but they are taking action expedi-
tiously.

Cropped Area Afflicted by Drought

3089. SHRI K.RAMAMURTHY :
SHRI CHINTAMANI JENA :
SHRI MOHAN LAL PATEL :

Will the Minister of AGRICULTURE be
pleased to state :
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(a) the State-wise break up of 48 million
hectares of cropped area in 15 States afflic-
ted by drought in 1982-83 ;

(b) the State-wise assistance, both in
terms of money and foodgrains, given to
these 15 States to tide over this crisis ; and

(c) the steps taken by the Centre to
ensure that the assistance given is utilised
in full for drought relief by these State
Governments ? i

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN): (a) The
cropped area affected by drought during
1982-83 in 15 States and one U.T. was 42.87
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million ha. The State-wise details are given
in the attached Statement.

(b) The State-wise ceiling of Central
assistance sanctioned for drought relief
during 1982-83 and additional allocation of
wheat under the Employment Generation
Scheme for relief works, is given in the
attached statement-I.

(c) These States have been asked to
furnish fortnightty utilisation  reports.
Besides this, the Central Teams sent during
1983-84 were requested to look into the
utilisation of funds sanctioned during 1982-
83. A small Inter-Ministerial team also
visited some States to monitor the use of
central assistance.

Statement

State-wise details of cropped area affected and central assistance sanctioned and allocation
of wheat for drought during 1982-83

S. No. State/UT Cropped area Ceiling of assistance Additional alloca-
affected sanctioned during tion of wheat
(Lakh ha.) 1982-83 under  drought
relief programme
Dec. 1982 to
March, 1983
1 2 3 4 5
(Rs. in crores) (M.Ts.)
1. Andhra Pradesh 38.00 68.77 12,500
2. Bihar 44.17 25.01 8,460
3. Gujarat 28.14 30.60 20,000
4. Haryana 5.91 11.82 2,600
5. Himachal Pradesh 2.16 13.02 4,900
6. Kerala 1.04 4.10 2,500
7. Karnataka 21.67 8.81 o
8. Madhya Pradesh 30.00 40.99 10,400



135 Written Answers DECEMBER 13, 1983 Written Answers 136
1 2 3 4 5
9. Maharashtra 22.84 56.38 8,000

10. Orissa 37.82 15.98* 3,000
11. Rajasthan 68.12 66.90 3,900
12. Tripura —_ 0.91 -
13. Tamil Nadu 38.26 18.39 _—
14. West Bengal 20.14 74.27 38,000
15. Uttar Pradesh 70.41 .8 —
16. Pondicherry 0.05 0.31 —_
17. Mizoram - — —
428.73 436.26 1,10,060

* including loan of Rs. 2.00 crores.

** No central assistance sanctioned.

Release of Margin Money to Jammu and
Kashmir State

3090. SHRI P. NAMGYAL : Will the
Minister of AGRICULTURE be pleased to
state:

(a) whether Government have considered
the question of release of Rs. 130 lakh of
margin money to Jammu and Kashmir
State to meet emergent expenditure arising,
out of natural calamities of November 1981
which include about Rs. 23 lakh as relief
meant for the people of Chang-thang area
of Ladakh ; if so, decision arrived at ;

(b) the reasons for non-payment of
relief money to the Changthang tribals by
the State Government inspite of release of
money by the Centre and steps taken by the
Government of India for payment of relief ;
and

(c) whether Government will pay the

relief to the sufferers directly through the
Deputy Commissioner, Leh and if not,
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN): (a) The
7th Finance Commission has estimated,
develution of Central taxes and grants-in-aid
to the States, certain amounts of expendi-
ture known as the margin money on relief
of natural calamities. The amount of
margin money, which is Rs. 130 lakhs in
case of J and K State, has to be provided
by the State in their budgets every year.
Thus, the question of releasing of amount of
margin money toJ and K by the Central
Government does not arise.

(b} In view of (a) above, the question of
release of money by the Centre does not
arise. The State Government have been
advised to meet the relief expenditure
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Changthang tribals from their margin

money.

(¢) Ceiling of central assistance to meet
any natural calamity is releused through
the State Government only, hence, the
question of paying relief to the sufferers
direct does not arise.

Stagnation in Foodgrain Production

3091. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) the main factor responsible for the
stagnation in Indian foodgrains production ;

(b) the various measures taken and
proposed to be adopted in the current plan
to remove the stagnation ;

(c) the various recommendation taken
into consideration for implementing those
measures ; and

(d) the details of the programmes of
Government in this regard in the Sixth Plan
period ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) : (a) to
(d). There is no stagnation in India’s
foodgrains production. The country achie-
ved a record production of 133.3 million
tonnes of foodgrains in 1981-82. During
1982-83 there was widespread drought and
the foodgrains production declined by 4.9
million tonnes. It may be noted, however,
that while the Kharif production during
1982 declined, a record production of 58.9
million tonnes was achieved during the
Rabi season of 1982-83. While the average
annual foodgrains production during the
triennium 1977-80 was 122.6 million tonnes,
it was 130.4 million tonnes during the
triennium 1980-83 which is 7.8 million
tonnes higher. During 1980-83 three succes-
sive record wheat production were achieved.
Wheat production in 1980-81 was 36.8
millio.. tonnes ; it increased to 37.5 million
tonnes in 1981-82 and further to a new
record of 42,5 million tonnes in 1982-83,
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During 1983-84 production prospects of
foodgrains are bright. The country is now
poised to harvest a record kharif production
of 83 million tonnes. Thus during the
calendar year 1983 a record foodgrain
production of 142 million tonnes has already
been achieved. If rainfall and weather con-
ditions remain normal during the current
winter season, the target of 142 million
tonnes of foodgrains production for the
Crop year 1983-84 might even be exceeded.
This would show a 6.5 per cent increase in
production in 2 years, indicating an annual
growth rate of production at 3.2 per cent
which is significantly higher than the annual
growth rate of population. Thus there is
no justification to say that there is stagna-
tion in foodgrains production in the country.

In order to sustain this growth, Govern-
ment are implementing a number of pro-
grammes and measures, which, inter-alia,
include :

(1) Expansion of area under high yield-
ing varieties programme ;

(2) Establishment of community nurse-
ries, particularly for paddy -culti-
vation ;

(3) Supply of minikits and quality seeds ;

(4) Special programmes to intensify the
cultivation of pulses and popularisa-
tion of inter-cropping and mixed
cropping of pulses ;

(5) Reduction in prices of fertilisers by
7 12 per cent with effect from 29.6.83
and opening more outlets for ferti-
lisers distribution ;

(6) Strengthening of extension network
and adoption of ‘training and visit
programme’ in major States for trans-
fer of know-how from research sta-
tions to farmers ;

(7) Optimal water management pro-
gramme for yield maximisation from
irrigated areas ;

(8) Soil conservation and dry farming
techniques to increase output from
vnirrigated and rainfed areas ;
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(9) Adoption of remunerative price policy
for farmers to encourage efficient
cultivation ;

(10) Extension of credit to assist farmers—
particularly small and marginal
farmers ; and

(11) Appropriate and timely plant protec-
tion measures.

Short supply of Edible oil in
West Bengal

3092. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) whether Government_are aware of
the short supply of edible oil in West
Bengal ;

(b) if so, what amount of rapeseed oil
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was allocated to West Bengal for supplying
through the fair price shops between Novem-
ber, 1982 and October, 1983 month-wise ;

(c) what amount was actually supplied
to the Government of West Bengal in the
same period month-wise ;

(d) what is the backlog of supply in the
same period ; and

(e) what are the Government of India
doing for enhancing the supply ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO): (a) to (c). The allocation of
rapeseed oil to West Bengal for issue
through fair price shops from November,
1982 to October, 1983 and the quantity lifted
by the State Government are as follows :

(Qty. in M. Tonne)

Month Allocation Lifting
1 2 3
November, 1982 7,500 Nil
December, 1982 4,780 1,653
January, 1983 4,780 5,809
February, 1983 4,780 4,790
March, 1983 4,780 4,095
April, 1983 5,950 3,425
May, 1983 5,950 4,572
June, 1983 7,045 6,106
July, 1983 8,545 4,272
August, 1983 8,545 4,988
September, 1983 8,000 3,704
October, 1983 9,000 10,886
November, 1983 — 13,235
79,655 67,45

Tota)
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B/F
Less converted in RBD Palm oil (—)

Net allocation of rapseed oil from
Nov., 1982 to October, 1983.

79,655
12,200

67,455

(d) Nil

(e) By and large the quantity of impor-
ted edible oils supplied to West Bengal is
considered adequate.

National Seminar on Water Management
3093.

SHRI P.M. SAYEED :
SHRI B.V. DESAI :

Wiil the Minister of IRRIGATION be
pleased to state :

(a) whether a three day national semi-
nar on water management was held in
September 1983 ;

(b) if so, whether it was suggested that
a inter-disciplinary Irrigation Planning Cell
for development of variovs irrigation
systems at the State levels be formed ;

(c) if so, whether Government have
accepted the recommendation ; and

(d) if so, the other suggestions made ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) and (b).
Yes, Sir.

(¢) The Government is aware of the
need for inter-disciplinary approach to irriga-
tion Planning, and project reports are pre-
pared by State Governments in consultation
with all the concerned Departments. Fur-
ther, the Command Area Development Pro-
gramme provides multi-disciplinary ap-
proach for water management.

(d) Other important suggestion made in
the Seminar related to Planning and Design,
and Operation and Management of Irriga-

tion Schemes. The Seminar also suggested
establishment of a cadre of Water Manage-
ment Specialists with inter-disciplinary
training in the latest technology of Water
Sciences and Engineering, by strengthening
of teaching programmes, setting up of train-
ing institutions for in-service personnel and
designing suitable manuals of various
structures and operational procedures. The
seminar also suggested entrusting responsi-
bility of control and release of irrigation
waters to the same agency which looks after
water management below the outlet, avoi-
dance of frequent transfers of trained
personnel, legislative support to the Com-
mand Area Development Authorities and
involvement of State Electricity Boards at
the planning stage etc.

Inter-State River Water Disputes

3094. SHRI N. DENNIS : Will the
Minister of IRRIGATION be pleased to
state :

(a) the number of Inter-State river water
disputes in the country that have remained
unsettled at present ; and

(b) the steps taken by Government for
the settlement of Cauvery water dispute ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
P.AM NIWAS MIRDHA) : (a) At present
there are two major pending Inter-State
river water disputes which relate ‘to the
further use and development of waters of
Cauvery and Yamuna basins.

(b) A number of meetings at official and
Chief Ministers’ level have been convened
by the Central Government in past to settle
the dispute over the further use and deve-
lopment of Cauvery waters amongst the
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basin States by negotiations, the last meet-
ing held at Chief Ministers level on
05.04.1983. In the meeting, the Chief

Minister of Karnataka wanted to have '

bilateral discussions with the Chief Minister
of Tamil Nadu to sort out the outstanding
differences on sharing of Cauvery waters.
The Chief Ministers of both the States have
been requested to conclude the bilateral
talks as early as possible so that the next
meeting of Chief Ministers of all the basin
States can be convened early to arrive at an
agreed consensus.
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TR @ T ATE F NG FF AT
F17 gra # 7 fag o @%  a@ite Ao B
wgmafgw qTER ¥ eiEfa a1 et gaer
FIATWERN

(@) af 1983-84 H R\ T FE &
faw 67.46 @r@ wqU & afveag A sgaEar
Frag g

() sz (%) Frewmwe & s, 1983
¥ afual & w@rav gl w@-ATa I F
dxaa ga wma q¥ fawrefana garary
TG GG AT A AT a1 ardy v fgem-
Tt & grafraq go g8 21q a1 A9 &
wgiEd GTEHTL F A9 T0 ATAA G ST
&% & <A, w9 faaifea g sod, g
fasre-famat fvar st 20

Fixing the Prices of Essential Goods

3097. SHRI SUDHIR GIRI : Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to state :

(a) whether Government are contemplat-
ing to fix the prices of at least twelve essen-
tial goods used by the common people and
to sell them at uniform prices through Public
Distribution  System  throughout the
couniry ;

(b) if so, the details thereof and if not,
. the reasons therefor ; and

(c) what remedial measures Government
propose to take or have already taken to
mitigate the sufferings of the people living
below the poverty line in the face of the steep
rise in prices of essential goods, especially of
food articles ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a)and (b). Under the scheme of
the Public Distribution System, the Central
Government has assumed the responsibility
for supplying seven essential commodities,
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i.e., wheat, rice, sugar, imported edible oils,
kerosene, soft-coke and controlled cloth to
States/Union Territories for distribution to
the consumers at fixed prices. The State
Governments have the option to add such
other items of mass consumption for distri-
bution through the Public Distribution Sys-
tem as they may deem fit by arranging for
the supplies of such items on their own.

(¢) The main thrust of the Government
policy is to increase the production of various
commodities. The Public Distribution
System is being expanded. Some commodi-
ties are being imported. The export of
essential commodities is regulated. The
State Governments and Union Territory
Administrations are enforcing the provisions
of the Essential Commodities Act and simi-
lar legislations.

Mid-Term Appraisal of Sixth Plan for
Rural Development

3098. SHRI DAULATSINHJIJADEIJA :
Will the Minister of RURAL DEVELOP-
MENT be pleased to state :

(a) whether any mid-term appraisal of
the Sixth Plan targets for Rural Develop-
ment has been completed ;

(b) the achievements against the targets
set in the Sixth Plan for this period ;

(c) the details of all short-falls ;

(d) the present machinery available to
monitor the plan targets ; and

(e) whether any changes in such monitor-
ing is contemplated ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) :
(a) Yes, Sir.

(b) A statement indicating the targets
and achievements under the major program-
mes of the Ministry of Rural Development as
shown in the Mid-Term Appraisal Report of
the Planning Commission is attached,
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(¢). There is no short-fall under National
Rural Employment Programme. Under
Integrated Rural Development Programme
there was some shortfall in the first two
years ; the programme has, however, gathe-
red momentum from the year 1982-83.

(d) and (e). Besides, calling for periodi-
cal progress reports from the implementing
agencies and the State Governments, the
Ministry monitors the programme through
participation in the meetings of the State
Level Coordination - Committees, visits of
Central teams and organisation of regional
seminars. Meetings with Secretaries and
other senior officers of State Governments
are also held to review the performance.
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Production of Milk

3100. SHRI RAM SINGH YADAYV ;
Will the Minister of AGRICULTURE be
pleased to state :

(a) the total production of milk in the
country during the period 1970 to 1983 year-
wise ;

(b) the indigenous production of mi.lk
powder during the period 1970-1983 ;

(c) the quantity and value of commer-
cially imported milk powder during the
above period ;

(d) the per-capita consumption of milk
in India during 1970-1983 ; and

(e) the role of operation flood programme
in the enhancement of milk production in
India ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) The
year-wise total production of milk in the
country is as under ;—
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1970-71. There are no commercial imports
of milk powder since 1975-76. The quantity

Year (in million tonnes)

and value of commercially imported milk

powder during the period 1970-71 to 1974-75
1971-72 22.50 is as under :—
1973-74 23.20
1977-78 28.36 Year Qty. of skim  Total CIF

milk powder Value
1978-79 29.11 imported (in (Rounded
1979-80 30.20 tonnes) Rs.)
1981-82 (Provisional) 33.30 1971-72 15155 659 lakhs
X ici 34.7
1953:8) (Avkipand * 197273 16877 761 lakhs
Achievement)
1973-74 12195 850 lakhs

(b) The estimated indigenous production
of milk powder during the period 1970 to 1974-75 15000 1453 lakhs
1982 is as under :—

(d) Figures of per capita consumption
Year In tonnes of milk are not available. However, the per
capita availability of milk during 1973-74
was 110.2 gms. During the year 1982-83

1970 6677 this increased to 135 gms.
1971 11768 (e) The estimated milk production in
the country has increased since 1971~72 due
1972 12900 to the impact of various Central, Centrally
1973 11042 Spon.sored and Stat.e Plan Schemes which
also includes Operation Flood Programme.
1974 11500
1975 13365
197 18500 fgmram w3n § sam-wfy famafrasa
T @YSAT AT
1977 20965
27470
g 3101. =it oo Tw FerarAqQ : F7 Hw
1979 32600 WA I qA FI FITHA 5 .
1980 34530 1 .
(%) feuraa waw & sam-sfy fawa-
1981 31420 faea @ A & farg T axw @
1982 35000 FAT FIA TSI AT W § ;

(c) The import of milk powder was can- (@) & d9g & TP A 1983 TF
-alised through Tndian Dairy Corporation in a1 FATAZ ST T & ?
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Imported Machinery and Plants In Dairy
Industry

3102. SHRI JAMILUR RAHMAN :
Will the Minister of AGRICULTURE be
pleased to state :

(a) the total value of machinery and plants
used in dairy industry which have been
imported from foreign countries during the
period 1969 to 1970 and between 1970 till

today ; and

(b) the role of Indian Dairy Corporation
in making India self-sufficient in dairy equip-
ment and machinery ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Infor-
mation regarding actual imports of dairy
machinery is available in a monthly publi-
cation of the Director General of Commer-
cial Intelligence and Statistics, Calcutta
entitled “Monthly Statistics of the Foreign
Trade of India—Vol. II—Imports”. Copies
of this publication are available in the
Parliament Library and published informa-
tion is available upto Feb., 1982 which is as
follows :—

. DECEMUER 12, 1983

Period Value of dairy machi-
nery imported in
Rs. in lakhs
1959-60 to
1969-70 595.57
1970-71 to
Feb., 1982 1222.17
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(b) With the launching of Operation
Flood Programme NDDB/IDC has encoura-
ged small enterprises to develop their own
skills to produce dairy equipment indi-
genously. There were only 15 manufactur-
ers of dairy equipment in India before
Operation Flood was launched ; now there
are about 130 such units, including 5 large
public sector undertakings that are manu-
facturing dairy and allied equipment.

Problems Faced by Farmers for Supply
of Electricity and Agricultural Inputs

3103. SHRI CHITTA MAHATA : Will
the Minister of AGRICULTURE be pleased
to state :

(a) whether Government are aware of
the difficulties and problems faced by the
farmers regarding supply of electricity and
agricultural inputs ; and

(b) if so, the steps Government have
taken to mitigate their hardships ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) :
(a) Yes, Sir.

(b) Some of the steps taken by the
Government to ensure adequate supply of
agricultural inputs are indicated below :—

(i) Prices of fertilisers have been redu-
ced by 74% ;

(i) Prices of fertilisers, lying with Food
Corporation of India for 2 years or
more, have been reduced by another
10%; ;

(i) The number of fertiliser sale points
was increased by about 20,704 dur-
ing 1982-83 and the target for 1983-
84 is 15,000 ;

(iv) Short-term credit is being given to
the State Governments by the Govt.
of India for purchase of agricultural
inputs by the State institutional
agencies ;

(v) Allefforts are being made to in-
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crease the production and distri-
bution of high yielding varieties of
certified/quality seeds. During 1983-
84, the target for distribution of
certified/quality seeds has been kept
at 58 lakh quintals against 42.05
lakh quintals in 1982-83 ;

(vi) In order to ensure quality of seeds,
seed has been declared an Essential
Commodity under the Essential
Commodities Act ;

and Seed
are being

(vii) Certification Agencies
Testing Laboratories
strengthened ;

National Bank for Agricultural and
Rural Development has issued
instructions to finance new and non-
defaulting members of primary
agriculture credit societies for
agricultural purposes, even though
they may be attached to ineligible
Central Cooperative Banks ;

(viii)

(ix) To enable institutional financing
agencies to step up agricultural land
operation, terms of credit, parti-
cularly the rate of interest, are kept
under constant review. The rates
of interest have been reduced with
effect from 1.4.83 ;

(x) High priority has been given for
increasing the credit flow to small
farmers and weaker sections of the
rural population ;

(xi) In order to assist small and marginal
farmers, a Centrally Sponsored
Scheme has been introduced during
1983-84 under which Rs. 5 lakhs
will be spent on development of
minor irrigation, afforestation, land
development and distribution of
minikits of fertilisers and seeds of
oilseeds and pulses in every block.
The estimated expenditure is Rs. 250
crores.

(xii) Steps have been taken to ensure
availability of pesticides and weedi-
cides ;

(xiii) The Central Government as well as
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State Governments observed 2
National Agricultural Inputs Fort-
nights during the current year as
parts of Kharif and Rabi Campaign.
The objectives are to mobilise all
the inputs agencies to ensure pre-
positioning of all the agricultural
inputs before the commencement of
the season in adequate quantity
nearer the door-steps of the farmers
and to develop an integrated
approach to all the. agricultural
inputs.

The Government have advised all
State Electricity Boards to give high
. priority to supply of electricity to
agriculture sector. Close monitor-
ing is done at the Central level
about the supply of electricity to the
Agriculture Sector.

(xiv)

(xv) Supply of fertilisers up to. block
headquarters on Government’s
account all over the country has
been ensured.

Distribution margin to the distri-
bution agencies of fertilisers has
been increased.

(xvi)

Facilities for Players in Zonal Badminton
Tournaments

31C4. SHRI E. BALANANDAN : Will
the Minister of SPORTS be pleased to state :

(a) the facilities provided for the players
who participate in Zonal Badminton
Tournaments ;

(b) whether Government have received
any complaint about the inadequacy of the
same ; and

(c) if so, action taken over the same ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
(a) Facilities in question are provided by
the concerned national sports federations
which are autonomous non-government
bodies. Government is not expected to
provide these facilities,
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(b) and (¢). Do not arise.

Laws and Rules for the Protection of
Consumers

3105. DR. VASANT KUMAR PANDIT :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether various Consumers, Welfare
Consumers, Protection and Consumers,
Civil Rights Associations, Public bodies and
organisations have in the last three years
appealed to Prime Minister to promulgate
stringent Jaws and rules to protect the haras-
sed and neglected consumer in the country ;

(b) whether Government will appoint a
“National Council” to advise and help
Government to effect changes in current Laws
and Rules for better protecticn of consu-
mers ;

(c) steps legally and administratively
conceived by Government to control the
distribution of consumer articles to common
masses particularly in rural areas ;

(d) whether Government would encourage
a “‘Consumer Movement” on “Consumer
Volunteer Force” to build social pressure on
hoarders, blackmarketeers and corrupt
supply officials at urban and rural level ;
and

(e) if not, what other legal, administrative
and social measures are planned to protect
the harassed common poor masses ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a) No specific suggestions have
been received in this regard.

(b) Government has set up a Consumer
Protection Council which will advise it on
all matters having a bearing on the interest
of the consumers, and will suggest measures
to be taken by different Ministries/Depart-
ments administratively concerned with laws
dealing with various aspects of consumer
protection.

(c) The State Governments and Union
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Territory Administrations have been reques-
ted to open more fair price shops particular-
ly in unserved areas for the supply of
essential commodities under the Public
Distribution System.

(d) and (e). The Consumer Protection Coun-
cil will, inter-alia. suggest measures to curb
unhealthy practices in the trade. Voluntary
consumer organisations are being encouraged
by Government to create awareness amongst
consumers.
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Sal Forest in Eastern Madhya Pradesh

3107. SHRI ARVIND NETAM : Will
the Minister of AGRICULTURE be pleased
to state : b
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(a) whether it is a fact that Sal forest in
Eastern Madhya Pradesh (Bastar, Raipur,
Raigarh Distts.) is suffering from natural
death ;

(b) whether Government have sent any
study team ;

(¢) whether the study team has submitt-
ed its reports ;

(d) if so, the recommendations of the
study team ; and

(e) the steps Government have taken
to protect the natural death in Sal forest ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir.

(b) Yes, Sir.

(¢) The study team has submitted a
comprehensive research report on the basis
of the preliminary findings.

(d) The preliminary report has shown
that the mortality is apparently related to
moisture deficiency in the soil due to drou-
ght, the effect of which may have be magni-
fied by biotic factors.

(e) A comprehensive soil and vegetation
survey as well as moisture retention and
transmission studies have been undertaken
on the suggestion of the expert team. Studies
on evapo-transmission, soil compaction,
ground water table and soil conservation
are also_continuing. Decision on the steps
to be taken to protect these forests will be
taken as soon as the results of these studies
are available.

Removing Restriction on Inter-State
Movement of Foodgrains

3108. SHRI T.R. SHAMANNA :
SHRI N.E. HORO :
SHRI G.Y. KRISHNAN :
SHRI CHHITTUBHAI GAMIT :

will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether in view of bumper crops in
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most parts of the country this year, will Gov-
ernment remove restrictions on movement
of foodgrains after building a buffer stock ;
and

(b) whether it is a fact that free move-
ment and free availability will remove most
of the evils of trade in food articles ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD  AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a) and (b). The country is treated
as one zone for the movement of wheat and
levy-free rice. A movement levy is imposed
on wheat by some States. Inter-State move-
ment of paddy on trade account is not per-
mitted by certain States. There is no restri-
ction on the movement of khariff coarse
grains, except for maize from Madhya Pra-
desh.

The Central Government does not consi-
der it necessary to review its present policy
regarding inter-State movement of food-
grains,

Sea Erosion at Madras

3109. SHRI ERA ANBARASU : Will
the Minister of IRRIGATION be pleased to
state :

(a) the total number of hou:es, huts of
fishermen washed away at Tiruvathur in
Madras recently due to sea erosion ;

(b) the steps taken by Government of
India to provide relief for the victims ; and

(c) whether Government are taking any
steps to prevent the sea erosion in future ?

"THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) Covernment
of Tamil Nadu is-yet to intimate the
damages due to recent sea-erosion at

Madras.

(b) According to the recommendations
of the Seyventh Finance Commission, the
States have been given enhanced margin
money to meet the emergent expenditure for
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providing relief on account of various natu-
ral calamities during the particular year.
The margin money for Tamil Nadu is Rs.
859 lakhs.

(¢) The State Government formulate and
execute schemes for anti-sea erosion works
out of their annual plan funds.

In their annual plan document, for 1984-
85, the State Government has proposed a
scheme namely “Construction of off-shore

break-waters in Royapuram in North
Madras.”™

Land Reform Measures
3110. SHRI CHINTAMANI PANI-

GRAHI : Will the Minister of RURAL
DEVELOPMENT be pleased to state :

(a) the salient features of land reform
measures introduced in the country so far ;

(b) the efforts made by various States to
adopt those measures to-date ; and

(c) the Sixth Plan target and achievement
made so far in the above matter ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : (a) The
salient features of land reform measures
prescribed for implementation under the
national policy are embodied in the succes-
sive Five Year Plan documents. They are as
follows :

(i) abolition of inter-mediary tenures ;

(ii) conferment of ownership rights on the
general body of tenants (including
share-croppers) ;

(iii) provision of security to those classes
of tenants whose tenancy will conti-
nue to exist ;

(iv) imposition of ceiling on agricultural
holdings and distribution of surplus
land among landless agricultural
workers, particularly members of the
Scheduled Castes and the Scheduled
Tribes, and other eligible families.
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(v) consolidation of holdings ;
(vi) updating of land records.

(b) The inter-mediary tenures like zamin-
dari, zagirdari, inams eic. have been abo-
lished virtually all over the country. Legis-
lative provisions have also been made in
extensive areas of the country providing for
conferment of ownership rights on tenants
or allowing cultivating tenants to acquire
ownership rights on payment of reasonable
compensation. Steps have also been taken
for imposition of ceiling on agricultural
holdings of families and individuals.

The programme for consolidation of hold-
ings has been undertaken in several States of
the country. By now more than 50 million
hectares have been consolidated in the coun-
try.

Land records are fairly uptodate in all the
States except some of the formerly perma-
nent settlement areas as well as certain tribal
and hilly areas.

(¢) Under the Sixth Five Year Plan,
legislative provisions for conferment of
ownership rights are to be made by the
States which have not yet enacted laws for
this purpose. These are the Andhra area of
Andhra Pradesh, Bihar, Tamil Nadu, Punjab,
Haryana and West Bengal. Distribution of
surplus land taken over under the land ceil-
ing laws was to be completed by 1982-83.
More than 20 lakh acres of land taken over
under the revised ceiling laws have already
been distributed. Pending litigations in the
courts are the most important factor accoun-
ting for a major part of the remaining land
not being distributed. Consolidation of hol-
dings is to be taken up by all States which
have not taken them up so far, so that con-
solidation can be completed all over the
country within a period of ten years. The
achievement has already been noted above.
A systematic programme is to be taken up
for compilation/updating of land records to
be phased for completion within a period of
five years, i.e. 1980-85. In most States,
records are updated through the annual
crop register. Revisional survey and settle-
ment operations are being carried out in
Andhra Pradesh, Assam, Bihar, Gujarat,
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Himachal Pradesh, Kerala, Madhya Pradesh,
Meghalaya, Orissa, Sikkim, Tripura and
West Bengal.
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Edible oil released to Orissa

3112. DR. KRUPASINDHU BHOI : Will
the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state :

(a) the total amount of edible oil released
to Orissa in 1981-82, and 1982-83 ;

(b) whether Orissa Government have
approached for additional quota in 1983 ;
and

(c) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a) During the Oil Years 1981-82 and
1982-43 the following quantities of imported
edible oils were allocated to the Government
of Orissa :

(Quantity in M. tonne)

: il Year Oil Year
Name of Oil 10618 1982-83
Palmolein 4,323 8,400
RBD Palm oil 27 Nil
Rapeseed ol 5,404 3,800
Total 9,754 14,200
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-(b) Yes, Sir. Orissa Government had re-
quested for 4000 Mts. per month from April,
1983.

{e) The allocation was increased as
follows :

(Qty. in M. Tonne)

Month Increased quantities

allocated

————————— ————

April, 1983 770
May, 1983 770
June, 1983 1030
July, 1983 2030
August, 1983 2030
September, 1983 2030
October, 1983 2500
November, 1983 2500
December, 1983 2500

Payment to suppliers by Super Bazar

3113. SHRI RAIJNATH SONKAR
SHASTRI : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to
state :

(a) whether it is a fact that suppliers are
not being made payment of the goods sup-
plied by them to the Super Bazar as per
terms of agreement reached betwecn the
party and Super Bazar ;

(b) whether there is inordinate delay in
making payments to the suppliers ;

(c) if so, the reasons for not adhering to
the terms of agreement and what steps are
proposed to be ensured so that payments are
always made on time ;

(d) whether the articles sclected by the
Super Bazar are not sent to all its Branches
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thereby defeating the very purpose of intro-
ducing af item ; and .

(e) if so, the reasons thereof and what
steps are proposed to ensure that all new
items are sent to all branches of the Super
Bazar.

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD  AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a) By and large payments to the
suppliers for goods supplied to Super Bazar,
Delhi are made as per the agreed terms.

(b) and (c). Ordinarily there is no in-
ordinate delay in making payments except in
cases where discrepancies are found in the
bills or these are not received in time from
the suppliers.

(d) and (e). New items introduced are
sent to the branches subject to their sale-
ability and availability of space in the bran-
ches.

Small Farmers Development
Agency in Orissa

3114. SHRI NITYANANDA MISRA :
Will the Minister of RURAL DEVELOP-
MENT be pleased to state :

(a) the year since when the Small Far-
mers Development Agency has been func-
tioning in Orissa ;

(b) the various district in the State that
have been covered under SFDA so far ; and

(c) the details of the works done in
Bolangir District in the last three years
under SFDA ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : (a) 1971.

(b) Small Farmer Developiient Agency
(SFDA)/Marginal Farmer and Agricultural
Labourer Agency scheme was in operation
in 7 districts of Orissa viz. Bolangir, Dhen-
kanal, Ganjam, Cuttack, Keonjhar, Puri
and Sambalpur. The Small Farmer Deve-
I6pmént Agency schemé was subsequently
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merged with Integrated Rural Development
Programme (IRDP) on 2.10.1980, which now
covers all districts.

(¢) Does not arise as there is no Small
Farmer Development Agency since 2.10.1980.

Cost of Caltivation of Major Crops vis-a-
vis Purchasing Power of Farmers

3115. SHRI DAULAT RAM SARAN :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether Government have made any
exercise to work out the production cost of
per quintal of wheat and other major crops
as compared to production cost in the seven-
ties vis-a-vis the fall in the farmers’ pur-
chasing power and the extent to which the
marginal and small farmers have been affect-
ed as a result thereof ;

(b) if so, what are the details thereof ;
and

(c) steps contemplated by Government in
the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) : (a) to (c).
Estimates of cost of cultivation/production
of wheat and other principal crops in selected
States are being framed by Government under
the Cost of Production Studies Scheme started
in 1970-71. A statement indicating the cost of
production of wheat and paddy in some of
the major States, where studies were con-
ducted, is enclosed. (See Cois. 195—
196). Separate estimates for cost of
production of the small and marginal far-
mers are not worked out. However, while
formulating the Sanmiple design, the distri-
bution of holdings adcording to size is duly
kept in view. In the fixation of procure-
ment/minimum support prices for various
commodities Government ensures that the
support price covers the cost of production
and provides an additional margin to give
incentive for increased production. In accor-
dance with the revised terms of reference
laid down for the Agticultural Prices Com-
mission in March, 1980, the Commission,
while recommending support prices, is ex-
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pected to keep in view the terms of trade
between agricultural sector and non-agricul-
tural sector. The objective is that the pur-
chasing power of the agricultural producers
is protected against inflationary pressures.
Apart from this, the interests of the produ-
cers, more particularly the small and mar-
ginal farmers are sought to be protected and
promoted by facilitating supplies of inputs
like irrigation, fertilisers, improved seeds,
plant protection chemicals and credit etc.
Distribution of minikits of improved seeds of
pulses, oilseeds, cereals, etc. and fertilisers
are being made available to small and mar-
ginal farmers free-of-cost, so as to spread
the cultivation of improved varieties of seeds
and adoption of improved practices. These
mneasures would help to improve the pro-
ductivity and incomes and purchasing power
of the beneficiaries. It may also be added
that the purchasing power of the farmers
depends not only on the prices and produc-
tivity of crops, but also on incomes from
supplementary occupations like livestock pro-
duction, horticulture, processing, other sub-
sidiary occupations and non-farm employ-
ment.

Survey Regarding Slum and Jhuggi-
Jhompuri Areas of Delhi

3116. SHRI RAMJIBHAI MAVANI :
SHRI MAGAN BHAI BAROT :

Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether the attention of Government
has been drawn to the news published in the
Hindustan Times dated 30 November,
1983 under the caption ‘Morz night shelters
for homeless likely’ ;

(b) whether Dr. Arora an Urban
Fconomist in slum and J.J. Department of
D.D.A. has conducted survey of various
localities of slums and J.J: colonies of Delhi
for the Welfare and Development Program-
mes for weaker sections of the society ;

(c) if so, the details of the same ;

(d) the reactions of Government there-
to ;
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(e) the action taken on various surveys
conducted ; and

(f) the various schemes for 1983 and 1984
which are to be carried out for the welfare
of the weaker sections of the society ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HCUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) and (b). Yes, Sir.

(c) to (e). According to the Delhi
Development Authority the survey reports
are under analysis and examination before
submission to Government of India.

(f) The Delhi Development Authority
have reported that it is proposed to con-
struct 5 more night shelters in addition to
the existing 13 night shelters, for the benefit
of pavement dwellers and homeless, in
different locations of Union Territory of
Delhi. The Delhi Development Authority
have also reported that the various welfare
schemes like construction of stalls and kiosks,
dhobi ghats, pig-sheds, community work
centres, barat ghars, development of parks
and play grounds and development of harijan
basties have been launched.

House Rent Allowance to Employees of
Semi-Government and Autonomous
Bodies Sharing Government
Accommodation with
Relatives

3117. SHRI ATAL BIHARI VAJPAYEE:
SHRI RAM PRASAD AHIRWAR :

Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether a Central Government
employees living in Government accommoda-
tion with his allottee relative, is not eligible
to House Rent allowance, but entitled to the
Government accommodation on “‘out of turn
basis” on the retirehent or death of the
allottee relative ;

(b) whether the employees of the Semi-
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Government or Autonomous Bodies, living
in Government accommodation with their
allottee relatives are not eligible to House
Rent allowance but on the retirement or
death of the allottee relative, are not entitled
to any Government accommodation and are
rather thrown out on the roads ;

(¢) if so, whether to remove this
disability Government are considering to
allow HRA to such employees of the Semi-
Government and Autonomous bodies, who
are not entitled to Government accommoda-
tion on the retirement or death of the
allottee relatives ; and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) In so far as Central Government
employees are concerned, no house rent
allowance is admissible to a Central Govt.
employee, if

(i) he shares Govt. accommodation
allotted rent free to another Govern-
ment servant ; or

(ii) he/she resides in accommodation
allotted to his/her parents/son/
daughter by the Central Govt., State
Govt., an autonomous public under-
taking or semi-Govt. organisation
such as a Municipality, Port Trust,
etc ; or

(iii) in cases where his wife/her husband
has been allotted accommodation at
the same station by the Central/State
Govt., an autonomous public under-
taking, or semi-Govt. organisations
such as Municipality, Port Trust etc.,
whether he/she resides in that
accommodation or separately in
accommodation rented by him/her.

Only the son or unmarried daughter or
spouse of retired or deceased allottee
employee is eligible for the concession of
ad-hoc allotment/regularisation from the
General Pool on fulfilment of certain
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eligibility conditions laid down by the Govt.
for this purpose.

(b) Employees of Semi-Govt. or autono-
mous bodies are not eligible for General
Pool accommodation and hence are not
entitled for the concession mentioned in the
reply to part (a) even if they satisfy all other
conditions.

(c) and (d). Payment of House Rent

Allowance to the employces of Semi-
Government and Autonomous bodies is
governed by the service rules/bye-laws
of the organisations concerned which are
finalised in consultation with the concerned
Ministry Department.

Panchayats Facing Problems

3118. SHRI T.S. NEGI : Will the
Minister of RURAL DEVELOPMENT

be pleased to state :

(a) whether Government are aware of
the problems facing our Panchiyats in
the country which have resulted in poor
performance of Rural Development Projects
(Yojna—16-30 September, 1983) ; and

(b). if so, whether Government will take
any corrective steps in the matter at the
earliest ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT

(SHRI HARINATHA MISRA) : (a) and (b).

Panchayati Rajis a State subject and it is
the responsibility of the States to take
appropriate legislative and other measures
to strengthen the Panchayati Raj bodies and
to vest in them such powers and functions
as may be considered necessary. The Central
Government has been advising the States
from time to time to strengthen the Panchayati
Raj institution and to provide adequate
trained manpower for Panchayat bodies.
The Panchayati Raj institution is also to be
actively involved in the implementation of
various rural development programmes.

Sky-Scrapers in Delhi Lacking Fire-
Fighting Equipment

3119. SHRI RASHEED MASQOD : Will
the Minister of WORKS AND HOUSING

be pleased to state :
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(a) consequent on the devastating fire in
Gopala Towers in June, 1983, how many of
the sky-scrapers in Delhi were considered
unsafe and lacking in fire-fighting equip-
ment ; and

(b) how many of these high-rise buildings
have since been equipped with the fire-
fighting arrangements and follow up action
taken by Government to see that the
remaining buildings are fully equipped to
meet fire-incidents ; q

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) ;
(a) A survey of the high-rise buildings in
Delhi had revealed that 80% of high-rise
buildings were bound to be not having
adequate arrangements for fire fighting.

(b) In respect of buildings  with
inadequate fire-fighting arrangements, notices
have already been served on their builders/
promoters to comply with the fire-safety
and fire protection arrangements in their
buildings.

Food Crisis in African Countries

3120. SHRI M. RAMGOPAL REDDY :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether Government have received
reports that there is an unprecedented crisis
of food in most of the African countries at
present and if so, names of such countries ;

(b) whether it is also a fact that there
might be food crisis in Asian countries in-
cluding India during the next 5 years ;

(c) ifso, what steps are being taken by
Central Government to meet the situation
arising out of food crisis during the next
one decade ; and

(d) if so, the details thereof and the
funds allocated for the,purpose, if any ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
iN THE MINISTRY OF FOOD AND
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CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a) According to the reports of UN
Food and Agriculture Organisation, out of
26 countries of the world suffering from
- abnormal food shortages in mid June, 1983,
16 of them were in Africa. The full list of
these countries was, however, not given in
that repost. 2

(b) to (d). While it is difficult to predigt
about the food situation in Asia during the
next five years, the Government of India
keeps a close watch over the food situation
in the country and takes adequate measures
against any possible food crisis, through in-
creasing production of foodgrains, building
up buffer stocks, maintenance of public dis-
tribution system, etc.

Major Projects Approved during last
three years

3121. SHRI RASABEHARI BEHERA :
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Will the Minister of IRRIGATION be
pleased to state :

{a) -the details of the -major -irrigation
projects in the country, State-wise, approved
during last three years, year-wise ;and.

(b) the percentage of the work complet-
ed uptodate with the amount sanctioned for
these projects, project-wise ?

THE MINISTER OF STATE ‘OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA ) : {a) ‘The details
of the major irrigation projects in the country,
Statewise, approved during the dast three
years are given in Statement-I.

(b) The latest known estimated cost, ex-
penditure anticipated to end of 198384 and
the anticipated achievements to end of June,
1984 are indicated in the Statement-II.

Statement-I

Statement showing the details of the major schemes accepted by the Planning Commission
during the last 3 years i.e., from 1981-82 date, year-wise and State-wise.

SI.  Name of Project Estimated Benefits Date of Approval
No. cost in th. ha.
(Rs. crores)
1 2 g 4 5
1981-82
Andhra Pradesh
1. Sri Sailam Right 220.22 76.89 16.5.81
Bank Canal f
Haryana
% Modernisation of existing 7711 96.38 24.2.82
channels in Haryana Ph. I (addl.)
3.  Modernisation of existing 89.78 116.18 24.2.82
channels in Haryana Ph. II (Addl.)
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1 2 3 4 5
Maharashtra
4.  Nandur Madhmeshwar 72.66 45.42 7.5.81

1982-83
Gujarat
5.  Jankhari 18.70 20.61 13.9.82
Madbya Pradesh
6.  Halali Project 13.06 37.64 26.7.82
Mabharashtra
7. Lower Tirna 37.65 16.95 28.2.83
Punjab
8. Thein Dam 263.16 348.80 27.4.82
1983-84 (till date)
Bihar
9.  Bagmati 185.70 121.21 9.5.83
10. Auranga Res. Project 125.40 55.41 15.9.83
Kerala
11.  Muvattupuza 48.08 39.05 6.6.83
Maharashtra
12.  Lower Dudhna 53.21 36.73 31.3.83
13.  Lower Godavari 78.93 33.72 29.6.83

Note : The above list includes project reports received before 1.4.82 also.
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Statement-II
Details of Estimated Cost, Expenditure, Ultimate potential and potential created

(Rs. Crores/Th. ha.)

SI. Name of Project/State Estim. Expdt. Project Anticipated
No. cost antici- potential poten.
pated to ending
end of 1983-84
1983-84
1 2 3 4 5 6
Andhra Pradesh
1. Srisailam Right Bank 220.22 14.20 76.89 Nil
Canal

existing channels in
Haryana Ph. I

2. Modernisation of ]

& 166.89 118.66 212.56 84
3. Modernisation of |

existing channels in

Haryana Ph. 11

Maharashtra

4. Nandur Madhmeshwar 72.66 3.90 45.42 Nil

Gujarat
5. Jankhari 18.70 3.30 20.6 Nil
Madhya Pradesh

6. Halali 13.06 12.26 37.62 24.1

Maharashtra

7. Lower Tirna ‘ 37.65 2.57 16.95 3 Nil

Punjab :
8. Thein Dam 263.16 64.76 348.80 Nil
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1 2 3 4 5 6
Bihar
9. Bagmati 185.70 18.03 121.21 Nil
10. Auranga Reservoir Project ~ 125.40 5.86* 55.41 Nif
Kerala
11. Muvattupuzha 48.08 17.26 39.05 Nil
Mabharashtra
12. Lower Dudhna 53.21 1.14 36.73 Nil
13. Lower Godavari
(Ishtapuri) 78.93 10.03 33.72 Nil

*Outlay provided in 1983-84 viz. Rs. 2 crores is jointly for Masan Dam and Auranga

Reservoir.

Requirement of Deep Sea Fishing
Erawlers

3122. PROF. P.J. KURIEN : Will the
Minister of AGRICULTURE be pleased to
state :

(a) the total number of deep sea fishing
trawlérs in the country ;

(b) whether any assessment has been
made about the actual requirement of these
vessels at present as well as within the next
five years ; and .

(c) the steps being taken to meet the
growing requirement of fishing vessels ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Pre-
sently, 151 commercial deep sea fishing
vessels are operating'in the Indian waters.

(b) The revised target of introduction of
additional commercial deep sea fishing
vessels during the Sixth Plan period is 200.

(c) It is proposed to build the deep sea

fishing fleet in the country through.a judi-
cious mixture of indigenous, imported and
chartered fishing vessels. The Government
gives incentives in terms of soft loan for
acquiring deep sea vessels and 33%, subsidy
on cost for construction of indigenous deep
sea vessels.

Nomination of Non-official Representa-
tives in D.R.D.A.

3123. SHRI PRATAP  BHANU
SHARMA :  Will the Minister of RURAL
DEVELOPMENT be pleased to' stite

(a) whether it is a fact that ER.PP,,
N.R.E.P. and Job Guarantee Schemes are
beirg’ implemented through District Rural
Development Agency in every State :

(b) if so, whether all the State Govern-

ments:-have nominated non-official represen-
tatives on D:R.D.A. ; and

(c) if not, what .effective steps Govern-
ment are taking in this direction 7

THE MINISTER OF STATE OF THE
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MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : (a) The
Integrated Rural Development Programme
is being implemented through the District
Rural Development Agencies (DRDAs).
The District Rural Development Agencies
are also responsible for the work relating
to planning, coordination, review, super-
vision and monitoring of the National Rural
Employment Programme. As regards the
Rural Landless . Employment Guarantee
Programme, the State Government may use
District Rural Development Agency as the
implementing or supervisory as the case
may be.

(b) According to the guidelines issued by
the Ministry, each District Rural Develop-
ment Agency will have a Governing Body
headed by the Collector/Deputy Commis-
sionér. The Governing Body of the District
Rural Development Agency is to' include
two representatives of the weaker sections
one of whom to be drawn from Scheduled
Castes and Scheduled Tribes, one represen-
tative of rural women and Members of
Parliament and Members of Legislative
Assemblies. Most of the State Governmernts
have set up the District Rural Development
Agencies as per these guidelines.

(¢) Does not arise.

Report of Commission on Drought Con-
dition in Kerala

3124. SHRI XAVIER ARAKAL : Will
the Minister of AGRICULTURE be pleased
to state :

(a) the report of the Commission which
went to Kerala to enguire about the damage
due to drought conditions. ; and

(b) the assistance given to the State to
meet the unprecedented drought condi-
tions ?

THE MINISTER OF STATE IN' THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN): (a) A
Central’ Team' visited' Kerala between 21st-
25th: April, 1983 to assess the damages
caused due to drought and submitted its'
report.
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(b) A total ceiling of Central assistance
of Rs. 42,46 crores were sanctioned to the
State for relief against premonsoon drought
for 1983-84.

TG ®) @l & qcers

3125. =it sImETE gEA © 39T @ AR
amfew gqia w98 aam@ &1 F9T FO
fa

(%) #mag w= 3 fs ¥ aeed
TSI F1 ITHF TEIT F HTEIL QIR
2 7t fardard 3R § e A fRan §;

(@) afz &f, at s@w-sr@n Usq GEFTA
Ft wfafwar Framarsar @ ; o

(w) v anf F e usw g
FTT | T GIRTAT F7 ATAT &7 417 39T
2 AT 37 wrafa & Aua ¥ 7 3% faan
grerre fgar ?

gt fa § qur e @l qm-
fow qfa e § g At (10 gHO O
gty @) : (F) % (=) fafaeT =y
g mfga g2wi 1 @Al F Arde
FNIqT F wIF A g IIAHa,
fafew TroaY #Y arer syavaFarsl, Ao
ITeear, AT FFT /AT JAT Y EqTA T
TREHT FEAF HIE & ATYIX IR fFg v § &
aifas adem T F FACTET, AT H
agraeas afg/F4 &7 & st 2 qanfy,
FAAIT AT FTRF AT H P
g aafy sy R afes amder v
F frq i #3t W § afeT gaar sfaa
eI FT deET qF ¥ qur fEar wav
aifie 3 sdafas faqeor worelt &1 aam
@ as |

(W) 1981, 1982 3z 1983 * AW
YT O ¥ @Al Y wiw, ez Wi
&1 FT sAY A forr wrrar & —
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(s e & &)
ag T HqrFTA I
1981 252.0 173.5 115.8
1982 254.8 145.9 129.7
1983 301.6 169.6 122.4
(sraqaz, 83 aF)
Buffer Stock of Rice in Kerala (b) whether it is a fact that the rice was

3126. SHRIV.S. VIJAYARAGHAVAN :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether Kerala Government have
demanded that Food Corporation of India
should build up a buffer stock of 4 lakh
tonnes of rice in Kerala ; and

(b) if so, the decision of Government
- thereon ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OE.ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a)and (b). The “Government of
Kerala has requested that sufficient stocks
of rice should be built up in the State.
Adequate quantities of rice are being moved
and stocked to meet the allocations made
by the Central Government.

Import and Export of Rice

3127. SHRI MOHANLAL PATEL:
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) the quantity of rice imported during
the last three years, year-wise and the value
involved ;

also exported ; if so, the quantity exported
during the said period and the amount
thereof ;

(c) whether it is also a fact that the pro-
duction of rice has declined in the last two
years ; if so, the details thereof ; and

(d) whether Government will put ban
on the export of rice in future to meet the
internal demand of the country ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI

* RAO) : (a) There was no purchase of
rice from abroad during the years 1980-81,
1981-82 and 1982-83.

(b) A statement indicating quantity and
value of rice exported during the preceding
three years is attached.

(c) As against a production of 53.63
million tonnes of rice in 1980-81, the produc-
tion in 1981-82 and 1982-83 was about
53.25 million tonnes and 46.48 million tonnes
respectively.

(d) Only basmati rice is allowed to be
exported at present and there is already a
ban on the export of non-basmati rice from
the country.
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Statement

Statement indicating quantity and value of rice exported during 1980-81, 1951-82

and 1982-83.
Year Quantity in lakh tonnes Value in crore Rupees
1980-81 6.87 218.00
1981-82 8.54 339.08
1982-83 5.22 241.50

Financial Assistance to Procurement
Agencies

3128. SHRI MANOHAR LAL SAINI :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether it was envisaged in the Sixth
plan document to give necessary financial
support to the agencies involved in procure-
ment ;

(b) if so, details thereof ; and

(c) whether the storage facilities both
with Food Corporation of India and the
Central and State Warehousing Corporation
has been augmented suitably to effectively
handle procurement and distribution opera-
tions ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a)and (b). Yes, Sir. An outlay
of Rs. 259 crores has been provided for the
Sixth Plan for creating additional 76.60 lakh
tonnes storage capacity by Food Corpora-
tion of India, Central Warchousing Cor-
poration, State Warehousing Corporations
and for strengthening of Indian Grain
Storage Institute, Hapur and farm level
storage. The cash credit limit of the
Food Corporation of India for purchase of
foodgrains has also recently been increased
from Rs. 2500 crores to Rs. 2900 crores.

(c) The total capacity constructed and
hired taken together with the Food Corpora-
tion of India is considered adequate for
current stock levels. The Food Corpora-
tion of India, Central Warehousing Corpora-
tion and State Warehousing Corporations,
have also planned to construct additional
storage capacity to meet the increasing
requirements.

Storage Capacity of Dams and Tanks

3129. SHRI A.K. ROY: Will the
Minister of IRRIGATION be pleased to
state :

(a) whether it is a fact that monsoon rain
this year is among the best in recent past ;

(b) if so, percentage of land that received

.normal rainfall this year and in the last five

years ;

(c) capacity of the dams and the tanks
to retain water and the percentage to that
total water resources of the country ;

(d) optimum water storage capacity
needed to face drought in the country ; and

(e) whether there is any long term plan
to reach that end ; if so, facts in details ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) and (b). By
and large monsoon in this year may be
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considered as satisfactory. Percentages, of
land with normal or excess rainfall, for the
last five years are given below :

1983 95%
1982 61%
1981 79%
1980 85%
1979 46%

(c) The total live storage capacity crea-
ted so far including that of small tanks is
assessed to be about 160,000 M. cum. This
is about 9% of the average annual surface
flows.

(d) and (e). Irrigation to drought areas
comes not only from storage reservoirs but
also from diversion works. In view of the
nature of rainfall and its variability it may
not be practicable to ascertain the optimum
storage needed. Against the total potential
of 113 million hectare possible, a potential
of 63.3 million ha. has been created upto
March, 1983. The National Perspective for
Water Resources Development formulated
by the Ministry of Irrigation shows that an
additional 35 million ha. of potential (over
and above the 113 M. Ha.) can be created
by conserving flood waters and transferring
the same to deficit areas.

Inter-Ministerial Committee Report on
Liberalising House Building Advance
Scheme

3130. SHRI G.Y. KRISHNAN : will
the Minister of WORKS AND HOUSING
be pleased to state :

(a) whether an Inter-Ministerial Working
Group was appointed to  suggest some

measures to liberalise the house building’

advance scheme for the welfare of Govern-
ment servants ;

(b) if so, whether this group has since
submitted any report to Government in this

regard ; and
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(c) if so, the details in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) Yes, Sir.

(b) No, Sir.

(¢) Does not arise.

Sfaa ax A gErAl § o aegat
¥ weat ¥ afg

3131. *it weamEw wfear: Far
ar & amfiw gfa w&t 2z qai a1 o
F f sfam o &1 goel & af o
FIet ITiFAT aEgAl F weAl § 1977-78
¥ &a aF agan frad gfg arad ¢ 7

gomnfawt fawm § qar e st AT
few gia saaa § sqwst (210 gRO gEo
qOEt TF) | AT OHT K1 A7 @ R
AT 929 9T 7@ & A |

Oilseed Development in Sixth Plan
Period

3132. DR. A.U. AZMI: Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether it was envisaged in the Sixth
Plan to give high priority to .ojlseeds for
meeting the consumer reguirements of
edible oils and reducing pressure on foreign
exchange caused by imports ;

(b) whether the oilseed production tech-
nology was to be major focus of attention ;

(c) whether the Directorate of Extension
was to undertake specific training pro-
grammes and to institute Krishi Pandit
Awards to honour farmers who achieve
maximum yields in oilseeds ; and

(d) if so, details of the progress made 7

-
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) : (a) The
Sixth Plan aimed at self-sufficiency in oil-
seeds production so as to eliminate import
of edible oil.

(b) Besides the assistance to the farmers
through the implementation ‘'of the Centrally
Sponsored Schemes/projects in selected
areas and price support, the emphasis was
laid on technology to ‘increase oilseeds
production.

(c) and (d). The Directorate of Exten-
sion organises various training 'programmes
for improving the professional competence
in oilseed ‘profluction technology. '¥nsofar
as institution of Krishi Pandit Awards for
farmers who achieve maximum yields in
oilseeds is concerned, the revised Central
Plan Scheme “All India Crop Competition™
was approved by Planning Commission.
However, the scheme could not be imple-
mented during 1983-84.

wIE § srAad & sfw swavar
Y AFIH

3133. ot wrofto mamwene Far i
|3 g AT FY FAT F 4 5 qr7g §F 9r9-
a3 & wfa seararT # qeaa F NI
3% @ ¥ @ gy «rdy # sa-
e, G T e f4 SusAl H WA,
FAFWT T AragA & wa il w1
g ?

gfa damma & e deit (=i we-
AT : AT § FART 130 99 FEAI0 G-
SAE I TAEASA F A0 AT IAB-GAl AT
gt gwrges g @y srar 0 fagrea'd
vt o | Aferg gear gAefte 7252/83)]1
TR & 67 sl #1 WiIdw 99 Feww
S8 GIT AIRGAT SR A AE |

Y FEAT GASAT F gEA T ArATIAAAT
et & s zar i agr, oyt & afa
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FIATF AFAT aq7 79 AW w1 gAC-
YATT, F917 F14, Taf=laear dtaaraai #1
HATAT FYT AATT QF FAFA TLAT FT I9-
AT FIAT TAT IAR! JGWIT FATE |

vt AEAT 10T G FEATT GOST A7 AT
afafa asftw o sfafaan sqar gaid sag
afufrrn Faga <hea £

qu[ FEATOT WS, S wrATear fasf o
wfser mer I, FqgFATIE —
azeql § FWATA, STAAT F T, 9 FEATT
a1 & srqard, 9y Far faarew afafaay
qgT a¥ag ST G gru fFy 9w gra-
G141 F aed as /e Ay JrEEl § oFT
fraraar sdzve qur §5 WWA A ST
FT § FIIA | TS 90 Frar fFarr
afafaai & gafasifal & w08 aw@
HHATA 1

WITAT 9 FAT0T JIEFY TqIqAT, 99
Feal frawor afafaaw, 1960 & aga &t
€ ¢, Ty S¥ww o1 aral & argany
AT € § 99 FTAIU KT GEAT § 9T
fadg &7 & qyai 1 FFOT g@ I
AT G T AFATZ |

faar Fzan & afed oF sra<icir dfas
guid e ¢ | faasr geray @ § §
YT forY us mET W@ H QAT A @1 7w
e & ger geud favafafaa § -—

(1) ool & v & fady gast ¥
forear warT F7a1 qaT AR FAH
aeq, qgaq & afcarm, gwanga,
e garedl, 939 A 0F @y
arad, Frad 3@ d af forowdy
# FTa1 T it g sraar sitfra
T WG T Zrar &), F1 ITHT FH
ST HITEN HT A AYIA F T2-
o FTAT F9qT
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(2) YW ag guid 4, s JqAaT &
st 7 STA g1 T o de g

FaTd FY WIAAT Ud T F qeqTd

2 qar fomd ant§ arafasrd
oo wgFa faaggars faoia &

faar war & aved (gt famemse
)" g & afafeaa fava oy dwew
afafy, aza & wiwa § sagar fRew
&

Tree Plantation Programme

3134. KUMARI PUSHPA DEVI
SINGH : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether his Ministry has sent guide-
lines to various State Governments and
Union Territories to take up adequate tree
plantation programme ;

(b) whether any scheme for growing
trees has been launched in Madhya Pradesh
as per Central guidelines ;

(c¢) if so, whether Madhya Pradesh
Government have introduced any scheme
to allot land to the tribals and weaker sec-
tions to grow trees ; and

(d) the details of the area covered in
Madhya Pradesh under those schemes ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI

YOGENDRA MAKWANA) : (a) and (b).
Yes, Sir.

(c) and (d). Madhya Pradesh Govern-
ment at its own initiative has launched a
scheme of Social Forestry called ‘Refores-
tration by "Beneficiaries’.

(feaufea grar avw A1)

The scheme envisages reforestration of
degraded and unproductive forests with a
view to increase its productivity and meeting
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p?ople‘s demand for forest produce. Accor-
dingly, the scheme intends to cover 220

" Development Blocks in 20 districts by

planting 1200 ha, area annually, beginning
from 1983-84. 60 beneficiaries will be
selected from each district every year and
one hectare land will be allotted to each
beneficiary for planting.

Implementation of scheme for Eradi-
cation of Poverty

3135, KUMARI PUSHPA DEVI
SINGH : Will the Minister of RURAL
DEVELOPMENT be pleased to state :

(a) whether Centre has sent guidelines
to the States to expedite the implementation
of various schemes for the eradication of
poverty ;

(b) if so, the name of the poverty eradi-
cation schemes which are under implemen-
tation in Madhya Pradesh ;

(c) the performance and progress of
those schemes in last three years ; and

(d) the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : (a) and
(b). Yes, Sir. Integrated Rural Develop-
ment Programme, National Rural Employ-
ment Programme and Rural Landless
Employment Guarantee Programme are the
major poverty alleviation programmes in
the Sixth Plan for which guidelines have
been sent. All these are under implementa-
tion in Madhya Pradesh.

(c) and (d). Two statements I and II
are attached—One relating to Integrated
Rural Development Programme and another
relating to National Rural Employment
Programme. Rural Landless Employment
Guarantee Programme has been introduced
only this year.
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Statement-I
Performance under N.R.E.P. Madhya Pradesh
Employment Cash funds Food grains
generated utilised utilised
(Lakh mandays) (Rs. in lakhs) M.T.
1980-81 661.31 2520.64 141226.00
1981-82 365.43 2846.62 13550.00
1982-83 279.93 3171.58 4826.00
Assets created under the Programme
Scheme Units 1980-81 1981-82 1982-83
1. Area covered under social
forestry. Hect. —_ 17200 6233
2. Drinking water wells to
SC/ST works. Nos. —_— —_— 2610
3. Construction of village
tanks. Nos. _ —_ 1417
4. Area benefitted under
minor irrigation works. Hect. — — 594
5. Soil and water conser-
vation. Hect. 53 - 418
6. Rural Roads Kms. -_— _— 7317
7. School/Balwadi buildings :
etc. Nos. sadin —_ 14968
8. Other works 50000 _— ———
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Performance under Imtegrated Rural Development. Programme Madhya Pradesh

Year No. of beneficiaries Utilisation of funds Credit disbursed
assisted (Nos.) (Rs. in lakhs) (Rs. in lakhs)
1980-81 234000 1232.63 2474.00
1981-82 231861 2310.14 5694.00
1982-83 313870 3665.66 8253.71

Allotment of DDA Flats to SC and ST
Members

3136. SHRI BHEEKHABHAI : Will
the Minister of WORKS AND HOUSING
be pleased to state :

(a) the number of members of Parlia-
ment belonging to Scheduled Caste/Sche-
duled Tribe eategories, who have got their
names registered with DDA ; and

(b) whether several members excluding
SC/ST members have been allotted flats ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :

(a) The DDA has reported that no
separate reservation is indicated at the time
of registration for M.P’s belonging to SC/ST
categories and as such the number of such
members who got their names registered
cannot be provided.

(b) The information 1s being collected
and will be placed at the Table of the Sabha.

Out Lay for Irrigation Schemes

3137. PROF. NARAYAN CHAND
PARASHAR : Will the Minister of IRRI-
GATION be pleased to state ;

(a) the outlay for irrigation schemes
both major and minor, in the Central and
State Sector, respectively and separately for
each State/Union Territory during the past
three years of the Sixth Five Year Plan as
also for the current annual plan ;

(b) whether it is a fact that some of the
schemes on major/minor irrigation have
since been completed and a few more are
still lying incomplete ;

(c) if so, the names of the major irriga-
tion schemes in the both major and minor
categories for each State/Union Territory ;

(d) the total estimated cost for the com-
pletion of all sehemves ; and

(e) the total area expected to be under

irrigation at the end of Sixth Plan, State-
wise ? -

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) Statewise
expenditure on major and medium and
minor scheme including those for the Union
Territories and for the Central Sector for
the years 1980-81, 1981-82, 1982-83 and
outlays for the year 1983-84 are indicated
in the Annextures I (a) and’I (b) laid en the
Table of the House. (Placed in Library.
See No. LT-7253/83).
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)

(b)and (c). Out of 176 ongoing major
irrigation projects in the Sixth Plan, States
have reported that in respect of 8 major
projects full potential has been created and
no outlays had been sought by them for the
year 1983:84. The names of such projects
are at Annexture II. For I7 ongoing major
irrigation projects although fall potential of
the project has been reported to have been
created some outlays had been sought for
by the States for the year 1983-84. The
names of such projects are at Annexure III
laid on the Table of the House. (Placed in
Library. See No. LT-7253/83).

Information in respect of number and
names of minor irrigation projects comple-
ted or in progress during the period is not
available. The names of remaining ongoing
major irrigation projects which have been
included in the Sixth Plan have been indi-
cated in Annexture IV.

(d) On the basis of information furnished
by the States at the time of Annual Plan
discussions for the year 1983-84, the spill-
over cost of the major and also medium
irrigation projects [at the beginning of the
Sixth Plan was Rs, 12520 ¢rores. In many
of these cases the cost estimates are not
updated and as such the realistic balance
cost of completion of these projects at the
beginning of the Sixth Plan is expected to
be higher. Due to this and also the escala-
tion effect on the cost of the projects, precise
estimate of balance cost is not possible.

(e) The irrigation potential created at the
beginning of the Sixth Five Year Plan was 56.5
million hectare. Likely cumulative achieve-
ment to end of 1983-84 is at Annexture V.
As per recent assessment, potential of 11.5
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million hectare is expected to be added
during the Sixth Five Year Plan, taking the
total potential to end of Sixth Five Year
Pant to about 68.0 m. ha.

Proposal of Himachal Pradesh for
Felling of Trees

3138. PROF. NARAIN CHAND
PARASHAR : Will the Minister of AGRI-
CULTURE be pleased to state :

(a) whether Government of Himachal
Pradesh have forwarded any cases of drin-
king water supply ; irrigation ; electrifica-
tion ; road construction schemes where
permission has been sought for the felling
of trees as required under the new rules
framed under the First (Amendment) Act
during the past 3 years including the current
financial year ;

(b) if so, the details of these schemes,
district-wise and the period for which these
are pending for clearance ; and

(c) the likely date by which these would
be cleared by Government so as to ensure
the progress of development work in the
State ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir.

(b) and (c). Details of cases received by
the Central Government under Section 2 of
the Forest (Conservation) Act, 1980 are

- given in the statement attached.

Statement
Type of District Name of Scheme Remarks
Scheme
1 2 3 4
E!eétr!ﬂcation Simla 66 KV Kumarsain-Malgi Case receiveci on 4.9.82,

line.

remained under corres-
pondence. State Govt. last
asked to furnish additional
information on" 25.6.83.
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1 - 4 3 4
Case will be decided on
receipt of report from
State Govt.
Simla 66 KV line Duttanagar
to Malyotidhar. Approved.
Simla 11 KV Electric transmi-
ssion line in Simla. Approved.
Solan 132 KV line Giri to
Solan. Approved.
Solan 400 KV Dehar-Patiala Case received on 9.3.83.
Bhiwani line. Additional  information
asked from State Govt.
on 30.3.83. Case will be
decided on receipt of
report.
Hamirpur 132 KV line Hamirpur Case received on 14.5.82,
to Hoshiarpur. remained in correspon-
dence. Considered in Ad-
visory Committee Meeting
on 10.11.83, Orders will
be issued soon.
Kinnaur 66 KV line Malyotidhar- Case received on 22.9.83.
Nathpa. Considered in Advisory
Committee Meeting on
10.11.83, Orders will be
issued soon.
Simla 66 KV line Kodharighat-
Malgi. Approved.
Roads Nurpur Pathankot-Chakki-Mandi
Road. Approved.
Bilaspur Mallari-Kallar  Sarabhi
Khud road. Approved.
Bilaspur Talai-Deogidh road. Case received on 16.5.83.

State Govt. asked to
furnish additional infor-
mation on 3.7.83. Case
will be considered on
receipt of report.
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1 2 3 4
Solan Diversion Kalka- Case received on 15.6.83.
Simla National Highway. State Govt. asked to
furnish additional infor-
mation on 3.8.83. Case
will be considered on
receipt of report from
State Government.
Kulu Improvement of Sam- Case received on 3.6.83.
sher-Jalori pass. Considered in Advisory
Committee Meeting on
10.11.83. Orders will be
issued soon.
Mandi Drang-Basoli road. Approved.

Case received on 11.3.83.
State Govt. asked for
additional information on
4.4.83. Case will be consi-
dered on receipt of infor-
mation from State Govt.

water

Case received on 20.7.83.
State Govt. asked for
additional information on
27.8.83. Case will be con-
sidered on receipt of infor-
mation from State Go-
vernment.

Request for Creation of new Community

Blocks
3139. PROF. NARAIN CHAND
PARASHAR : Will the Minister of

RURAL DEVELOPMENT be pleased to
state :

(a) whether Government have received
any request from any State Government for
the creation of new Community Develop-
ment Blocks during the past three years
including the current financial year ;

(b) if so, the number of new C.D. blocks
demanded by each State/Union Territory ;

(c) the number of new blocks sanctioned
for each such State, which has made any
such demand for increase in the number ;
and

(d) the likely date by which Government
would take a decision in case the matter is
still under consideration of Government ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : (a) to
(d). The creation of new blocks as adminis-
trative units is normally within the purview
of the State Government concerned. How-



231 Weritten Answers

ever, for the Integrated Rural Development
Programme for which allocation is given on
the basis of number of blocks, 5011 blocks
were listed in 1978-79. Subsequently 81
more blocks have been reported for provi-
sion of IRD allocation. These can be
considered subject to the fulfilment of popu-
lation and staff norms. Out of these 18
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have been finally approved and the remain-
ing cases are under correspondence with .
concerned States. It is not possible to say
when these will be finally cleared. The
state-wise break-up of the additional blocks
reported for coverage under IRDP and
those finally cleared is enclosed.

Statement
Name of State Number of additional Number of blocks
blocks approved for finally cleared

Andhra Pradesh 6 =
Madhya Pradesh 1 —_—
Punjab 1 1
Haryana 6 6
Rajasthan 4 4
Uttar Pradesh 11 -
Tamil Nadu 1 =
Jammu and Kashmir 38 -
Meghalaya 6 —
Kerala 7 7

Total : 81 18

Provision of Safe Drinking Water 'to the
Problem Villages

3140. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) the total number of problem villages
in the country, State-wise, which have been
provided safe drinking water as on 30-9-1983
and their percentage to the total number of
problem villages with respective category ; -

(b) whether any attempt is being made

by the Union/State Governments for the
expeditious completion of the Drinking
Water 'Supply Schemes which are under

execution at present in these ‘problem
villages ; and !
(c) if so, the likely date by which all the

‘problem villages in -each State ‘would be

. covered by supply of safe drinking water

pnd'the estimated cost in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) Asin enclosed statement.
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(b) All efforts are being made. In addi-
tion to -the provision of Rs. 1407.11 crores
under the Minimum Needs Programme in
the State sector, the Centre has provided
Rs. 600 crores as grant-in-aid to States/UTs
under the Centrally Sponsored Accelerated
Rural Water Supply Programme. Apart from
this, an additional Rs. 75.00 crores has been
allocated under the new Centrally sponsored

Incentive scheme based on performance,
the amount to be distributed among the
State/UTs which perform better.

(c) The target of the Sixth Plan isto
cover all the 2.31 lakh identified problem
villages under Point 8 of the 20-Point Pro-
gramme at an estimated cost of about
Rs. 3725 crores.

Statement
S. No. State/U.Ts. No. of Problem No. of Problem Pe.rcentate of Pro-
Villages as on Villages provi- blem Villages
1.4.1980 ded with Water covered
Supply upto
30.9.83
1 2 3 4 5
1. Andhra Pradesh 8206 577@ ﬁ0.0S
2. Assam 15743 4614 W‘.‘29.31
3. Bihar 151 4 9584@ 63.08
4. Gujarat 5318 1929@ 36.16
5. Haryana 3440 1071 31.15
6. Himachal Pradesh 7815 3656 4°.78
7. Jammu and Kashmir 4698 1085 2..09
8. Karnataka 15456 11604@ 75.08
9.. Kerala 1158 316@ 27.29 s
10. 'Madhya Pradesh 24944 20792@* 83.15
11. Maharashtra 12935 9424@ 72.89
12. Manipur 1212 a1@ 39.36
13. Meghalaya .1 2927 331 11.32
14, Nagaland 649 253 38.98
15. Orissa 23616 11549@, 4890
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1 2 3 4 5
16. Punjab 1767 252 14.26
17. Rajasthan 19803 11797@ 59.57
18. Sikkim - 296 13@ 44.93
19. Tamil Nadu 6649 4865@ 73.17
20. Tripura 2800 1465 52.32
21. Uttar Pradesh 28505 10918@ 38.30
22. West Bengal 25243 6268£ 24.83
23. A and N Islands 173 83@ 47.98
24. Arunachal Pradesh 1740 849 48.79
25. Chandigarh —_ - _—
26.  {Dghi ooee 89 100.00

27. Dadraand Nagar Haveli — — i

28. Goa, Daman and Diu 66 41 62.12

29. Lakshadweep — - —

30. Mizoram 214 49 22.90
31. Pondicherry 118 82 69.49
Total : 230784 119271 51.68

@ Includes partially covered problem villages,

£ Does not include coverage during 1980-81, 1981-82 and 1983-84 under Zila
Parishads programme of spot sources under the Minimum Needs Programme.

££ 3 Problem villages transferred to the Delhi Development AM and 7 Pro-
- blem villages deserted.

* includes coverage of ‘Difficult Villages’ outside the list of problem villages
during 1983-84.
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Construction of Houses by D.D.A.

3141. SHRI SURAJ BHAN : :
SHRI ATAL BIHARI VAJPAYEE :

Wwill the Minister of WORKS AND
HOUSING be pleased to state :

(a) what are colony-wise number of

houses completed in all respects by the °

D.D.A. lin Délhi in each of the three years
during 1980 to 1983 and also those
similarly completed in each of the three
years 1977 to 1980 ;

(b) how many more houses are proposed
to be completed in all respects in the remai-
ning period of the Sixth Plan ;

(c) what are their estimated category-
wise number ; and

(d) the target for the current yeatr 1983-
84 and the progress during the first six
months ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING

(SHRI MOHAMMED USMAN ARIF) ;
(a) As reported by DDA, the information
is given in the Statement attached,

{b) Thé DDA has reported that about
50,000 houses are expected to be completed
in the remiaining period of the Sixth Five
Year Plan.

() MIG 15,280
LIG 12,200
Janata 9,500
EWS 1,500
SFS 9,320
Slum 2,200

Total 50,000

(d) The DDA expects to compléte 20,000
houses during 1983-84. These houses are at
various stages of progress ranging from 50%
to near completion,

Statemént
1977-78 1978-79  1979-80  1980-81 1981-82  1982-83
1 2 3 4 5 6 7

1. Rajouri 1242 1523 208 1608 796 770

Garden 304
2. Safdarjung 30 —_ =y - — &

Encl.
3. Sheike Sarai 114 1204 - 352 480 251
4. Kalkaji 56 532 —_— 554 9824 P

752

5. Dakshinpuri 393 — — - 144 iy
6. Jwalapuri 52 — —_ —

7 Khyala » M
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1 2. 3 4 5 6 7
8. Shakurpur 114 — -— — — s
9, Prasad Nagar 316 9% 112 144 -— o
10. Mangolpuri 502 234 s — e oy
11. Tamoor Nagar 120 — — P — ot
12. Gurunanak CHBS 16 — - s .- Lot
13. Janakpuri 160 512 — 88 773+78 228
14. Katwaria Sarai -_— 148 — —_ - il
15. Wazirpur - 312 - 281 - AL,
16. Jahangirpuri - 1001 — 456 il -
17. Munirka - 126 38 - 339 217
18. Basant Village — 120 — 80 i -
19. Sultanpuri - 518 — — e -
20. Haiderpuri - 140 —_ == - B
21. Chowkhandi - 1 - — _ _
22. Nand Nagri - 340 - 1000 1142 -
23. Trilokpuri - 1044 1044 1384 - 352
24. New Seemapuri - - 320 — 9% —
25. Kalyanpuri —_ 130 = _ _
26. Himmatpuri — 300 o _ L
27. Pandu Nagar —_ 280 -— - _ _
%8. Shahpur Jhat - 304 - i ik -
29. Malviya Nagar — — 104 855 _ 66
_30. Panchsheel Marlg - -_— 188 —_— g Ji
31. Dilshad Garden —_ — 450 260 2249 559
32. Chirag Enclave — s ik, 12 e o
"33, Masjid Moth - e 168+ A ki iy

- m
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1 2 3 4 5 6 7
34, Turkman Gate -— — 414 - e 36
356 1808 1125
35. Pritam Pura - — 144 - — 36
36. Shalimar Bagh - - -_ 2624 _ 2426 300
37. Paschimpuri — - —_ 1962 785 384
38, Sarai Khalil - B - 107 - e
39. Lawrer;oe Road — _— - 160 1284 156
624
40. Ashok Vihar - - — 288 - i
41. Bodella - — - 3231 1503 792
42, Avantika - = e 1102 1022 _
43. Punjabi Bagh —_ — —_— 144 = —
44, Mayur Vihar o — o -_— 580 -
45. Madipur —_ —_ — —_ 252+ s
496
46. Village Rampura — - —_ — 408 =
47. Niti Bagh - - - —_ 42 —
48. Hauz Khas - - — —_ 294 218
49. Yusuf Sarai - — — -— 396 e
50. Basant Enclave - — - -— 416 96
51. Sidartha Encl. — — - — 174 9%
52. Asian Games Vill.
(Siri Fort) o et - - 853 —
53, Sarai Phoose — — -— e 80 I
54. Ghari — — — - . 200 s
55. N.G. Road — — - = 9% s
56. Sarai Rohilla - - — e 128 i
 57.Greater Kailash i e i B b
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1 2 3 4 5 6 7
58. Alkananda - — o e = 60
59. Kala Sarai - o5 - . - 56
60. Basant Vihar — = = o - 30
61, Gulabi Bagh —_ - — B - 432
62. Naraina - — — - — 48
63, Sarai Juliana - — — -— — 48
64. Moti Khan - - -— s = 250
3154 9236 3428 17132 26446 6634

Review of Ground Rent Rates of
L. and D.O. Land

3142. SHRI SURAJ BHAN :
SHRI ATAL BIHARI VAJPAYEE :

Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether ground rent of all properties
of L. and D.O. land in Delhi is meant to be
reviewed from time to time according to the
prevailing market rates ;

(b) since the establishment of this office,
on which dates the ground rent has been
reviewed and what have been the additional
incomes of the L.and D.O. each time due
to such revision § and

(c) when is next review due ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) No, Sir, as there are different formula-
tions for revision of ground rent in the
leases executed by Land and Development
Office.

(b) As the Land and Development Office
has been in existence since 1928 ard is
currently  administering around 51500
number of leases, and in view of the fact
that the provision for revision of ground
rent, where it exists, is entirely dependent on
the particular provision {n each individual
lease deed, it is not feasible to collect the
information.

(c) The review is done in each case in
terms of the provision of the lease deed.

Farm Science Centres Sponsored
by ICAR

3143, SHRI NAVIN RAVANI :
SHRI MOHANLAL PATEL !

Will the Minister of AGRICULTURE be
pleased to state :

(a) how many farm science centres spone
sored by Indian Council of Agriculture
Research are operating in the country at
present ;

(b) the details of works handled by these
Centres ;
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(¢) how many out of them, are in
Gujarat and their location ; and

(d) the details of such new centres likely
to be opened in the country during the Sixth
Plan period ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Sixty-
two Krishi Vigyan Kendras (Farm Science
Centres) are operating at present in the
country.

(b) The Indian Council of Agricultural
Research has been establishing the Krishi
Vigyan Kendras (Farm Science Centres)
with a view to improving the training com-
ponent of the agricultural development
system in the country. The skill training in
agriculture is a critical input for agricultural
production. The Kendras impart skill
training to the practising farmers, farm
women, school drop outs, rural youths and
field level extension functionaries. The
training courses both institutional and non-
institutional, are organised on the princi-
ples of “Teaching by Doing” and ‘“‘Learning
by Doing”. No certificate/diploma is pro-
vided even for long duration courses with
a view to attracting only practising farmers
and fishermen or those who wish to be self-
employed.

(c) Three Krishi Vigyan Kendras, one
each at Deesa (Distt. Banaskantha),
Randheja Vill. (Distt. Gandhi Nagar) and
Devgarh Baria (Distt. Panch Mahal) are
functioning in the State of Gujarat.

(d) Twenty-eight new Centres are expec-
ted to be established during the remaining
period of the Sixth-Five-Year Plan. The
locations of the Centres are decided on the
basis of recommendations of the ICAR
Visiting Teams which have already been

“constituted for various States.

Villages Facing Scarcity of Drinking Water
in Gujarat

3i44. SHR1 NAVIN RAVANI: Wil
the Minister of WORKS AND HOUSING
be pleased to state :

(a) the number of villages in Gujarat

which are facing acute scarcity of drinking
water ;

(b) steps being taken by Government to
provide drinking water facility in all the
villages of Gujarat State ; and

(c) whether any target has been ﬁxed,vif
s0, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) : (a)
As on 1.4.80 thiere were 5318 identified pro-
blem villages out of which 1818 villages
have been covered by providing water supply
upto 31.3.83 leaving a balance of 3500 villa-
ges.

(b) An amount of Rs. 65 crores has been
allocated under the State sector Minimum
Needs Programme for the Sixth Plan period.
The funds released under the Central Sector
Accelerated Rural Water Supply Programme
are as follows :

1980-81 y Rs. 354.00 Jakhs
1981-82 : Rs. 396.25 lakhs
1982-83 : Rs. 281.00 lakbs
1983-84 : Rs. 306.00 lakhs

(upto 16.11.83 including an adhoc advance
release of Rs. 250 lakhs).

(c) The target for the Sixth Plan period
is 1009, coverage of problem villages, that
is, 5318, The target for 1983-84 is 1000
villages. .

Finalisation of Accounts of Asiad

3145. SHRI DIGAMBER SINGH :
SHRI CHHITTUBHAI GAMIT :

Will the Minister of SPORTS be pleased
to state :

(a) whether Accounts of the last Asiad
Games held in Delhi haye since been finally
compiled ; and

(b) if so, the total expenditure incurred
on the holding of these games apart from
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the infrastructure like putting of Sports
village and other buildings constructed by
the DDA ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
(a) and (b). The Accounts of the IX Asian
Games held in November-December, 1982,
have not so far been finally compiled by all
the agencies concerned. The total expendi-
ture on Asian Games booked with Depart-
ment of Sports upto 30.9.1983 was Rs. 62.43
crores. According to present indications,
the total expenditure on the IX Asian Games
is not likely to exceed Rs. 67 crores.

The construction of the residential
accommodation in the Siri Fort area by
DDA used as Asiad Village formed part of
their normal development programme and
was not treated as Asiad project. For the
Indraprastha Indoor Stadium constructed
by DDA at an estimated cost of Rs.26.23
crores, Government contribution was
limited to Rs. 9.82 crores only. DDA also
constructed the Yamuna Velodrome in the
Indraprastha Sports Complex and Shooting
Ranges at Tughlakabad for which the entire
expenditure, alongwith the said amount of
Rs. 9.82 crores, has been met by Govern-
ment and has been included in the figure of
expenditure on IX Asian Games mentioned

above.

Soaring Land Prices in Delhi

3146. SHRI DIGAMBER SINGH :
Will the Minister of WORKS AND HOU-
SING be pleased to state :

(a) whether his attention has been drawn
to the news item captioned “Jhuggi role in
Delhi’s soaring land price” appearing in the
‘Hindustan Times’ New Delhi dated 18
November, 1983 ; e

(b) whether the pressure on urban land
is mounting and telling on agricultural land
surrounding the city ;

(c) whether while Government pay some
nominal compensation to the agriculturist
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for his land acquired and deprived him of
his means of livelihood, it sells it ata fan-
tastic price ;

(d) whether the land prices in Delhi have
skyrocketed Rs. 5000-6000 per yard ; and

(e) if so, what action he propose to take
to check the migration of population to
Delhi and save the agriculturist from being
deprived of his land and arrest the land
prices from skyrocketing ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF):
(a) Yes, Sir.

(b) Land in Delhi is acquired by the
Delhi  Administration for the Planned
Development of Delhi as envisaged in the
Master Plan and to meet the needs of the
increasing population of Delhi.

(¢) Compensation is paid. to the land
owners as per the provisions of the Land
Acquisition Act, 1894,

(d) and (e). There has been a noticea-
ble increase in the prices of land in Delhi
on account of various factors such as the
general inflationary trend, the increasing
population in Delhi and the gap between
demand and availability of land. The Delhij
Development Authority has reported that
there is at present a declining trend in land
prices. A number of schemes have been
implemented or are under implementation
including the Rohini project and Coopera-
tive Group Housing by the D.D.A. to
increase the availability of plots/flats so that
prices of urban land are contained. The
Delhi Development Authority have also
reported that an overwhelming majority of
their plots are sold at subsidised/predeter-
mined rates and only a few are auctioned,

One of the objectives of the 6th Five
Year Plan is to promote integrated develop-
ment of small and medium towns in order
to reduce the rate of migration to metro-
politan cities including Delhi,
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Boosting Rabi Production

3147, SHRI DIGAMBER SINGH :
SHRI K. PRADHANI :
SHRI HARIHAR SOREN :

Will the Minister of AGRICULTURE
be pleased to state :

(a) the steps taken by his Ministry to
boost rabi crop production ;

(b) whether any suggestions have been
made in this behalf to the States urging
them to maximise production of foodgrains ;
and

(¢) if so, details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN): (a) To

boost up rabi production, a massive Rabi °

Production Campaign has been mounted.
The States have been requested to concent-
rate on non-monetary inputs like timely
sowing, line sowing, timely weeding and
ensuring timely supply of agricultural inputs
like electricity, diesel, irrigation, seeds,
fertilisers etc. to the farmers. A massive
Programme has been launched for the
distribution of minikits among the farmers.

(b) and (c). The following suggestions
have been made to the State Governments
for increasing foodgrains production during
rabi season :(—

(i) Adequate and timely supply of
inputs like credit, seeds, fertili-
sers, weedicides and other pesti-
cides ;

(ii) Timely sowing of wheat, gram
and other rabi crops ;

(iii) Ensuring timely and adequate
supply of canal water for irriga-
tion and adequate power and
diesel ; and

(iv) Provision of timely and need
based plant protection measures.
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Prices of Packed Items Increased Overnight

3148. DR. A.U. AZMI :
SHRI MANOHAR LAL SAINI :

Will the Mmister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether prices of packaged items
are increased overnight by the manufac-
turers/retailers and the same are effective
even on the items which are already avai-
lable in the shops ; and "

(b) if so, the orders on the subject ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF CIVIL SUPPLIES
(DR. M.S. SANJEEVI RAO): (a) and
(b). Under the Standards of Weights and
Measures (Packaged Commodities) Rules,
1977, the manufacturers are required to
indicate the sale price on the packaged
commodities which are intended 10 be sold
or distributed in the course of inter-State
trade or commerce. The retailers are
prohibited to alter the sale price indicated
by the manufacturers.

Foreign help for Buffalo Research Institute

3149. SHRI K. MALLANNA : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether it is a fact that Government

have set up a new research institute on buf-
faloes ; and

(b) the details regarding the help sought,
if any, from foreign countries ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) The
Indian Council of Agricultural Research is
in the process of establishing a Central
Institute for Research on Buffaloes during
the Sixth Five Year Plan (1980-85).

(b) No help has been sought from foreign
countries for establishing the proposed
Central Institute for Research on Buffaloes,
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Fisheries Research Projects Funded by
LCAR.

3150. SHRI ARJUN SETHI : Will the
Minister of AG]\(ICULTURE be pleased to
state :

(a) the names of the institutions and other
co-ordinated projects being funded by the
Indian Council of Agricultural Research, for
research on fisheries ;

(b) the details regerding the expenditure
incurred during the last three years in this
regard ;

(c) the outstanding specific and salient
results of research and achievements during
the last three years ; and

(d) the names of the projects taken up
on the basis of such work and findings
during this period and the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) Names
of the Institutes

(i) Central Inland Fisheries Research
Institute, Barrackpore.
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(ii) Central Marine Fisheries Research
Institute, Cochin.

(iii) Central Institute of Fisheries
Technology, Cochin.

(iv) Central Institute of Fisheries
Education, Bombay.

Name of All India Coordinated Research
Projects in Fisheries.

(i) Composite fish culture and fish
seed production

(ii) Air breathing fish culture
(iii) Brackishwater fish farming

(iv) Ecology and Fisheries of fresh-
water reservoirs
(b) The information is furnished in
Statement-1.

(c) The
Statement-II.

information is furnished in

(d) The information is furnished in

Statement-1I11.

Statement-1

Expenditure Incurred during the last three years

Institute/Project 1980-81 1981-82 1982-83

: Rs. in lakhs Rs. in lakhs Rs. in lakhs
1 2 3 4

1. Institutes

1. Central Inland Fisheries Research 148.64 174.25 169.74
Institute, Barrackore.

2. Central Marine Fisheries Research 171.26 231.36 318.1
Institute, Cochin.

3. Central Institute of Fisheries 91.74 90.82 116.47

Technology, Cochin.
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1 2 3 4
4. Central Institute of Fisheries 118.79 113.50 123.31
Education, Bombay.
II. All India Coordinated Research Projects
1. Composite fish culture and fish seed
production
(a) Institute based centres. 10.10 10.98 12.48
(b) Centrally sponsored centres, . 3.36 3.97 4.17
2. Air breathing fish culture
(a) Institute based centres 5.44 5.98 6.52
(b) Centrally sponsored centres 171 1.72 1.87
3. Brackishwater fish farming
(a) Institute based centres 1.80 2.10 2.18
(b) Centrally sponsored centres 3.89 3.98 3.68
4. Ecology and Fisheries of freshwater reservoirs
(a) Institute based centres 7.41 8.43 9.39
(b) Centrally sponsored centres 2.05 231 3.13

Statement-II

Outstanding specific and salient results of
research and achievements during
the last three years.

1. Central Inland Fisheries Research
Institute

Earthen carp hatchery for rural areas,
biogas slurry for low cost fish production,
production of fish from Jute-retted waters,
cage culture, pen culture in beels, seed
production and culture of giant freshwater
prawn, technologies of sewagefed fish
culture, brackishwater fish and prawn
~ulture, paddy-cum-fish-culture, brackish-

water paddy-cum-fish culture, brackishwater

fish and prawn seed collection, floating
nurseries for rearing carp fingerling, pens as
nurseries for carp fingerlings and fisheries
management of small reservoirs. In addition,
the achievements of all 4 All India Coordi-
nated Research Projects resulted in increas-
ing fish production from inland waters.

2 Central Marine Fisheries Research
Institute

Estimation of marine fish production indi- -
cated that it increased from 12.45 lakh
tonnes in 1980 to 14.2 lakh tonnes in 1982,
Completion of quinquennial census of
marine fishermen population of the country
which forms the basis for fishermen oriented
development  programmes. Monitoring of
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major explouted fish stocks and suggesting
proper management measures. Estinfation
of potential yields of oil sardine, mackerel
and anchovies indicating possibilities for
higher production. Critical appraisal of
marine prawn fisheries of Neendakara in
Kerala and Kakinada in Andhra Pradesh
and suggestions regarding conservation mea-
sures. National tagging programme gives
direct evidence of migration of prawns from
south-west coast to south-east coast implying
wide dispersal of stocks. Improvements in
prawn culture technology for higher pro-
duction rates being adopted by prawn
farmers. Development of hatchery techno-
logy for production of pearl oyster seed to
overcome the uncertainty of natural stocks
for pearl culture. Hatchery production of
edible oyster to -increase seed availability
for oyster culture. Mass production of fish
and shellfish larval foods for hatchery opera-
tions. [Initiation of use of remote sensing
and satellite imagery techniques in fishery
environmental and fishery resource investi-
gations in the exclusive economic zone.
The above results and other achievements
are contributing to the improvement of
productivity in marine fisheries.

3. Central Institute of Fisheries Technology

An improved version of lobster trap which
is capable of landing more catch in addition
to longer service life was developed by the
Institute. The traps are being popularised
under a collaborative programme between
CIFT, Marine Products Export Develop-
ment Authority and the Government of
Tamil Nadu. Water current meter, elec-
tronic boat log, safety alarm for engines and
bearings and ocean tele lab were designed,
fabricated and tested. It is relevant 1o
mention here that 5 instruments developed
earlier by the Iastitute have already been
commercialised through NRDC and 3 more
are in the process of commercial exploita-
tion. Calcium propionate, a cheap and

indigenously available chemical has been.

- jdentified as an cffective substitute for the
costly imported sodium propionate for
preventing fungus and red halophile attack
of cured fish. The techriology developed
and pilot plant fabricated for the production
of chitosan from prawn shell waste were
found to be suitable for production of end
product meeting the quality requirements of
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foreign buyers. These products are known
to be very effective against fungal and nema-
todal diseases of plants and may help in
controlling important plant diseases e.g.
coconut root wilt. Work carried out by the
Burla Research Centre of the Institute on
shore seines enabled the Orissa State Gov-
ernment to formulate programme for ratio-
nal exploitation of the fishery resources of
Hirakud Reservoir.

High molecular weight, high density poly-
thene film of 40 gauge thickness was found
to be a cheaper substitute for the conven-
tional 100 gauge low density polythene film
for use in frozen shrimp industry and several
processors have taken to the new product on
the recommendation of the Institute. Factors
responsible for good quality dried non-
penacied prawns from Bombay coast were
studied and methods of production of quality
dried products were worked out. Methods
for production of pickled product from low
cost fresh-water fish were worked out. A mini
purse seine suitable for operation from motor-
ised and non-motorised traditional craft was
developed and its advantages from economic
point of view were brought out. A dual-
purpose coating for protecting the hulls of
wooden fishing wvessels against marine
foulers and borers has been developed and
its effectiveness established experimentally.
Specifications have been worked out for
knotless nets to serve as substitutes for
knotted nets which are comparatively costly.
Trawling has been established as an effective
technique for removal of bottom dwelling
trash and predatory fish from reservoirs.
A method has been successfully developed
for converting mussel shells, which are at
present thrown away as waste, into quick-
lime. A large number of training and de-
monstration programmes aimed at popu-
larisation of technologies developed by the
Institute were organised and some of the
technologies have promptly picked up by the
end-users.

4. The Central Institute of Fisheries Edu-
cation

The outstanding activities of this Institute
relate primarily to training. During the last
three years, 411 trainees from India have
been trained in the regular courses. Seven
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trainees from foreign countries have also
undergone the regular training. The
Institute conducted short-term training
programmes through which 218 have been
trained from India and 122 have been train-
ed through TRYSEM programmes separa-
tely.. 11 foreign trainees from Egypt, Fiji,
Zambia, Burma, Bangladesh, Sri Lanka,
Gambia, Sierra Leonne have been trained
in Aquaculture, Reservior Fisheries and
Fishery Cooperatives. A special training
programme on Aquaculture was conducted
at the request of the Commonwealth Secre-
tariat, London, for trainees from Africa/
Asia region. Five Bangladesh fishermen
were trained in Dolnet fishing through Food
and Agriculture Organisation. More than
120 private entrepreneurs from the coastal
district of Andhra Pradesh have started fish
farms after undergoing short-term training.

The C.I.F E. has developed low cost tech-
nology for fish seed production through
Modern Carp Hatchery Model CIFE-D-81
which resulted in quality fish seed produc-
tion under controlled conditions in States
like Haryana, Rajasthan, Madhya Pradesh
and Andhra Pradesh. The other achieve-
ments relates to development of prawn hat-
chery, prawn culture, mixed farming with
fish, paddy, cereals, vegetables, fruits and
cattle, Artemia culture and live feed produ-
ction for culture systems. Other items of
work include utilisation of low value fish for
production of fish kheema and fish wafers,
extension of technological aspects of fish
handling and processing to interested per-
sons.

All India Coordinated Research Projects

(i) Under All India Coordinated Re-
search Project on composite fish culture and
fish seed production, a highest record pro-
duction of 8,208 kg/ha could be obtained in
a period of 8 months at Karnal Centre,
Haryana. A very large number of fish seed
of major carps and Chinese carps were pro-
duced by the Institute based and centrally
sponsored centres under the Project.

(ii) The important findings under All
India Coordinated Research Project on
Brackishwater fish farming were (a) Analy-
sis of natural food of Penaeus monodon, P.
indicus and M. monoceros in different stages
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of their life history showed change in their
food habits after certain size which varied
according to species (b) improved culture
practices relating to prospecting for seed,
nursery management and production of fish
and prawn by evolving mono,-bi,-and tri-
culture systems in stocking ponds at six
centres viz. Kakdwip (West Bengal), Madras
(Tamil Nadu), Vytilla (Kerala), Keshpur
(Orissa), Ela Dhauji (Goa) and Kakanada
(Andhra Pradesh, (c) prospecting for com-
mercial fish and prawn seed in and around
all the above centres has been done and new
collection centres were located.

(iii) Under All India Coordinated Re-
search Project on Air breathing fish culture
the main achievements during the period
were (a) success in induced breeding of air-
breathing fishes especially on large scale in
specially designed paddy ficlds. Nursery
rearing techniques of the spawn of these
species has also been evolved with signifi-
cant survival rates (b) Semi-intensive culture
of Singhi yielded a record production of
€996.6 kg/ha/6 months at Gauhati sub-centre.
(¢) Methyl testosterone has been found to
be very effective as dietary additive for the
growth of catfishes (d) Integration of air-
breathing fish culture with ‘Makhana culti-
vation®’ was successfully demonstrated with
a gross production of 2210 kg/ha of fish and
300 kg/ha of Makhana in 10 months at Patna
Centre.

(iv) Under All India Coordinated Re-
search Project on Ecology and fisheries of
Freshwater reservoirs, it has been proved

convincingly the ecological approach
to the investigations of the reservoir
fisheries with reference to 5 Institute

based reservoirs in the States of Andhra
Pradesh (Nagarjunasagar), Bihar (Getalsud),
Himachal Pradesh (Govindasagar), Uttar
Pradesh (Rihand), Tamil Nadu (Aliyar) and
the 2 centrally sponsored reservoirs in the
States of Gujarat (Vallabhsagar) and West
Bengal (Kangsabati).

Statement-II1

The following Fisheries Development Pro-
jects have been taken up by the Ministry of
Agriculture on the basis of research work of
the Institutes and All India Coordinated
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Research Projects under Indian Council of
Agricultural Research :

(i) 108 Fish Farmers Development
Agencies are under implementation
throughout the country, at present,
for intensive development of fish farm-
ing in tanks and ponds adopting the
technology of composite fish culture
developed by the Indian Council of
Agricultural Research Institutes.

(ii) 50 Ha. Pilot Project on brackishwater
fish farming. This Scheme has been
taken up during 1977-78 and 1978-79
toset up 50 ha brackishwater fish
farms in each maritime state as a pilot
project. This project is also based
on the research findings of I.C.A.R.
Institutes and Coordinated Projects.

(iii) Development of brackishwater fish
farming : A scheme to develop 1500
ha. of brackishwater into small high
yielding ponds is under implementa-
tion from 1982-83 onwards in 8 mari-
time States and 3 inland States having
saline groundwaters.

(iv) A “National Fish Seed Production”
programme has also been taken up
from 1982-83 onwards for an additional
production of 250 million fish seeds
in 25 hatcheries of 10 ha. each. This
scheme has also been taken up based
on latest technology developed by the
Institutes and projects especially
modern Chinese hatcheries of compli-
cated machinery and equipments.

Bajhkheti Committee to review working
_of A and N Forest Department

3151. SHRI MANORANJAN BHAKTA :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether Government of India appoin-
ted Bajhkheti Committee to review the wor-
king of the Andaman and Nicobar Forest

Department ;

(b) if so, when the Committee was
appointed and its terms of reference ; and
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(c) when the Committee submitted its
report and its major recommendations ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir.

(b) The Committee was appointed on
9th December, 1982. The terms of reference
of the Committee were :

(i) The possibility of discontinuing the
system of allotting coupes to indus-
tries in Andamans for meeting their
raw material requirements and ins-
tead, to supply material to industries
by working by the Forest Departments
or through the Corporation ;

(ii) To consider the infrastructure requir-
ed for the departmental working ;

(iii) The feasibility of the department tak-
ing over all the timber worked by the
coupe holders but not required by
them till such time as the system of
allotting coupes to industries conti-
nues ; and ;

(iv) Any other related matter.

(c) The Committee submitted its report
on 19.8.1983. The main recommendations of
the Committee are at statement attached.

Statement

Recommendations made in the Committee
Report

The present system of working by Indus-
tries may continue for a period of 6 years
beyond 1986. The Department/Corporation
as usual should work in the coupes other
than those allotted to the local industries.
A review of the working of the coupes by
Industries should be made after 6 years from
1986.

2. There should be adequate safe-guards for
protecting of minimum wages and facilities
for labourers employed in forest by the in-
dustries,
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3. A detailed study should be under-
taken of the non-commercial species in the
next 3 years with a view to find out their
industrial utility,

4. The local industries should take a
fixed quantity of the total supply of timber
from the so-called non-commercial species
to reduce pressure on high demand species
and for fuller utilisation of the available raw
material,

5. For maximum utilisation of timber
the mid-girth of plywood and matchwood
logs and length of logs should be reduced.

6. In the areas leased out to the local
industries, the Forest Department should
take-over all the timber not required by
Industries and sell the same in the manner
considered best.

7. It should be the responsibility of the
Forest Department to ensure timely and
total regencration of the areas worked by
the Department, Corporation or the local
industries and enforce prescription of Work-
ing Plans/Project Reports.

8. Forest Corporation should prepare a
Working Plan for Little Andaman.

9. A vast area has been kept as reserve
for Jarwas in South and Middle Andaman
Islands. The Administration may remove
mature and over-matured trees and re-gene-
rate the removed crop.

. Rural

Construction of Schools, Community
Halls etc. under the NREP

3152. SHRI LAKSHMAN MALLICK :
Will the Minister of RURAL DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that Government
are assisting the States for the construction
of schools, community halls, roads and small
tanks for irrigation purposes under the
National Rural Employment Programme ;

(b) if so, the details of projects started so
far under the said Programme during the
years 1981-82 and 1982-83 in the State of
Orissa ; and

(c) the details regarding the projects pro-
posed to be started under the National
Rural Development Programme which are
still pending approval for the Central Gov-
ernment ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : (a) Yes Sir.

(b) and (c). The projects under National
Employment Programme are not
required to be furnished to the Central
Government but are finalised and approved
at the level of District Rural Development
Agencies. A statement indicating the works
executed and the assets created during the
years 1981-82 and 1982-83 in Orissa is en-
closed.

Statement

Statement indicating the works executed and the assets created during the years 1981-82
and 1982-83 in Orissa under National Rural Employment Programmes

Name of the works

S.No. Unit 1981-82 1982-83
1 z 3 4 5
1. Area covered under afforestation/Social Hects. 40,981 13,883
forestry.
2. Drinking water wells, community irriga- Nos. 648 1,135

tion wells and group housing for SCs/-
STs.
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3. Construction of village tanks

4. Area benefitted through minor irrigation

works, flood protection works etc.

5. Area benefitted through soil and water

conservation and land reclamation.

6. Rvral Roads

7. School and Balwadi buildings/ Pancha-

yat Ghars etc.

8. Other works

Nos. 856 1,947
Hects. 6,175 4,875
Hects. 5,015 4,812
Kms. 10,949 9,865
Nos. 2,435 3712
Nos. 967 655

Reservation for Handicapped in Allotment
of Houses, Shops and Khokhas by D.D.A.

3153. SHRI N.E. HORO : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) whether any reservation in the matter
of allotment of houses, shops and Khokhas

on the main roads have been made by the
DDA for the handicapped persons ; and

(b) if so, whether Government propose
to collect information regarding the handi-
capped persons and such children of Govern-
ment servants who really deserve this
concession and do the needful in their fav-
our ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) 'There is 17 reservation in respect of
allotment of DDA flats and 57, in respect
of built-up stalls and kiosks constructed by
the DDA on main roads or otherwise for
handicapped persons.

(b) No proposal of the kind is under
consideration of the Government.

Opening of New Booths by D.M.S.

3154. SHRI SANAT KUMAR MAN-
DAL : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether the milk supply by the Delhi
Milk Scheme has since cased and the D.M S.
are opening some more depots both morning
and evening, to cater to the public needs ;

(b) if so, the venue of the new depots to
be opened ;

(c) whether the Shantiniketan Resident’s
Association has approached the D.M.S.
authorities to open a Depot in their colony ;
and

(d) if so,the action which the D.M.S.
authorities proposes to take and meet this
long-standing demand of this colony ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) and
(b). Yes, Sir. Delhi Milk Scheme has re-
cently commissioned 17 new milk depots as
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‘ .
detailed in the enclosed statement. The (c)and (d). A written request for open-
remaining requests for openifig of new milk  ing a new mifk booth in Shanti Kiketah was
depots would be decided only after survey-  received from the Residents Association on
ing the area and after conducting the feasi-  14.11.1983. A decision in this regard would

bility study. bé taken after surveying the locality.
Statement
S.No.  Depot Number Date of Commis- Location
sioning

1. 1472 (Evening) 29.10.1983 Near Plot No. AD-65,
Hostal Road, Uttam
Nagar, New Delhi.

2. 1473 (Mornirig) 29.11.1983 Flot No. 2 Gatrage attd-
ched to Sector-III, Sadiq
Nagar.

3. 1481-1482 (Morning and Evening) 1.12.1983 Pushp Vihar, in the

Cycle Gariage of Quar-
ter No. 1727 to 1760.

4. 1479-1480 (Morning and Evening) 2.12.1983 Shekh Sarai, in the Gar-
rage of the MIG No.187.
5. 1475 (Morning) 2.12.1983 Anand Lok, inside the

park on main road.

6. 1477 (Morning) 2.12.1983 Hauz Khas, DDA Flats
constructed room mnear
the park of the Self Fin-
ance Scheme.

7. 1483 (Morning) 3.12.1983 Sainik Vihar Shop in
Community Centre.

8. 1485-1486 (Morning and Evening) 3.12.1983 Priyadarshani Vihar, in
the Club of the Society.

9. 1487-88 (Morning and Evening) 2.12.1983 Sunder Vibar, in one of
the Rooms in Society's
Office

10. 1489-1490 (Morning and Evening) 3.12.1983 Pitam Pura (Vishali) in
one of the Rooms of the

Society’s Office.

11. 1491-1492 (Morning and Evening) 6.12.1983 Saraswati Vihar, Main
Market, near Mother

Dairy Depot.
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Types of edible oils used in production of
X Vanaspati

3155. SHRI SANAT KUMAR MAN-
DAL : Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) the various types of edible oils (both
imported and indigenous) which are pre-
sently used in the production of vanaspati
by the vanaspati manufacturers in the
country and in what proportion ;

(b) where there is any Central agency to
check that the oils used are not adulterated ;
if so, how it operates and functions, if not,
the reasons therefor ;

(c) whether with the banning of the use
of groundnut oil in the manufacture of
vanaspati and the compulsory use of 5 per
cent sesame oil, the nutritional value of the
vanaspati is in any manner affected and
how is the purity of the sesame oil checked ;
and

(d) whether Government will consider
the enforcement of some stricter standards
in the testing of quality of vanaspatito

check any adulteration in oils affecting
humqn health ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS

AND ‘IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (DR. M.S.
SANJEEVI RAO) : (a) The imported oils
which are being used in the manufacture of
vanaspati are soyabean oil, palm oil and
rapeseed oil and the indigenous oils are
cottonseed oil, nigerseed oil, soyabean oil,

rice bran oil, maize (corn) oil, watermelon -

seed oil, sunflowerseed ‘oil, mahua oil,
safflowerseed oil, salseed fat 10% (maxi-
mum) and sesame oil 5% (Minimum). The
proportion of these in the manufacture
of vanaspati varies from time to time.

(b) It is the responsibility of the indivi-
dual vanaspati unit to ensure that only pure
raw material is used in the manufacture of
vanaspati. -However, imported oil is being
issued only after checking the same by STC,

(¢) There is no adverse affect on the
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nutritional value of vanaspati by banning
the use of groundnut oil and compulsory
use of 5% sesame oil in the manufacture of
vanaspati. The purity of sesame oil is
being checked by its presence upto the
prescribed limit i.e. 2.0 R in the Lovibond
Scale by conducting Baudouin test.

(d) The present standards under the
V.O.P. Control Orders and the Prevention
of Food Adulteration Act are considered to
be adequate for this purpose.

Under Capacity Utilisation of modern
Food Industries (India) Limited

3156. SHRI SANAT KUMAR MAN-
DAL : Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) whether the full capacity of the
bakery units of the Modern Food  Industries
(India) Ltd. is not being utilised even though
there is shortage of bread in some big towns
and cities like Delhi, Bombay and Calcutta ;

- (b) if so, the reasons therefor ;

(c¢) what action is proposed to be taken
to utilise its full capacity and push up the
sale of Modern Bread in the urban areas,
where there is a conspicuous consumption
of bread ; and

(d) the reasons why Modern Food Indus-
tries has not taken up the manufacture of
biscuits, which has a ready market and may
cut down the monopoly of few companies
in this line ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (DR. M.S.
SANJEEVI RAO) : (a) and (b). The licensed
capacity of the bread units of Modern Food
Industries (India) Ltd., at Delhi, Bombay
and Calcutta is, by and large, fully utilised.

(¢) The Company has taken up promo-
tional and incentive schemes to step up the
sale of Modern Bread with a view to
achieving/maintaining full utilisation of
licensed capacity at all its bread units.
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(d) The reason is that the biscuit.indus-
try has been reserved for the small-scale
sector.

qg & 0 WA W FAT ARAA

3157. it Twew T FA e
&t ag FarT F1 a7 F90

(%) 717 7% T AT &Y AEAFIAE
fr faaraz, 1983 § guv-qd W § s
arg & FTL0 aga & arzAl A1 afq gy ;
mfeat iz efes ot %€ fear a1t § 23
T ¥ & awry F#7af & 0T, oF gee-
frae 2t weg g1 af ot faad fag 3= fawmr
¥ afgfa & wiw # 4 x afe g, &
asdat AT FAT R HIT TH gAY A IA
FATHT 7 F97 Aqrearaq fzar g ;

(/) ¥ Frgat & ag I & 971 FI0
&

() Far saufaat arz 9 gaY & Far
srear g WY ag war av &1 afz g, @t v
gAY HT 9T FAGT AT AT ; ST

(7) &g & qret F1 I FA7 97 ST AT
TEH HIW FT qaT AT TAT 4T AT
FegraeE ST FAT§ 7

faar waerm § wow wA (s Tw
frana fiaard) : (7) faawag, 1983 & U
arg ¥ Iaeqd t@a # frafafes @3
argal iy afe g ot ;

(1) sver-darh dsms § wiwa q@a-

fagfaar & wea o3 928

(2) srergar-Frge deT § gare-
'ﬁﬂ-ﬂﬂgt L2 e & wen gﬂ'ﬂ‘o
691
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(3) wver safegrz dawm § gawage-
TFEAIg RUAT & H57 39T 927 |

A qra-fagfmar dgwT § qed gy
W@ AR qT UF IAEr H1 Qe fear aar
ar aar anfaai w1 gfaa eardi & we faan
war ar | fFEr vt A ey a8 ot sraar
e gl arg 4Y | I9F qvArg TW WAL
F1 gfesrar @ar oF SVt geafas arg & qrer
Hgaaf dY )| Ul Mg AT FAR
R F fas adeT 1 ow giear ¥
YA 9T & g1 ST 92T AT | g9 gEEE
ﬁi«iﬁm%mmm&ﬁrﬁm
FY 7w A A 20

(@) @3 qzfoat wrdy vd sqagd i
q9T AT F FTOT ZZ TAY oY |

(w) ¥z (v) wow & adafas fafo
fawmr gror aaTAr war YA g9 Ag
AR gRW g ¥ qF 99 F A A
ferafiea w3 fear war ar qa1 Iz} #1 g4
¥ ara <@ fear war ar | fagraz, 1983 &
SIS § SAGATE A1 AH F FI0 D IA-
A g A ¥ e g v ¥ | frzaw aw
& srw 5 fRaiteT aqgaEg ¥ seafuaw
arg ot 1€ 9y Sl AU 6.75 TG FqAT
Uil

G ¥ HIN FrAFAT & I J g€ gl

3158. =t weETE T : Fa7 gw A=
qg qATA IV FIFA 2

(%) 70 a¥ &g & FIw fraw Mz o
qrar & gaEd &t gifvgd & s
g A 5@ @ift N afagfa 50 & g
F1E 39 ISATE ;

(@) 7avag a= § & aw & 2w %

sw & Ty i 4t aga g g & foeg
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I aga & F7 agraar v #} w6
afx gi, o acaeaedY =Y Fat § ; AT

() aar ¥ aewe @ fed
go falvg agraar g 3R oqar et
#\ gerraer ¥y &1 aeATaa N AT afa
g & sa% v w1 § 7

wfe fawm ¥ wow Wi (s afs
fgear &) : (%) 719 3 FroT gE HE
gfs & ®1f swa ¥ A@ If W I@ G
wita R # A afegfa §@ @ @)
¥ vog giee @t Afa §, s fag
aepgfea wfa qar sqgfea swenfaal &
B qur drara fEarEl S FTeaRId #
wroragraat $fY arEEl & ®9 § agaar
g

(=) &% (7) TST AW T FO9A A
i FoE & gqaiT 1983 F ATA ag F
wrow dapge o g ag afs 7 Qg
'Z,—

1. ywifad 7 §&a1 6.25 9@
2. ywifaG 9TNd 87 1,48 @@ 3FI1T
3. afausajass  gq
AT FY GO 464
4. mas AT AIEAT 23
§ S gq TgEl
a&qr 15

&7 ¥ Tga I F7 99T FIAT S G-
FITF gra ¥ § 1 o drargz fedy & frae
F AT GAEAT HAL FW & A7 AG
g

wiw & snftw st afim oisf #Y
19 &1 INT

3159. = waww U@ ¥ Famrd
it 98 §T9 ¥ FO w0 fr
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(%) 71 g FeqraT &1 agd # quet &1
wqq &qd § A afe g, @ 1982-83 %
& ferard & arefter s srfe &t S
& foro a7 gurg feg g & ;

(@) smawawar & sgaIT—arrEE w1
gare gfafesa s & fag faand sadt
ST ¥ q% giaa < fad a1 gwraar
g

(7) =& avaey ¥ adura feafly F1 sala
FvET

fand sawa & vew wa (st owfraw
faw) : (%) 5= %7 o wgeq euna @, -
faw gardt arsareli § gawt sfaa v fear
AT 1 1982-83 ¥ A fawrd sl &
fag 1890 w33 w9y & asfaw & afteay
eqgeqr F1 0 4Y | a5 TSy aETd A1 g|
Fra g3 @i fagr war & f& a€ =y &
sraer fanfore afgiommst &1 sfas &
afas gaufe srafes #3F qgdr g fean
AT ) T T 9 qfersars & frara-
aq ¥ gafa 1 arefr & a1 @ & qar
arare 1 fiFar & gL AW & fag T g
qfeatsrarst 1 &7 gra Wy Arefor #f
sl &1 IvgEd Swal ¥ 1982-83 F
AT 2.34 fafags gada< a faard awar
#1 gfwa &Y s &1 st | aar
g1

(@) wTed GIFTT FT I T WA ¥
auTeT 1% g% 2w A guwew gA 113
fafaa gxa &Y qut seaq: gordva faard
guar &1 fawa s § aug fF fasg
qTaA ITA g1 AT |

(w) 1979-80 a% gfwa @war 56.5
fafags gadaz oY 1 o arwar & A
1982-83 a% 6.82 fufaaa dxdax awar
gfaa s € g1
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Extension of Tenure of Director, IARI

3160. SHRIR.L.P, VERMA : Will the .

Minister of AGRICULTURE be pleased to
refer to the reply given to Unstarred Ques-
tion No. 4564 on 22 August, 1983 regarding
extension of tenyre of IARI Director, and
state :

(a) whether the tepure of the Directors ’

of ICAR institutes other than IARI has
also been extended under the provisions of
ICAR rules of the Research Management
Positions ; and
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(b) if not, the reasons for granting the
extension to IARI Director for a second
tenure of 5 years as an exception ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) Yes,
Sir. Besides the tenure of Director, IARI
the tenure of the Directors of the following
Institute was also extended for a second
term in accordance with the Rules for
Research Management Position which pro-
vide for such extension.

Name

Institute

1. Dr, E.G. Silas,

2. Dr, T.P.S. Teotia.

3, Dr. A.C. Chakrabarty.

4. Dr. K.L. Mehra.

5. Dr. K.G. Tejwani.

6. Dr. R.S. Murthy.

7. Dr, H.K. Pande.

8. Dr. B.D. Patil.

9. Dr. J.P. Tandon,

Director,

Central Marine Fisheries

Research Institute.

Director, Indian Lac Research Institute.

Director, Jute Technological Research
Laboratary,

Director, Nalional Bureau of Plant Gene-
tics Resources.

Director, Central Soil and Water Conser-
vation Research and Training Institute,

Director, National Bureau of Soil Survey
and Land Use Planning.

Director, Central Rice Research Institute.

Director, Indian Grassland Fodder Re-
search Institute.

Director, Vivekananda Parvatiya Krishi
Anusandhan Shala,

(b) Does not arise in view of the answer
to part (a ) as given above.

IARI Deemed University
3161. SHRI R.L.P. VERMA : Will the

Minister of AGRICULTURE be pleased to
state :

(a) the status of IARI “Deemed Uni-
versity” under which it has been vested with
powers to confer M.Sc. and Ph.D. degrees
as available in other agricultural and tradi-
tional universities ; and

(b) the provisions under which it has
designated certain IARI scientists, as
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“Professors” without selection, to take vital
decisions in the affairs of Post-Graduate
education at IARI and what is their
tenure ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Indian
Agricultural Research Institute has been
declared as a “Deemed University” under
the Government of India, Ministry of Edu-
cation Notification No. F. 24-44/58-U-5,
dated 22.8,1958 under Section 3 of the
U.G.C. Act, 1956. Under Section 22 of this
Act, ILA.R.I. is empowered to award M.Sc.
and Ph.D. degrees.

(b) Prior to the introduction of the
“Agricultural Research Service with effect
from 1.10.1975, the posts of Heads of Divi-
sions and Professors were filled by direct
recruitment by duly constituted Selection
Committees. After the introduction of the
Agricultural Research Service, all the
scientists in the Service, viz. Scientists S-1—
Rs. 700-1300, scientists S-2—Rs. 1100-1600
and Scientists S-3—Rs. 1500-2000 are induc-
ted, recruited or promoted on the recom-
mendations of the Agricultural Scientists
Recruitment Board which is an independent
and duly constituted body. All senior posts
equivalent to the Heads of Divisions and
Professors are included in the S-3 Grade of
the Agricultural Research Service. Recruit-
ment specifically for the posts of Professors
is no longer made and suitable S-3 scientists
are entrusted with teaching duties in the
Post-Graduate College of I.A.R.I. and are
being treated as Professors only to indicate
their functions. Only such of the S-3
scientists who possess a doctorate degree
and seven years experience of research/
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teaching or those who possess Master's
degree with ten years experience of research/
teaching can be designated as Professors.
The tenure of Professors is three years.

Rules for Allotment of Government
Accommodation

3162. DR. A.U. AZMI: Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) whether Central Government are to
make rules or issue orders laying down the
principles governing the allotment of accom-
modation to officers for use by them as
residences ;

(b) if so, have any rules been framed,
and if so, will an up-to-date copy thereof
be laid on the Table of the House ;

(c) the number of officer’s awaiting allot-
ment of accommodation ; category-wise and
since when ; and

(d) steps taken to allot them the acco-
mmodation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF):
(a)and (b). Yes, Sir. Necessary Rules
have already been framed in the year 1963
and are contained in Supplementary Rule
317-B. A copy of the Rules has been made
available to the Parliament House Library.

(c) No. of officers waiting for allotment
for the entitled types of accommodation in
the General Pool in Delhi and the dates of
priority covered are as under :(—

Type of accommodation No. of officers waiting Date of priority covered
ason 1.12.83 in general pool
1 2 3
A 10513 30.9.65
9.9.60

33002
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1 2 3
C 4624 5.7.62
D 1491 16.4.59
E 1409 1.1.73
EI 393 1.12.72
Ell 214 1.3.80
EIlI 120 EIII houses are allotted

only to Ministers, Judges
of Supreme Court and
Chairman of Commis-
sions, etc.

(d) They will be allotted their entitled
types of accommodation in_their turn when
vacancies arise. Additional quarters are
also being constructed by Government from
time to time, within the funds available, for
augmenting the availability of residential
accommodation in the general pool.

Sheep Stock at ICAR Sheep Institute in
Rajasthan

3163. SHRI B.D. SINGH : Will the
Minister of AGRICULTURE be pleased to
state :

(a) the age, sex and genetic group-wise
stock of sheep alive at ICAR Sheep Institute
in Rajasthan on1 April, 1983 and 1 Octo-
ber, 1983 separately with corresponding
category-wise lambs born in each quarter of
year 1983 till 1 October, 1983 ;

(b) the age,sex and genetic group-wise
stock of sheep alive at each centre of sheep
project on 1 April, 1983 and 1 October, 1983
separately with corresponding categories of
number of lambs born quarter-wise from
1 January, 1983 ; and

(¢) whether Government consider this
performance satisfactory and if not, the
actions proposed to remedy the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) The
information relating to the age, sex and
genetic group-wise stock of sheep alive at
Indian Council of Agricultural Research

_ Sheep Institute in Rajasthan on Ist April,

1983 and 1st October, 1983 separately with
corresponding category-wise lambs bornin
each quarter of year 1983 till 1st October,
1983 is given in Appendix I (a), I (b)and 1
(c) laid on the Table of the House. (Placed
in Library. See No. LT-7254/83).

(b) The information relating to the age,
sex and genetic group-wise stock of sheep
alive at each centre of sheep project on
Ist April 1983 and 1st October 1983 sepa-
rately with corresponding categories of
number of lambs born quarter-wise from
1st January 1983 is enclosed in Appendix II
laid on the Table of the House. (Placed in
Library. See No. LT-7254/83).
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(c¢) Yes, Sir. The performance of the
Institute and the All India Coordinated
Research Project on Sheep Breeding has been
examined by a Quinquennial Review Team
and by a Mid Term Appraisal Committee
appointed by the ICAR and has been found
to be satisfactory. The work of the All
India Coordinated Research Project on
Sheep Breeding was also reviewed at the
recent annual Workshop of the project and
was found to be satisfactory.

Testing of Pesticides and Fertilizers

3164. SHRI MOHAN LAL PATEL :
SHRI B.V. DESAT :

Will the Minister of AGRICULTURE be
pleased to state : .

(a) the number of laboratories function-
ing in India for testing the qualities of
fertilizers and pesticides ;

(b) the number of samples tested during
the year 1982 in these laboratories ;

(c) whether any sample was found sub-
standard ; and

(d) if so, the details thereof and the
action taken by Government thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) : (a) There
are 36 laboratories in various States/Union
Territory and one Central Fertiliser Quality
Control and Training Institute at Faridabad
for testing the quality of fertilisers. For
testing the quality of pesticides there are
29 laboratories in various States/Union
Territory and one Central Insecticides
Laboratories at Faridabad with one branch
each at Bombay and Hyderabad.

(b) During the period 1982-83, 39548
fertiliser samples and 32277 pesticide sam-
ples were analysed in State and Central
Laboratories.

(c) and (d). 4113 fertiliser samples and
1472 pesticides samples were found sub-
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standard during 1982-83. In the case of
fertilisers, 335 prosecution cases were laun-
ched, action under the Fertiliser (Control)
Order, 1957 was taken in 2621 cases, and
in the remaining cases Departmental action
was taken. In the case of pesticides 136
prosecution cases were launched.

Misuse of foreign trade marks

3165. SHRI ARUN KUMAR NEHRU :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether Government have received
complaints of the use of foreign trade marks
and brand names by some Indian Compa-
nies ; and

(b) if so, the steps Government are
contemplating to check this nuisance ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a)and (b). Under the Trade and
Merchandise Marks Act, 1958, registration
of trade marks is not compulsory and the
trade marks—whether Indian or foreign—
can be used even without registration.
However, interests of the general public and
of the development of any industry, trade or
commerce in India are always kept in
view by the Government while considering
the applications for the grant of registration
as Registered User under this Act. A
stipulation is also made in the standard
conditions of industrial licences/letters of
intents/foreign collaboration approvals to
the effect that the use of foreign brand
names will not be permitted for the purpose
of internal sales. Where the use of foreign
trade marks in India involves any foreign
exchange consideration—whether direct or
indirect—permission under the Foreign
Exchange Regulation Act, 1973 is required.
The Registrar of Trade Marks has not
received any commplaints of the use of foreign
trade marks by Indian companies,
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Employment to Needy Families in Madhya
Pradesh

3166. KUMARI PUSHPA DEVI
SINGH : Will the Minister of RURAL
DEVELOPMENT be pleased to state :

(a) whether the special programme to pro-
vide adequate employment to the needy
families in rural areas has started in different
States ;

(b) ifso, the amount allocated to diffe-
rent States for this purpose ;

(c) the amount earmarked by Centre and
Government of Madhya Pradesh for imple-

menting such scheme ; and

(d) the details of the steps taken in
Madhya Pradesh in this regard ?

THE MINISTER OF STATE OF THE

MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA): (a) Yes,
Sir. Rural Landless Employment Guarantee
Programme fully funded by Central Govern-
ment has been launched recently with a view
to provide guarantee of employment to atleast
one member of every landless household.
This programme is in addition to National
Rural Employment Programme.

(b) and (c). The amount allocated to
different States/UTs. including Madhya Pra-
desh under the programme during the year
1983-84 and likely to be allocated during the
year 1984-85 are indicated in the statement
enclosed.

(d) State Government has started prepar-
ing Projects for implementation under the
programme and have also submitted some
projects for clearance to the Central Govern-
ment. Three such projects have already
been approved.

Statement

Statement indicating likely allocation to States|UTs under Rural Landless
Employment Guarantee Programme during 1983-84 and 1984-85.

*

(Rs. in lakhs)

Sl States/UTs. 1983-84 out of 1984-85 out of

No. Rs. 100,00.00 Rs. 500,00.00
Lakhs Lakhs

1 2 3 4

1. Andhra Pradesh 990.00 4950.00
2, Assam 216.00 1080.00
3. Bihar 1425.00 7125.00
4, 6ujarat 320.00 1600.00
S, Haryana 84.00 420.00
6. Himachal Pradesh 60.00 300.00
7.  Jammu and Kashmir 75.00 375.00
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1 2 3 Rl
8.  Karnataka 470.00 2350.00
9, Kerala 470.00 2350.00
10. Madhya Pradesh 780.00 3900.00
11. Mabharashtra 790.00 3950.00
12, Manipur 11.00 55.00
13. Meghalaya 15.00 75.00
14. Nagaland 10.00 50.00
15. Orissa 450.00 ) 2250.00
16. Punja.b 135.00 675.00
17. Rajasthan 240.00 1200.00
18. Sikkim 8.00 40.00
19. Tamil Nadu 890.00 4450.00
20. Tripura 33.00 165.00
21. Uttar Pradesh 1705.00 8525.00
22, West Bengal 770.00 3850.00
Total States (A) .;47-0:)- 497,35.00

Union Territories

?_?. A and N Islands 8.00 40.00
24, Arunachal Pradesh 8.00 40.00
25. Chandigarh 2.00 10.00
26. Dadra and Nagar Haveli 4.00 20.00
21. Delhi 4.00 20.00
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1 2 3 4
28. Goa, Daman and Diu 9.00 . 45.00
29. Lakshadweep 2.00 10.00
30. Mizoram 8.00 40.00
31. Pondicherry 8.00 40,00
Total UTs. (B) 53.00 265.00
Total States (A) 99,47.00 497,35.00
Total UTs. (B) 53.00 2,65.00
Grand Total 100,00.00 500,00.00

Percentage of utilisation capacity
in industry

3168. SHRI R.N. RAKESH : Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to state :

(a) the percentage utilisation of capacity
in edible oils industries during the years
1980-81, 1981-82 and 1982-83 ; and

(b) whether these are in keeping with
norms fixed by the various units and in
keeping with international performance of
similar units ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M'S. SANJEEVI
RAO) : (a) and (b). Percentage utilisation
of capacity in vegetable oils (including edi-
ble oils) industries governed under Industries
(Development and Regulation) Act, 1951
have been around 60 to 70 per cent. These
industries "are governed by the conditions
stipulated in the * letters of intent/industrial
licences issued to the parties. No specific
norms have been fixed in  this regard,

Loans by Cooperative Banks to Scheduled
Castes and Scheduled Tribes and
. Farmers

3169. SHRI VIRDA RAM PHULWA-
RIYA : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) the amount of loans given to the Sche-
duled Castes/Scheduled Tribes and the far-
mers by the various cooperative banks and
the cooperative societies in Rajasthan up to
November of 1982-83 and the amount of
grant included in it ; and

(b) the district-wise details thereof ?
THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : (a) and /b).

Information is being collected and will be
laid on the Table of the House.

Rise in prices of essential commodities
3170. SHRI BHOGENDRA JHA : Will
the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) the extent of annual rise in the prices
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of essential commodities during the last five
vears and the quarterly rise during the
present year as compared to the correspon-
ding period of the previous years ;

(b) the causes for the current price-rise
and steps to bring it down ;

(c) whether it is proposed to take over
wholesale trade in essential commodities
and have fool-proof Public Distribution
System to hold the price-line ; )

(d) if so, details thereabout ; and
(e) if not, reasons therefor ?

THE DEPUTY MINISTER IN. THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a) The information is given in
two statements laid on the Table of the
House. (Placed in Library. See No. LT.-
7255/83).

(b) The rise in the prices of some com-
modities during the past few months may
be mainly attributed to the continuing
impact of wide-spread drought of 1982 and
the lean period. The main thrust of
Government policy is to increase the produc-
tion of essential commodities particularly
of commodities which are in short supply.
The Public Distribution System is being
expanded and improved. The supplies of
some essential commodities are supplemented
by imports. The exports of essential com-
modities are regulated. The State Govern-
ments are being urged from time to time to
enforce vigorously the provisions of
Essential Commodities Act and similar
legislations.

(c)to (e). There is no proposal under
the consideration of the Central Govern-
ment to take-over the wholesale trade in
essential commodities. Under the scheme of
the Public Distribution System, the Central
Government has assumed the responsibility
for supplying seven essential commodities
i.e. wheat, rice, sugar, imported edible oils,
kerosene, soft-coke and controlled cloth to
State/Union Territories for distribution to
the consumers. The’ State Governments
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have the option to add such other items of
mass consumption for distribution through
the Public Distribution System as they may
deem fit by arranging for the supplies of
such items on their own.

g@ & wron gifa
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sitwat sfien soeaq ¢
=it ¥iw fag :
it TAMEATT TeEst

41 %fY Helt g T F1 T F A i :

(%) #ar ag = & i food srvw auf
atg && a9 ¥t fafiwa wsai 71 q@ Faror
gt gEd s ok

(@) afz gl @ argad & o aeal
F1 AT fradt fa<ha agraar faf ?

wfy seg § wew et (s s
wHigrwe @) @ (F) oft, 78 | Faw v
& &Y srter 3w, fagre, orE, e, wi-
TF, WA q3W, AU, AT, T,
gfeam ama, afesrarg wsat aar arfte3d
7 Fasiro &9 TsT @41 7§ 1982 #¥ wify
ga 71 feafaq a=t @

1Y ATAGA F 12 F Aty F A fah
oz g2 1< fafews Teal 9 sreomse
y2w &9 T & ¥ gar e ¥ fag
Fa qFEAr AT g AT gRA Fear
A

(@) a% 1983-84 ¥ wrAgagd aur
qAGT T AR F wafy F dT €7 TS
FI HAT FY 1§ FeNT GAAT FT ASAATL
feafa gav faaeo & 7€ &1



a

289  Written Answers

AGRAHAYANA 21, 1905 (SAKA) ~ Written Answers 290
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" Achlevement of Sports Objective in

Sixth Plan

3172. SHRI BRAJAMOHAN MOHANTY :
Will the Minister of SPORTS be pleased to
state the Sixth Plan objective in the field of
sports and the assumption of achievement
contemplated during the Seventh Plan ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, SPORTS AND WORKS AND
HOUSING (SHRI BUTA SINGH) : The
Sixth Plan has been formulated keeping
in view the following guidelines by the
National Development Council, for the
development of Sports and Games :

“Sports : An area which needs
particular attention is the provision
of adequate facilities for sports and
games to students from the young age.
Depending on local preferences, ade-
quate facilities for Indoor and Out-
door games should be provided.
Promotion of team-work and striving
towards excellence should be the
major goals of our programmes in
sports and games. It is also necessary
to generate wider interest in physical
education and nature exploration’’.

2. Inso far as Seventh Five Year Plan is
concerned, the Planning Commission has
recently formulated a working group on
Sports, Physical Education and Youth Ser-
vices whose terms of reference are as
follows :

(i) To take stock of the position in
respect of Sports, Physical Educa-
tion and Youth Services in the
country, as is likely to be reached
by the end of 1984-85 ; to identify
problem areas and suggest remedial
measures ;

(ii) To suggest feasible perspective of
development upto 2000 A.D.
particularly with a view to equalising
basic minimum opportunities for all
sections of the people and to enable
the youth to excel in sports and
physical fitness and to make its
maximum contribution to the
development of a modern society ;
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To specify in clear terms the
objectives/development programmes
of sports, physical education and
youth services in relation to national ®
development goals as well as to
inculcation of an appropriate value
system, enrichment and propagation
of the diverse Indian Culture and
the promotion of national integra-
tion ;

To make recommendation regarding
policies and programmes for
ensuring the availability on an
adequate scale of inputs, infrastru-
ctural facilities, qualified Physical
Training Instructors/Coaches for
Sports and Games ; and youth
leaders, functional buildings,
scientific equipment, libraries etc.,
in the concerned field ;

To take note of the innovative
measures and opportunities to
improve the existing facilities and
facilitate low cost alternatives to
achieve various specified goals and
objectives of national policy on
these matters ;

To recommed measures for effective
participation of youth (both student
and non-student) in rural develop-
ment, environment, health, agricul-
ture, industry, population education
and national integration and other
developmental sectors ;

To explore the possibilities of
introducing  meaningfully long
distance learning techniques part-
icularly the utilisation of modern
communication technology ;

To assess ways and means of
augmenting financial resources for
sports, Physical Education and
Youth Services including extended
local community participation in
financing these programmes ; and

To formulate proposals for the
Seventh Plan (1985-90) in the light
of the above perspective indicating
priorities,  policies and financial
costs,



393 Written Answers

Silting of Connecting Links of Chilka
Lake with Bay of Bengal

3173. SHRI BRAJA MOHAN
MOHANTY : Will the Minister of
AGRICULTURE be pleased to state :

(a) whether it has been brought to the
notice of Government that the connecting
links on various points of Chilka Lake with
Bay of Bengal in Orissa have been silted
and as a result of which fishing potentiality
has been reduced and if so, the details
thereof ;

(b) whether any steps have been taken for
restoration of the traditional links of the
lake with sea, if so, the details thereof ;
and

(c) whether Government of Orissa have
made any proposal in this regard and if so,
the response of the Union Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) The
report from Government of Orissa indicates
that Arkhakuda channel connecting Chilka
lake with the Bay of Bengal has not silted
up. The artificial Palur canal connecting
the southern end of the Lake with the
Rushikulya estuary which ultimately links up
with the Bay of Bengal has been silted

up.

The fish production from Chilka Lake for
the last four years is given as follows :

(in tonnes)
Year Fish Production
1979-80 5169
1.980-81 6513
1981-82 7598
1982-83 6906
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(b) and (c). The Government of Orissa
requested for supporting their proposal for
rénovation of Palur Canal. The State
Government have been advised to submit a
consolidated proposal under the Centrally
Sponsored Scheme of brackishwater fish
farming.

Samples taken from Vanaspati Industries

3174. SHRI H.N. BAHUGUNA : Will
the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether jt is a fact that in nine
samples out of over 3000 samples taken
from 91 factories showed presence of animal
tallow in Vanaspati and Vegetable oils and
if so, particulars and details of these 91
factories indicating the period of drawing
samples from each of these ;

(b) whether Government have drawn
samples from all soap manufacturers who
have purchased/imported tallow and who
are also manufacturers of Vanaspati/Vege-
table oil ; and

(c) if so, full details of such firms, number
of samples tested and results thereof during
last three'years ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a) No, Sir.

(b) and (c). Yes, Sir. A statement
showing the details of the samples drawn
during the past 3 calendar years is enclosed.
The analysis of samples thus drawn did not
show the presence of any animal tallow.
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Statement
S. No. Name of Vanaspati Unit Samples drawn and analysed
Having a soap plant
1981 1982 1983
(upto 31.10.83)
1 2 3 B 5
Delhi
1. M/s. D.C.M. Chemical Works 27 51 51
P.B. No. 6219, Shivaji Marg,
New Delhi-110015.
z Ganesh Flour Mills Co. Ltd.,
P.B. No. 2182, Subzi Mandi,
Delhi-110007. 42 86 47
3. M/s Amrit Banaspati Co. Ltd.,
G.T. Road, Ghaziabad. 48 65 62
4. M/s Tata Oil Mills Co. Ltd.,
Ghaziabad. Nil Nil Nil
" A M/s Ganesh Flour Mills Co.
Ltd., 4, Kalpi Road, Kanpur-
208001. 43 32 47
6. M/s Madras Vanaspati Ltd.,
18, Power House Road, P.B.
No. 27, Villupuram-605602. 46 46 34
- M/s Sri Krishna Vanaspati
Prod., 47-A, Park Road, Erode-
638001 Nil 41 68
8. M/s. Tata Oil Mills Co. Ltd.,
18 and 22, Blaiya Mudali
Street, Tondiarpet, Madras. 58 59 57
9.  M/s Bhampappa Tavanappanavar
(P). Ltd., Mandi Pet, P.B. No. 7,
Davengere-577091. 11 20 23
10.  M/s Ravi Veg. Oil Inds., P.B.
No. 205, Hanumanthappa
Bldg., Davengere-577002 18 47 50
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1 2 3 4 5
11.  M/s Maharaja Vanaspati Ltd.,

Bangalore. Nil Nil 55
12.  Tata Oil Mills Co. Nil Nil Nil
13. M/s Kerala Soap Ltd., Calicut Nil 4 Nil
14. M/s Tungabhadra Inds., Kurnool 64 40 48
15. M/s Kusum Prod. Ltd., Rishra 47 61 58
16. M/s Rasoi Ltd., Calcutta 53 62 47
17. M/s Swaika Vanaspati Prod.

Ltd., Liliah 45 58 54
18. M/s Vegetable Prod. Ltd.,

Belgharia. 31 36 38
19; M/s Rohtas Inds. Ltd.,

Dalmianagar. 25 37 34
20. M/s Hindustan Lever Ltd.,

Bombay. 55 34 35
21. M/s Tata Oil Mills Co. Ltd.,

Bombay. 1 Nil 5
22, M/s Akola Oil Ind. Ltd.,

Akola. 72 72 68
23. M/s Wipro Prods. Ltd., Amalner. 72 77 64
24, M/s Cooperative Oil Ind., Latur. Nil Nil Nil
25; M/s Mansingka Inds. Ltd.,

Pachora. 64 67 88
Gujarat
26. M/s Ashwin Vanaspati Ind. (P)

Ltd., Samlayal 44 68 59
27. M/s Madhusudan Veg. Prod.

Co., Ltd., Rakhial. 76 65 72
28. M/s Morvi Veg. Prod. Ltd.,

Vegetable Road, Morvi-363641. 57 32 54
29. M/s The Malwa Vanaspati and

Chemical Co. Ltd., Mohatta

Nagar, Indore. 45 35 49

Total : 1044 1195 1267
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Working of the Employment Guarantee
Scheme in Maharashtra

3175. SHRI P.K. KODIYAN : Will the
Minister of RURAL DEVELOPMENT be
pleased to state :

(a) whether Government have studied
the working of the Employment Guarantee
Scheme introduced in Maharashtra ;

(b) whether similar schemes are likely
to be recommended by the Centre for other
States also ; and

(c) if so, the pattern of assistance to be
proviQed to the States in respect of these
Schemes ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOP-
MENT (SHRI HARINATHA MISRA):
(a) Yes, Sir. The Employment Guarantee
Scheme in Maharashtra has been jointly
evaluated by the Programme Evaluation
Organisation of the Planning Commission

and the Government of Maharashtra in 1978.

(b) and (c). With effect from 15.8.1983,
the Ministry has launched the Rural Land-
less Employment Guarantee Programme
(RLEGP) with the objective that atleast
one member from each family of landless
households is provided employment for
about,100 days in a year. This programme
is fully funded by the Central Government.

Growth Rate of Oilseeds

3176. SHRI P.K. KODIYAN : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether the Sixth Plan had envisaged
an annual growth rate of 5.0 per cent in
the production of oilseeds ;

(b)- what is the growth rate so far main-
tained in this respect ;

(c) whether the production targets set
for different varieties of oilseeds are likely
to be achieved ; and

(d). if not, the likely shortfall expected
and the reasons therefor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) : (a) Yes,
Sir.

(b) The oilseeds production has increased
from a level of 87.4 lakh tonnes in 1979-80
to 121.9 lakhs tonnes in the year 1981-82.
The target of production of 125 lakhs tonnes
for the year 1983-84 is likely to be achieved
and also that of Sixth Five Year Plan in
1984-85.

(¢) and (d). The Government is making
all efforts to achieve the production targets
for oilseeds.

aw@EQ gafaal & queaw § |
i fast

3177. siwat fead famg
sito aifwa swTe Agan
o JAFIR TATAL :

Fa1 @ Hte amfes gia w7 qam
FY Fa1 F 4 f

(%) Farcarst & agd gq Hqedl F1 @
gu feeadt # gawigars &1 a1 usfaay
& ATEAW - AT AT AT A9T F qaeq
fearaa &,

(@) afzgr,ar #a1 a8 a9 § f5 &
wafaat & qiF 1 &1 9aied WS A &;
E1E8

() afzgr, av & fadt & & foa-
faver ardta #1 carer gueey AEY A AT IEH
IO 4T & 7

gz fam faw & qan e sit am-
fow qfa e § gaEst (=10 gEogmo
"e\dt @) : (F) S, g o

() of; gt
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(7) g faaree Fa@ 10 7 11 797,
1983 #1 @rE%y, 57 snqfa W A F
FI FB Feal A FA A1YT A, AT
A%E, T AT, FeAT W, amfer gfa
frre} qar faedt IoviEar agFd 91w
Wz fro & |t @z fasft &1 0 39-
e a7 |

Houses for Weaker Sections in Gujarat

3178. SHRI R.P. GAEKWAD : Will
the Minister of WORKS AND HOUSING
be pleased to state :

(a) the number of houseless families of
weaker sections in Gujarat ;

(b) the number of houses constructed
and allotted to them till now ; and

(c) the number of houses likely to be
constructed and allotted by the end of Sixth
Five Year Plan.

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF):
(a) and (b). The number of houseless
families of Weaker Sections in Gujarat
under Rural House Sites-cum-Construction
Assistance Scheme for Landless Workers as
estimated by State Govt. is 7,54,448. Upto
31.10.83, 7,06,452 families have been pro-
vided house-sites. As regards construction
assistance, the Govt. of Gujarat have pro-
vided construction assistance to 2,67,841
families upto 31st October, 1983.

2. Asregards construction of dwelling
units for the Economically Weaker Sections,
the Govt. of Gujarat has constructed 6,974
dwelling units in 1982-83. During the year
1983-84 1,526 dwelling units upto Oct. 1983
had been constructed.

(c) The Sixth Five Year Plan envisages
to provide house-sites to all the landless and
construction assistance to 25% of total
which Government of Gujarat has already
exceeded.

AGRAHAYANA 21,1905 (SAKA) - “Written Answers 302

HUDCO Investment in Gujarat

.3179. SHRI R.P. GAEKWAD : Will the
Minister of WORKS AND HOUSING be
pleased to statg, :

(a) the total number of schemes financed
by HUDCO in Gujarat during the last three
years ;

(b) names of schemes and cities covered
urder the said schemes ; y

(c) the funds given as loan and at what
rate ;

(d) the reasons for less investment : of
HUDCO money in Gujarat in .comparison
to other states ; and

(e) 'stepsto be taken to increase the
investment in Gujarat by HUDCO -7

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) The total No. of schemes financed by
HUDCO in Gujarat during the last three
years are :

1981-82 35 schemes
1982-83 57,schemes
1983-84 "21 schéres’

(as on 31.10.83)

(b) and (c). The details of schemes,
cities covered and loan amount are given in
Annex laid on the Table of the House.
(Placed in Library. See No LT-7256/83). The
rate of interest varies from scheme to
scheme. As per HUDCO’s lending policy,
the rate of interest for various types of
schemes varies from 4% to 12.5%.

(d) and (¢). HUDCO makes loan allo-
cation based on area and population of the
State. During 1981-82 and 1982-83, as
against the minimum allocation of Rs. 11.78
crores and Rs. 17.69 crores 'respectively
for Gujarat, the actual loan sanctioned was
Rs. 17.05 .crores and Rs. 22.07 crores.
During 1983-84, HUDCO expects agencies
in Gujarat to furaish schemes worth
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HUDCO’s loan component of Rs. 18.91
crores and till 31.10.83, Rs. 11.57 crores
loan have been sanctioned. HUDCO has
also opened a regional office at Ahmedabad
to facilitate further the access of the agencies
to HUDCO assistance. S

e AT & et o &1 S

3180. it afg w7z &7 : armﬁmfwah
qaaﬁﬁmiﬁmﬁﬁ

(%) TroreqTT aLHIT A TIEAA AGLH
fedfg o # gwifae 5@ & fagay
1983 ¥ Fat favig fivg §;

(@) 7ar ag a= § f saq frorl &
g favia adrare M1 wrEn F1 A A
aF qgTA AT AT fFug G (S
forar 8 60 ez wwat g faard a7 gfaar
I FAX FT &; A

() zwa Faoidl #1 @ F & fa
I1Q 1Y FIAT T AT AT ?

Ferarrd siwrera & Trew WAt (s aw fram
faf) : (%) 31T (@) T ATHR A
g7, 1983 ¥ f@w fawe famg @
(Forer steerar?) afga ai= fage @ &
gt 2.90 1@ 2FAT FY WIfAA FA F
farq qaT IF-NAE T CF ATG 2FATH
sfafaa & = :1 wifaw W F fag Tz
AT aF FEILAS AT W@T AT TUITAT
(Fermra wran) 1 fagane 47 33 UwedT
agT afe s & wX0-31 F ATHFTT AT -
faa &< &1 favg frar & 1 ga of@sar &
qT-E & Feqdd FW AT FWEA A
909, fa=ré #t arfas a=war afga, 9.9
rE gFgT §x wearfaa g1 9 agr
srenfas gogm & fag sie &1 Ara@Far
F QU FW & fag 500 FIFF §1200
FZU%F o q% #1 gfg g )
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() avrewa Mar wrEn A3 F fagare
F1 grifens gta@n e 93 fagifa s
fearwar &

TSETT & i B AN F Qe § qeand

3181. =it afg = &= : a7 frmtfor silx
ATATH Hal I TATH FT FIT F4A [F ¢

(%) faed dta ant & dua aoeam §
aifya feg no wsie qi T qiEy w1
FEAT 97 § 1T 741 IAF! oF foraare g
FHITEH I TG F1el; .

(@) &7 aidi FY 7 F qrdy FY qwear
#1 qAFA F fag @ gra a7 aF ;v
#IW IIT I §;

() Fa1 ST gIFIT 7 @fkd g o9
qoft FdwT (To TR0 To) F arvadia
widl & faq aard af A #1 FAg Az
FIXFTAATE ;

() afz i, at T3 Fa1 FrsIT1 F7 S#TU
AT 927 9T @I ATTIT; 1T

(%) 3% ArATAT TT HFET TEFTT GIA
far g Frot a1 sater qar & 7

fawto st smam w@ea & 39 A&t
(=it wrgewe IewT anfew) ¢ (F) & (9)
saqfa wsa &1 faux @) swqfa & fag
qed sw F1 faaa Usy @7 gTaw qa-
wFAT FIAFH F Fvava fwar Smar g
FYAQH ATAWIFAT FIAFA & feqira froqr-
faa &7 st qfa Qrsmrert 1 Frateag qar

gagT ST FLETA g7 fear smar 1

afa gt sagqfa FE%a § geara
wafrq gueawE qH §1 47 o gEar
FUA & faq usg awwrdl F qagAl @y
sfagia & fag F=fa qgmar & s &
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AIT GLHTLH 77 afeq qsEm Al A
et aar foreg 7 sragfa Frsarei & seadia
ATAT A1ZT &, F sAR qr@ A gL g
1977-78 & eafea grvor stagfa %9 &
ATTEN 1 AFT 12511.415 1@ ®9A
#) g srgurfaa aa & 9143 qrHor 5
qfe Aistarslt #1 &=z gra gafaq @fa@
qreftor gl FTEFA F weata qguifed
fapat war § TEH 61.216 1@ TAGEAT F
amwrfrad &3 & fag 10974 a3 wrfas
& 1 eafea grefyor waqfa F1d%a F seava
& q¥adig Aar s4fq 1980-85 F
TTEATT GFTFT 7971.75 A& TF &7
faaaa fear mar g1

TrereqT AET & nearn Ay J
7 W w1 g Iowey s

3182. =it afg == = : 71 fawior
YT v WA A qaTH K1 FI F4T

(%) T 7g2 & Weardr @A #
¥ I F) GUEAT g FA & fAQ ATEATT
QUHTL I & & aME AL I3 FT
saYer #47 & AT Far afawar sfqdgw @
sfaat afga us fagzo awr ggq 9T T@n
STTATT;

(@) 7z & Wreardt &= § 47 9 N
gfaar sam 5 & fad -9 & ae-
Ard T FY A7 E AT FT IB AN
g1 wiAd AT Fr acvaedt oF faeqa
fara <o qwT gEE 9T T@T AT,

(7) = A & s UsT ¥
firaa il F1 @i g ?

frmfor st s waew § Iawat (st
Agewg sewa sifes) @ (F) & (1) v9-

qfa wsa &1 fawg g7 F FLor, wST H 7
FIAAR ATAEAFAT FIAHA ST AR AT
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T2% F ®7 § § ¥ seqda USq GIETA AN
s ud gasr af@iear e usy
AEHTA IV T JATT &1 AT §, IAWI
qa1gq gF srgeeTw far strar @ 1 e g
yafag eafiq gt s@qfa srsa &
FFATT 12511.415 91€ &9 F FA A~
arfaa &g 9T 9143 o sAgfa »ar-
Al faad 10974 wig mfas § &1
1977-78 & srguraa w3 faar aar § forad
AAAT 61.216 W@ TAGEAT F AW
ERIT | 3 Arwrel § uSred F geeqw
& 7 oY wifae § 1

TAFEATA FTTT =qTH ALY & qUAY BT JIGNT

3183. st afg wwx &7 : Far faard
|t g8 qATY FY FIT F4A F ¢

() TSTEqTT FIEHIT SATA A F Aqy
feed & qrt %1 7 aF goAw FT T,
AT

(@) s%a qret & IR & fag Usedm
THTT GIU FAT F37 IS 97 § ygar
a1 1 fq=a1T  ?

faard datem & Tow @A (s Tw
fraw fawt) @ (F) & (@) s@ oeam
gL Iaa faqzor et afzq w1 graw
q &1 ST, UTEATT TS F o
auq feew &1 v F F o@wd @
STTQAT | ATEATT 7gT afeatsr &1 ggar
FLOT AN T Y TAT & | UAEATT TS
gTr gaR T & farg srqard g Aify & org-
|1 g&q 78T a9t faazor gorraft 1 arfwin
fagt w1 T wrara & ovd wr w5 ave-
ferar #vd @3t Ao & o &% qur feg ey
FT qEqT9 § | faqzor qoreh F ¥y sy 57
avefa &1 wady Aorar F grg § faar
ST | ]
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Fla WY AW HT qAEATA qear
Lok aviau

3184. =it oy A T
=t wra WS sreo W
=t Teter awi

iy #alt ug aqmy A FT F 7

(%) %ar ag &= § fF ¥ 9 A FA
ogEaTT gear, AFAT GAE I I
TEE

(=) afz g, & fred dta ast & da
g deaTT X afgad g fHaar g9 a9
foar 1T, -

(v) 58 wafa & v @ g F
frat e g€, AT

() Ta gear FY 77 % H1 IrAfeaat
FeATFATE ?

wfa s § wew WA (st AR
wwar) < ()50 gf, A ) AFET feam
F1T T AT FA AFAATT GEATT FTH1T-
9z g9 UUE FIAFA Toz TEAAA THT
SO AT HF FTRIE

(7) farw di aul & Sw F19E I
FRFHTUF Fo2 TSFUT TAT T @F F1
W F @A—ATAR A AT —
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1981-82 24,24,084.07
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() AT feaq FIAz g QUL FIA-
T, oc FTSFAT TR FIA Afora 1q &7
qgF AGT AL T AET SR TW AE A
gaar agl @ & away )

(w) AFAT feaa F19e 3@ # FTA-
% Gz MeFwa qwr grer fiwrE Frag
guafegal 1 sl g fagwr § faar
TATR |

feraew

FTZ g AT FIUFH Tez AEawA
W FY #19AT, 1975 o H v wf o
frasT IT9T FILAET q A FIAFA Toe
giggna ¥ fafaea agast av saragfs
FgEaTT w1 a—fwad  dwer, WA
frar fasma (fefidsow ooz mevedwm),
TTee, a8 GATH 9T 9T F1 fagwra &%
T IeqreT WfAS 1 THIT * 1 Suefeaat
fae e g i —

ez & forg g9 e FRww W3 oEE
FTUFA W HATE T T g AFTAT Y
i -yyow feafaa F avasta Tar mar ) 39y
qFATT, gALIRATEA, Sfad @A, Goe Faqu
AT AISIT TG & a9 § qqwsw s afoneg
ST §U | FIOFA F1 facga 712 o ame
AT TE FE—HAGY AT FIATEY AT
Heqw FfAE 0 F) AEA ATAT ATETEY
TEAT & qTA GH T STATHAAF TIAT 747 | F
g 75 ¥ 9 § {98 v qee grea Gar
2| FTUERS F F-ataid §99 Gee gaifad
& 3a7 €1 oy a1 7Y fad TR To
qre T & | AR AEAT F O v Fgeear
qr€ T | §HT TEAT H S I AT 747
fadt & @ garz gar & fawax &t grar
FAFT & Gl aw goraT aeror & qfoay -
A FTATSAT @I

Fredz aw & fag soaw Wy : wrarE
Yz &1 fFdTo arfus A gefta, 30 ATTHAT
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& qa HrEaT THIz AT 20 Sfawa &
07 AgAwA AT I § 7A@ § | oAR
Arsft weftar 32 ST qur § gare F fag =77
& wr9ae qare R 9 @ & | wwmr & qfe-
AT AFATTA FAFA & s AEAU
el & FTWT &7 & Ieq—A AT Y0 &
gure & fag #4gi & 997 9T weaq7 657 or

w@E

Aga¥ gearea & fag gwww awfat
Afea S5 &1 FAT 739 F ATT FF AT
& U HIRAT geq1ed & fag eqrra awfegi
# garT @14 F1 garq frar aar g & af-
urR & qar 9@ % 3/4 s sRgraa
FIAT WIZIT I+ FLAFAT 2 |

o s Sy e ¥ g o
TATH TTAG RIAA | TH AT H A7 YoF
SFATG T AT 91 & TATA F ATHATH
HY9q 9T OF qI9 GIFAT qq1E AL | ghE
sreaaa Wifas qatan sz wgfas aaefy
q ST TG0 F EFTT FT AIGEECH F TFIT 9T
ST AF TET—-TAA qq1 I § & Iowr-
Ffearedty & 71 1 W3 R 39 g979 FIA
&1 fee oY 9 F1 Iearewar &1 AT §
@&t gu forad fsY 37 F1 Iearzq gy
G T #uA &7 a7 WfAT §, wrd-wdw
AR ea-faqsax &1 Alaw g y Fver
qTaT 4T |

e & g § W9t & g aE
ge & quia &1 a1 @an & fag oF
gz g wfgfafeas

Fee” &1 aragrEwTw fHar aar § |
areitor averl & fawm w1 Eaw

3185. =it angenigs gt :
st Wietarg o stud
iy TEtem ant

Fq1 W fawa welt gg Fa F FaT
i
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(%) Fat wreftor ar=rdy & Fawra & fag
B3t duadla A § A€ sraarT
LI

(@) afz gf, at swsT safxr 7

() 7T, 1983 F AA1T 570 Arsar FY
Syarfesai #1912y 747 §; oiX

(7) 514, 1983 & s a% 5o Ao &
grand F frat afir sag a0 ?

Tty fawe weemerm & e wWat (s
gfeara famr) : (%) oz (@) fre? & &
7 gu frafag e, safes gofo
AT qAT AF arAd F fAwg & ferg
B3t d9asfa At (1980-85) # 38
mﬁw&wmwrafmrmgl

() &= (7) &3 FSAr F Frw 3
aIs 1983 aF fred &9 & 1311 wig-
fa qusftor i<y otk 47 1w AT &
fre 15.72 %303 =97 a1 171 97 o
Frafag aremsd & firg 6.14 w3e =y A
&1 agar afeg A TE R

AR AT HEQTAT T T7 Aferwrdr
sifaeror ¥21 & eoer

3186. =it miea wra fafrean : a7 wfy
WA 7g AT B FT F o

(%) &7 TIHI AV 99 ATHETT FeqG
1T a7 afawrd sfaero Fez Fgi-wai feqa
& qar Tt demreil T FwEY Y ear sy
&

(@) 7 7 a9 & ST Fha aTe
a7 srgauT A1 gfaeor g7 frad grafe
qq g
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() wex w2 ¥ warer feam @ g
geara FY adwra afafafuat @ sw 19
7 3 91 T gearA Fv fawqre gy
ASTATHY T AV F4T §; AR

(=) & gear #y gwafiar agr & fag
IR I FATFIA ISA AT R G ?

gfy dama § vew @ (s @vew
AFAM) : (F) FET GIEF F A Faw
Q¥ a9 JFAYTT FEITT §, T I J2W A
agurg # fega § 1 fafwe sadl & a7 arfa-
st & sfweror F fag Fig g d 9
a7 wgifaenea §, s IgTgT (I 93W),
qraare (qe7 S3W), FaFage (afraang),
geatn (afeaw qma), ssqe (FErTre)
a1 gatgre (sraw) ¥ feqa §

(=) 7@ &1 a9l & A 37 agFaE
aur gfaetor 9T @w F1 7% gaafa o9 &
Ty —

(wra w9w)
1980-81 3,34.83
1981-82 3,95.95
1982-83 6,09.31

(r) dema & waw frdws F s,
1983 & srarad 7eg &1 75 &ie gay fag-
o #1 frgfaa 1 qar @617 F aaf & W
Y aF @ AT GEITT AT ATATT FTAT
T FIAFATT F1 HT § 999 § | GEq17
& faeare dadY 1T F 91 F1 WY sifaw
&9 fear S g
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() frws Y frgfea s28 aar @@
F azedl & o3 #1 W F fag FEdaE g
Frag g

Release of F.C.I’s Fertilisers

3187. SHRI G. BHOOPATHY : Will
the Minister of AGRICULTURE be pleased
to state : ‘

(a) the amount of fertiliser released by
Fertiliser Corporation of India for sale on
reduced prices from the old stocks and how

much was actually sold so far in different
States ;

(b) the quantum of F.C.I.'s fertiliser
allocated to Andhra Pradesh during 1983
Kharif season under different categories ;
and

(c) safeguards taken to ensure quality of
F.C.1’s fertiliser ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) The
Department of Agriculture and Coopera-
tion launched a ‘Special Rebate Scheme’ for
liquidation of imported Urea and Di-amo-
nium phosphate lying with the Food Cor-
poration of India for more than two years
on the date of sale ata rebate of 10% of
the notified consumer prices to the farmers.
Sale of these fertilisers are being made
through major manufacturers having well
established sales network, through pool
handling agencies and if necessary through
Institutional Agencies. The State-wise
quantities lifted out of Special Rebate
Scheme stocks and quantities sold upto
30-11-1983 separately for Urea and Di-
ammonium Phosphate, by the Fertiliser
Corporation of India are as under :
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Product State Quantities Lifted Quantities
(Tonnes) Sold
(Tonnes)
Urea Uttar Pradesh 19,981 16,613
Bihar 12,404 12,404
Madhya Pradesh 7,117 6,827
Andhra Pradesh 2,080 2,080
Maharashtra 2,000 1,400
44,182 39,324
DAP Uttar Pradesh 36,715 36,365

(b) The Fertiliser Corporation of India
lifted 1580 tonnes of Urea during Kharif
1983 for Andhra Pradesh.

(¢) For the sale of imported Urea and
Di-ammonium Phosphate under the Special
Rebate Scheme, following steps have been
taken to ensure its quality :

(i) These stocks are being standar-
dised to ensure quality and sold
in bags carrying special label
indicating, inter-alia, the reduced
price and the fact that it contains
standard nutrient value. Any
fertiliser stocks which are found
sub-standard are not being sold
to farmers under this Scheme.

(ii) We have further issued instructi-
ons that the Food Corporation
of India shall keep the standard
stocks in the specified godowns,
segregated from the sub-standard
stocks and stocks of fertilisers
not covered by this Scheme. The
instructions provide for joint
physical verification of these

stocks by the representatives of
the Food Corporation of India,
State Warehousing Corporation
and the manufacturers con-
cerned.

(iii) In the event of any doubt about
any stock being non-standard
adequate arrangements exist for
analysing the same to ensure that
only good quality stocks are
supplied to the farmers.

(iv) ‘Fertiliser Control Order’/Essen-
tial Commodities Act prescribe
stringent punishment to these
selling sub-standard fertilisers.

Damage to Irrigation Projects due to
Cyclone in Andhra Pradesh

3188. SHRI G. BHOOPATHY : Will
the Minister of IRRIGATION be pleased to
state :

(a) the particulars and number of tanks
and other irrigation sources which have
either damaged or breached due to recent
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cyclonic floods in different parts of Andhra
Pradesh on 1 October, 1983 and the total
amount required for the repairs and con-
struction of these irrigation tanks ;

(b) whether Central Government have
received any report regarding the loss and
damage caused to the irrigation sources and
the Central financial assistance sought ; and

(c) if so, the details and what steps
Government are taking to meet the financial
requirements of the State to construct these
irrigation tanks ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) to (c).
The State Government in their Memoran-
dum to Central Government has reported
damages to 2491 number of tanks and other
minor irrigation sources under irrigation
Department and 7109 number under Pan-
chayat Raj. The State Government has
further assessed the amount required for
their repair as Rs. 672.51 lakhs and Rs.
667.13 lakhs respectively. A Central team
‘visited the State from 27th to 3Ist October,
1983 to assess the requirement of relief
assistance. Financial assistance is provided
to State Government after the High Level
Committee considers and recommends the
relief assistance on the basis of the Report
of the Central team.

Telugu Ganga Project

3189. SHRI G. BHOOPATHY : Will
the Minister of IRRIGATION be pleased to
state :

(a) whether Central Government have
received the report from Government of
Andhra Pradesh regarding the Telugu Ganga
Project requesting the financial aid for the
completion of the same ;

(b) if so, the details thereof and the
" total estimate of the said project ; and

(c) whether Central Government are
considering to provide adequate Central
. financial help for the said Telugu Ganga
Project ?
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THE MINISTER OF STATE OF THE -
'MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) to (c). The
Telugu Ganga Project Report has been
received recently on 3.12.1983 in the Central
Water Commission from the Government
of Andhra Pradesh for technical examina-
tion and obtaining approval of the Planning
Commission. The project envisages to
provide irrigation to 5.80 lakh ha. in Kur-
nool, Cuddapah, Nellore and Chittor dist-
ricts of Andhra Pradesh and enables con-
veyance of 15 TMC of Krishna waters from
Srisailam Reservoir to Tamil Nadu border
for Madras City Water Supply. The Project
is estimated to cost Rs. 637 crores for the
works in Andhra Pradesh upto the Tamil
Nadu border. This cost however, includes
Rs. 51.59 crores being the cost of the com-
mon works upto Banakacherdla cross
regulator which is to be apportioned between
Srisailam Right Bank Canal Project and
Telugu Ganga Project later on. The esti-
mated cost does not include the share
component of Srisailam Reservoir and
Somasila Reservoir chargeable to the Telugu
Ganga Project for using the facility of these
reservoirs for this project. The total cost
of the project of Rs. 637 crores is proposed
to be shared Rs. 449 crores by Andhra
Pradesh and Rs. 188 crores by Tamil Nadu.

A request was earlier received from the
Government of Andhra Pradesh for taking
over this project as a Central Project for
funding. Irrigation being a State subject, it
is funded by the States. The Centre provi-
des block loans/grants to the States towards

plan expenditure, not tied to any particular
sector/project.
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ICAR Institution-wise Advances Pending
Adjustments

3192. DR. AU. AZMI: Will the
Minister of AGRICULTURE be pleased to
state :

(a) the ICAR Institute-wise amounts of
advances pending adjustments on1 July,
1983 with pendency durations and with
whom, (viz. with each Government agency
and each non-Government agency involved
in pendency) and had similar position pre-
vailed in each year from 1981-82 and if not,
the details thereof ;

(b) the rules governing such deposits
being made by ICAR Institutes and proce-
dure of its monitoring by Institute Direc-
tors, ICAR, Finance Directorate and
Finance Ministry ;
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(c) the refinements in monitoring mecha-
nisms for such advances made by ICAR
since 1980 and comments thereon by respec-
tive audit authorities as given in audit
reports ; and

(d) whether advances are outstanding
from ICAR releases from cess fund sources
oronly from Government grants ;if so,
details thereof Institute/Agricultural Uni-
versities-wise from 1981-82 onwards ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) A total
amount of Rs. 6172.65 lakhs is pending
adjustment as on Ist July, 1983, on account
of advances paid to the Central Public
Works Department, Directorate General
of Supplies and Disposal, Controller of
Printing and Stationery, Directorate of
Advertisement and Visual Publicity and
other Miscellaneous Government Depart-
ment by I.C.A.R. and its Institutes. The
break-up of the advances paid to Govern-
ment agencies has been given Institute-wise
and body-wise in the enclosed Statement.
Since the rules provide for deposit of money
in advance the system has been in vogue in
the past also and is continuing.

(b) Thelndian Council of Agricultural
Research is an autonomous body under the
Ministry of Agriculture. According to the
Government of India Rules in force, the
Council and its Institutes have to pay in
advance for the estimated cost of works to
be executed and supplies and services to be
rendered to the respective Departments of
the Government of India who are required
to render the adjustment accounts after the
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execution of each work/supply. In respect
of advances to the Central Public Works
Department, such adjustment accounts are
also required to be checked by the Audit
authorities/Pay and Accounts Officers. The
Directors of the Research Institutes are
continuously taking action to get these
accounts from the Government Departments
so that the outstandings are liquidated
speedily. The Outstandings are monitored
quarterly by the Indian Council of Agricul-
tural Research and these are also considered
by the Standing Finance Committee/Govern-
ing Body of the Council. The Additional
Secretary (Expenditure), in the Ministry of
Finance is the Member Finance Member of
the Council who represents the Ministry of
Finance in the Standing Finance Committee/
Governing Body meeting.

(¢) The information regarding outstand-
ing advances is monitored every quarter by
the I.C.A.R. in detail. The outstanding
advances with the ICAR and its Institutes
are also looked into by the audit authorities
and reported in the Audit Reports. The
audit reports are considered by the Stand-
ing Finance Committee/Governing Body of
the I.C.A.R. and are included in the Annual
Reports of the I.C.A.R. which are placed
on the Table of both the Houses of Parlia-
ment every year as per the standing
practice.

(d) The advances to the Government
Departments for execution of works or for
supplies or services rendered are made from
the plan or non-plan funds received as
Government Grants. Details of such out-
standing advances is furnished vide Sta‘e-
ment in reply to part (a).
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National Food Security System

3:93. SHRI MANOHAR LAL SAINI :
Will the Minister of AGRICULTURE

be pleased to state :

(a) whether a national food security
system was to be build up during the Sixth
Plan ;

(b) if so, has the same been established ;

(c) what benefits have accrued there-
from ; and

(d) has any headway been made in the
matter of dryland farming, water manage-
ment, recycling of organic matter and energy
management ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) : (a) to
(c). Yes, Sir. A National Food Security
System, backed by reserves of foodgrains,
has been an accepted policy of the Govern-
ment for many years. Under the policy
decision of the Government, a National
buffer of 12 million tonnes is required to be
maintained over and above the operational
stocks required for running the Public Dis-
tribution System from months to months.
These stocks are build up, to the extent
possible, from internal procurement and
when necessary by resorting to imports.
The foodgrains are supplied to the people
through Fair Price Shops at subsidised rate
and thus these stocks have imparted inter-
seasonal stability in prices and supplies.

(d) The new Dryland Farming Strategy
involves detailed planning of crop produc-
tion, water harvesting, agro-forestry, pasture
development etc. on water-shed basis.
More than 4200 micro-watersheds have
already been identified for intensive and
integrated dryland development.

For efficient water utilisation in the com-
mand areas, command area development
authorities have been set up by the State
Governments. '

The National Programme on the Deve-
lopment of local manurigl resources con-
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sisting of setting up of mechanical compost
plants, sewage/sullage utilisation and ins-
tallation of bio-gas plants operated during
Fifth Plan period has been transferred to
State sector with effect from 1.4.79. The
State Govts are being persuaded to imple-
ment these programmes effectively.

Efforts are being made to exploit rene-
wable sources of energy like forestry and
bio-gas, specially to meet the energy require-
ments of Rural Communities ; to accelerate
exploitation of coal, hydro and nuclear
power and to intensify research and deve-
lopment in emerging energy technologies.

Canal to Connect Brahmaputra with
Ganga

3194, SHRI CHITTA BASU : Will the
Minister of IRRIGATION be pleased to
state :

(a) whether India has updated her pro-
posal for constructing a canal to connect
the Brahmaputra with the Ganga to augment
the flow of waters at Farakka ;

(b) whether any exchange of views has
taken place with Bangladesh on this updated
proposal ; and

(c) details of the proposal and the reac-
tion of Government thereto ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) to (c). The
Indian proposal for augmenting the dry
season flows of the Ganga at Farakka had
been updated and furnished to Bangladesh
in October, 1983. The Indian proposal is
essentially the same as the one furnished to
Bangladesh Government in March, 1978,
which comprises a barrage across the
Brahmaputra at Jogighopa and a Brahma-
putra-Ganga Link Canal supplemented by
three storage dams on the Dihang, Subansiri
and Barak rivers for multipurpose benefits
to India and Bangladesh. The updated
proposal incorporates the results of the
detailed investigations and studies conducted
so far which have confirmed the technical
and economic feasibility of the proposal.
There has been no exchange of views on
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this updated Indian proposal since then,
nor has there been any reaction from

Bangladesh.

Increase in area under Paddy Cultivation

3195. SHRI K. MALLANNA : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether it is a fact that there has been
increase in areas under paddy cultivation
during the last three years ;

(b) if so, to what extent, State-wise

during the last three years ;

(c) whether Central Government have
urged State Governments to bring more
areas under paddy cultivation ; and

(d) if so, the details regarding the direc-
tions of the Government in the matter and
the response of State Governments thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) : (a) and
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(b). The area under paddy cultivation
during the last three years is indicated
below :

Year Area under Paddy
cultivation (Million
hectares)
1980-81 40.15
1981-82 40.71
1982-83 37.719

The State-wise details of area under
paddy during last three years are given in
the statement attached.

(c) and (d). Under the present Agricul-
ture Strategy, the thrust is on increasing the
production of paddy mainly through increase
in its productivity. No specific instruction
has been issued to State Governments to
increase the area under paddy.

Statement

Area under Paddy Cultivation—All India

(In thousand hectares)
States/Union Territory 1980-81 1981-82 1982-83
1 3 4
1. Andhra Pradesh 3600.3 3823.5 3594.5
2, Assam 2275.0 2258.6 2301.8 -
3. Bihar 5550.7 5367.6 4496.3"
471.5 499.1 476.1

4. Gujarat
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1 2 3 4
5. Haryana 472.0 506.0 489.0
6. Himachal Pradesh 109.5 93.5 88.2
7. Jammu and Kashmir 264.6 264.5 2744
8. Karnataka 1100.6 1167.5 1076.2
9. Kerala 801.6 806.9 79719
10. Madhya Pradesh 4859.6 4849.6 4784.2
11. Maharashtra 1503.8 1515.2 1486.3
12. Manipur 1886 168.3 158.5
13. Meghalaya 99.1 107.1 107.9
14. Nagaland 101.6 106.0 110.9
15. Orissa 4190.7 4159.2 3979.2
16. Punjab 1178.0 1270.0 1319.0
17. Rajasthan 170.1 140.1 1194
18. Sikkim » 15.1 14.7
19. Tamil Nadu 2230.0 2467.0 1773.0
20. Tripura 287.6 295.5 296.2
21. Uttar Pradesh 915 5389.3 4958.7
2). West Bengal 5176.2 5210.0 4861.5

Union Territories 2229 228.8 2219

A’ll India 40151.5 40708.4 : 37793.8

* Sikkim has been brought under forecast basis for the first time in 1982-83,
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Crop Insurance Scheme for High Risk
Areas

3196. SHRI K. MALLANNA : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether efforts have been made
under the Crop Insurance Scheme to enter
high risk areas seeking the cooperation of
Finance Ministry ;

(b) if so, the details regarding the study ;
and

(c) if not, the time by which the exami-
nation of the pgopoul is likely to be com-
pleted ?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH): (a)to (c).
Yes, Sir. A decision to include high risk
arcas under the Pilot Crop Insurance
Scheme has been taken in a recent meeting
held in this Ministry. The proposal has
also been approved by the Board of Direc-
tors of the General Insurance Corporation.
The scheme is expected to be introduced
from Kharif 1984.

ICAR Institution-wise Plan Budget
Sanctioned and Utilized

3197. SHRI B.D. SINGH: Will the
Minister of AGRICULTURE be pleased to
state :

(a) the ICAR Institute-wise percentage
of annual plan budget sanctioned for 1993-84
and utilized upto 1 October 1983 by each
Institute and corresponding action taken by
ICAR Finance wherever disproportionality
in expenditure is involved, and reasons, if
no_action was taken ;

(b) actual plan expenditure during
1981-b2, 1982-83 and upto September 1983
and_monthly thereafter upto 1 December
1983 at ICAR Goat Institute on total salary
and allowances, office contingencies, other
contingencies, tools, plants, equipment, feed
and upkeep of animals and recruitments ;
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(c) the reasons for any excesses of actual
expenditure over sanctioned amounts for
each sub-head-wise plan budget sanctioned
for 1983-84 at ICAR Goat Institute, parti-
cularly for sub-heads listed above ; and

(d) action Government propose for
violation of financial disciplines at ICAR
Institutes inclusive of Goat Institute ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) A
statement-1 showing the Budget Estimates

and actual expenditure incurred by Indian
Council of Agricultural Research Institutes

during 1983-84 so far as Plan expenditure is
concerned is enclosed.

The progress of expenditure in the Insti-
tutes with reference to the Budget Estimates
is reviewed monthly. While expenditure on
recurring items like establishment expenses
and contingencies would be proportionate,
expenditure on capital items like buildings
and equipments will not be proportionate,
as these are generally booked in the second
half of the year or later. The actual require-
ments of the Institutes are reviewed at the
Revised Estimates stage, in consultation
with the Directors of the ICAR Research
Institutes and the progress of expenditure
with reference to the position of the Revised
Estimates is monitored every month by
ICAR Headquarters.

(b) A statement-II showing the Plan
Expenditure during 1981-82, 1982-83 and
upto September 1983 and monthly thereafter
upto 30.11.83 in respect of the ICAR Goat
Institute in enclosed.

(c) No excess expenditure under the
various heads, over the Budget estimates
for 1983-84 has so far been incurred by the
ICAR Goat Institute. :

(d) The lapses, if any, for violation of
Financial disciplines, as noticed through
Audit reports or otherwise are examined by
the Governing Body of the Council and
dealt with in accordance with the decisions
taken by the Governing Body.
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Statement showing Budget Estimates for 1983-84 and Expenditure incurred upto 30.9.1983
in respect of ICAR Institutes.

(Rs. in lakhs)

S.No. Name of the Institute Budget Esti- Expenditure
mates 1983-84 upto 30th
Sept. 83
1 3 3 4
1. Indian Agricultural Research Institute, 310.00 33.94
New Delhi.
2. Central Rice Research Institute, 100.00 20.34
Cuttack.
3. Central Potato Research Institute, 50.00 10.76
Simla,
4. Central Tuber Crops Rescarch Insti- 18.00 11.64
tute, Trivandum.
5. Jute Agricultural Research Institute, 18.00 2.13
Barrackpore.
6. Jute Technological Research Labora- 18.00 11.47
tory, Calcutta.
7. Indian Agricultural Statistics Research 52.00 5.16
Institute, New Delhi.
8. Central Social Salinity Research Insti- 62.00 26.06
tute, Karnal.
9, Indian Institute of Horticultural 115.00 38.32
Research, Bangalore.
10. Indian Grassland and Fodder Research 35.00 7.2
Institute, Jhansi.
11. National Bureau of Plant Genetic 105.00 15.48
Resources, New Delhi.
12. National Burecau of Soil Survey and 42.00 13.94

Land Use Planning, Nagpur.
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1 2 3 4
13. National Academy for Agricultural 105.00 22.16
Research Management, Hyderabad.

14. Central Institute of Agricultural Engi- 70.00 28.76
neering, Bhopal.

15. Indian Lac Research Institute, Ranchi. 18.00 5.07

16. Central Tobacco Research Institute, 18.00 1.72
Rajahmundry.

17. Central Plantation Crops Research 55.00 39.13
Instt., Kasaragod.

18. Cotton Technological Research Labo- 35.00 3.43
ratory, Bombay.

19. Indian Institute of Sugarcane Research, 15.00 4.20
Lucknow.

20. Sugarcane Breeding Institute, Coimba- 18.00 8.72
tore.

21. Vivekananda Parvatiya Krishi Anu- 22.00 4.20
sandhan Shala, Almora.

22. Research Complex for North Eastern 180.00 64.00
Hill Region, Shillong.

23. Central Institute of Cotton Research, 50.00 10.43
Nagpur.

24. Central Arid Zone Research Institute, 60.00 16.16
Jodhpur.

25. Central Agricultural Research Insti- 34.00 16.76
tute, Port Blair.

26. Central Institute for Research and 0.50 —
Training in Post-Harvest Technology.

27. Soil Research Institute 10.50 -—

28. National Institute of Marketing and 25.00 e
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1 2 3 -4

29;- Central Soil and Water Conservation 50.00 13.51
Research and Training Institute,
Dehradun.

30. Indian Veterinary Research Institute, 220.00 29.02
Izatnagar.

31. Central Sheep and Wool Research 45.00 9.87
Institute, Avikanagar.

32. Central Avian Research Institute, 35.00 13.64
Izatnagar.

33. Central Institute for Research on 40.00 25.40

Goats, Makhdoom.

34, Central Institute for Research on 18.00 =
Buffalo.

35. National Dairy Research Institute, 106.00 20.70

.- - Karnal,

36. Central Institute of Fisheries Techno- 50.00 18.62
logy, Cochin.

37. Central Marine Fisheries Research 150,00 43.21

Institute, Cochin.

:8. Central Inland Fisheries Research 55.00 10.15
Institute, Barrackpore.

39; Central Institute of Fisheries Education 90.00 9.46
Bombay.

Total : 2500.00 620.88
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‘New Agrarian Structure

3198. SHRI GADADHAR SAHA : Will
the Minister of RURAL DEVELOPMENT
be pleased to state :

(a) whether for the socio-economic deve-
lopment of Rural India, 2 new agrarian stru-
cture was recommended by National
Commission on Agriculture in 1976 with top
prority to land reforms to break concentra-
tion of land ownership to detect fictitious,
benami transfer cases and co-operative farm
societies to be subjected to proper investiga-
tion, to restrict blanket exemption to land
held by trusts, to bring arable lands, forests,
water areas held by such institutions within
ceilings, to stop eviction of tenants, to intro-
duce system of issuing receipt to them and
restrict resumption of tenanted lands etc. ;

(b) ifso, whether Land Reforms Bill
(2nd Amendment), 1981 passed by West
Bengal Assembly, is considered a suitable
legislative measure within this recommended
structure ;

(¢) if so, present position as regards the
clearance of this Bill by Central Govern-
ment ; and

(d) if not the reasons thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOP-
MENT (SHRI HARINATHA MISRA) :
(a) Yes, Sir.

(b) to (d). The Bill is being examined in
consultation with the State Government.

FHAT T & AW BT ATITEAT S
feat st

3199. it qew wom : wrr fRaiw
S AATH 7 I JATA FT FIT FA (6

(%) Tem-arT AT d9 ST AT Oy
foraa safeq § sit Fndaar T & A% sfiga-
a9 #T @ §, aqar o Afage wage
FaaT FAAT F01 F § e Frad arw @
Feqmagig; i
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(@) "X I 7 9% AETET e
HI3T @A FT WA ITASH FUAA AT
gad grafrad FISAr F1 s Fa1 8 ?

fanfn sitx saw dea § 39 A=
(st Wigenz geaw anfew) : (F) fadwar
@ § A7 F (UsFAR) AT qmqT
I a9 37 afaqal Ft dear F AR F
gFa1 frator T srare weaea § gawar
§ guwey 7EY @ fowa qrw feme oFs
g & 1 qafy, srgama & fF a1 3w ¥ ars,
1985 aF ATATT TEAAT & T&d 77
arx of@rd #1 Hear aauT 145 qr|

grir

(@) smara wsa &7 # wT g ¥
FTIT, AW FT AFTAT FT qq897 FIAT
ST FTEHTL A Feard &) quify,
FIEY, ¥4 @F AT qwa: qiade
Fd & fag qrftor srare o agr
frafor agraer & awafraa &1 ag dear
AT FEATAS sTF®T A1
FraFa § grior gfeda afaw) @ fre-
faa =g #1 sqgear g fa=rT fear
® | ATATH qREAT F AEITHTE qUF af QA
F1 HEAT 1985 TF AT 145 1€ FRY |
WH w77 ara, gfede afard
FI B3 TITAT & JTEW TF T8 & AT
e g3t faw o g T ST 68 AtE
qf@re g @ 7w § 1 qufy, adft gfede
qfear) Y AraTe A qIF FE ATT-
frag &7 FaX § 3t AgaT A fa=aR
frar AT 1

T A AT H T Sral
gt fean o e

3200. =it HAEE TOU : FIT AN Wt T
qATA T FAT FGA (5

(%) Trsdia Jam Ao o sgRwl #Y
AT gE A TN I e F @A G,
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1981-82 ¥ &R @ AwAr ¥ arwia
seas vy § ordl g g wg s
sir Far €, oK T #ral ¥ fead ey
wifas & gar S 9% FET 91 U
G A feaar-feaar dar @ frar ; o

(&) #ar g7 oAt gra feg g wat
&1 &t gearwa fear mar @ ; a7 afx g,
&t gad g1 frond fasar 7

dadta v/, @w au fwin sk qrare
it (sh gz fag) : (%) o7 g dar
FSAT F FeaTT, GHT USH A W wfag
&A1 § F+ENT GIHTT A AT ALTEUT €9-
arE ¥ amgar “ani g fraf 3y
gar” s faaw & seawa fafeer wrd-
FAG A AT AX E 1 A9 1981-82 F AT
e AT 1A F WA G qAWT AW
gt/ mfad & § srafaa s
#, Wy faverr aar saYsTfor fore, gafa
geqwaT ST afeaw, e @ afeEr
FEAT FTIHT 1 Fleawami frgaor st
FrEanit awew, @gaae fadaor, fagh
qhew T Irwrs fAdt & demw G
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¥ foag sresar s ¥ 9t afiaa s -
w9 7T & ggwi @ fanin @ awea,
Y & gt ot araral o awrf, gerarE)
§ &4, fag weamon, ardfes s F st
oaTq AT g3 A @ fag v ganrfy S
araifaes Jar swa §T qEA, ATY,
st e argfas szt F gww, wgE
AR gaate w14 § wqrvy srfawfa ot
agrEar Far, wifwar g 1981-82 F
Aua aly Jar Naar ¥ frafea @i
iy frfae srdww & e oifew fag
g WAt Y areafys g zufy T O
Tsga faamm @ww g1 1981-82 &
A, g A & sadta, fafwer srdewdy
# afeafaa ot 9T gy =g & Fhg ok
Ty & fgedr & wafaa aegare g o
A ar @ & AR A qzw 9T W@ @
STQEIT |

(@) @ 9w & et g oo &
w1 fafee faie aeamel i awo-awg
I FEFIHA FIAAT AT § A F10T & F7d-
%A1 & fauai § amaws gae 1 fagag

Feqrdee wTaEE wfgena ¥ @ A gate )
T
FH UU/ET wrfga qreafas aiAiwa 1981-83 facqoft
o &7 FTAH AT UG fadr fnfae
AT F190AT, FEAFATT wrdwa
TN FAT T AT
avsrr fardf g farardt
1 2. 3 4. 5
1. &g S_W 40,974 11,848

2, wgw 11,764

4,45]
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=y 3 4
3. fagre 25,177 8,978
4. I 26,122 10,782
5. gfcamom 15,262 6,691
6. fgarawm a2w 2,281 1,064 -
7. T AR FTET 2,957 792
8. FAleH 28,081 11,125
9. & ' 24,700 10,990
10. 757 3w 34,555 21,218
11. wgrarsg 47,383 18,311
12. wfrge 2,000 590
13. urea 2,464 1,042
14. ATTIEvE 968 164
15. ST 27,200 13,238
16. woma 22,804 11,230
17. T 11,500 2,243
18. fafesw 30 -
19. afaaarg 49,994 25,746
20. faga 1,016 200
21. AT NI 68,800 30,820
22. afeaw e 27,468 8,373

- 23, SENE SR 50 35
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1 2 3 4
24, Wram, A ARAT 2,716 784
25. fasirew 1,678 600
26. qrfveddr 614 412

27. d=HTT AT faw-
arR i ang 27 —

28. qWENE 2,10.1 939
29. faeeit 15,207 6,543
30. qEAT 100 50
FA 4,95,993 2,09,259

It gegw afafaat &1 1z gt fawm & aar @ il am-

3201. 0 A7 97T T : T @A A qufa R 3wk (¥ FWe g

ﬁ :ﬁ#ﬁwga«ﬁaﬁmﬁﬁﬁ:‘ "ot wE) ¢ (F) & (@) FET @@

C F Uy g /| wifgd @7 qwrgAal w6

(%) Far &y @< F Ar fadmi &
argare fafam Tsal & govitaar aagFHe
afafaat afsa a1 af §; & afz g, @
fra-feq woat & afsg #t 7€ qar @7
afafaai & agedi &1 faawor s § ; %

(@) 7ar fafwrq Teal & @9 TUa-
TS G4 § IovEar gergse afafaat
formr aat s T g Wt afsa ar af
s afy gf, ot fea-fea Tl @ar 9 sy
@71 & wfsa &t wf § o< - & afsa
LAR I EE :

gag & & e 7 agafas fagor goe &
17 &1 fdew @ & fag wsw, foaer,
STF AT ATGHT &< I FAGH/FIHar
afufaat ofsa 3 ard=fas faazor sy
& w57 AT gwrgA agr gar afafaai &
73T #1 foregrd usy awwTi/dy wifga
& JUTEAT &1 g | §@ WAIGT H IgAeq
I & ggark afawal usdi/gy wied
&1 A fafae @i a< g7 afafqql s1 oz
forar 8, foradi Framas, sawimarel & sfa-
fafe aar awrd afawrd mfaw §1
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W AETE T A

3202. = TRt wrest : Fan fawg
W 4g a1 FIFE fE

(%) 7arfagie & @i 7 &1 q@EAF
ag &1 frwior aga age gam a1 AT ITH
ATE AT E1 SATA F FT IART GIAT FT &
A=TET AT R ;

(@) afe g, draar aTw A I 41
&9 37 &1 foig o § 5

(w) afz gf, @ asadt &1 1y ;
C 1S

() &=t AgT &1 797 ®7 A G@E
FTAFA FT AT F1 ¢ A gaF Fpareaas
Hfagm F wr o g ?

fewid wwew & wew W@ (st oW
framw faud) . (%) & (7) fagre & 100
a9 § sfgw g3 fafma &1 7§ @17 7@
SISl & OF W HT A & g
0 § aewTE gary/afEad 3@ &1 qar
age faqor gonsl § W1 gEIX F@ @
HEAWHAT 1 ST FWERX T &7 F
wgpfa & fag ga gt & sgfagiaor
% ferg faega afeaear fEe doe #1180
fagre &L A B&Y Ao § 7@ afcdisar

& fag 30 F9¢ 79U FY sqEear 18 A%
1983-84 ¥ #=@ % 4.48 $UT wqQ 47
fFw strd &) garaAT &1 T8 #1471 1984
¥ g% 7T gU TiF 91 F FAF A7 v
¥ qur Fear arafaa )

Review made on the implementation
of N.R.EP.

3203. SHRI RAMAVATAR SHASTRI :
Will the Minister of RURAL DEVELOP-
MENT be pleased to state :

(a) whether Government have reviewed
the implementation of National Rural Emp-
loyment Programme in different States ;

(b) if sp, the State-wise details thereof ;
and

(c) the State-wise details of works intro-
duced under the programme in different
States ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOP-
MENT (SHRI HARINATHA MISRA) :
(a) Yes, Sir.

(b) and (c). Statement-I indicating States
wise details of the works taken up under the
programme in different States/Union Terri-
tories during 1982-83 is enclosed. State-
ment-11 explaining the points emerging out
of the review of the performance under the
programme is also enclosed.



364

i iy

" Written Answers ~~ DECEMBER 13,1983

o

8 “»a oLy €21 06L1 or L9VSE 90£9 Z86¢ SSEE yg ¢
€8 ‘gorEy L 9L6 €962 66L $9Z€ €0 L 444 wessy gz
€8 YoIEy 882¢ LST LT6L €28 6€£L9 (Y41 8€06T1 o1v8 gsepeid exgpuy  °[
1 o1 6 8 L 9 S v € z 1
("s199H) ('$199H)
uonewe[d 0%
("soN) -1 pug|  syIom
('swy) pue uon uon
paonn -eAIOSUOO  -BSLI  ('SON)  ('SON)
-SU0d *019 ('swyf) 9)em pue Jouim *S1S/sOS 10§ (‘199H)
sduipjinq po  nosgsn gysnox sjue; °2) Suisnoy £nsazoy
saje[e1 IpEM  -)ONISUOD  -0IY) Pal ~IY) P} o8e|lA  dnoiS pue  [epos/uope)
goigm  SYIOM  -leg pue  [paaoidumy -1Jouaq -JJoudq  JO UOH  S[]oM IojeM  -S2I0QE Jopun ‘ON
o)ypoad  19UIQ  S|OOUOS  SPEOI [Riny BAIY  BAIY -ONIISUOD) SuyUL( PIIdA0D BAIY sLn/ses s

PaA12224 5140d24 243 uo
paspq £8-7961 Supanp aunupiSoid suawudo]dul [pimy [DUOHDN 4apun pasapyon s1yfauaq [02iSAyg Suimoys suawatv)s

JRLELELA TN



Written Answers _ Written Answers

35

366

AGRAHAYANA 21, 1905 (SAK4)

€8 ‘gore

_€8 ‘oIl

€8 ‘PIEl.

€8 “WOIEI

£8 ‘Qorepy
€8 ‘QaIE

£8 ‘gorep
£8 ‘Qorey
£8 ‘gorep
€8 ‘Gore
£8 ‘Qore
8 "
£8 ‘QIBW

€8 ‘QIEW

€S9

U'N

£6

N

374

09¢

(41}

SE

LT

oL1

9€9T

CILE

<9

AN

(VA

(4%

896¥1

95§

6¥El

191

Otl
(44
(4341
$986
wuz
AN
191

[431

LIEL
7661
L8ES
13741

98¢

95T

(4733

cisy

U'N

IIN

s8Iy

86

aqd!

N 72

4

12184

61

SL8Y

AN

IL1

V65

98T

P60€

810T

s0L

ST

Ly6l

Livl

1T

S8L

SL

6€

SEI

9ze -

SEIT

81

AN

Ll

IIN

019z

1339

129

1374

1z

S9L6

8vl

05s62

OLT

13:1:11

(434

AN

13347

879

EVEL

vLET

1%

SSLy

wpps
aeyiseley
qefung
essLQ
pueedeN

ehe[eyday
andiuepy

enyseIeqeA
ysopeid eAypeN
LU0 |

eyejeuIe]

Ijmysey pue nwwep

qsapelq [eyoewiH

eueiieq

jerend

] 28
LE
‘91
SL
L.
€l
A S

TE

] 8



368

Written Answers

DECEMBER 12, 1983

Written Answers

EPLYI 0P'vL L69°10°T 68L°LE SEV'60'T  90Z'FI LSO'LS T €06°L6 [BloL

£8 ‘Gore 81 9 - = - 4 - — doompeygsyey  “Ig
78 “idog N N N N N N N N niq pue uBWEQ ‘®OD  0F
8 “%d N IIN N N IIN 1IN IN N IPARH ‘N PUB ‘A ‘62
€8 ‘Yare = - — — SE - 0zs 8 qieSipuey) ‘gz
€8 ‘Yore — 6 ST 0T ST S I 0¢ fudyolpuod LT
£8 “qarew i A I 01T IIN 1 0t ST 903 weIloziw 9T
£8 ‘GoIe - — i e - - = = Hgpa sz
€8 ‘yore — = 9 = o€l e s (23 Usopeld {egorunly BT
€8 ‘GOIEN — vE 9 — 9 z — L4 SPUBIS] ‘N PUC 'Y 6T
SOUI0) AL, uopuL)

€8 “goIe 0892 6656C 0L89T 1901 00L0€¢ ZIL 66T SLIE [eSuag 1sop, ‘T
€8 ‘YoIBW © 0561 9Tl €61 00LL S8ET € 8€S 6188 ysapeig .E:D. Iz
£8 “YrEN oL1 SET 9EET oIl £9€ 8b1 e 97Z¢ eindul 0z

£8 ‘GoIB — 1801 6T19C 81 6LY6 €6L1 19L% L9VT NpEN [iwel 61

n o1 6 8 L 9 s ¢ € z 1




369  Weritten Answers

Statement-II

The basic objective of generating addition-
dl gainful employment to the extent of 300-
400 million mandays per year during the
Plan period has been consistently achieved
in the past three years of the implementation
of the programme. An important aspect is
that about 50% of tee employment generated
benefited the target group of Scheduled
Castes and Scheduled Tribes.

During 1982-83, the resources utilisation
was 99.5% of the resources allocated for the
year and the achievement of employment
generation was 99.19%. Hénce, there was
a reasonable degree of co-relation between
financial performance and  physical
performance.

As regards the assets created under the
programme, almost all the States in the
country have taken up social forestry works.
The coverage under social forestry works
almost doubled in 1981-82 when compared
to 1980-81., However, in 1982-83 coverage
under social forestry showed a decline due
to widespread drought conditions. The
number of works directly benefiting Schedul-
ed Castes/Scheduled Tribes increased by
70% in 1982-83 when compared to 1981-82.
A general tendency noted in earth works is
that they are declining every year which
implied that more and more durable com-
munity assets are taken up now under the
programme. Apart from generating employ-
ment and strengthening the rural infrastruct-
ure the programme can lead to indirect bene-
fits like ensuring the payment of minimum
wages and improvement of the communica-
tion system and providing greater accessibi-
lity in the rural areas thereby facilitating de-
velopment. There is need for better prepara-
tion of shelf of projects and improvement of
qualitative aspéct of implementation.

faeelt & mgdrpa nidl w0 faww

3204. =it goor oz 472
Y FEHA FAIL

1 frrmtor st syrame weslt 4@ aar
Far w4
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(%) feoelt ¥ mgdpa ol & Faara &
forg w3t deadfa drear § frg wg et
FT & 4T § ; AR

(@) zw 9 & seaqita a7 a5 =q7 g
7 g7 13 faFw g fawra S st Far
2?

frmtor sl strave waem W Iw weR
(Y Wgewa geam anfew) @ (7) o7 (@)
FAAT THFT T AT TEY  TAT AT 92 9T
@ &Y J1E | ‘

Pilferage of Cement in DDA

3205. SHRI KRISHNA CHANDRA
PANDEY :
DR. VASANT KUMAR PANDIT :
SHRI SAJJAN KUMAR :

Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether the cases of thefts of cement
in the Delhi Development Authority in
Delhi have gone up considerably ;

(b) if so, the details of the cement stolen
during the last three years and the number
of theft cases detected and the action taken
against the persons arrested in this connec-
tion ; and

(c) the action being taken by Government
to check such cement thefts in future ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF):
(a) to (c). The information is being collect-
ed and will belaid on the Table of the
Sabha.
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Uniform prices for Agriculture Produces

3208. SHRI UTTAM RATHOD : Will
the Minister of AGRICULTURE be pleased
to state :

(a) whether it is fact that Government
fixes uniform prices for agricultural produca
throughout the country ;

(b) whether many representations have
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been received to fix different prices for some
commodities grown by cultivators in dry
areas ; and

(c) if so, the reaction of Government in
the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) : (a) The
prices fixed by the Government for agricul-
tural produce are uniform throughout the
country. Only in the case of jute, support
price is announced in relation to up country
jute market in Assam.

(b) and (c). There have been some sugges-
tions that different prices be fixed for com-
modities produced by cultivators in dry
areas. In view of the economic, admijnistra-
tive and operational implications, it has not
been possible for the Government to accept
this course of action.

Projects prepared by Food Consultancy
Service Cell

3209. SHRI K. LAKKAPPA : Will the
Minister of FOOD AND CIVIL SUPPLIES

be pleased to state :

(a) the number of projects prepared by
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the Food Consultancy Service Cell of the
Food and Civil Supplies Ministry so far for
(i) fruit and vegetable products and (ii) other
products, give figures separately ; .

(b) the number of project reports success-
fully implemented and units set up with its
consultancy so far, the full details thereof ;
and

(c) the expenditure incurred on the Food
Consultancy Service Cell during the last five
years and revenue earned by it by rendering
consultancy services, give year-wise details ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a) The Consultancy Cell has pre-
pared (i) 28 project reports and two market
survey reports on fruit and vegetable pro-
ducts and (ii) one Project report and three
market survey reports on other products.

(b) The Consultancy Cell does not under-
take the implementation of the projects
and therefore does not have the details asked
for.

(c) The revenue received and expenditure
incurred during the last five years are as
follows :

Year Revenue Expenditure
received (Rs.) incurred (Rs.)
1979-80 20000 42000
1980-81 15000 43000
1981-82 18470 85000
1982-83 56000 96000
1983-84 25500 69000

(October "83)
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Appointment of CFTRI as Consultants to
Modern Food Industries

3210. SHRI K. LAKKAPPA : Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to state :

(a) whether it is a fact that Government’s
Fruit Juice Bottling Plart (Now Modern
Food Industries) appointed the Central
Food Technological Research Institute,
Mysore as their consultants ignoring the
claims of the Food Consultancy Cell of the
Food and Civil Supplies Ministry ;

(b) whether Bihar and Karnataka pro-
jects were also made with the consultancy of
CFTRI, Mysore ; and

(c) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a) to(c). The project report for
the Fruit Juice Bottling Plant was prepared
by the Consultancy Cell in the Department
of Food. The Central Food Technological
Research Institute (CFTRI) was associated
for rendering necessary technical assistance
in the implementation of project. The re-
ports for the Bihar and Karnataka agro-
industrial projects were also prepared by the
Consultancy Cell. Later, the implementing
agency in these States asked the CFTRI
also to prepare the reports on these two pro-
jects.

Decline in Agriculture Production

3211. SHRI A.K. ROY : Will the Mini-
ster of AGRICULTURE be pleased to
state :

(a) whether it is a fact that there is no
proportionate rise in agriculture production
as compared to the increase in the input in
terms of fertiliser, irrigation and cultivating
area in the last twenty years ;

(b) if so, facts in details ;

(¢) whether the law of diminishing re-
turn as started operating in some arcas In
agriculture production ; and
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(d) if so, steps taken thereon ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ARIF MOHAMMAD KHAN) :
(a) No, Sir.

(b) The question does not arise.

(c) and (d). The operation of law of
diminishing return is an observed pheno-
menon in agriculture throughout the world.
In areas which are agriculturally advanced
and intensively cultivated the propor-
tionate increase in production as a result
of application of additional doses of inputs
like fertilisers is lower than in the new areas.
On the basis of results of research and tech-
nology and extension efforts the operation
of the law of diminishing returns gets pro-
gressively deferred. Taking the country’s
agriculture as a whole, there is still vast
scope for achieving substantial increases in
production through the application of high
quality inputs like improved seeds, fertilisers,
water management, use of micro-nutrients
and improved cultural practices.

Problem of Resettlement of People Dis-
placed from Major Irrigation Projects

3212. SHRI A.K. ROY : Will the Minis-
ter of IRRIGATION be pleased to state :

(a) whether it is a fact that the problem
of resettlement of the displaced persons is
creating hindrance is quick execution of
all major irrigation projects, if so, facts in
details ;

(b) whether it is a fact that there is no
uniform policy followed by the States in
the matter of resettlement of the displaced

persons ;

(c) whether there is any Central guide-
line on the resettlement if so, details there-
of ; and

(d) whether Government have any plan
to frame Central legislation in this matter ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI

RAM NIWAS MIRDHA) : (a) All major
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irrigation projects take considerable time
for completion and the problem of resettle-
ment of the displaced persons is taken up
side by side with the construction activity
of the project so that by the time the pro-
jects are ready for operation, the displaced
persons are rehabilitated.

(b) and (c). A Committee of Ministers
has been constituted by the Government of
India under the Union Minister of State
for Irrigation with Ministers incharge of
Irrigation and Revenue from Bihar, Guja-
rat, Karnataka, M.P.,, Rajasthan, Maha-
rashtra and U.P. to lay down principles and
norms for land acquisiton and broad
national policy for rehabilitation measures
for the people displaced by the major river
valley projects. The Committee is yet to
finalise its reccommendations.

(d) No, Sir.

Rural Development Programme in Chhota
Nagpur of Bihar
3213. SHRI A.K.ROY : Will the Mini-
ter of RURAL DEVELOPMENT be pleased
to state :

(a) details of the programme of rural
development in the Chhota Nagpur hilly
area of Bihar with districts-wise break-up
for the year 1983-84 ;

(b) whether development of the rural
industries is a part of the programme ; if so,
facts in details ; and

(c) whether there is any scheme for
modernisation, training and skill formation
of the rural labour ; if so, details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : (a) Inte-
grated Rural Development Programme
(IRDP) is being implemented throughout
the country including Chhota Nagpur hilly
area of Bihar.

(b) Yes, Sir. The details in this regara
are enclosed in statement-1.

" (¢) Yes, Sir. The Government has intro-
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duced a scheme ‘Training of Rural Youth
for Self-Employment (TRYSEM) for upgra-
dation of the skills of rural youth so as to
cnable them to set up their own self employ-
ment ventures in rural areas. The details in
this regard "are given in the statement-1I
attached.

Statement-1

Industries Services and Business Compo-
nent of IRD (ISB)

The Industries, Services and Business
Component (ISB) was built into the IRD
programme in February, 1979 with the ob-
jective of maximising the employment oppor-
tunities in the secondary and tertiary sectors
as the absorption capacity of the farm
sector had almost reached a saturation
point.

All persons selected under ISB are entitl-
ed to subsidies as per the IRD pattern. The
maximum limit of subsidy is Rs. 3000.

With effect from 2nd October, 1980, the
IRD Programme has been extended to cover
all the blocks in the country. The overall
target of coverage is 600 families belonging
to the groups of small and marginal farmers,
agricultural labourers and rural artisans,
who are below the poverty line. Out of
these, 200 families are to be taken up under
the ISB. On a rough estimate, about 10
lakh families will have to be covered under
the component every year.

Statement-11

Training of Rural Youth for Self-Employ-
ment (TRYSEM)

Introduction

The National Scheme of Training of Rural
Youth for Self-Employment (TRYSEM) was
initiated w.e.f. 15th August, 1979 with the
principle objective of removal of unemploy-
ment among rural youth. The main thrust
of the scheme is on equipping rural youth
with necessary skills and technology to ena-
ble them to take to vocations of self-employ-

ment.
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Coverage

It is proposed to train about 2,00,000 rural
youths in every year in 5,000 and odd blocks
at the rate of 40 rural youths per block.
When the programme had started in the
year 1979, the country was not fully covered
with IRD blocks. The funds of IRD areas
were taken from the normal Integrated
Rural Development allocation and separate
funds were provided for non-IRD areas.
From 2nd October, 1980, the IRD pro-
gramme covers all the blocks in the country,
as such from that date distinction between
IRD and non-IRD areas has ceased to exist.
The TRYSEM programme has now become
an integral part of the IRD programme and
constitutes that part of it which concerns the
training of rural youth between age group of
18-35 for self-employment avocations.

Selection of Beneficiaries

(i) Selection of beneficiaries is based on
income criteria 1.e. the family having income
of Rs. 3,500 per year is considered for
selection.

(ii) To priority in selection is given to the
poorest families and only the beneficiary is
taken from each family.

(iii) Preference in selection is given to
those who have aptitude for innovative and
entrepreneurial activity.

(iv) Priority categories for selection are
scheduled caste, scheduled tribes, ex-service-
men, persons who have attended the 9
months course under National Adult Edu-
cation Programme (NAEP) and women for
whom target has been fixed to the exent of
1/3rd of the TRYSEM trainees.

Mode of Training

The accepted mode of training is through
institutional training and master-trainers.
In the non-institutional mode of trainee, the
training is imparted through master-crafts-
men, skilled artisans, industrial and servic-
ing units, commercial and business establish-
ment etc.

Financial Assistance

There are two types of ﬂn,ancia'l assistance
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permissible under this scheme : (a) Recurr-
ing and (b) non-Recurring :

(a) Recurring Assistance Stipends to Trainees

(i) Stipend upto Rs. 150/- per trainee per
month if free accommodation is provided to
the trainee. 1In case of period of training is
less than a month a daily stipend upto Rs.
6/- is given subject to maximum of Rs. 100/-
per course.

(ii) Tn case the training is conducted in
the village of the trainee, the rate of stipend
is upto Rs. 75/-.

(iii) In case the training is held outside
the training village and the accommodation
is not provided free of cost the rate of sti-
pend is upto Rs.200/-. In such cases the
rate of daily stipend for courses of duration
of less than a month is upto Rs. 7/- per
trainee subject to maximum of Rs. 100/- per
course.

Training Expenses

Training expenses upto Rs. 50/- per
trainee per month is given to training insti-
tutions/master trainers.

Raw Material

A sum of Rs. 25/~ per trainee per month
for raw material subject to maximum of Rs.
200/- per trainee is given to the institution/
master trainer.

Tool Kit

A tool kit is provided to the trainees cost-
ing not more than Rs. 500/ per trainee.

Master Trainers

The reward of Rs. 50/- per trainee per
course is given to master trainer for the
successful completion of training by trainee.

Post Training Assistance

During the course of training the trainees
are helped to prepare project reports, which
are converted into bankable schemes. They
are helped to supply for bank loans and sub-
sidies. Subsidies given to the trainees for
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setting up of their unit is on the pattern of
Integrated Rural Development Programme
and have a maximum limit of Rs. 3,000/-
per trainee in all the areas excepting in
Drought Prone Areas Programme areas
where it is Rs. 4,000/-. In case of tribal
beneficiaries the maximum limit of subsidy is
Rs. 5,000/-.

All the recurring assistance is provided
from Integrated Rural Development Pro-
gramme funds and is to be shared equally by
the Centre and the States.

(b) Non-Recurring

There is a provision for strengthening of
existing training infrastructure in the shape
of construction of hostel dormitories, class-
rooms and workshop accommodation,
training equipment and aids. There is sepa-
rate budget for this component of the pro-
gramme which is Rs. 5 crores for 6th Five
Year Plan. For Agricultural Universities,
Central Institution etc., the assistance is
100% by the Centre. In case of others, the
assistance is shared equally by the Centre
and the State.

Production of Rice andState Allocation

3214. SHRI AMAR ROYPRADHAN :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state the produc-
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tion of rice in 1980 to 1983 and the alioca-
tion of it to each State and Union Territory,
year-wise and its criteria of allocation ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : The production of rice during
1980-81 to 1982-83 was as under :

Year Production (in
million tonnes)
1980-81 53.63
1981-82 53.25
1982-83 46.48

The allotment of rice from the Central
Pool to various States/Union Territories is
made on a month to month basis, taking
into account the overall availability of stocks
in the Central Pool, relative needs of the
various States, market availability and other
related factors. A statement showing allot-
ment of rice to various States/Union
Territories during the years 1980 to 1983 is
in the attached statement,

Statement

Statement showing allotment of rice from the Central Pool to various States|Union
Territories during the years 1980 to 1983

(Qty. in *000 tonnes)

States/Union Territories 1980 1981 1982 1983

1 2 3 4 5
Andhra Pradesh 489.67 507.0 439.0 1128.0
Assam 445.0 480,0 365,0 270.0
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1 2 3 4 5
Bihar 785.0 750.0 380.0 215.0
Gujarat 117.0 190.0 182.5 90.0
Haryana 1.25 0.6 15.8 234
Himachal Pradesh 3.65 15.8 32.5 30.0
Jammu and Kashmir 164.5 122.2 107.0 144.0
Karnataka 75.0 214.0 155.0 180.0
Kerala 1620.0 1575.0 1205.0 1305.0
Madhya Pradesh 820.8 885.0 267.0 245.0
Maharashtra 710.0 900.0 535.0 300.0
Manipur 42.5 50.0 31.0 36.0
Meghalaya 76.0 77.4 82T0 76.5
Nagaland 50.0 48.0 47.0 45.5
Orissa 565.0 —_ 70.0* 208.0
Punjab 12.1 10.7 6.0 6.0
Rajasthan 113.0 93.0 31.0 12.0
Sikkim 33.3 34.0 38.5 42.0
Tamil Nadu 192.5 610.0 195.0 245.0
Tripura 103.0 81.0 . 970 88.0
Uttar Pradesh 929.0 920.0 450.0 305.0
West Bengal 1931.6 2055.0 1640.0 1330.0
A and N Islands 11.0 10.4 10.4 123
Arunachal Pradesh 30.08 38.2 40.0 35.63

Chandigarh 1.1 2.2 2,5 2,5
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1 2 3 4 S
Dadra and Nagar Haveli 0.12 0.36 0.72 0.92
Delhi 83.0 192.0 190.0 180.0
Goa, Daman and Diu 46.04 45.44 43.9 36.0
Pondicherry 3.75 7.0 11.0 20.0
Mizoram 71.44 79.94 64.0 68.5
Lakshadweep 5.5 55 5.5 5.5

(*)—In addition Orissa was allotted 5,000 tonnes rice on replacement basis.

Inavguration of Mahi Bajaj Sagar Project

3215. SHRI AMAR ROYPRADHAN :
SHRISATYANARAYAN

JATIYA :

Will the Minister of IRRIGATION be
pleased to state :

(a) whether it is a fact that Mahi Bajaj
Sagar multi-purpose project has recently
been inaugurated by the Prime Minister ;
and

(b) if so, when and the details thereof ;
and how much money has been invested in
it ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) and (b).
Yes, Sir. The irrigation from the Mahi Bajaj
Sagar Project was inaugurated by the Prime
Minister on 1st November, 1983 by releasing
waters through the left and right main canals
of the project. It is proposed to open 30,000
hectares out of a total of 80,000 hectares in
Rabi.

The Mahi Bajajsagar Project consists of 3
units as under :

Unit-I Dam and appurtenant
works

Unit-IT Canal System design-
ed to irrigate ultima-
tely 80,000 ha.

Unit-I11 Power Component—

Two power houses
with total capacity of
140 M.W.

The revised estimated cost of the project
is Rs. 182.02 crores. As reported by the
Project authorities, the expenditure incurred
upto October, 1983 is Rs. 139.83 crores.

Housing and Urban Development Projects
Approved by HUDCO

3216. SHRI M.C. CHANDRASHEKHARA
MURTHY : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) whether public sector Housing and
Urban Development Corporation approved
57 new housing and urban development
projects involving Rs. 90 crores and
sanctioned loan assistance of Rs. 58.53 crore
to various housing agencies spread over
11 States ;

(b) if so, details of the projects that are
to be taken under this programme ; and

(c) the States in which these projects will
be assisted under HUDCO programme 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF)
(a) Yes, Sir.

(b) The projects on completion will
provide dwellings, developed plots and basic
sanitation facilities by providing latrines
either newly constructed or converting
existing dry latrines into water seal
latrines.

(c) These projects will cover 37 cities
and towns in 11 States (Andhra Pradesh,
{Gujarat, Karnataka, Kerala, Madhya Pradesh,
Mabharashtra, Orissa, Punjab, Tamil Nadu,
Uttar Pradesh and West Bengal) and several
villages in the States of Kerala and
Tamil Nadu.

Rural Exodus to Metropolitan Cities of
the Country

3217. SHRI M.V. CHANDRASHEKHAR A
MURTHY : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) whether seventeen years from now,
the four Metropolitan cities of the country
will be among the world’s 30 largest urban
centres—each with over 10 million people ;

(b) if so, whether the expert have pointed
out that wunless Government curb the
massive rural exodus in these big cities,
six out of every 10 Asian city dweller will
live in slums or squatter areas by the year
2000 ; and

(c) if so, what are the steps India is
considering to take to meet this challenge ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF):
(a) Itis expected by the year 2001 A.D.
that only 3 cities will have more than 10
million inbabitants, namely, the Calcutta
Metropolitan District, Greater Bombay and
Urban Delhi.

(b) Yes. The number of city dwellers
living in slums and squatter settlement is on
the increase both in terms of number and
percentage in our Metropolitan Areas.
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(c) As in the statement attached.

Statement

(a) The restriction of employment
generations in metropolitan cities,
particularly, in terms of Government
employment, wholesale distribution
trades and national markets and
industries.

(b) To encourage growth of identified
small and medium towns through
improved physical and social
infrastructure for which special
funds are being earmarked by the
Ministry under the small and
medium town Project,

(¢) Improving living conditions in rural
areas specially in terms of protected
water supply, health, land for the
landless and other weaker sections
and training in employment geared
towards changes in agricultural and
related systems.

(d) Special funds are given to improve
the living conditions of the urban
poor through the upgrading of the
inner city housing stock, squatter
upgrading programmes, sites and
services and resettlement schemes,

Dry Land Farming in Karnataka

3218. SHRI M.V. CHANDRASHEKHARA
MURTHY Will the Minister of
AGRICULTURE be pleased to state :

(a) whether Karnataka is launching a
drive to bring in 15,000 hectares
of land under dry land farming in each
district during 1984-85 by application of new
techniques developed by the University of
Agricultural Science, Bangalore for red-soil
and Dry Land Research Station, Hyderabad
for black-soil ;

(b) if so, whether any help and assistance
will be provided by the Union Government
in this regard ;

(c) if so, the extent thereof ; and
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(d) whether any other States have also
undertaken such schemes ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) : (a) Yes, Sir.
The Government of Karnataka is launching
vigorous watershed development programmes
for application of improved technology
evolved by Research Institutions/University
of Agricultural Science in red and black soil
rainfed areas. It is proposed to develop
25,000 hec. watershed in each district
during 1984-85.

(b) and (c). Government of India is
providing help and assistance through
operation of Central and Centrally Sponsored
Scheme namely (i) Propogation of water
conservation/harvesting technology for dry
farming areas. (ii) Development of dry land
agriculture—popularisation of use of seed-
cum-fertiliser drills, growing of improved
crop varieties and application of fertilisers,
etc., (iii) Assistance to small and marginal
farmers for increasing agricultural produc-

tion. (iv) Rural Land-less Employment
Guaranty Programme. Department of
Agricultural Research and Education

(I.C.A.R.) is providing research support and
training to State officers for watershed
development Programmes.

(d) Yes, Sir. Other States are also
taking up watershed development programmes
for application of improved technology for
development of rainfed area.

Criteria for Social Forestry

3219. SHRI GIRIDHAR GOMANGO :
Will the Minister of AGRICULTURE be
pleased to state :

(a) the policy and criteria adopted by
his Ministry for social forestry ;

(b) the aims and objectives of the policy
and the achievement made so far since
implementation of the schemes and pro-
grammes, State-wise ;
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(c) the total number of the districts
covered in the country under this scheme,
State-wise ;

(d) funds provided by his Ministry to the
States and Union Territories during Sixth
Plan and the funds provided by the States
from State plan outlays for social forestry
programmes during Sixth Plan ; and

(e) the names of the States where the
social forestry programme is under execution
by .SIDA assistance and the agreed assistance
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) The
policy of the Government is to encourage
social forestry with people’s participation.

(b) Aims and objectives are :
(1) To meet people’s needs in respect of

fuel, small timber, fodder and other
forest produce ;

(2) To meet raw material requirements
of small and large scale industries ;
and

(3) To conserve environment.

Details of achivements are given in
Statement-1.

(c) Districts covered under the Centrally
Sponsored Scheme of Social Forestry
including Rural Fuelwood Plantations are
given in Statement-II.

(d) Details are given in Statement-III.

(e) Social Forestry programmes with
SIDA assistance are :

(Rs. in crores)

(1) Tamil Nadu Social Agreed . 27.40
Forestry Project assistance

(2) Orissa Social Proposed  19.00
Forestry Project assis-
(in Pipeline) tance.
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Statement-1

Achievements under Centrally Sponsored Scheme of Social Forestry including
Rural Fuelwood Plantations during first three years (1980-83) of Sixth Five

Year Plan

States/U.Ts. Plantation Seedlings
raised supplied

(in ha.) (in lakhs)

1 2 3

1. Andhra Pradesh 8446 258.88
2. Assam 5698 70.73
3 Bihar 7335 106.00
4. Gujarat 4495 300.00
S, Haryana 6669 113.00
6.  Himachal Pradesh 3445 39.00
7.  Jammu and Kashmir 800 25.00
8.  Karnataka 6719 427.67
9. Kerala 3757 87.47
10.  Madhya Pradesh 13254 783.66
11.  Maharashtra 886 18.30
12.  Manipur 520 9.00
13.  Meghalaya 1260 13.39
14.  Nagaland 2419 9.80
15.  Orissa 9659 70.10
16.  Punjab 5000 140.24
17. Rajasthan 7900 120700
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1 2 3
18.  Sikkim 310 9.60
19. Tamil Nadu 14859 50.00
20. Tripura 1227 3.70
21, Uttar Pradesh 4628 -
22. West Bengal 2435 100.00
Union Territories
23. Arunachal Pradesh 665 1.75
24,  Delhi 50 1.00
25. Mizoram 6100 6.20
Grand Total 118536 2764.49
Statement-I1

List of 157 Districts Selected for Implementation of the New Centrally
Sponsored Scheme Social Forestry Including Rural Fuelwood Plantations

Namé of the States/UT. Name of districts selected

: Andhra Pradesh

w oo

wo»

Rangareddy
Guntur
Medak
Nalgonda
Krishna
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2, Assam
3 Bihar
4, Gujarat

© ® N o A

10.
11

N

N ow s oW

Nellore

Prakasam

Nizamabad

Kamrup
Goalpara
Sibsagai'
Cachar

Santhal Parganas
Bhagalpur
Giridih

Dhanbad
Hazaribagh
Gaya
Aurangabad
Nalanda
Monghyr

Rohtas

Nawadah

Vadora
Panchmahal
Kutch
Surindranagar
Sabarkantha
Jamnagar

Bhavnagar

Karnal
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2

2. Mahendergarh

3 Kurukshetra

4. Gurgaon

S. Sonepat
Himachal Pradesh 1. Kangra

2. Mandi

3. Sirmur

4. Simla

5. Hamirpur
Jammu and Kashmir 1. Anantnag

2 Rajouri

3. Kargil

4, Kathua
Karnataka Bangalore

2. Gulbarga

3. Kolar

4. Bellary

5. Mandya

6. Dharwad

7. Mysore

8. Chickmaglur
Kerala 1. Cannanore

2, Trivandrum

3. Kozhikode

4, Kottayam
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1
)
10. Madhya Pradesh 1. Rewa
2 Ratlam
3. Indore
4. Bhopal
S. Gwalior
6. Jhabua
7. Seony
\ 8. Jabalpur
9. Bilaspur
10. Raipur
1. Satna
12 Durg
13, Sagar
14. Khandwa
15. Panna
11. Mabharashtra 1. Ahmednagar
2. Ratnagiri
3. Sholapur
4. Usmanabad
5. Kolhapur
6. Parbhani
7. Nasik
8. Pune
\ 9. Thane
10. Jalgaon
12. Manipur 1. Manipur Central
3 Manipur North
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1
13. Meghalaya ' 8 West Khasi Hills
2. West Garo Hills
14 Nagaland 1. Kohima
2 Phek
< Tuensang
15, Orissa 1. Balasore
2. Cuttack
3. Bolangir
4, Puri
3. Ganjam
16. Punjab 1. Amritsar
2 Patiala
3. Ferozpur
4, Gurdaspur
5. Faridkot
1. Rajasthan 1. Jaipur
2. Udaipur
3 Bharatpur
4, Alwar
5. Bhilwara
6. Ajmer
7. Banswara
8. Jhunjhunu
9. Kota
10, Sawaimadhopur
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1
18. Sikkim 1. East Gangtok
2. South Gangtok
19. Tamil Nadu 1. Madurai
2. Tiruchirapalli
3, Chengalpattu
4. Dharmpuri
5. North Arcot
6. South Arcot
20. Tripura 1. West District
2. North District
21, Uttar Pradesh ) (8 Hamirpur
2 Jalaun
3. Pilibhit
4. Kheri
. 5 Jhansi
6. Lalitpur
7. Tehri
8. Almora
9. Garhwal
10. Mirzapur
11, Meerut
12, Allahabad
13. Deoria
14. Gorakhpur
15. Jaunpur
16. Azamgarh
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1 2
17. Moradabad
18. Agra
19. Aligarh
22. West Bengal 1. Burdwan
2 Midnapur
3. Bankura
4. 24-Parganas
5 Birbhum
6. Nadia
143
Union Territories
| Arunachal Pradesh 1. West Kameng
2. Lower Subansiri
3 Dibang Valley
4. Tirap
LS Lohit
6. East Kameng
7% Upper Subansiri
8. East Siang
9. West Siang
2, Delhi 1. Delhi
3. Mizoran ; {8 Aizawl
2 Lungloi
3 Chintuipui
4. Goa, Daman and Diu ) /8 Goa
14

Total : 157 Districts
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Statement-111

State-wise Sixth Plan (1980-85) outlay under Social Forestry (State Plan)

410

(Rs. in lakhs)
S. No. State/UTs. Outlay Sixth Plan
(1980-85)
1 2 3
1. Andhra Pradesh 500.00
2, Assam 150.00
3 Bihar 527.00
4. Gujarat 6522.70
. 8 Haryana 929.00
6. Himachal Pradesh 750.00
7. Jammu and Kashmir 1_550.00
8. Karnataka 1000.00
9. Kerala 197.50
10. Madhya Pradesh 2355.00
11. Mabharashtra 3375.00
12. Manipur 193.00
13, . Me.bnhy. 130.00
14, Nagaland 6520
15. Orissa 500.00
16. Punjab 535.00
17, Rajasthan 1178.00
18, . m 150.00
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1 2 3
19, ~ Tamil Nadu 4200.00
e Tripura 99.90
21. Uttar Pradesh 4875.00
22, West Bengal 938.00

Union Territories
1. A and N Islands 6.35
2. Arunachal Pradesh 154.00
3. Chandigarh 5.50
4. Dadra and Nagar Haveli 25.80
- 2 Delhi 60.00
6. Goa, Daman and Diu 40.00
7. Mizoram 66.40
8. Pondicherry 10.00
L Total States Schemes 301,88.35
I " Central Sponsored Scheme on
Social Forestry 50,00.00 (Central Share)

Grand Total 351,88.35

Extent of Deforestation in the Country

3220. SHRI GIRIDHAR GOMANGO :
Will the Minister of AGR]CULTURE be
pleased to state :

(a) whether his Ministry has undertaken
a study to know the extent of deforestation
in the country ; S

(b) if so, the details relating to encroach-
ment in forest, shifting cultivation and major
developmental activities in forest areas,
State-wise and the area involved ;

(c) the measures taken by his Ministry
and the States to reduce the deforestation
and degradation of the forettuu during

the plan periods, -if any ; and
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(d) the legislative and developmental
measures taken by the States to stop the
shifting cultivation and how far these
measures  have . improved the economic
condition of shifting cultivators and how
they have adopted the settled cultivation ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Figures
for deforestation are reported by State
Governments. No study of deforestation
has been undertaken by this Ministry.

(b) The figures are given in the enclosed
Statement.

(¢) Forest Conservation Act enacted in

1980 prohibits diversion of forest areas to
non-forestry purposes without the approval
of the Central Government,

(d) The following Aciiscghlétian exist
for the shifting cultivation :

(1) Balipara Frontier Tract Jhum Land
Regulation (1947). ' .

(2) The Garo Hills (Jhum) Regulations,
1954.

(3) Nagaland Jhum Land Act, 1954,
(4) Jhum Regulation Act, Mizoram.

None of these have been very effectiye,

Statement

Areas Affected due to Encroachments

State/Union Developmental Encroachment Shifting
Territory programme cultivation
1 2 3 4
Andhra Pradesh 2,04,500 76,116 1,50,000
2. Assam 75,500 1,31,196 1,39,200
3. Bihar 69,300 9,943.73 81,000
4. Gujarat 1,87,900 17,265.76 1,25,000
Haryana 22,100 287.00 —
6. Himachal Pradesh 32,600 16,667.56 -
7. Jammu and Kashmir 90.900' 5,370.00 —
‘8. Karnataka 3,10,300 12,395.00 —
9. Kerala 2,02,800 NA -
10" ‘Madhya Pradesh 1,893,500 2461890 0 =
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1 2 3 4
11. Maharashtra 220,300 22,758.30 -
12. Manipur 100 57.00 3,60,000
13. Meghalaya — 11,216.34 2,65,000
114. Nagaland 3,500 990,00 76,800
15. Orissa 1,33,600 8,595.51 26,49,000
16. Punjab 11,500 3,177.00 -
17. Rajasthan 86,900 22,000.00 -—
18. Sikkim 600 N.A. -
19. Tamil Nadu 66,100 20,899.57 -
20. Tripura 52,400 1,522.00 1,11,500
21. Uttar Pradesh 2,36,200 14,493.00 —
22. West Bengal 3,24,900 14,275.00 s
23. A. and N. Islands 13,800 2,847.37 -
24. Arunachal Pradesh 40,100 34,226.99 2,10,000
25. Chandigarh - 33 -—
26. Dadra and N. Haveli 900 698.12 -
27. Delhi 100 — —
28. Goa, Daman and Diu 22,200 6,638.07 —
29. Lakshadweep - - i
30. Mizoram — —— 1,89,000
31. Pondicherry o i P

Total : 43,28,200(*) 43,56,500

Note : ("Includes an area of 25,600

available.

hectaes for which Stats-wise details are not



417 Written Answers

Irrigation Projects under Construction in
Orissa since First Five Year Plan

3221. SHRI GIRIDHAR GOMANGO :
Will the Minister of IRRIGATION be plea-
sed to state :

(a) the names of the major and medium
irrigation projects in Orissa, which were
started during First Five Year Plan not yet
completed by that State ;

(b) the reasons for delay in execution of
these projects ;

(c) the estimated cost of theése projects
when they were approved by Government
and funds provided by the Government
of Orissa upto the end of financial year
1983-84, five year plan-wise ;

(d) the reasons for clearance of these
revised and re-revised project reports every
year and every Five Year Plan periods by
the C.W.C. and Planning Commission ; and

(e) whether these projects will be inclu-
ded as spill over projects during Seventh Plan
also ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) All the
major and medium irrigation projects taken
up for execution by the Government of
Orissa during the First Five Year Plan have
already been completed.

(b) to (¢). Do not arise.
Project Report on Social Forestry in
Orrissa
3222. SHRI GIRIDHAR GOMANGO :

SHRIMATI JAYANTI PAT-
NAIK :

Will the Minister of AGRICULTURE
be pleased to state :

(a) whether Government of Orissa have
submitted a project report on social fores-
try to his Ministry ;

(b) ifso, the details thereof and the dis-

tricts selected for social forestry programmes -
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by them and the criteria of the selection
therefor ;

(c) whether the SIDA has agreed to this
proposal and released the money to Govern-
ment of Orissa ; and

(d) the reasons for the non-inclusion of
social forestry programmes by Government
in other four districts ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir.

(b) Ttisa 5 year, Rs. 230 million Project
for raising 21700 ha. of village forests, reha-
bilitation of 35300 ha of forests, stimulation
to grow 51 million seedlings in private
forest plantations and establishment of
new possibility for growing forests for 2000
landless people. The districts selected are :
Balasore, Bolangir, Cuttack, Dhenkanal,
Ganjam,. Puri, Sambalpur, Keonjhar and
Mayurbhanj. Fuelwood deficiency is the
chief criterion for selection of districts.

(c) Yes, Sir. The agreement has been
signed on November 25, 1983. No fund
has been released. ®

(d) The project funds are limited. Pri-
ority was, therefore, given to those districts
where shortage of fuelwood is more acute.

BICP's Report on Cost Structure of
Sugar Industry ‘

3223. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) whether the Bureau of Industrial
Costs and prices has submitted its report on
the cost structure of sugar industry ;

(b) if so, what are the salient features of
the report ;

(c) whether a copy of the report will be
laid on the Table of the House ; and

(d) what are Government’s decisions on
the ‘major recommendations of the said

report 2. - -
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THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO): (a)to(d). The Bureau of Indus-
trial Costs and Prices had been entrusted
with the job of carrying out fresh cost
investigations in the sugar industry from the
Sugar Year 1983-84 onwards. The BICP
has since submitted its Report. The various
recommendations contained in the Report
as well as other allied aspects like having a
circulation of the Report etc. are under
examination of the Government.

Cost Schedule of Levy Sugar

3224. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) whether the percentage of recovery
of sugarcane and duration of season was
taken into account in calculating levy sugar
prices for the 16 zones during 1981-82 and

1982-83 seasons separately ;

(b) the zone-wise cane price, purchase
tax/cane cess/cooperative societies’ commis-
sion/conversion cost with their break-up
“return” (per bag working capital and net
block and ex-factory price zone-wise and

‘DECEMBER 12, 1983
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average for all India) were determined by
Government for 1982-83 ;

(¢) the cost schedule for different levy
sugar price zones recommended by high level
committee appointed by Government in
1982-83 season ; and

(d) average cane price assumed for each
zone in calculating levy prices for 1981-82
and 1982-83 seasons ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a) Yes, Sir.

(b) The break-up of ex-factory prices
into cane price, purchase tax etc. conversion
cost, and return zone-wise as well as all-
India as determined for 1982-83 season is
shown in the statement-I attached.

(¢) No High Level Committee was ap-
pointed by the Government for levy sugar
price fixation in 1982-83 season,

(d) The average minimum statutory cane
prices adopted zonewise for levy price fixa-
tion for 1981-82 and 1982-83 seasons are
shown in the statement-II attached.

Statement-1
Statement showing the break-up of ex-factory levy prices of D-30 grade of sugar notified
on 27,1,1983
(Rs. per quintal of Sugar)
Sl. No. Zone Cane Cost Conversion  Return  Total ex-
cost factory
Cane price  Purchase price as
(including Tax/cane notified
driage) Cess/Co-
op. Soc,
Commis-
sion
1 2 3 4 ) 6 7
1. Punjab 160.89 2.69 109.16 31.27 304.01
2. Haryana 154.61 18,12 106.16 31,27 310,16
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1 2 3 4 5 6
3. Rajasthan 156.54 - 160.70 31.27 348.51
4. West U.P. 155.19 15.0l~ 75.94 31.27 277.41
5. Central U.P. 161.55 15.85 96.48 31.27 305.15
6. East U.P. 158.42 15.76 100.53 31.27 305.98
7. North Bihar 156.53 12.42 107.73 31.27 307.95
8. South Bihar 153.31 13.53 165.73 31.27 363.84
9. Gujarat 161.78 14.23 82.66 31.27 289.94
10. Madhya Pradesh 155.89 6.26 163.16 31.27 356.58
11. Maharashtra 153.37 15.26 84.26 31.27 284.16
12. Karnataka 157.61 18.27 73.71 31.27 280.86
13. Andhra Pradesh 160.18 18.10 93.16 31.27 302.71
14, Tamil Nadu and
Pondicherry 164.05 26.26 86.96 31.27 308.54
15. Assam, Orissa,
West  Bengal 156.70 - 145.62 31.27 333.59
and Nagaland
16. Kerala and Goa 155.39 6.42 123.95 31.27 317.03
All India 157.24 89.21 31.27 293.73

16.01

Note : In the case of weaker units included in schedule VI of the price Noti-
fication, an additional Rs.26 per quintal has been allowed in the

price.
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Statement-11
Average minimum statutory cane price adopted for levy price fixation

Rs./quntl. of cane

Sl. No. Zone 1981-82 1982-83
1. Punjab 13.430 15.926
2.  Haryana 13.352 13.525
3.  Rajasthan 14,418 14.428
4, West U.P. 14.886 14,882
S, Central U.P. 14.928 14.671
6. East U.P. 14.350 14.446
y A North Bihar 14.273 14.334
8.  South Bihar 13.000 13.000
9.  Gujarat 15.609 16.048

10.  Madhya Pradesh 13.454 13.874
11.  Maharashtra 16.758 16.687
12 Karnataka 15.826 16.218
13.  Andhra Pradesh 14.014 14,149
14, Tamil Nadu and Pondicherry 13.821 14.748
15.  Assam, Orissa, West Bengal
and Nagaland 13.412 13.738
16. Keralaand Goa 13.604 13,767

All-India 15.350 15.491
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Delay in Completion of Meja Feeder
Irrigation Project

3225. SHRIRAM VILAS PASWAN :
SHRI SATISH AGARWAL :

Will the Minister of IRRIGATION be
pleased to state :

(a) whether Government has seen
the press reports appearing in the “Blitz”
dated the 5th November, 1983 wherein it
has been stated that Meja Feeder Irrigation
Project in Bhilwara District of Rajasthan
on which the work started in 1970-71 would
have cost 166 lakhs had it been completed
in 197677 and thus has put a burden on the
exchequer of Rs. 13.16 crores on this pro-

ject ;

(b) if so, the reasons for such increase in
the expenditure ; and

(c) whether Central Government pro-
pose to inquire into the matter and if not,
the reasons thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA): (a) to (c).
The press reports mentioned here have been
noticed by the Centre. The medium Meja
Feeder Irrigation Project in the district of
Bhilwara in Rajasthan had been originally
approved in 1969 at an estimated cost of
Rs. 1.66 crores. Later on in 1974 the pro-
ject was approved by the Planning Commis-
sion at a revised cost of Rs. 4.01 crores to
provide irrigation to 4000 hectares annually.
However, the State Government subse-
quently again modified the project in 1979
with increased scope and sent the modified
estimate at a cost of Rs. 13.60 crores to
Centre for obtaining technical clearance and
approval of the Planning Commission. The
revised project envisages irrigation of 12514
hectares. The project is under construc-
tion.

The press report mentioned also refers to
certain matters pertaining to acceptance of
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certain tender etc. which are purely matters
under the purview of State Government.

Sugar Factories on Cooperative basis in
States

3226. SHRI RAM VILAS PASWAN :
SHRI SUBHASH YADAY :

Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether plan projects for setting up
sugar factories on cooperative basis in
various States have been lying with Central
Government for clearance of licence and if
so, what are the details of such proposals ;

(b) if so, what are the reasons for delay
in clearance ; and

(c) the time by which all such proposals
will be finalised ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO): (a) 21 applications for grant of
licence/Letter of Intent for setting up new
Cooperative sugar factories from various
States are pending consideration of the
Central Government. A statement giving
the details of these applications is attached,

(b) and (c). The Central Govt. is revie-
wing the progress of implementation of
licences/Letters of Intent already granted
during the first three years of the Vith Plan
period with a view to examine whether the
existing policy guidelines for licensing are
working satisfactorily or whether they need
further review/change. The pending appli-
cations will be considered in accordance with
the revised guidelines for licensing of addi-
tional capacity as and when these are finali-
sed and notified.
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Statement giving the details of applications under consideration for establishment of new
sugar factories in the Cooperative Sector

S. No. Short name of the factory Date of receipt of appli-
(Proposed location) cation in the Dept. of
Industrial Development
1 2 3
I. Maharashtra
1. Wainganga, Tal, Mohadi, Distt. Bhandara 13.10.82
2. Amba Khandsar Sakhar Sahakari Sanstha
Ltd., Anjangaon-Surji, Distt. Amravati 8.3.83
3. Badnera (Rly), Tal. and Distt. Amravati 14.7.83
4. Tehsil Chiplun, Distt. Ratnagiri 29.8.83
5. Chikhali, Distt. Buldhana Sept. 83
6. Shetkari SSK Ltd.,, Wardha, Distt.
Wardha 20.9.83
7. Mangalwedha, Distt. Sholapur 17.9.83
8. Sawarkheda, Teh. Biloli, Distt, Nanded 17.10.83
9. Yelikeli, Taluka and Distt, Wardha 13.12.82
10. Dhamangaon, Chandur Rly., Distt.
Amravati 11.11.82
11. " Babdeo, Tal, Mauda, Distt. Nagpur 5.11.82
12. 'Bhokar, Distt. Nanded 16.12.82
13. Naldurg, Tal. Tuljapur, Distt. Osmanabad 23.6.81
II. Karpataka
14. Teh. Aland, Distt. Gulbarga 27.11.82
15. Teh. Terdal, Tal. Jamkhandi, Distt.
Bijapur 22.12.82
16. The Nandi Sahakari Sakhare Karkhane
Niyamit, Teh, and Distt. Bijapur 16.11.82
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1 2 3
IIl. Tamil Nadu

17. Mayuram, Distt. Thanjavur 13.4.82
IV. Gujarat

18. Kondh-Vataria, Tal. Valia, Distt. Bharuch 21.2.83
V. Bihar
19. Teh. Tamkhui Tand (Dhanha) Distt. West

Champaran 28.10.83

20. Teh. Supaul, Distt. Saharsa 28.11.83

VL. UP.
16.8.83

21. PFazalpur, (Najibabad), Distt. Bijnor

Faeafa @ vavafas wiw
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&7 ¥ wreal 1 frderor £33 qar aaesfa
oFw! & AgY 45T A qafEr o)
qeafa @ quEar o fAeaT @ F9 q6T
v @ §, @ifs ag gfafesa fear s e
fr sz faaifa fafafedt & sqeq @
aqr I8 HaW FAa A« T gAw fHar
WY | TS FETA § qg o sy fear
war & e § arel & i §, 9w fawr-
g FTEAT q9T T Fg AEAET g, AT
srafireor frareor sifafran & aga s9gsa
wriard %) 747 & g qx o F Fw
angg

Faeafa # awfisor &1 AFA & fag az-
FIT A FY qA F1AAE F1 @A Y FATA
o ITTAY FY A G HAEF FX T Y 9-
grd qET Srar |

(w) favor @ar fadeor fawraa 3
fediE (1961) ¥ srgaT 3w & a9 94 &7
aifs spfaa SeataT 31,347.7 #lo 27
21 qarfy, g X aFTR @ F1E Aiw
T TG R AR g

(%) @ a=gat & favaaw & fag 4
FNT QT TR F a7 USAT
aar eqeng fAwEi § 67 sammay g1
amfy s&f &1 gar 09 F faqu gam-
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wreTat ¥ Iowew glrare  art § g
TET ST

(%) =aeafa dare @ § afx wdf &1
st fFar srar g o 99d 3o giw &
@ | gaeqfa ¥ afy wdf faard sdr § ay
Faeqfa uF faggin (R2rsaw) sang Wt
aF ST

ety [Qee dwAr & s
QAWML IIHT ST

3228. st wmArwmw wiEar : FaT
gt fawm St 9z Ta@ @ TG
f .

(%) wrsfror QAorrrz AT & st af
1982-83 & BT UsgFrX fwady &
F1 TSI IT8 FIAT T4T ; HT

(;lﬁﬁﬁﬁﬂmwa’ﬂm
gaTg !

arster fawra s & Tew s (s
ghema faw) : (%)sit< (@) ad 1982-83 &
Y T IO AT FHAHT & 3+d-
i fafaea i /Aeg mifaa &9t & Qo
ga & faq fraifa o qar ad &
areafas gfaa Qe # aniy aran oF
foraror we @1

faatm
aF 1982-83 F AT ULT YTAT AFMT FTIFA F Feaura fafige
s/ wifag &9 § Gam g & fag fraifa aw
a1 areafas giaa AaarT 1 guiv qrar faagm

gyafsa 1982-83

Fo o UT/F+x wifaa e
(v aw faai &) (srar swfeai %)
1 3 4
1 qTRLT qAW 325,00 336,00
3 qq9q 80,00 49,00
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1 2 3 4
3. fagr 484,00 450,64
4. TETA 122,00 - 216,00
5.  gfamom 18,30 13,72
6. femmae 93w 15,00 16,17
7. IR FWT 26,00 17,08
8.  ®AkF 254,00 271,22
9. ¥ 75,00 107,32

10. W7 q3W 262,67 279,93

1. #gusg 500,00 188,42

12.  =fg : 3,00 3,02

13. AT 2,80 2,36

14. ATITHE - 3,40 3,62

15.  gemr 160,00 167,77

16.  dwra 52,00 28,29

17.  qwEqE 31,20 48,16

18. fafera 1,90 2,18

19.  afgearg 196,00 459,13

20. faga 13,60 13,73

21. I N2W 660,00 415,56

22. qf=w Far 237,00 360,22

¥ afem &
23. mmmmm 2,00 2,99
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1 2 3 4

24. FETHT T 1,90 1,16 .

25. m e “ee

26. I HIT AT gAY 0.50 0,01

217. faeett

28. T, THA N DT 9T 2,28

29. T Epie] 0,49

30. fasire 1,90 6,54

31. qrfeesd 2,70 1,56
anr 3532,17 3500,98

Encroachments in Reserve Forests in States

3229. SHRI ARJUN SETHI : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether some reports have been
received by Government regarding the large
scale encroachments in reserve forest areas
in certain States involving destruction of
trees worth crores of rupees ; y

(b) if so, the steps Government have
taken to stop encroachments in reserve for-
ests ; and

(c) the mames of such States along-with
the estimated damage to the  timber in'the
reserve forest areas during the last three
years ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir.

(b) Forest is a State subject and State

Governments are responsible for protection
of forests. A number of states have engaged
special mobile squads to stop encroachments.
Government of India have constituted a
Task Force to go into the problem of
encroachment in forest areas and further
action will be taken on receipt of the report
of this Task Force.

(c) Encroachments in reserved forests
in the last three years have been reported
in Bihar, Himachal Pradesh, Uttar Pradesh,
Madhya Pradesh, Maharashtra, Meghalaya
and Andaman and Nicobar Islands. Esti-
mates of loss of timber have not been
compiled.

Performance of National Football Team

3230. SHRI SATYAGOPAL MISRA :
Will the Minister of SPORTS be pleased to
state :

(a) whether his Ministry is aware of the
fact that our National Football Team hag
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performed a very miserable show at the pre-
olympic matches ;

(b) the reasons for that ;

(c) the proposal of Government for the
promotion of foodball skill in" different
parts of our country so that we could
exhibit a respectable performance in the
International arena ; and

(d) the detail of the planning ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
(a) and (b). The Government is aware
that the National Football Team did not
qualify for the olympics. Only two teams
from Asia were to qualify for the olympics
and the Indian Team was not among the
two.

(¢) and (d). While the primary respon-
sibility of raising standards in the game of
football is that of the All India Football
Federation, the Government provides cer-
tain facilities for the coaching and training
of national football teams prior to their
participation in international tournaments.
The facilities provided include meeting
expenditure on the running of coaching
camps, provision of diet money during the
coaching camp and making available for
the camps trained coaches, wherever requi-
red by the Federation. Exposure to inter-
national competition is also encouraged by
meeting air passage both ways in respect
of players of the natiopal team going for
participation in international tournaments
abroad. Similarly, assistance is also made
available for holding international tourna-
ments in the country.
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Premium on Nazul Land by L. and D.O.
to D.D.A. for Maintenance

SHRI SURAJ BHAN :
SHRI ATAL BIHARI
VAJPAYEE :

Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether in 1974 some 800 acres of
Nazul land of L. and D.O. were given to
D.D A. for development and maintenance
“‘as green lands” on the specific condition
not to make any construction thereon but
that D.D.A. has itself made many constru-
ctions over it including the commercial com-
plex of the I.N.A. Market, the premium of
which alone worth about Rs.2.75 crores
Has not been paid to the L. and D.O. ;

(b) ifso, the full facts and remedial
measures taken ; and

3231.

(c) which are other cases of violation of
conditions/master plan by the D.D.A. ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF):
(a) to (c). Yes, Sir. DDA has utilised
Government land in INA Market and in
some other areas also. A list of such cases
is renclosed as statement. The utilisation
of land, wherever necessary, will be regu-
larised after processing change of land use
as required under the DDA Act, 1957 after
following the prescribed procedure. The
quantum of premium and ground rent for
the land utilised by the DDA is being wor-
ked out on the basis of utilisation made
and the money so worked out will be reco-
vered from DDA.

Statement

Nazul Lands placed with the DDA for care and maintenance but utilised by them for their
own beneficial use.

Remarks

Sl File No. Notification Area uti-
No. under which lised by
land placed DDA
with DDA and
the area
1 2 3 4 5
1. L.JII/8/11(6)/81 Site No. 21 of 3000 sq. yds. = Asian Hotels Ltd. for Labour

21.8.75 (5 acres)

Camp—Ring Road—Opp.
R.K. Puram
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1 2 3 4 5

2. L.III/8/11(5)/81 Site No. 46 of 3218903 sq.  ITC Labour Camp, Vinay

12.7.74 (18 acres) mits, Marg.

3. L.I11/8/5(125)/79 68.726 sq. mts. Gas Godown at Netaji Nagar—
This site has not been trans-
ferred to DDA but they
have allotted it to the party.

4, L.IIT/8/5(143)/81 Site No. 3 of Sidhartha Enterprises Gas

21.6.75 (2.041 acres) Godown at Rajindra Nagar
by DDA.

5. L.II1/3/5(106) Site No. 98 of Gas Godown in Sector 10,

21.8.75 (26.20 acres) 1397 sq. ft.  R.K. Puram, Surjeet Fuel
covered area  Depot—Reallotted by this
and open office with the sanction of
4003 sq. ft. Ministry.

6. Site No. 26 of 2.864 acres This site has been utilised

12.7.74 (2.884 acres) by DDA as Commercial-
cum-Office Complex.

% Site No. 37 of Partly utilised by DDA and

12.7.74 (1.652 acres) allotted one petrol pump.

8. L.II/14(543)/81 L. I1/14 (543)/81 Partly utilised by DDA for

Site No. 47 of 12.7.74 their office building

(55.259 acres) under construction behind

INA market.
9. L.IN/8/5(145) Site No. 73 of 21.8.75 Alka Gas Godown allotted

(16.9. acres) by DDA

10. Site No. 13 of Utilised by DDA for two

12.7.74 gas godowns,

(35 acres)

11. L.I1/11(73)/76 An area measuring 2.5

acres was allotted to Delhi
Administration for const-
ruction of Combined Depot
at Quadam Sariff and the
land which was placed
under the control of DDA
for care and maintenance
was to be resumed. But the
DDA has unauthorisedly
occupied as area measuring
1.272 acres for construction
of LIG Quarters.
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Compensitlon to Farmers for Cattle
Killed by Wild Animals

3232. KUMARI PUSHPA DEVI
SINGH : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether Government have introduced
any Centrally sponsored scheme for paying
compensation to farmers for cattle killed
by wild animals ;

(b) whether Government are aware that
in some States like Madhya Pradesh, the
poor farmers face difficulties due to their
cattle sometimes being killed by leopards,
tigers or any other wild animals ;

(c) if so, whether any such scheme has
been introduced to compensate such farmers
in those States ; and

(d) the steps taken either by the Centre
or by the State Governments in this regard
in the last three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) :(a) Among
the Centrally sponsored schemes for
wildlife’conservation, provision exists under
the ‘Project Tiger’ scheme for compensating
cattle owners for cattle killed by tigers and
leopards.

(b) to (d). In the States of Madhya
Pradesh, Maharashtra, Kerala, Bihar,
Orissa and West Bengal, cattle owners are
being compensated under Project Tiger for
cattle killed by carnivora. However, accor-
ding to available information, in Madhya
Pradesh and Kerala, such scheme of com-
pensating cattle owners is also applicable
to areas other than tiger reserves.

The States have been advised from time
to time that payment of compensation
should be ensured and the procedure for
payment of such compensation should be
streamlined, to ensure prompt payment. A
task force appointed by the Government of
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India, on the recommendation of the Indian
Board for Wild Life (IBWL), has suggested
that appropriate compensation should be
given for cattle killed by wild animals.
The above recommendation has been com-
mended to all the States by the Central
Government.

Import of Rice from Thailand and Burma

3233. SHRI NAWAL KISHORE
SHARMA : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to
state :

(a) whetherit isa fact that an agree-
ment has been signed with Thailand and
Burma for the import of rice ;

(b) if so, the total quantity of rice to
be imported from each of these countries H

(c) theother terms and conditions of
the import of rice from these countries and

the rates at which the import is to be made 5
and

(d) the particulars of the persons who
signed the agreement with Thailand and
Burma on India’s behalf ?

THE DEPUTY MINISTER IN THE
MINISTRY OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a) Yes, Sir.

(b) and (c). A statement indicating the
required information is enclosed.

(d) Contracts for purchase of rice from
Thailand were signed by the Ambassador
of India in Bangkok and the First Secretary
of the Embassy, while those for rice from
Burma were signed by the Second Secretary
and the Counsellor, Embassy of India,
Rangoon.
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Statement

Statement indicating country-wise quantities of rice purchased from abroad during 1983-84
and other terms and conditions thereof.

Country Quantity con- Average estimated Variety Delivery
tracted for import FOB cost per of rice period
(lakh tonnes) tonne (US §) purchased
Thailand 1.70 225.00 Thai White July-
(10% more or less Rice 259, October,
at buyer’s option) brokens 1983
(Super)
Burma 2.00 198.12 Burma White  July-
(5% more or less Rich Emata December,

at buyer’s option)

S.M.S. 35% 1983
(1983 crop)

Group Housing Under Urban Renewal
Project in South Delhi

3234, SHRI G.Y. KRISHNAN : Will
the Minister of WORKS AND HOUSING
be pleased to state :

(a) whether Government have recently
permitted the Group Housing in iiaplemen-
ting urban renewal project in the Prithvi
Raj Road and other places in South Delhi ;

(b) if so, the details regarding the pro-
cess adopted for further steps regarding the
aliotment of the plots along with the policy
of Government with regard thereto ; and

(c) whether some quota for M.Ps. also
will be considered, and if so, the details
therof ?

THE DEPUTY MINISTER IN THE .

MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a). and (b). The Master Plan for Delhi
already provides for redevelopment. on
group housing basis on both Government
held and privately leased land in Zones D-11
and D-12. As Zonal Development Plans
for these zones have not yet been, finalised,
the Government has decided, on the Basis

of Interim Report of an Official Working
Group, that pending final decisions of the
Government regarding redevelopment on
the basis of the final report of the said
Working Group, pending applications for
group housing may be cleared on the basis
of floor area ratio of 75, ground coverage
of 25%, density of 20 dwelling units per acre
and a height restriction of 45 ft. (to be
relaxed to 80 ft. in cases where DUAC has
already cleared the plans with a height more
than 45 ft.)

As only redevelopment has to be done
by the land-owning agencies i.e. Govern-
ment in respect of Government owned land
and the private parties in respect of leased
land, in the light of norms laid down by the
Government, the question of allotment of
plots by the Government does not arise.

(c) Does not arise in view of reply to
(a) and (b) above. '

Quality Control of Pesticide and Fertilisers
3235. SHRI NAVIN RAVANI : Will
the Minister of AGRICULTURE be pleased

to state :

(@) whether it is a fact that there is no-
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Government check on pesticides supplied to
farmers ;

(b) if so, whether Government will en-
sure the quality control on pesticides and
fertilisers supplied to farmers ;

(c) if so, the details thereof ; and
(d) if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) : (a) No, Sir.
It is not a fact that there is no Government
check on pesticides. Though, there is no
statutory control on prices and distribution
of pesticides, the manufacture, distribution
etc. of pesticides are governzd by the Insec-
ticides Act, 1968 and the Insecticides Rules,
1971. Pesticide has also been declared as
essential commodity under the Essential
Commodities Act, 1955.

(b) The Government policies are already
directed towards ensuring quality control of
pesticides and fertilisers. The Government is
taking all possible measures to ensure qua-
lity control of pesticides and fertilisers sup-
plied to farmers.

(c) As a general policy of ensuring
supply of fertilisers and pesticides of good
quality only to the farmers, the following
important measures have been taken :

Fertilisers

(i) Fertiliser was declared an essential
commodity under the Essential Commo-
dities Act, 1955, in 1957.

(ii) The Fertiliser Control Order has
been issued by the Central Government with
a view to regulate quality, prices and distri-
bution of fertilisers.

(iii) The enforcement of this Order has
been entrusted to the State Governments.
They have been given adequate powers to
enforce various provisions of this Ocder.
Whenever a case of violation of this Order
comes to the notice of a State Government,
it takes appropriate action against the

offenders,
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(iv) The Fertiliser Control Order has been
declared a  Special Order for the purpose of
summary trial of offenders.

(v) The Central Government monitors
the quality control position in respect of
fertilisers through periodic reports from
State Governments.

(vi) To educate the State enforcement
staff regular training programme at the
Central Fertiliser Quality Control and Train-
ing Institute is organised.

(vii) Recently, the Central Government
have declared officers of the Central Ferti-
liser Quality Control and Training Institute
as Inspectors of Fertilisers to supplement
the work being done by the State enforce-
ment machinery.

(viii) Two survey teams have also been
appointed to report on the quality control
arrangements of fertilisers in the country.

Pesticides

(i) The Central Governmient has enacted
Insecticides Act, 1968, to ensure compulsory
registration of insecticides in the country.
This Act is enforced from Ist August, 1971.
As such, the following measures are taken
to ensure the quality control of pesticides :

(a) before granting the registration, the
Registration Committee constituted
under Section 5 of the Act ensufe
both efficacy and safety of the pesti-
cides to be registered.

(b) quality control specifications for pesti-
cides are stipulated to enable the
enforcement machinery of the State]
UT Governments to ensure the supply
of only quality pesticides to the far-
mers.

(c) The Central Government has also
established a Central Insecticides
Laboratory at Faridabad (Haryana)
with its two branches at Bombay and
Hyderabad. A capacity of 1500 sam-
ples of pesticides per annum (1983-84)
has been earmarked for those
States/UTs where the laboratory
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facilities are not existing/are not
fully functional.

(ii) Training programmes are regularly
organised by the Central Directorate of
Plant Protection, Quarantine and Storage for
the benefit of the State functionaries who
are notified for the enforcement of quality
control of pesticides.

(iii) The Indian Standards Institution
has also been requested to enforce their
certification mark licensing scheme rigo-
rously in respect of pesticides.

(iv) The States and Union Territories
have been requested to strengthen the labo-
ratory facilities for the analysis of pesti-
cides.

(v) The Government has sanctioned a
Scheme for setting up of 5 Regional Pesti-
cides Testing Laboratories and Insecticides
Enforcement Units at Calcutta, Bombuay,
Hyderabad, Kanpur and Chandigarh during
current Five Year Plan, with an outlay of
Rs. 300 lakhs to ensure rigorous quality
control measures in pesticides and the
action has been initiated to set up these
Units.

The Statz/UT Governments have notified
the functionaries under the Insecticides Act,
1968, who are required to enforce various
provisions of the Act, including quality con-
trol measures. A total number of 29
Pesticide Testing Laboratories by various
States/UTs to take care of quality control of
pesticides, have been set up.

(d) Does not arise.

Production of Superior Variety of
Rice by IARI

3236. SHRI K. PRADHANI : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether it is a fact that Indian Agri-
cultural Research Institute has been suc-
cessful in producing superior varicty of rice
combining nuclear and conventional breed-
ing methods with yield potential of 7 tonnes
per hectares ; :
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(b) ifso, theareas in the country consi-
dered suitable for cultivation of this variety
of rice ; and

(c) the steps taken by Government for
popularising cultivation of this variety of
rice ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir.
In the Nuclear Research Laboratory, Indian
Agricultural Research Institute, a number
of strains of rice have been developed
through the combined use of nuclear and
conventional breeding methods.

(b) At present, these rice strains are
under trial at various locations in the
country. The areas in the country where
they are considered suitable for cultivation
cannot, therefore, be indicated at this stage.

(c) Steps will be taken for promotion
and popularization through documentation
and multiplication after the varieties are
approved for release by the concerned autho-
ties.

Gross Irrigated Area under Cultivation

3237. SHRI K. PRADHANI : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether Union Government have
collected information indicating gross irri-
gated arca under cultivation, State-wise, par-
ticularly in the State of Orissa for the years
1981-82 and 1982-83 ; and

(b) if so, the details in this regard ?

THE MINISTER [OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN): (a) and
(b). Available data on gross irrigated area
during 1981-82 for major States is as be-
low ; ;
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State Gross Irrigated
area (thousand
hectares)
Andhra Pradesh 4678
Assam 207
Haryana 3455
Himachal Pradesh 161(P)
Jammu and Kashmir 396
Karnataka 1801
Kerala 380
Madhya Pradesh 2511
Maharashtra 2686(P)
Punjab 5966
Rajasthan 3722
Tamil Nadu 3427(P)
Uttar Pradesh 11620

(P)—Provisional

Other States including Orissa are yet to
report the data.

As regards 1982-83, most States are yet to
report the data. Information on land utili-
sation statistics, including irrigated area
under various crops, is generally received
after some time lag. The gross irrigated
area in Andhra Pradesh during 1982-83, has
been reported at 4.52 Million hectares.

Prices of Onion and Potatoes

3238. SHRI R.N. RAKESH :
SHRI JITENDRA PRASADA :

Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether the aitention of the Govern-
ment has been drawn towards a news-item
published in “The Hindustan Times” dated
13 November, 1983, wherein it has been
stated that Onjon and Potatos prices have
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shotuptoa record, Rs. 6 and Rs. 4 kg.
respectively, besides the prices of other
vegetables shooting up such as peas to Rs.
20 to 24 kg. and tomatoes to Rs. 8 a kg. ;

(b) if so, the steps taken by Government
to make available these above essential
items to common man through Government
outlets ; and

(c) the other essential items of daily use
which Government propose to bring under
the control of Civil Supplies ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a) Yes, Sir.

(b) Delhi Administration in coordination
with NAFED, Super Bazar, Kendriya Bhan-
dar and Delhi State Civil Supplies Corpo-
ration arranged for the sale of onions and
potatoes through more than 200 retail out-
lets at retail prices of Rs.2.50 and Rs. 2.00
a kg. respectively. About 6.80 lakh kgs. of
onions and 2.20 lakh kgs. of potatoes have
been sold through these retail outlets. The
prices of vegetables in Delhi have since come
down substantially.

(c) Under the scheme of Public Distri-
bution System, the Central Government has
assumed the responsibility for supplying
seven essential commodities i.e. wheat, rice,
sugar, imported edible oils, kerosene, soft-
coke and controlled cloth to States/Union
Territories for distribution to the consumers
at fixed prices. The State Governments
have the option to add such other items of
mass consumption for distribution through
the Public Distribution System as they may
deem fit by arranging for the supplies of
such items on their own.

Vegetable Processing Plant

3229. SHRIR.L.P. VERMA :
SHRI TARIQ ANWAR :

Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to refer to the reply
given to Starred Question No. 235 on 26
July, 1982, Unstarred Question No. 49 on
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21 February, 1983 and parts (a) to () of
Unstarred Question No. 4445 on 22 August,
1983 regarding vegetable processing plant
and state :

(a) the efforts Government have made
for the finalisation of the techno-economic
feasibility report ; and

(b) by what time the report and its salient
features for further execution/implementa-
tion will be placed on the Table of the
House as sufficient time has already been
taken in the matter ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO): (a) and (b). Government have
advised the Modern Food Industries (India)
Limited to get the techno-economic feasibi-
lity report completed expeditiously. The
project report is likely to be finalised in the
near future.

Sponsoring of names of Officers for
Fellowship and Advanced Studies

3241. SHRI BHEEKHA BHAI: Will
the Minister of AGRICULTURE be pleased
to state :

(a) whether his Ministry has sponsored
certain names for fellowship and advanced
studies of certain officers ;

(b) whether it is a fact that employees of
State Agriculture Department are rarely
selected ; and

c) whether it has been regular practice
for rejecting the claims of Scheduled Castes/
Scheduled Tribes ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) :
(a) Yes, Sir. The Ministry sponsors officers
for various fellowships, training programmes
etc., from time to time and this is a conti-
nuing process.

(b) No, Sir.
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(c) No, Sir. Due consideration is given
to'candidates belonging to Scheduled Castes/
Scheduled Tribes.

wreena |t fm & fan el & W

3242. it wAlgT W & FaT AT
3ifx amfes gfe w=it 7z 7am & FO1 F
f:

(7) #ar wrdir @y fra daga &
T far si &

(@) afz gr, ot & feaa ammw § ; &

(7) DF WD H @i oA gOATE
fag 3ar fawrg ST frg ag & 7

gaazifae fawm ® qa e st amfs
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A NI—3964 TR
12 hrs. MR. SPEAKER : I have already taken
action. Let me get the facts.
(Interruptions)

PROF. MADHU DANDAVATE (Raja-
pur) : About CIA we have given an impor-
tant notice...

SHRI SATISH AGARWAL (Jaipur) : I
have also given notice of an Adjournment
Motion. Fake currency notes are being
printed in Bangkok. This is a very serious
matter.

(Interruptions)

MR. SPEAKER : Iam already seized of
this. I have already called for facts.

SHRI SATISH AGARWAL : Now it is
in collusion with the Chinese. Fake currency

notes are being printed in Bangkok...(Inter-
ruptions)

MR. SPEAKER : Let me get the facts.
(Interruptions)

SHRI SATISH AGARWAL : State Bank
officials and some Ministers are involved
in it. This is destabilising the whole Indian
economy.

PROF. MADHU DANDAVATE : Yes-
terday’s Hindi daily, the Hindustan, carries a
very damaging news, an important news,
that half a dozen foreign embassies and

- their employees are involved in espionage

activities. It is a fit case for Adjournment
Motion. Government have failed to take
cognizance of this.

DR. SUBRAMANIAM SWAMY (Bom-
bay North East) : 1 have also given notice
when I saw you today.

MR. SPEAKER : We have already taken
notice of that.

PROF. MADHU DANDAVATE : I had
also given copies to the 'Defence Minister
and the External Affairs Minister. ..

MR. SPEAKER : They are coming out
with a statement.

PROF. MADHU DANDAVATE : Are
they coming out with a statement ? ;

MR. SPEAKER : Yes.
(Interruptions)
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PROF. MADHU DANDAVATE : May
I know when is the statement coming ?

MR. SPEAKER : It is with the Home
Ministry. I talked this morning and they
will come up pretty soon. I have impressed
upon them the urgency.

(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : When we rais-
ed this point earlier, you promised that
Government would come out with a state-
ment and there would be a discussion
on it. There is a sense of urgency in it.
It involves security. When are we going to
have that discussion ?

MR. SPEAKER : They are getting in-
formation. I have already impressed upon
them the urgency involved.

SHRI SATYASADHAN CHAKRA-
BORTY : So, there will be a discussion this

week ?

MR. SPEAKER : Let the statement
come. Then we shall discuss. You are always
at liberty to discuss all these things.

SHRI SATYASADHAN CHAKRA-
BORTY : Will will supply the Government
with facts. We are in possession of some

facts.

SHRI HARIKESH BAHADUR (Gorakh-
pur) : The CIA is trying to destabilise the
entire political and economic system. That is
why it is urgent. :

MR. SPEAKER : Everything will come
there. We shall see.

(Interruptions)

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
Hon. Members are trying to raise a very
important issue. In this very House my
colleague, Prof. K.K. Tewary, has been
pressing very hard that this issue should be
taken up. (Interruptions) He is the one who
has initiated. This is why I say that you
can kindly find some time.
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PROF. K.K. TEWARY (Buxar) : Since
I raised this matter, I should be allowed to
make my submission. The Home Minister, in
response to my demand, agreedto make a
statement. Since then, many details have
come in the newspapers and they are very
frightening. Therefore, the time should be
fixed as soon as possible. Please ask the
Home Minister, Sir, to make a statement.
Let us have a debate on this.

MR. SPEAKER : I have already asked
the Home Minister ; I have told him about
the urgency of the matter, how the whole
House is concerned. He will be coming
with a statement, I think, in a day or two.

SHRI CHANDRAJIT YADAV (Azam-
garh) : There should be a debate. The Parlia-
mentary Affairs Minister has said that some
time should be given for the debate. ..

MR. SPEAKER : It is always implied.
When the statement is made, you can ask
for a discussion. No discussion is barred.

DR. SUBRAMANIAM SWAMY : Act-
ually today I saw you with regard to my
notice also on the same subject and last
week, on Friday, I raised it in ‘Business for
the Next Week’. Not only is the CIA active,
but the KGB is also active. All foreign
intelligence should be discussed. Why only
the CIA ? The KGB is also active and some
people are working for the KGB. Let all
foreign intelligence be discussed.

MR. SPEAKER : I do not want any spe-
cification. I am onrly concerned with the
safety of my country.

(Interruptions)

DR. SUBRAMANIAM SWAMY : Sir, 1
brought through my notice a news item and
1 want to know what is the truth. (Jnterrup-
tions)

SHRI SATYASADHAN CHAKRA-
BORTY : Sir, I very much deprecate what
the hon. Member said.

MR. SPEAKER : You are at liberty and
you are also a free man.
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DR. SUBRAMANIAM SWAMY : Why
only discuss about CIA activities ? Why not
K.G.B. ? (Interruptions) Both are a threat
to the country.

- SHRI SATYASADHAN CHAKRA-
BORTY : We have not said that Dr.
Subramaniam Swamy is involved. We have
said that C.I.A. is involved. We have not
involved Dr. Subramaniam Swamy in the
C.LA. (Interruptions)

SHRI SATISH AGARWAL : Our objec-
tion to Shri Chakraborty is when he said
that ‘I am demanding a debate on the C.I.A.
activities,. Why not we discuss Dr. Swamy’s
activities” ? (Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY : 1Iam open to discussion. (/nter-
ruptions) Dr. Swamy is trying to divert the
attention. (Interruptions)

PROF. MADHU DANDAVATE : This
non-controversial subject of the espionage
activities should be discussed. (Interruptions)
No matter, whatever be agency.

MR. SPEAKER : Now will you all listen
tome ?
SHRI SATYASADHAN CHAKRA-

BORTY : Will you allow me a few seconds ?

DR. SUBRAMANIAM SWAMY : You
said that the C.I.A. activities should be
discussed. .. (Interruptions) Why only one ?
Let him say that both should be investi-
gated. -

SHRI KRISHNA CHANDRA HALDER
(Durgapur) : Mr. Speaker, Sir, I want to
raise a very important issue, (/nterruprions)

SHRI CHANDRAIJIT YADAYV : What has
been done about the natfonal security issue ?
Why not we discuss this whether it be by this
agency or that cgency whosoever is a threat
to our security ?

+SHRI SATYASADHAN CHAKRA-
BORTY : Mr. Speaker, Sir, will you please
allow me. ..(Interruptions)

MR. SPEAKER : Just a minute. You
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please listen. Already’'I explained to the
House that we are concerned with the secu-
rity, the safety, of this country. From
whatever quarter there is this threat or espio-
nage, there is no problem in allowing a dis-
cussion.

SHRI SATYASADHAN CHAKRA-
BORTY : I wastryingto make my posi-
tion clear. What I say is that this is under-
mining our national security. Anything that
is undermining the security from any quarter
is dangerous. I agree. At the moment,
espionage activities are carried on by the
C.LA. At present we discuss this. And,
whenever an occasion arises, in future, we
shall discuss that.

MR. SPEAKER : We shall see.

SHRI SATYASADHAN CHAKRA-
BORTY : Sir, he is trying to dilute the
seriousness of the matter.

MR. SPEAKER : An enquiry by Govern-
ment and by our own Intelligence will bring
out the culprit.

SHRI KRISHNA CHANDRA HAL-
DER : Sir, two Border Security" Force
Jawans have been killed by the Bangladeshi

people. Will the Home Minister make a
statement ?
MR. SPEAKER : It will be done.

(Interruptions)

=it wegamw wfem (I599) @ fred
faal Fvatw, argast &7 § o amar gz2-
ATG &Y WY § S9F FIW J9 gH F1 MAT
ara AfFAEi A WA F139 9gT @Y

MR. SPEAKER : Not allowed. It isa
State subject and they will take care of it.
Not allowed.

(Interruptions)

SHRIMATI GEETA MUKHERJEE
(Panskura) : Sir, we are very much con+
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cerned. Certain BSF jawans have been kill-
ed by Bangladesh forces.

MR. SPEAKER : No, not allowed. It is a
law and order problem.

PROF. SAIFUDDIN SOZ (Baramulla) :
Sir, last week you were good enough to ex-
press your sentiments and I am deeply im-
pressed and inspired by those sentiments.
Every countrymen must share those senti-
ments of yours. We want this country to
become great. We must settle things with-
out violence. I had gone to Srinagar recently
for 3 days. Everything was peaceful...
(Interruptions)**...

MR. SPEAKER : Not allowed.

(Interruptions)**

Not allowed. I am not
Nothing is going on re-

MR. SPEAKER :
allowing anvbody.
cord.

(Interruptions)**

MR. SPEAKER : Mr. Mani Ram Bagri,
what do you want to say ? I have not allow-
ed anybody. Only Mr. Mani Ram Bagri.

st sdftem amey  (fgare) @ sremw
qgza, § oF 17 F9y @1y A FEAr
qTEAr g (SqAW) ** YH TH A9 T FD
AEY FgAT @ A9 Fg A, faAwr gFar
faq qzarrg 9t T WE, 3T I G|
qEH T, GA 1§ 0qAT A4 AT 7 1T
F1 gfrarEt a1 a7 713 #7 T Tifze fF
T 2w § faydll oS W@ &€ @ @
FUH1T 39 9 fArg w@FT Fadr g

seqe WEYEA : ag ar Ara far

st At 7w At AfFa gF gagroaw
ey 9T gra aY ¥ vanw ¢ fr ag faRa
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F qTT T ** § frase ag §, ﬁwnr-‘
AAH ) agFE A aT A g

** Frsiaiy, ** ¢ o smowr A
FgIRH fgz faw g s 6 ardm
¥ a@aTH sene w1 AW far faw 0%
a1 ) qgF aifaariz 8 agw F am@
Frast 527 & a7 vaedi ¥ 721 f5 7z 2w
F1** 8 354 faay ag aq | a8 Fg.a@
QSHHY Y a1 (caEE) o

HETH AEYTT W ATA TE fAar 1

Mo GARIOAW T : AT oY A197 Forar
gl

Hewe WEYRW : K FAlGT FT AT §
¥ ara gfae 1 & &Y ot gre| #1 adqeE
fasre ghar & st afweafeq Fwar g
1R AT /A AV 19 21 1 AR Pt & w0
19 g1, 99 4 FrIF Fgar g ar F war g )
audtes € fge fawe & g ok ag
wrEE w1 # g1 faa feafge gel, @
st gga g farar g T w2 aa g
ANTARE fFar F e

U% WRANG §IEA: A F1E g T B
TFTHY ATIHT ST FHAT & | ‘

seqe wgYEw - A A1 dq I F1 ArAa@r
g St & s 2ar g, e & fag srdar
FLETE, AT & A1 FAT) da @ §
IUFT FZAT E | AN AT g7 72 Fg 6 A1
fam ga 7z 3an, & a1 g% Mfag Fram
AT FreT ATFH g, WX FT FA A1 g
AEY 93T HAT, TV FO F & TG qHaAT
Faife & oY s &1 gerd ) gafag ey
feaear wa sifag 1 Ad faear wa @faga

**Not recorded.

** Bxpunged as ordered by the Chair,
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¥Q faear $F T1ET I AU a1ET F30
g & AT gt Igoar #1 FUATE A
m ta".

O% WiAHtg qgeq : g9 §9 W 43 g
g1

Aeqw AT © T 543 7T A agh
&3 gu g zafag ¥d favar e Y w18

A

DR. SUBRAMANIAM SWAMY : He
says that I went and met what he calls
‘Swadeshi ** °, that is Sant Bhindranwale
because he maintains a hit list. I object to
this kind of characterisation. We do not
approve many things which Mr. Bhindran-
wale says and does. In fact, I myself told
him that his remarks on Hindus were
wrong. These should have been directed
against the organisation. But to say that
somebody is ** without any proof is some-
thing wrong. Thisis a wrong characteri-
sation of Sant Bhindranwale.....(Interrup-
tions).

ot wArOw awE ;S srady fzegei A
AT FLA F AT F, T AU F IHT FEAT
argar &Y ag ** 81 z9 am w1 @
qfqariee F s war geeeeee

weam wgHaa ;. aifeamiz § S daer
fear g sa% aix #§ T A1 IAH
qgelt ara at ag fr a8 71 ferg @), gaw-
ara g1, faa ), $a1é @1—aas1 aTaz
gFE aauae ¥ feedare ) way axf

F9-A1 Ag0 § | gA—ANT F1E ATA AT

A FAT 8 qrag FIHF ArzAr 31 Fwet
oY 938 F FIAGA FT AT FIAT AT AT
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g1 ga%r wm—smn% FT g% § &
gRIT W gX FAAT |

off gete wWAT : g TI-TEHT T |

HEqE WEIIW : Jg 1L A7 F1 §4-¥AT
7T g ) qaF! W F 97 w17 FAr )

PROF. K.K. TEWARY : What would
you call them who extend respectability to
such persons, who encourage....... (Interrup-
tions).

DR. SUBRAMANIAM SWAMY : Con-
gress (I) cannot determine, who should get
respectability....(Interruptions)

HeqW WEAW: T 1q q9d 1 AT
gradt g8 fHew 1 Fvgaa waar fee
H9gq § 931 F@TE 98 MG F—zan
FIE g FT 1T TG 2

Mo wfww wmr Agar (FwEdge):
qETA AFIAA, X MTAER AT AYAT F
qF & @7 ¥ 9z 9T few w78 gf
m%..-

HEqA WEYTA : A7 BN A 17 &, IAHT
Tg 3@ A\

DR. KRUPASINDHU BHOI (Sambal-
pur) : Myself and Shri Tewary have given
a notice about West Bengal. Several thou-
sands of Congress people have been but-
chered there...... (Interruptions)
already

MR. SPEAKER : We have

discussed that.

** Expunged as ordered by the Chair,
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Accounts and the comments of
the Comptroller and Auditor |
General thereon. ;

12.14 hrs.
PAPERS LAID ON THE TABLE

Review on and Annual Report of Oil (4) A statement (Hindi and English

Palm India, Ltd., Kottayam, Kerala for
1981-82 etc. and of Jammu and Kashmir
Agro-Industries Development Corpora-

versions) showing reasons for
delay in laying the papers men-
tioned at (3) above.

tion, Ltd., Srinagar for 1975-76, etc. [Placed in Library. See No. LT-7213/83]

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) : I beg to
lay on the Table :—

Notifications under Customs Act and
under Central Excise Rules

THE DEPUTY MINISTER IN THE

. MINISTRY OF FINANCE (SHRI
(1) A copy each of the following papers

(Hindi and English versions) under
sub-section (1) of section 619A of
the Companies Act, 1956 :—

(i) Review by the Government on
the working of the Oil Palm
India Limited, Kottayam,
Kerala, for the year 1981-82.

(ii) Annual Report of the Oil Palm
India Limited, Kottayam,
Kerala, for the year 1981-82
along with Audited Accounts and
the comments of the Comptroller
and Auditor General thereon.

(2) A statement (Hindi and English
versions) showing reasons for delay
in laying the papers mentioned at
(1) above.

[Placed in Library. See No. LT-7212/83]

(3) A copy each of the following papers

(Hindi and English versions) under
section 619A of the Companies Act,
1956 :—

(i) Review by the Government on
the working of the Jammu and
Kashmir State Agro Industries
Development Corporation Limi-
ted, Srinagar, for the year
1975-76.

(ii) Annual Report of the Jammu
and Kashmir State Agro Indus-
tries Development Corporation
Limited, Srinagar, for the year
1975-76 along with Audited

JANARDHANA POOJARY) : I beg to lay
on the Table : —

(1) A copy each of the following Noti-
fications (Hindi and English versions)
under section 159 of the Customs
Act, 1962 :(—

(i) G.S.R. 817(E) published in
Gazette of India dated the 30th
November, 1983 together with
an explanatory memorandum
extending the validity of Notifi-
cation No. 232-Customs dated
the 5th December, 1979 up to
31st May, 1984,

(ii)) G.S.R. 872(E) published in
Gazette of India dated the Ist
December, 1983 together with an
explanatory note making certain
amendment to Notification No.
64-Customs dated the 6th March,
1979 so as to extend the conces-
sion which is now available to
the Ethyl variety to the Methyl
variety of the salt when used for
the manufacture of Amoxycillin.

[Placed in Library. See No. LT-7214/83]

(2) A copy each of the following Noti-
fications (Hindi and English versions)
issued under the Central Excise
Rules, 1944 :—

(i) G.S.R.873(E)and 874(E) publi-
shed in Gazette of India dated
the Ist December, 1983 together
with an explanatory memoran-
dum seeking to grant complete
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exemption to indigenously pro-
duced rough ophthalmic glass
blanks including flint buttons
from payment of central excise
duty and making the exemption
in-applicable to goods produced
in a free trade zone.

(ii) G.S.R. 876(E) published in
Gazette of India dated the 3rd
December, 1983 together with an
explanatory memorandum regar-
ding exemption of to reshelled
sugar mill rollers re-made from
old and used sugar mill roller
shafts from Excise duty in excess
of the duty on the cost of mate-
rials and reshelling charges.

(iii) G.S.R. 877%(E) published in
Gazette of India dated the 3rd
December, 1983 together with an
explanatory memorandum regar-
ding exemption to asphalt mix
and hot mix from the whole of
the duty of excise leviable
thereon.

[Placed in Library. See No. LT-7215/83]

12.16 hrs

MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, I have to report the
following messages received from the Secre-
tary-General of Rajya Sabha :—

(i) “In accordance with the provisions
of rule 127 of the Rules of Procedure
and Conduct of Business in the Rajya
Sabha, I am directed to inform the
Lok Sabha that the Rajya Sabha,
at its sitting held on the 8th
December, 1983, agreed without any
amendment to the Tea (Amendment)
Bill, 1983, which was passed by the
Lok Sabha at its sitting held on the
5th December, 1983.”

(ii) “In accordance with the provisions
of rule 127 of the Rules of Procedure
and Conduct of Business in the Rajya
Sabha, I am directed to inform the
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Lok Sabha that that the Rajya Sabha,
at its sitting held on the 8th Decem-
ber, 1983, agreed without any amend-
ment to the Transformer fand Swit-
chgear Limited (Acquisition and
Transfer of Undertakings) Bill, 1983,
which was passed by the Lok Sabha
at its sitting held on the 6th Decem-
ber, 1983.”

MR. SPEAKER : Calling Attention
now.

SHRI SATISH AGARWAL (Jaipur) :
Sir, before you take up the Calling Atten-
tion, may I make a humble submission ? I
have discussed this issue with many of my
colleagues also. Today is Monday ; many
Members have not come back to Delhi.
We are going to have a debate on the 6th
Plan today. The Supplementary Demands
for Railways are also listed for discussion
today. The general consensus among the
opposition at least is that the debate on the
6th Plan should be taken up tomorrow.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
The next item on agenda after this is the
Supplementary Demand for Grant (Rail-
ways), and thereafter it is the discussion on
the 6th Plan. In any case, the discussion
on the plan will spill over tomorrow. It
will not be possible for us to shift it further,
because we have other legislative business
also. Those members who are not present
today, can participate tomorrow.

SHRI SATISH AGARWAL : It should
not be_over today.

MR. SPEAKER : It cannot be over
today.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : Sir, the news-
papers are criticising us for the thin atten-

dance, and we should be very sorry for that.
One way to check this is not to extend the

house beyond six in the evening.
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MR. SPEAKER: Why not ? You
want to have the cake and eat it as well.

SHRI SATYASADHAN CHAKRA-
BORTY : We should be more business-
like.

MR. SPEAKER : If you allot four
hours for a subject and finish it over in four
hours, then we will not have to, but if you
allot two hours and extend it to eight hours,
naturally you will have to sit late. There
is no other way. Iam ready to cooperate
with you any way you like. The House
decides about these things, and I just imple-
ment it.

SHRI SATYASADHAN CHAKRA-
BORTY : In view of the criticism, we
should sit only when there are sufficient
members present.

MR. SPEAKER : This is a question of
introspection. On that day also I remarked
in this House. The price rise debate was
taking place, and the Mini:ter was replying.
Isn’t it 2 And the people who had cla-
moured vociferously for half-an-hour or
fortyfive minutes demanding Adjournment
Motion or something like that, not a single
one of those represented, was here to listen
to that. 1 don't like that.

DR. SUBRAMANIAM SWAMY
(Bombay North East) : It is not correct.
I was here, Sir. You should not say ‘nota
single’.

MR. SPEAKER : It is all right.

PROF. MADHU DANDAVATE (Raja-
pur) : I wish to bring to your notice that
when some of us give privilege notices, the
Times of India writes an editorial on my
privilege, TELEGRAPH writes an editorial
on me, but I don’t find any opportunity to
express my views in Parliament.

Professor Sahib, you
If they over-rule...

MR. SPEAKER :
are bound by rules.

PROF. MADHU DANDAVATE : Iam
not blaming them. I may tell you that if I

am unable to say....

MGMCJ fmm RS 4&6

MR. SPEAKER : You will get every
time, Sir. 1don’t put a thing in the cup-
board until and unless I am satisfied.

PROF. MADHU DANDAVATE : What
I say is I have given my final reply. Allow
me to make a submission tomorrow and let
the Finance Minister make a submission
before you give the ruling on the Privilege
Motion.

MR. SPEAKER : We shall allowit. I
have only allowed a half-an-hour discussion
for that.

PROF. MADHU DANDAVATE : What
is this ? But will you not give your ruling
on the Privilege notice ?

MR. SPEAKER :
of privilege here.

There is no question

PROF. MADHU DANDAVATE : Do
we not get any ruling from you on the pri-
vilege notice that I have given against Mr.
Pranab Kumar Mukherjee ?

MR. SPEAKER : After my ruling I
have allowed half-an-hour discussion.

PROF. MADHU DANDAVATE : That
is a different issue, Sir. On privilege you
will have to say something on the issue that
we have raised.

MR. SPEAKER : No.

PROF. MADHU DANDAVATE : The
Finance Minister does not say anything in
the House.

MR. SPEAKER : No.

PROF. MADHU DANDAVATE : He
sends some memorandum to me and I am
not convinced about it.

MR. SPEAKER : Not allowed.

PROF. MADHU DANDAVATE : I
will send you the reply. Sir, don’t hide the
privilege notices under the carpet like that.
This has never happened in the past.

MR. SPEAKER :
this is not admissible,

I am satisfied that
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PROF. MADHU DANDAVATE : You
are satisfied does not necessarily mean that
you summarily dispose of all the privilege
notices in your chamber. It has never
happened in the past. Even the privilege
against ' Indira Gandhi was discussed in the

House.

MR. SPEAKER : It has always happe-

ned like this.

PROF. MADHU DANDAVATE : Even'
privilege notice against Mrs. Indira Gandhi
was allowed to be discussed in this House.

MR. SPEAKER : Yes, there are certain
things that-are allowed.

SHRI SATISH AGARWAL : Sir, have
you allowed half-an-hour discussion in the
place of this privilege Motion cancelling this
privilege motion.

" _MR. SPEAKER : I have allowed half-
an-hour discussion for clarifications.

SHRI SATISH AGARWAL : Half-ar}-
hour discussion is no substitute for a privi-
lege motion.

MR. SPEAKER : It is not a privilege
motion which is going to be discussed. That
has been decided. But for further clarifica-
tions I am having it through.

PROF. MADHU DANDAVATE : No-
thing is decided ? You have not announced

anything.

MR. SPEAKER : 1 have announced.

PROF. MADHU DANDAVATE : You
have not announced anything.

MR. SPEAKER : 1 have announced.

PROF. MADHU DANDAVATE : Sir,
you told me that you have a privilege mo-
tion.

(Interruptions)

PROF. MADHU DANDAVATE : Sir,
you are on record that you have my privi-
lege notice pending.
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MR. SPEAKER : Thereis no question
of a privilege motion.

SHRIT SATISH AGARWAL : Sir, clari-
fication given by the Finance Minister in the
Rajya Sabha is different from the clarifica-
tion given in the Lok Sabha. He has men-
tioned different names.

MR. SPEAKER : Not allowed. I have
decided on your ruling.

PROF. MADHU DANDAVATE : Sir,
Youare on record to have told me that
‘your motion is under my consideration. I
asked the explanation from the Finance
Minister ; you send your reply and after-
wards I will decide.’

MR. SPEAKER : I have got this.
PROF. MADHU DANDAVATE : But

you have not given your ruling yet. You
have to give your ruling.

MR. SPEAKER : 1 have given.

PROF. MADHU DANDAVATE : This
is a strange way, Sir. Sir, you are setting a
wrong precedent.

MR. SPEAKER : Iam, not the least. 1
am going according to the precedents and
conventions. Iam the Jast person to break
the rules.

PROF. MADHU DANDAVATE : Will
you look at all the precedents on the pri-
vileges ?

MR. SPEAKER :
satisfied.

I have seen and I am

PROF. MADHU DANDAVATE : I can
quote you all the precedents in the case of
my privilege notice against Mr. Gokhale in
the Fifth Lok Sabha, against Mrs. Indira
Gandbhi in the Seventh Lok Sabha.

MR. SPEAKER : I know that. But

everything is not discussed on the floor of
the House.

PROF, MADHU DANDAVATE: It
has to be decided by the Speaker, It was
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not the Prime Minister who decided, it, it
was the Speaker who decided it. :

MR. SPEAKER : You might be thinking
Professor...(Interruptions)...

PROF. MADHU DANDAVATE: He
is casting aspersions against the Speaker of
the previous Lok Sabha.

MR. SPEAKER : No questions. Iknow
what I am doing. »

PROF. MADHU DANDAVATE : Sir,
he is casting reflections against the Speaker
of the previous Lok Sabha. He said those
were the dark days.

MR. SPEAKER : 1am guided by the
rules and I am the last person to break the
rules, because it will boomerang on me, if I
break the rules,

PROF. MADHU DANDAVATE :
happy about it, but you don’t allow it.

Iam

SHRI KRISHNA CHANDRA HALDER
(Durgapur) : Sir, 1 am on a point of
order. My point of order is when a privi-
lege motion is...

MR. SPEAKER : That is all right. That
is not allowed. It is over-ruled.

SHRI SOMNATH CHATTERIJEE
(Jadavpur) : Sir, I am on a point of pro-
cedure.

(Interruptions)

MR. SPEAKER : Mr. Halder, it is all
right now. I have over-ruled you.

SHRI KRISHNA CHANDRA HAL-
DER : Sir, privilege motion cannot be
treated as a half-an-hour.

MR. SPEAKER : This is not a privilege
motion which I fuled.

SHRI SOMNATH CHATTERJEE : Sir,
all non-official Members of the House—those
who are not Ministers—ar¢ not entitled to

income tax fraud unearthed
involving certain Delhi
- industrialists (CA)
have discussion with the Officers in the
Official Gallery.

Traise it as a point of decorum. This is
not right.

qEAW WEEY AT AET AHFL @
Fifso | geiqmiqra s@ g ?

SHRI SOMNATH CHATTERIJEE : This
is not right.

MR. SPEAKER : I have told him.

SHRI KRISHNA CHANDRA HAL-

DER : To-day you are very impatient,
Sk, .5
MR. SPEAKER : Not allowed.

N Twew g (frafa) o seaw

ST WETW © 1T 43 A1 |

I have called upon Prof. Ajit Kumar ;
Mehta.

12.25 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE

Reported rupees one crore income tax
fraud unearthed involving certain
leading industrialists of Delhi

sito sifera wwe Rgar (awediygy) : &
sfgereata 1w wged & (awafafes fagg
Fr o 7w @ &1 eara femman g osie
q1gAT 341 § fF ag g@ art § us gaqey
F:i—

‘o FIT T F ATAFT -ﬁeﬁm-aé,
faad feelt & g0 gy@ Senmfy
HFAUTT §, FT TG AN F GHIAL
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q9T €7 ATAY W AET g 41 A
FrATIE 1"

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE) : Mr. Speaker,
Sir, on the basis of the complaints made by
Hastimal Sancheti Meniorial Trust, Pune
and Pune Medical Foundation, Pune that
one Shri V. Mehra of Delhi was collecting
donation on their behalf without having any
authority to do so, the residential premises
of Shri V. Mehra were searched by the In-
come-tax Department on 13th and 14th
September, 1983. The search resulted in
seizure of foreign currency of the approxi-
mate value of Rs. 1.50 lakhs from the resi-
dence of Shri V. Mehra by the Enforcement
Directorate who were also associated with
the searches. The Enforcement Directorate
bave since initiated proceedings against Shri
Mehra under the Foreign Exchange Regula-
tion Act, 1973.

12.26 brs.
[MR. DEPUTY-SPEAKER in the Chair)

The documents seized in course of the
search supported the allegation made against'
him and it came to light that the Executive
Director of a company of DCM Group and
an astrologer of Delhi as well as certain
other persons were involved in the racket.
The modus operandi, by and large, isto
open unauthorised bank accounts in the
names of charitable organisations/trusts on
the basis of the bogus resolution of other-
wise, deposit the so-called donation given in
the form of account payee cheques/drafts in
these accounts from which they are shortly
afterwards withdrawn in cash by the persons
involved in the racket. Bogus donation recei-
pts are issued to these donor organisations
who claim deduction under section 35 (2A)
[weighted deduction of donations made to
scientific research association etc.] and Sec-
tion 35CCA [Donations for Rural Develop-
ment Programme] of Income tax Act, 1961.

ansequeﬂt]y, searches were conducted on
26-11-1983 at the premises of these people
as well as the banks where they were found
to be maintaining accountsflockers. Sear-
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ches were also conducted at the office and
residential premises of Dr. Charat Ram.
Survey was conducted at the offices occupied
by some executives at the premises of some
companies of DCM Group. These searches
resulted in seizure of bank drafts and FDRs
of Rs. 85.20 lakhs in addition to incriminat-
ing documents. A number of lockers and
1 almirah in Delhi Safe Deposit Co. have
been sealed. At other premises, jewellery,
silverwares etc. of more than Rs. 13 lakhs
have been restrained un@cr section 132(3) of
the Income-tax Act pending verification.

The searches, surveys and enquiries con-
ducted revealed that some Companies of
DCM Group have been misusing the provi-
sions relating to Section 35(2A) and Section
35CCA of Income-tax Act, 1961, that Shri
Prem Parkash, one of their top executives
was brain behind this misuse, that S/Shri
V. Mehra and P.P, Verma were actively
working on behalf of the Group. The total
amount of bogus donation debited in the
books of accounts of various companies of.
the Group and the other concerns and
individuals comes to Rs. 1.21 crores. In the
wake of action by the Department entries
to the tune of Rs. 62.5 lakhs have been
reversed by some companies.

A number of other incriminating docu-
ments have also been seized and are under
scrutiny.

sto wifee e Rgar : smsae wgHy,
fasr w0 st F1 gwd gar 1 AT FaH Fg
el 7€ ara @ fawer S AT OE
& garard & fasa g &3 sedz 4 O fy
fasr w= 1 X & A 7€ SIRFA fasr 3
I8 TT THIA STAT SATGAT |

FUFT AN E AT IJAFT 947 FAT U
¥t qar w=r 5 fEw gwe ¥ qar &
#Fa Faw &1 fasmeq fawer ar, gad
g7 e alrga ga & FFATL g% da9
foram & &l grar sgEETT FG 9w
ar # s faelt fr a3 wod ¥ gw
am, fra® €ho dto qwo ¥ #ft wed W,
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off g gFw e ot gz WgT Hww F
afasrd § & A9 w@AT) ¥ OIHT A
goufual &1 s § gasw g fawn &
@ agan § awew gu ) faeg &1 da ad
T AT gF F vy § fF w239 AY
grer 35 (1), (2) stT 35 () aar 80
() #1 foe w12 &7 @AWY gra, IE-
afaal grar gegarr Fear snar & agi a8
qar waT fF g7 swmafaal gru e awgd
FLRTAO FY af oY | uFar 3z fe O
zee F1 gavfa 29 # 35T, faas gasw
&xq D3z wy gfgar &, oF 3@ ufw sad
atfeg & & v | ggx ufsana owsz &
AT g FOFT S FTHT A FT J9T7077
war 3z 98 {5 % § eA9 & AIET weq
FFIdz @rar agr AT IT ZEE F IF
192 ZTU 41 F19 9% grU g7 37 # fzar
mr st feT gv T §) wiNwd a9
frwerar faar oo faad fafesa &0 & qar
wwar § & 3o 4% sfawif@i @ afe-
Wiz TEY EAI ST gW TN & gIa anfaw &
fergr war

gqrener wgreq, & wgar wwgar g v aw
¥ gz faredardy § &1 1 Goft 7 @
FY; @I HOAY gAY HIT TG F1AF H 947
g § 1 faed fadl &7 raadt Faga ¥
AR qHTW H H1Q § S GF AHAT g
ot & fora¥ &% &1 dragdl F19a TTAT
&1 ar & fasr oot oft & g =g e a9
# g e araad faad 4% sfawifa
1 ot aiznis @A &, 3q 9 sfa Fwta
g =g, Fray &) &t doft, ardafas
G 1 aTardr 7 2

g, 2 frarae & @ gramgd F A
#, HRN A F IR T @i qd 1y
w9 g afcomy ag freer fd g
®) g AR g f ¥ #q% F wwww
wa v s R A gy F srowr sy

T arg o< faarar wgarg 5 ogad o
e quo ST FaAY F1 w9 vy @ ek
A1 H qg Y g F7raE] @ G W

T 94t #1 gfaary & fag fadw & <@
qie AT T ot sqs qfw § garw fear
YT 3T foT & 5 FOA FT ATA F2AUT §
amar | #§ Tarar 4@ & 5 wue i,
foad aga & &1 g 5 F1 A ey
&1 g fz7 & sus oiq o973 sgiwm §
FAGT U IHI {7 T g8 FAW 9T Frray
a3 € &1 g1 9oy ag gar i gaw
IGT-IET F T47 97 997 | F guH ey #7
T AG & WIE1 T AR A 9fqg qaww
ot SW WHTATH 94T Hasq =qaq fpar
ar:

It is a phenomenon where a commercial
capital is trying to endeavour industrial
capital....

g Mafadi & aug § & frdt o1 qm
AEY AT |ATEAT | QET Al @ fF I gsgT
} qAFT ZIF T IEIA §B AN FT qiS-
s ¥ ag Awer fwar qEafqs g7 v
gea 21 & a3 fag w2 A A
qar qaaT A g | g9 o & sy gay-
qra A& g1 A1 | qar JAqr g 5 dro
o THo F & 9% X A A1TF F@ATA
& srquif reIw F1 TG ATG B AN
faq ) garaR OA F Hieaw § qar qwv
e srqurf sesrer Qet 91§ wear 7 R, oy
aw fadz v gfaar sieq &1 @ e oz
ag gfaar & o901 3@ g 1 NN
var nar & 7 gaat faz 7t gfaan qareg
Q1 wg? gg ot gar @ f& = "
wqar sra w1 feas 1 glaar gra 3 Y
9T AGATATE HAA F w7 H faar wany
el 1) 3T 97T agi gea w9 W W A
Y agd a91 oY v w137 Frgw @ ¥ Aw
F g § o@Iw G w0 A dieg
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TR F AT A F A F A @I
ot §, 9a gar q@ar § & wikT &7 wgl
awar ? S aw yEWH A1 § I
ag wiA grar @ e st ufwr sqorf sraw
&1 € 7 Y, FEY 77 A@ T 99 F1 @G
W|WHfagarad 7df &1 o1 WE? 0w
gam AR g agag fs o 9ew @ma &
AATAT 85 W@ HF qF FGE F AL HOF
q qwer war ) faad ag Fgv aararfs
Tq 85 1@ To FN JYUT HIAF FN AAH
T wifgd) & ag 25 w@ e fEa
s ¥ FR fFa wEgEl § f@T s
aram F1 fed w13 71+ 9, 7g 9997 F A9-
g qra &, vt @ qar TE 9411

wawl Fares ¥ & faw o A A
§B A1F AT ATEAT :

(1) s feet gF12T #1 FT 3 AN
qFSI WA a1 9§ §WA A 4l agd Wi
- WA gar 8, s el ot gar | freg 3aEY
Fq1 qfzorfa gt &, Far afwow gar g s
§UT GF A IW AT AT GA A1H § 2
aga wdar dar aiar war g fr faw aw
A & arq w19 gE fFar qar 3469y ofofy
oq & g g€ | g N &9 9FIT qA7T 2 AT
fr gwiT suifsa fwar aar ar fags s
us fafas &0 & a9z 48 1 F190 § afefog
f5d st &1 39TF fwar ST @ an ?

(2) o o wHe HX TEFIEH 9T
FAT qTA F Y o @A q19 gHEAT
¥ o oy W § feaa s faar g ww
A w ower ¥ o ?

(3) =t wz@ Tw A g1¥er FErAD &
aauf saraw #1923 40 @;rE 39
s § e FgEaT ww@ @rar faak
fordt g g &1 ¥ fRan w31 ? #9137 ag-
gara faze gfaae aa@ & $IX ar agr

T TG A1 o} o vy ¥ gATH F ayquit
A A FFATAT § WG 9T AT
waid & fag ag Gar fear war ar & agi
T HAT AFHTT I @I ?

(4) swf s 1 40 @@ w0 TEAW
Zan feae i gfaar awra g & ggd g
& fear aar a1 av ar ¥ faar wur ?

SHRI PRANAB MUKHERIJEE : The
hon. Member has brought almost every issue
under the sunin this Calling Attention.
Though he has said that he is not interested
in holding anyone's brief, yet anyone who
listens to his speech can come to the conclu-
sion whose brief he is holding.

PROF. AJIT KUMAR MEHTA : Iam
not holding anybody's brief.
SHRI PRANAB MUKHERIJEE : If you

listen to your speech you will come to know
of that. Anyhow, I am ignoring that por-
tion because it is not relevant so far as this
calling attention is concerned.

The main contention is that certain people
are taking advantage of certain tax conces-
sions. It came to our notice. Firstly, cer-
tain advertisements were issued by the orga-
nisations whose names were involved in
receiving the donations. Apart from that,
he wanted to know the source. We never
disclose the source either to Parliament or
to the hon. Members because in that case,
the source will dry up. So, I cannot answer
from where we got the information.

But we received the information and as a
result, first search took place on 13th and
14th of September. Thereater, when we
concucted the raids, we seized certain docu-
ments and the scrutiny of those documents
led to further searches and seizures which I
have detailed out in my statement on 26th of
November. These documents’ are being
looked into and after the examination we
shall be able to identify what types of eva-
sion and avoidance have taken place. But
one point I must share with the House that
this is really disturbing when we give weight-
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ed reduction, particularly for research and
development purposes. For Rs. 100 expen-
ses they get tax concession on Rs. 133.
These concessions are extended with the
hope that people will avail of these and will
make contribution in the neal research work
but if this type of things happen, I do not
know how this country can progress, It is not
that merely some racketeers are indulging in
this type of activities but certain well-reput-
ed organisations—at least so long well-reput-
ed till they were caught—have indulged in
these types of activites. For investigation
sake, it would not be possible for me to
give the details of these cases but 1T would
like to inform the House that this is one of
the reasons which prompted me to withdraw
the cencession on rural development and
many a Member raised their doubts that the
entire rural development work will stop. At
that point of time I did not have this infor-
mation because this information came later
on but I was hearing that in the name of
rural development, concessions are being
sought and actually rural development is not
being done. So far as the tax administra-
tion is concerned, after all we shall have to
keep in mind that their job in this respect is
limited. When they look into that a comp-
any is spending, they look into whether they
are maintaining their account -books pro-
perly and whether the organisation which is
receiving the concessions is eligible to have
those concessions. So, from this point of
view 1 do hope that after the detailed
scrutiny and examination, it would be possi-
ble to look into it as to how we can take the
corrective steps to plug the loopholes.

Another question the hon. Member referr-
ed to is whether some banks people are also
involved init. I myself have a doubt and I
have already instructed my Department to
look into it because after all there is aset
procedure of -opening an account. In the
course of the examination, it was found that
all the formalities which are to be done as
.per the rules of the banks, were not complied
with and T haye asked the Department to
look into who is responsible for that. If

. **Not recorded.
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somebody is “responsible, definitely he will
not be spared. In a number of recent cases
in connection with other matters, the hon.
Members have noticed that we have taken
strong measures like removing the Chief
Executive or top man inthe bank, not the
petty clerk or Branch Manager. In some
cases, I have removed the Chairman and the
Managing Directors of the banks. ...

(Interruptions)**

MR. DEPUTY-SPEAKER : Whatever
you say either sitting or standing, does not
go on record. Other than Minister’s reply,
nothing will go on record.

(Interruptions)**

SHRI PRANAB MUKHERJEE : Ican
tell you I have removed two Chairmen, not
one...(Interruptions).

SHRI SOMNATH CHATTERIJEE
(Jadavpur) : How do you select those Chair-
men if you o on removing them ?

SHRIPRANAB MUKHERIJEE : No qu-
estion of that. That is, when things come to
our notice and we find that they are involv-
ed. It is neither my will nor your will.
It depends on when we can establish some-
thing against them.

MR. DEPUTY-SPEAKER : He would
not come in the selection, he will come in

the removal only.

SHRI PRANAB MUKHERIJEE : I said,
I can hand over the entire banking sector

to him if he is agreed to take it and manage
it...(Interruptions)

SHRI SOMNATH CHATTERJEE: I

only want loan without interest.

The hon. Member wanted to know about
the Aparna Ashram, whether their eligibility
to receive donations of the type under discus-
sion has expired. Iam told that it is upto

E——
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24th April 1983. So far as the procedures
are concerned, hon. Members are well aware
of them. In the course of this time, it has
happened that as many as 700 trusts are en-
titled to concessions. After the receipt of
the report of the PAC, I instructed that
every application of this type of trust
should be scrutinised and that when
any application for renewal comes, we
shall have to be selective. Iam pretty sure
some Members will say that great harm is
being caused to the trusts by the withdrawl
of these concessions...(Interruptions) You
will not say, but when I withdrew the con-
cessionont [7th September, it was made
out. ...(Interruptions) Do not provoke me
to say those things. You know the type of
letters which we receive from the hon. Mem-
bers and the type of requests which are being
made. Anyway, this is the type of system
under which we have to work. Iam not
disowning my responsibility. What I say is
that there is scope for misuse, we shall have
to be watchful and streamline the whole

thing.

So far as this particular provision is con-
cerned, I find from the list there is the name
of Morarji Bhai Desai Grammonati Trust,
Ramakrishna Vivekanand Mission and the
names of some other reputed trusts. Those
people did not even know that somebody
was collecting funds on their behalf, deposit-
ing in a fake account and then withdrawing
the money. So far as this particular case is
concerned, we have evidence thatit wasa
fake deposit. Whether they are entitled to
have this eligibility to ask for this type of
donation or not is a matter for detailed
examination. Just at this point of time it
is not possible for me to indicate it. In this
case, the amount was deposited on the 30th
September, 1982 and it was credited to the
account of the recipient on the 20th
October, 1982.

ot Tommg AAwT et (§297) ¢
JUIEAE WEIEA, TAT AFEAT AIHA T A
W sAAEET yEd 99 WE, @ W
gk AT & =91 Y @R §9 99 @)
gHIR AW & Ay faw @A ot 7 a8 o=y
gy g ¥ faar o war f waA
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qaEq & aga A WvA Ay geafewa Ag g1
9T q17 gE FI3 § ogw & sod wrerd
& aradly faw s N & qoar sgarg e
TS F g wifan gega Aife & gw #19-
F17 & qrdf g w=f ¥ 0 g@ wifew
qEw Aifea & gu deg agrard o IR
qqurt strerw &Y wa4f &% 7 Fav g@ wifaw
u2egd Fifza § gw wRaw T wwaws,
3@ & geaAl #1 991 I 7 41 @ Hvaw
udewT Aifew ¥ ga feew sfwdarsi &
w491 3 7 741 59 Fifqa udvma Sifzq §
g9 ¥y ggmafagi o w9f ®T ? W@
w1 F wrfasq fafaezt § wgr & fe o
RFAT F AW F71 TH T ¥ qrEH A E
g7 auwa g 5 anwr &1 2g Fifan gFewa
Mfeq aga wgeaqui 31 7@ gIWF A19-
q19 a8 9% 9% & wiqeq &1 apaar

MR. DEPUTY-SPEAKER : Prof. Mehta
has not objected to the answer of the hon.
Minister. He is very much satisfied with the
reply of the hon. Minister. You come to the
Calling Attention.

=Y TIHATT WAFT T © AT FETD
ara gfag 1 gw g3 9T @t faaz @ o
gaTe #r\ gaTa g | (smEwE) 99 20-
gAY FTAHT 97 WY, A AW v gwAl
FT W Y 99 93, AT UL ?

w4t ot & wg1 5 gud 39 g7 91w fag
At Ir gA 9T gud @adT A faad
guar AargA gat frag zaar wrd wger
rgmargw wiT @ WE) aga @
ary MO § | gW I ST TG 3¢
4% g9 a1 § IFAC |

gay A Al & ag #Fm fHar gAR
9 I #iFE § X o 7N ot &1 fafaw
wara g 39% gare gH qar F@arg v
gedwe g FEifeas gez, qui e qur
Afewar wrIvewA, U, T A1 & OF gAAT
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T gzt ot fiw Freeft &1 @Yo dgTr Am
wrHE et faar frdy mifawre Faa
31T a1 THEST FT @ &, qF AITHT FAAT
faeft ) & ag wgar wgm & 2z guan
ATTH Tax 3¢ fawrr A wrew G f afes
qu T 9 Hearai ¥ a5 AT A19% A
Woft ot ga% @ e &1 a1 =€r |
T UF FUT (9 1@ WA F oA A1
faeft 27 otv s mar <fiSl # AT
qF€ 7€ | qq gz WrT FA AN agT LA
g=ar 9T &t o do THo F FTAFM
fadwa G g T oF saifadl, starfe
suffaq snwFw 9@ @Y, IWA@ F
soifadY, g0 avg & /v 1 oF NT =y
Tqez g7 | T avg & wigw gar fe stray
"Feq FATHT 1T @A HASA F ATH G
aa safaga am a1 § @@ o1 W) E,
IIA-ZTATAT F1 FTAT THIE BIIT FTET AT
WY § AT FO-FAT, 3-8 T, a0
FUg w7 3 fog o1 @ §, sawe afa-
faaw 1961 ¥ 35,2 (&), (&) «iw 35
(s (&) () FT gar gwfm fear s
@I 2 | 9% 99 HINGT TA G99 gEAn)
q12 FHW T HTAT | WIT G F gIFA
&xa femrdiie #1 #1€ aqdt T & g
srea g g€ ) ag & wyse FgAr qUEAT§
35,2 &Y. @ F A § dar wA o ¥ Fa,
qAAT §aEg gqw svar St ¥ 5@
%A1 AT GEIF TW FIA A OB
F3 afwd ard @ A w30 1 & guwarg
freagem i AR 9 W E R A8 W
&, gz szt ag e wgar 5 frdr fea
&1 gar a1 fFd atg 1 90 goF F a9
Té @ =ifgw) 35,2 @), Jafw @y
gar g0z #1 geqrel & fag fraw § ga-
F9 299 92 F1 1T 35, o Ho #o §
qreiYor fara FE%FT & fag qAaig a
&7 grfaHIT w1 § 1 ag wEife gEe faw
wpit & forg 8 diter agrarQ & a1 QU A
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2T F G S qqET gAT § A7 1% v zeR
F T | FUT 9T qTE FT TIAT AT R
frer a7 ag w1 9w §; § 7z A1 T1gan
gfEaszezd gawr frad amsda fag
35 sito dto o H7? 35, ofto #lo @o &
ST ATEEE a1 ITH AAFT FY B2 & A5 48
fra aferdt 7 gz &1 § & Fam 77 w2
¥ gud o afufran & fral &
qxr area fFar 2 ar @ fear g ? e
FE AT i I A & fFay qrdf favm
& w2a & 1 2Nfasra 9T gaFT ST s
HIT A T IAFT FIATH AT AT
AN BN F awgw oY gy ag agw
oew T Az T ¥ fag g@w § and
sy, & quar =wgarg & #19 ar &g
figd sT@® § faad 35,2 o d1e &
FeaTa GE FATd F ag gz Ay w7
35, stodYo dro # Frfior fagra w1d+a F
faugra &7 #1 yragE g faw 9= 9t
Earaardt T fassr ax gH Fag  avag Tg
e s & fF 97 uF oy sah §,
IFT WY T9 4oF 1 gaA farar § faar
gT3d § 43 gu ga @il 1 2, afeT & 7g
srAAr Jigan f& o snaw H gz wER
g fraal & aga ag &l @z &9 arar sfa-
F1T F17 ¢ forad srauf sraw #7 ow gaR
et F1 ag 92 4 § 7 quuf straw oA
# ag 40 @14 ®T4T EYo o THo FT FT
geTAwad 7i9 7 fzar ) & smar g fE
qg 40 ATF ®IAT T §F A 7791 I WG
ax 31 71 feafa 4 7 9% & sfawifa) ax
F1 Y P oN9A &F F @ § ot w@r)
A ®AY St it &3 gr g @ A
qgd & WAY St A &F & uF AT F HHA
# famr ar) agi vifewdee & a5 § AU
@rar ar, faed s e 5% -
q1¥g g9 waar fawre faar aar) s
St 7 9 foear saqa #1 ST Fgr, “mredt
Sff A19 4gd AT AT FLW@E, g9 gaAw
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‘T FRaTa 1 I A o wiw ag) gE
3a%F a1g gw g fafreet & faq—amEa
gl ST & | gegiA Y agt g R § gTa
S FIAMATE| & § Iq HIE & AU~
ot & qaT 91 §W A H faw wA S
FY uF aga @ fagt s 5 aww ¥
aflar<gr g Fag a3 g aar g1 For-
& g S yug gast F #1€ w7 A
AT q7AT §, AfeT awg feafs ®1 o
qra @ Tigar § ) faw w4 st wy magw
g aifed fv sner 3w & feafq qar @)
I 1T aF F1 NTHY Agi AT AT IWA
W€ A AT AIGHT FT AT @471 IT
gferw &t weg &t 7€ a1 387 qq fF gaa
STl IETAEd FI& AE-91T AT /YA
fawmr &1 3% afasrd 7 war fv 9g woar
FI9g FU | A [T 9T MF-ATT@ FATC
woar guat faar | &fsa sa% ogw gar
qrg wrzaeg fafaees &1 d27 s fs
ag ST &A1 A1 8 TAE A9 qfeiT v

grag arfrasrgm g

=it g swEe (S79R) - Ay i
BT &1 F41 g 7

S TEATE QIAEHT A qHT 9T

B A, IA 9T AGLL GIFT AR
gag FTA 981

a7 § AIGUN, WG AT F6@) AT 7Y
=91 30T § | 57 41X WA § 1 safaaay
F A9 A1 §—Ao RFUW AR A7 gH7w |
A1 A9 Fa1T § forar g—

gy w gannfual, adervil ot quATS
Fzaara &1 qar ga@r g fF e dro
UHo §AE ¥ TW H(AAl, HIAFT
- wfafaam, 1961 #r a1 35 (2%)
FYT 10 35 A F & wrEafray Iqaesy

| w1 e wxdt @@ E, ag e o
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FETANT & Y =t g9 gHrw w7 fewmy
FHFI P AT A IH TG T4
Ffeal § & oF & ag fr = 9o Rgu
a1 oY dYo dro amf, ayg & AT &
afFr s a s TR A"

& arata 7o & q@ar srgar g—3
WIT U, TG A T AW A qAeg-
FE §—atrg W SR § o A AW
straar g fd o o uwe gEgrT TAH § 14
g% faa 3t sd=ife &1 am a9 ga
FIRE A foas fay o 3T @ q77
e # afafafg Fer H o 1@ 2o
THFT ATH WY G7ET 1T ) 9w T@r aT—
#1038 gaitafaat #1 fregae &% garena
# WA FTFW FGT ? gAF A0 F faars
1 FEATEY G 2, ag ar Enn @, afwa
faa% fad A Fdard Fm F12 9, AN 3w
T AW AT grEr ¥ W@ G, A9 IA@0
frgare w35 ar 7 ?

THN 39 FT A ATAAT 2, TH! qrEy
# AT A1 OF F AT ATATE | 42 OF
geetdeA g e 1 gga w40 o
faer ==t oft & arar ot € 1 @ar§ magR
# S9gT I AT I qMF A A
AT 7 A3 Igeafa & 7 wifas g1
T 101 A 899 @I W@ g § A wEA
FIAT @A FAT I E ) ATUST S, A gAR
agt FHI1A 41; I99 faar-adt 7 Tww
&F aTfeuT & W14 AT TFA S50 Fiaws
F 9@ T 3W & gu1T WA WX g9 gAg
azedi #1 i feran | s a9 aqrar g
fa sz A &1 geFwT gaE agi @
W WA famr ar f gt Frcgare
Ffag & FETE FL) A19F qg Ay
97 A1AT @ AT 3w qv ¢ srdad A
S| W OF FT 17 1@ RIAT FT G997
R\ & sy qoar igar g e ol awgw
9% #i€ wraa ¥4 A gh lzﬂraéaz
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era¥aey, TrRANa A (FFN &), SA9,
ot sradt 9 fear & fF gaar agr sgar
gorr @ arfwer ag wwa 2ar gam qeT 81

Ta% a1z & A19%1 ag aqrar Gigan g 5
AW H 1200 ¥ afas a8 wvd § &
HIA ST TNT H UF IATH g FaAT4T1 97
fF 1969 &1 &l umIfaFIT agr ¥aqgF
syrqifer afafqaw @, sgat @ 27 %
F=aia 1200 & afas dsivpa F+afqar &)
TAR § 95 9T 17 FUL 50 A1@ 64 ZATL
TYAT AHTAT § | ATTA IAF! IGA HA F
faw a1 fafa sqard @1 SO g@AT A1
a1 agF 9 & fau FF d owfaar
Al @ g AT AT W &I FET A AT G
g arqa Wt Tw @R # faear gwe A1 g
affa & 9z qeaT Fgar g fr T amia
TAT G T FIF A9 30 HT T A A0
qrgd &1 g aww gw @ g fe wda
fpara & 21-21 @) ®9AT WA F A @A
qz fFg 7 & Iu%! agaA fear q@r g

MR. DEPUTY-SPEAKER : If you raise
many points, the Minister will not be able
to reply. He may be prepared to reply only
to the Calling Attention. You are raising so
many points. He may require notice.

sft TwATe aasT me  § ogEr 9%
e grg | qg Fifan @aT F Arard
T 3w & Prar & SradEd wOAT g fFar
st & afea foas qra #9091 0% T
TeRN A% FT AFMAT §, IT THIS FIAATE
gt g1t | ane w0, fEara A ATgT 9T
& s gty wdt aawan T fE
10 & % g o a1g #1 aage fEar war
fea ot FAT FUS T9AT A A,
for qx FAST &qAT IFAT R, IAw faws
Fraardt A G s gAw @t gfaeng

sre (g st 1 IAFT FwAT A faw
mtam?fﬁmgaﬂ‘( qq JHT1T
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#r gfagrd grea g et &1 s ag
TAAAG | g4 qAG W F A7 § qg FET
a4t uF ftrftz ATER" "

MR. DEPUTY-SPEAKER : You will
not be getting a reply to all these questions.
He may require notice for all that. He will
be prepared to reply only to the Calling
Adttention,

=t THATT WAFT qOER A9 FE Ay
Gazaarg (saqum)

MR. DEPUTY-SPEAKER : You can
raise all those points on different occasion.
The Calling Attention is on a specific sub-
ject. The ruleis that you can only put one
question. You are making it a general
discussion. How can you expect the Minis-
ter to reply all the points that you are rais-
ing on this Calling Attention ?

Sl UAATT AT e { e Hw
cA157E GGl A1 T § | 59 qLg & g, ar
ga 38 ifan ggwa 7 am ag @i o
qradia @A S gHIX T FT FIE JALA,
F 10 (swaaw) " g9 T9E 9T AEL A |

MR. DEPUTY-SPEAKER : Let the
Minister reply. I cannot help it. I have to
conduct the proceedings of the House
according to rules. Icannot act against the
rules. You have already taken 15 minutes.
You may have some satisfaction that you
have said something. But you will not get a

reply.

ot TR FAHT T : g Tara gy
arfga |

MR. DEPUTY-SPEAKER : As a Member
of Parliament, you can always write a letter
to the Minister if you have got any specific
case.

= AT WAHT GrEA © oT § 0F ava
qrAAE faw @ ot § 99 fagwAr §
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FENIGHEY S AT w7 Arwa g WE
AR fENfat @ g m% sk
arg ¥ ag f g1 f5 $0 & 7 97 i
qT WY &477 3471 =1fzy, s fF 3@ &
@A Fal gy wF g, I waw A
9 910 ) FIOUET F eI Al wfAwAT
FTH FIIE & | TATRTIIT § 51 UF A<
§ o %€ ufgedz wfuwe #1v +1 @
AT A7E § 4-4 9T HEHL G I FIW
FT WS TA@QIAT A S FfAw g, ¥
Fga & fo ga a1 gasl aga & fwaa g,
wrafe Gt ara 781 8, AT EH H=6T A q
AT E | T ILISFT 10 A9 TIT FT
g ®FT gar faar g AT @a go
IAF! qET G GEE U HT AFIqa9 Al
QY BT AR /AT ST ZATT TIA G | HIGHT
@ &t & fass sEag &3 afgg
S WF E, AL VAT FIH FG 2 T A
gA® faai®s F1A21E 5@ &1 JATE
(smmaw) - ATUHT F AT UF ATTo Fo
fag agms Ffawmz g 1 uF o ae
fag, ofewdz sfawaz § ) g7 99 sfawd
q 5-5 @ra w7r 71 fafeed gar &1 gary
qfeq it 43 § 1 TAF1 ZAFT AEFIA AT
L

& 198 g ST TEAT F 17 gaww
&xw e & Fer N FdAr 590 @
f& wmzrarz & faca &7 o swifs g,
few sifiwran &, feew afadfsi 8, 7 am
faas miw zam@ @ &, 99 9T o ag F14-

qIE FGT a1 7Y ?

gH naEy meafaest i #v fawrag agf
&1 gwag I w1Ed & e 9w s W
W & 3T &Y Wigeaa &, faah fF gmag
AN T WF qFT d517 gUE AR
WEF FT FTH FT @ &, T §1 T1T Heqor
FIWE, T w9 whk Pawre FEaE
& ?
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gn =gy § 5 gua fow-foa geal &t
qBT 8, A9 ITh 5aTa 3 | gH fecdt wdfiwy
aige @ ag fadraa & f guat a‘t-eﬂa I
2% FT rgqT 7 faar |

SHRI PRANAB MUKHERIJEE : Iam
afraid, I do not know from where I should
start.

MR. DEPUTY-SPEAKER : To what you
should reply ?

SHRI PRANAB MUKHERJEE : Itisa
very personal matter, on which he made an
issue. He could have simply asked m:. 1
would have placed all the documents before
you, if it becomes a practice in the course
of the discussion that all extraneous issues
including his personal matters he will bring
in, it is not fair. What he did, what he want-
ed, was done.

Tam sorry. [am also in Parliament for
the last 15 years. We have never utilised
the discussion on the floor of the House, to
explain any personal issue, or to raise any
personal issue. You want to take up this
issue with the Minister and what you want
to say is not understandable to me. I exa-
mined the case. I got it examined and hs
knows how those whom he trusted, how did
they bungle. All these things are not for
discussion ; a matter how the individual
account of a Member of Parliament will be
conducted or not, cannot be the subject of
a discussion on the floor of the House. If
he feels, he can bring the whole matter to
you. Youcan ask for a discussion. I can
ask CBI to look into it. If we discuss these
matters, I do not know where is the end of
it.

Sl TWATT @AHT  WEA YISy

Aglag, AW @GT A1F anitt» 4 ot
usmataa.....

MR. DEPUTY-SPEAKER : Under what
rule ? The Hon. Minister is clarifying cer-
tain issues which you raised. Ploue sit
down.

(Interruptions)
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MR. DEPUTY-SPEAKER : There is
nothing of a point of order and anything
like that. You have raised certain issues
and the Hon. Minister 1§ replying to
them.

(Interruptions)

MR. DEPUTY-SPEAKER : You cannot
ask the Hon. Minister to reply as you like.
The Hon. Minister is entitled to reply as
you are entitled to speak anything.

SHRI PRANAB MUKHERIJEE : Perso-
nal matters of the Member should not be
brought to the floor of the House. The
floor of the House should not be utilised for
that purpose. The Member should under-
stand the subject. The subject is that some
people are taking advantage of opening false
accounts in the banks, withdrawing the
money, showing that the money isto be
deposited in a company which is entitled to
have the benefit or who can give a receipt
of donorship. Actually the money is not
reaching them. Some fictitious accounts
are being opened in the bank. Money is
withdrawn by the donors themselves. This
is the case. You are asking that when
Rs. 40 lakhs are given to Aparna Ashram...

(Interruptions)

MR. DEPUTY-SPEAKER : Please under-
stand.

SHRI PRANAB MUKHERIJEE : Please
understand. You told how Rs. 40 lakhs
were given to Aparna Ashram. Aparna
Ashram is entitled to receive this donation.
Rightly or wrongly, that is a different ques-
tion. As per law, they are entitled to have
it.

(Interruptions)

SHRI PRANAB MUKHERIJEE : I told
you—again you are repeating—that their
term expired on 24-4-83.

MR. DEPUTY-SPEAKER : There are
700 cases like this.

SHRI PRANAB MUKHERJEE: You have
got no right to mislead the House as I have

income tax fraud unearth-
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got no right to mislead the House. I got
the information from my office. In reply
to your supplementary, I corrected you and
still you are repeating. The term expired
on 24-4-83. Igave you the date on 20th
October, 1982. These are the issues. Where
is the question of the bank and how the
bank would look into it ? 1 would like to
know from the Hon. Member.

The bank persons’ involvement is there if
they had not complied with the rules and
regulations which they ought to comply with
according to the opening of bank account,
and that is why I have said that, ina few
cases, we found that when the accounts were
opened, all the rules and regulations on
opening an account were not complied with
and these matters will be looked iato.

Questions came : ‘Why have you given
this ?°. T have given to a large number of
organizations, a large number of Tru-
sts belonging to the Opposition Parties.
700 trusts are there. One, I mentioned—
Morarji Desai Gramonnati Trust. There-
fore, these organizations, over a period of
years, had applied according to the rules and
they were entitled to have it.

The hon. Member asked, ‘Are you going
to arrest Bharat Rams and Charat Rams ?°.
If I arrest, you will come and ask, ‘Where
is your power under Income-tax Act’ ? You
yourself will say that. Iam not talking of
individuals. I am saying that I have no
power under the law. If somebody evades
taxes, I can catch hold of him, I can impose
penalty on him, I can prosecute him and if
under the prosecution he is penalised, what-
ever punishment may be there, the court will
have to give the punishment.

Questions have also been raised why they
are taking unnecessarily a long time. It
takes a long time because of the fact thata
large number of the seized documents are
examined and thereafier assessments are
being made and invariably people go to
court ; in that, through the legal process,
they delay it. So, ultimately we will always
find that between detection and actual reali-
sation there is a big difference. When you
sit in the Public Accounts Committee, you
take note of these facts and you draw your
conclusions and give directions to us,
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In regard to eligibility, as I mentioned in
reply to an earlier question, I am also not
very happy ;I am not quite sure whether
all the trusts which are entitled to have this
benefit are doing the real work or not. Till
now the term of some of them has not yet
expired, the approval period has not yet
expired. I have instructed my Department
that, when they renew their approval, they
should examine each case and try to find
out whether they are doing genuine work or
some organizations like this are being crea-
ted. We are fully aware ofit. When we
gave concession to trusts, I know, an indust-
rial house created as many as 140) trusts.
You will be surprised to know this. I can
inform my friend that as many as 1400 trusts
were created just to take advantage of it.

St TARAATT WTHT AT © IT4T AT
fegz i afi s 27

it sorg gast : §4 fFa0 g, safag @
Faa FT@IE|

In the last budget I said that I would not
permit. The period was extended from time
to time ; that which should have been imple-
mented in 1973 is ultimately being imple-
mented and even the extended period, till
30th November, was over. And 1 did not
agree to extend the period even fora day,
so that to some extent the misuse by creating
trusts is being avoided. In certain other
areas also misuses are taking place. I would
not say that everybody is doing this misuse.
Some are also doing real and genuine work.
For instance, when I suggested that no
contribution would be made to the Rural
Development Fund by 35CCA—it was a
subject of discussion here ; thatis why, it
has relevance—1 received a large number of
representations, including from Members of
Parliament, that some genuine organizations
who are doing real, good work in the area
of rural development will be deprived of
this. I told them, I do appreciate that some
genuine persons will suffer, but unfortuna-
tely because of the:e loopholes muany people
will take advantage of it and that is why, I
said, instead of making donations to indivi-
duals, make to this type of organizations ;
1 indicated that you would be entitled to
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have the concession if you contributed to
the National Rural Development Fund which
would be administered by the Government.
Whatever it isy’ good, bad or indifferent,
Government is, after all, accountable for
each and every work to Parliament and there
should be some accountability.

So, that thing we have already done. In
regard to the other matters, as I mentioned
to you, in the course of the investigation, it
would not be possible for me to indicate in
details. He referred to Jaipur Udyog. 1
will have to check up. So far as my present
information goes, it is not under the control
of Mr. Jain. You referred to a cement
factory of Jaipur Udyog. But, what exactly
is the position, T will have to check up.
Already I have received a representation
from there. I will examine it.

In regard to the corruption of the tax
officials, we got a complaint. I will take
action. If you just look at the report of the
CBI or the Vigilance Commission which is
placed on the Table of the House, actions are
being taken against a large number of offi-
cers. Itis not that always actions are not
taken. Actions are being taken also on the
complaints of the Members of Parliament.
But, because of certain obvious reasons also,
we tell them that we are taking action
because we have received some complaints
from some of the Members. But, when we
receive the complaints, we get them exami-
ned and action is taken. Sometim2s when
actions are taken, if we do not find them to
be true on the basis of the complaint, action
could not be taken. Ultimately, even, if
we take action, somebody willgo to the
court. [ have to justify that. Even in regard
to any transfer, posting or promotion, we
have to justify that in the court of Law.

Therefore, in these matters, we have to
proceed slowly. If hethas any specific com-
plaint, definitely, I will look into it. What-
ever be his relation or whatever be his con-
nection, that will not stand in the way of
taking appropriate action if he is found

guilty.

MR. DEPUTY-SPEAKER : Shri Jaipal
Singh Kashyap. There are two more speakers.
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You will get five minutes each. We shall
adjourn after you all finish. I know you
will be as brief as possible. That is why I
have given you five minutes. Shri Jaipal
Singh Kashyap.

it waqre fag w3aq (sraeT) @ JITETE
werew, zw faay &1 avdlzal 71 d@d gq
Fifer q2ema q1 OF aga €1 B2 AT Y
Taf & 1917 qg agT & WA AWAT @
gafau @ 97 uF g q49i gaq &§ g
Tifge | g wiRAT AWM E A g F G-
qfagy, a3 qT4t T o i @98 §,
IAFT AF FIT LT XA Y SATEATH T
EAT R B A0 T I FAT 9T @ g1 AT
aF q1 gw ot ZAfasa IgwT am draT
dardt 77 1@ 71 AfFT g7 vz g
#Yx farar w7 Gz &1 AT WY gwaaf e
T giggqaranagr @ 5 few awgd
FI 97 F1 219 ¥ 1T T°FT T587 7 T
FA §° (zaEwa)

MR. DEPUTY-SPEAKER : By bringing
in other extraneous things in the Calling
Attention, the seriousness of the pointed
attention on the Calling Attention is lost.
You must remember that, You must bring
the Minister’s pointed attention in the
Calling Attention. So, you put a specific
question to the hon. Minister. You may or
you may not be convinced.

AN HON. MEMBER : Then, what is the
point ?

MR. DEPUTY-SPEAKER : This is bet-
weenme and Shri Jaipal Singh Kashyap.
He knows the rules and he will observe
them. Now, Mr. Kashyap, you go ahead.

ot st fag w549 | ST 97 F7 HaY

am FY wwdfa, aarw, dfasar s od-
sqaedT § g W4T | W § feaer s gq
o agag goNefa aa & 4% F am oz
gwEE FTF AW ) FTSTILAT TT qU1T

income tax fraud unearth-
ed involving certain Delhi
industrialists (CA)

T W@ E 7 TAF AW FEA F JOHT G-
FFGH a® % g< ¢ ? fraar a7 anw
sredt e FT AN ? F wwgar g e e
FT | AT gmea wifag faq 7 qa3-a3
1 =18 7 fFaT & a8 auAl & Hag w@d
g, AIFTT T TF | §F1 9T ATTHT FT
fra=o giar =nfgy fF o@ aeg F zivgaeg
FNATAFIL GIFIT F1 g & & a* |
HAT A ATT TIHA T T ar fdr @y
w7 grar 5 fra aeg & afafafeat
Fadl § | F@ifF gaftafa o aamaifa agg
al UF ga &Y q1a F1 WA AG AT A D
Fg1 T FE fraY 1 It @t gf &1 T
9T -G U KT ATIAT GIAT A1
a1 e agrard &1 qaf @Y I3 SrgaT |
T FT FIFRX FTATGT TH FE & fag
AT 77 9T fagxo 37 & fao a2 1) a3
FIE qTAEY AMFHT, TF1 5 91 @A & IT T
qraFEl AT FIH T TG H 1 STAFAA gy
& a1 &9 TANA WY F1EAET AT § IR
AFA & Ao o F1E Faw @ ? AR
za A 7 faad eagre am g, #9ifF ag
W FT TF AFATW Y¥T T TAT § T U
F1E 3T TF AN F qrfew IwF RO A
gefiafaat @1z ditez qgrad F giasw
F AR § QO SAFTN 3w FY qqr qw g ?

SHRI PRANAB MUKHERIJEE : Sir, I
agree with the hon, Member that black
money is no doubt a big menace to the
economy and various efforts are being taken

from time to time to tackle the problem. What
we are discussing is just one of the modus
operandi of generating black money. There
is no denial of this fact. There are various
measures which we are taking to tackle the
problem. We are also intensifying the mea-
sures to bring them to book and in this way
we are bringing the unaccounted income and
wealth under the income-tax net. For
instance, I will say about the average raids
conducted by ' the Incometax Department.
1am not taking here ofthe Customs and
Enforcement raids, but I am taking only of
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the Income-tax raids. These raids conduc-
ted by the Income-tax Department comes
to the average of 4,000 per year nowadays.
A couple of years back it was around 2,000
or 2,500 raids. So, this is one thing which
I wanted to refer to.

When my colleague Mr. Venkataraman
introduced a scheme you all objected to it
and you said it will lead to more evasion of
taxes and so on. But the fact is that by that
scheme of Special Bearer Bonds an amount
of nearly Rs. 1,000 crore has been brought
into account. You may not agree with that
scheme but the fact is, it has resulted in that
much of black money being brought into
account. So, all these measures are being
taken to tackle this problem under the
various schemes. But merely by enforcing
strong measures, I am afraid, we cannot
solve the problem. Because, apart from
tightening the enforcement machinery and
conducting raids searches and seizures, you
will have to create the proper climate aga-
inst the operation and transaction of black
money. From my own experience, not
during this period as Finance Minister, but
much earlier also, what I found was this.
They were detaining smugglers of foreign
exchange racketeering under COFEPOSA.
I know a particular case of one man who
was detained. A top medical officer came
forward and certified that if the man is not
released on bail he will collapse. That man
was released on bail by the court and
immediately such a sickly person could have
a joy ride of 50 miles ! This is what happe-
ned. What I want to point out is that those
who certify like this do not take into account
such types of nefatious activities indulged
in by these poople. Those who certify may
have their professional ethics; they may
have their professional commitments.

But they totally ignore their commitment
to the society and the country. When these
' types of cases are there, you know, what
types of lawyers are there to represent those
cases, what big chartered @ecountants they
get to prepare their accounts. If you
expect that it is merely the job of the
Incometax Officers, it would not help, though
you may have that satisfaction that Govern-
ment and the Incometax people will have

to do that. And if we do not create social
awareness or social injunction against the
harm caused by the operation and generation
of blackmoney, then we are not tackling the
problem in the right earnest. Apart from
the enforcement machinery, punitive
machinery, and the legal steps, we shall
have to create awareness among the people.
Our friends from both sides of the House
can help in creating some sort of awareness
among the people about the menace of this
problem.

1 do agree with the general proposation
that this is a serious problem and has to be
tackled. We have been taking action, and
have been providing you with statistical
information and data on the action taken
by us. In every session, in reply to the Starred
and Unstarred questions, we have been
giving you information, you have that in the
reports of the Public Accounts Committee
also. So far as the information is concerned,
there is no dearth, but the question is how
to create an atmosphere, where we can
launch a frontal attack on the problem and
get rid of this menace.

ot vrorm wAe fag (frdsman) @ a1
eqe warza, |\ wa 1wy & awar fawaa
g qz wwrer & arv Ay, vy Angarg i
FT ATHIT A TS FAATE $1 7 FI7 TEHIL
#1 ag 78 wrn f Fradt faelt ga owdt
w€ ? gara ger gv A &, Y "war g fw
F wgiza #g & {F aviy @ F qsaT
% 7gY &, FfwT BT &1 IedRT gAT

What are the details of all foreign tours,
including purpose, dates, countries and
parties visited undertaken by Shri Charat
Ram, on foreign exchange permits issued
in the names of DCM Ltd., the Jay
Engineering Works Ltd., Shriram
Refrigeration Ltd., Shriram Pistons and
Rings Ltd., and the Federation of Indian
Chambers of Commerce and Industry in the
years 1981, 82 and 1983 ?

St FIAUH F AR Y Y FIRA-TFAAA
qefie gug g, wdin @ Y e, gar
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TEY oA gaEy srAwTd § ar ag, afe
TR WARTD FET FT AL fedew wred
FIA FT AT FLN

T AT FTX FT FAT IZAI@ A1 AT
FA1 g7 FIfA91 F TN A FIIA CFFAS T
qefaz gifaa far ? G &1 Ieaaa garm 2,
¥ faeed Fege § A AIHIT A@ T8 FL
&6 W— '

What are the companywise details of all

foreign tours, (including purpose, names of
persons, dates, countries/parties visited),
undertaken on the blanket foreign exchange
permits of Messrs. Shriram Refrigeration
Ltd., Shriram Pistons and Rings Ltd. and
Usha International Ltd., in the years 1981,
1982 and 19837

ag sy gifaa @ =ifed s
A & a1 @1 § sgA-ue@ 9T @Al
wifgd | @@ @ 9T fa=ne Faifs
fa®Taa & A3 ag A FFW A ATE R |

What are the visit-wise details of all
foreign tours, including purpose, names of
persons, dates, countries/parties  visited,
undertaken by the executives of the Jay
Engineering Works Ltd. in connection with
their fuel injection equipment project,
so far.

7 T NPTV AT B, T fipeY @@ &1
qFzag diwga g fe fedt A1 fawraa
o€, ave faar g @ aga @i @
QT w9 @1 8, g A g afgd &
w ot & swmAr g fF aar &g Ee
St e ?

Whether Charat Ram is a Director ora

shareholder of these companies ? What is
his liability ?

oY 9@UF T G F AW §,

ar JagIesT § a1 741 § 7 gy Arafsadrer
o1 a7 foam F@ § ? SRR TaAT e
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# § 1 Iay oY SArEr FU-HA A9F FrAA
ATTAY | HIFTT FT 99 A @A wifgy
gua wra % foar , 99 wIauw F@un
T G AT E |

wnft diFz FEATH A AA-FA g
w9 g9d) @Al 2, & o A w9t FwAr
Fgar § | WA Agrzg A ) g9 frav g, &
TN F A F F® qoAr wgar § 1§
FrAar g f& sndv st & qra dF Sg §,
gard o & 1 IE ) fRar , ag A

MR. DEPUTY-SPEAKER : This ques-
tion was raised by many Members and the
Speaker observed that the case was under
investigation. Therefore, we should not
discuss this.

=t e AT fag : F a7 dad A
HFw Ag FgQIE | q4 avaq § TR
Tragfea Y a1g & sdt § | F-wr Tar
quar g & agt ax it Jar § F1§ Fqaar
& | ST F SHIA H w9 { ag qArawr
HTEHY 91 | HAY AgIRT A FFr 3 fF qaan
gfafafadl qramaz agi gg 4v 1@ aw
Farz fanes o foog 3@ 1w &
qr¥ § AT AT feeet & ar g1 9
a1 & srgafa & & ? @ AgET A e
f& 85 1@ ®IT F1 IF 192 aFST TATY |
I UATSE F1 T A9 F1 frg wa ¥
fFa 49T F ARIAATIR WA 40
@ra &gt faar o, 4 a8 frar cfafes
s & farg faar war ar 9g 9w SRaa
F AN F a1 7 5WH TI7 FATLIT g1 @I
811908 5@ TQ FT A9AT 9 TG
211w 35(2) F sradiad §9iT gEISE
@ ATfRy— T w7 AW o W@,
aY fead qoe SFa¥e w7 dar ST <@gar
H1fEY | F41 H1ER TR H AT QHIFE
a1 31 A, AN TG AT, &Y 741 G 9, @
a1 g A F FE e A g ?
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SHRI PRANAB MUKHERJEE: Sir, I
would like to just explain thetax evasion
and tax avoidance which we are discussing.
As the Hon. Member is aware in Income-
tax, donations on rural development and
donations on scientific research are permitted
and the donars get the concessions on
taxation. This is the whole scheme under
35 (2A) and 35(CCA). 1 am placing this
because in the discussion the moot point has
been lost sight of. The question is that
certain companies are showing in their books
of Account that they have made donations.
Actually the companies in whose name they
have shown the donations, they say they
have not received any donation. On our
examination also it is found that they have
not received any donations. This is the
starting point from where we started our
investigation.

So far as Aparna matter is concerned, I
have replied and I am repeating the fact
that the draft of Rs. 40 lakhs was drawn on
different accounts and it was drawn on 30th
September 19582, It was deposited on 20th
October 1982. And the date of approval
there was upto 24-4-1983. That means when
they received the donation they were eligible
to have it. I hope the point isclear now.
I have explained this because I find every
time every questioner is raising this
question.

The second point he wanted to know was
about the status of Mr. Charat Ram and
others whose companies have been
mentioned in the list of donars.

For instance, one company Messrs.
Industrial and Allied Sales Private Ltd. you
will find here. Mrs Sumitra Charat Ram
- is the chairman. Ido not know whether
she is chairman or chair-person. Nowadays
we use the term ‘chair-person’. Then we
have Messrs. General Sales Private Ltd.
Dr. Charat Ram is the chairman. I am not
mentioning the names of other Directors,
as you wanted to know about Dr. Charat
Ram. Then, we have Messrs. Meghdoot
Enterprises Private Ltd.—Shrimati Sumitra

DECEMBFR 13, 1983
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Charat Ram is the chair-person. Messrs
Karna Industries Private Ltd.—Mr. Deepak
Sri Ram ; Ido not know whether they are
chairmen, I have got the names of five
Directors.

Then Messrs. Madan Mohan Lal Shri
Ram Private Ltd. : Dr. Bharat Ram is the
chairman ; Dr. Charat Ram is also a
member. There are other members. Another
company is Usha International ; there also,
Dr Charat Ram is the chairman. Apart
from these, a few other companies are also
involved.

In regard to foreign exchange, in one
heading, as I had mentioned in the statement
itself, foreign exchange worth Rs. 1.50
crores have already been recovered, resulting
in the seizures of foreign exchange. In the
first part of my statement, I have already
mentioned it.

In regard to others, the hon. Member
wanted to know—I am just coming to it—
so whose account the chairmen or the other
functionaries of the companies visited alroad
—whether they were entitled to have the
foreign exchange, whether foreign exchange
was duly allowed or not. That is a matter
which definitely I will have to examine. That
information is not readily available. But as
a general information, I can tell the hon.
Members that certain companies whose
export potentialities are very high, are
normally issued the general foreign exchange
because they are entitled to have some
concessions as far as our export promotion
is concerned—free foreign exchange permit
it is called. Ido not know whether they
came under this scheme. That is a matter
to be examined and looked into. Whenever
I get the information, 1 will pass it on to the
hon. Members.
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13.42 s,

EXPORT (QUALITY CONTROL AND
INSPECTION) AMENDMENT BILL*

MR. DEPUTY-SPEAKER : Now,
Shrimati Ram Dulari Sinha, on behalf of
the Minister.

THE MINISTER OF STATE IN THE
MINISTRY OF COMMBRCE (SHRIMATI
RAM DULARI SINHA) : On behalf of Shri
Vishwanath Prafap Singh, I beg fo move for
Jeave to introduce a Bill fo amend the

Export (Quality €ontrol and Inspection)
Act, 1963.

MR. DEPUTY-SPEAKER : The gquestion
is 3
““That leave be granted to introduce a
Bill to amend the Export (Quality
Control and Inspéotion) Aet, 1963.”

Thie motion was adopted.

SHRIMATI RAM DULARI SINHA : 1
introduce the Bill.

MR. DEPUTY-SPEAKER : The Housé
now stands adjourned for Lanch, il
2.45 p.m.

13.43 brs.
The Lok Sdbha adjeurned for Lunch till

fortyfive mimutes pase Foarfeen of the
Clock.

The Lok Sabha Re-assembled after Lurich
ar Fifty Minates Past Fourieen
of the Clock
[SHRI F.H. MOHSIN in the Chair]

/ MATTERS UNDER RULE 377

MR, CHAIRMAN : We will now take
op matters under Rule 377.

Shri Eduvardo Faleiro. He is not there.
I think he is witnessing the ¢ricket mateh.

Shri Ajoy Biswas.

(i) Need for taking measures for progress
and development of Tripura.

SHRI AJOY BISWAS (Tripara West) ¢
For a long period the people of Tripura
drew the attention of the Céntrdl Govern-
ment to a number of problems facéd by the
people of the State. They demanded thé
extension of railway line up to Agartald.
For the development of a backward State
like Tripura, communication development
is the immediate need of the hour. The
State is deficit in foodgrains production.
The monthly allotment and regular supply
of 15 thousand tonnes of rice is inevitable.
The repeated floods in the State madeé the
condition of the people from bad to worse.
For flood relief and rehabilitation of fhé
people, the State Government demanded
grant of Rs. 19 crores and 65 lakhs but {hé
Centre’s response is still awaifed. Tripura
is rich in its forest resources. Nothing has
so far been done to set upa paper mill,
For the betterment of SC/ST people in the
State the Autonomous District Council
set up by the State Government wanted the
tribal areas to be included in the Sixth
Schedule of the Constitution. To voice
their  protest against the Centre’s
apathy to the 13-points demands, the Left
Front Government of Tripura gave a call
for Tripara Bundh on 9th December 1983.
Therefore, I urge upon the Central Govern-
ment to come forward with a helping hand
50 that the 80 per cent of the State popula-
tion who live below the poverty line can be

. uplifted.

(ii) Demand for payment of bonus to
Government employees of
Pondicherry

*SHRI P. SHANMUGAM (Pondicherry) :
In accordance with the Pondicherry Admmi-
nistration (Conditions of Serviee of Erp-
loyces) Rules, 1966, the Employces of the
Government of Union Territory of Pondi-
cherry are governed by the same conditions
of service as the persons appointed to other

#published in Gazelte of India Entraordinary Part 1l section 2, dated 13-12-1983.
#The original spéech was delivered in Tamil.
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corresponding Central Civil Services and
posts and shall enjoy all the benefits being
made applicable to the latter category of
employees of Central Government. During
the year 1970 it was decided to grant Centr-
al scales of pay and allowances including
Dearness Pay and other allowances, to the
employees of the Government of Pondicherry
with effect from 6th March, 1970, vide letter
No. F.9/1/70/UTR dated 8th September,
1970 of the Central Ministry of Home
Affairs. Presently Pondicherry is under the
rule making authority of the President of
India.

The Government of India has already im-
plemented the order about the payment of
bonus to the Central Government employe-
es. Unfortunately, this benefit, which should
have been automatically extended to the
employees of the Government of Pondi-
cherry, has not yet been extended to them.
The Pondicherry Government employees’
legitimate expectations of getting Bonus
should be fulfilled by the Centre. The
Government of India’s bonus order should
be extended to the Union Territory of Pondi-
cherry which is under the President’s rule
now and the Government employees be en-
abled to get bonus.

(iii) Need to constitute a National
Council for Development of
Scientific Outlook in the Country

=it dto €o fag (Fwge) : awafa 7k
7, arw 3w o awearEt @ afas srwra
¢, s sfeqan & faq gaw=dl wr §
qmifas Al 1 A9E Tg@ FT0 @
2135 4T F AIAE F AR ATZH WA
gwifas waafa #1 fasfaq g avaa s
¥ qufear EEH @ & A1 gRT #1E ghaar-
o stara & Al fwan ) afvnweEsy s
ams & qr@st gafadi, safavaral oF
JEETY AFAATHAT FT A1qATAT G | IMF A
Fam FAOE| afufaa arwa awfE! 51 8
gt & ara 9T stafavara, afrarga faard
qd qrEEl sgfasi gra maw g w@r §,

£g4

a¥ fafera s ot 97 siorat & g adf
QU e | s WY qw H I-garaEl F1
T+ HA & fan AT afq aw & o @
aqr wen-wret aifasren #1 dqarfaal
AT 1GAT qgA ® fag areq fHar o
wr g | fagsaar @t ag & fr uw sfnfas
safavard safaq fafaa stafqwand afsa
ug uF sfufaa gegaraad) safea fafag
arwEATd sfyd a7 W@ | A ¥ 94
T Wt arearfas faesre ¥ sig-aa § 6
A% araifas vg aaAdifas afafafaat s
3731 fsarat & gwifaa § 1 2o &1 arafo,
afa® 0F gicgfas Fawes #@ & fag
gmfas wrafasar w1 s Fwa7 g

gaea & wradrar garawA ¥ Az
se e 3w ¥ dwifas wavafa & svgea
ud fawm & fag oF udha aofwaz @1 nzq
fawar s, fomd sftaa & geas a7 F 07
@t &1 guraw fFar s, S ogad afy
areqT @A § 1 g 9FT gfaaifaa oF
srragifew Afa & sranz 9T ga feay &
sfasva gava greew fdan sna

(iv) Non-implementing of the assurance
given by management of the Cement
Factory in Bilaspur (H.P.) regard-
ing employment of local
people therein

PROF. NARAIN CHAND PARASHAR
(Hamirpur) : The sanction of a cement
factory by the ACC at Barmana in Bilaspur
District of Himachal Pradesh had raised
hizh hopes among the local people regard-
ing employment in the factory and also by
the generation of other remunerative acti-
vities for gainful employment in the nature
of transportation work etc. The people oust-
ed from the site were expected to be reha-
bilitated properly before the factory went
into production. However, the local people
are bitterly disappointed as the manage-
ment has failed to honour and implement
the agreement and the assurances given to
them by the management through the

O 3
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Deputy Commissioner, Bilaspur. The local
people are also being by-passed in the
matter of employment as also in the exten-
sion of rehabilitation benefits to the oustees,
who are bent upon launching an agitation to
get their genuine demands fulfilled.

I, therefore, request the Minister for
Industry to intervene immediately to ensure
proper relief to the oustees for rehabilita-
tion and also to ensure the local people a
due share in recruitment and other related
matters like transportation work and the
opening of sale agencies for cement produc-
ed in the factory within the district.

(v) Need for measures to improve econo-
mic condition of weavers

it gfcdm agre (Maye) : gO & et
# gara® 3fg g 9 F FIO gAFET
I F aue NG §FT FeeT GAAT R |
g aard g afdeafa w1 amw BT
STET 3 gATETETY ot Ao F1 fad
§ | za afefeafa A QI § qTHT fawa
fog g€ & | wr@T AT &1 AFA F fAg
FIFIT FY ey qrAvaT qeg wfafaw &
saita FATE L Aifgd AT FAFA
¥ gue Q@A 1 qF IeOA I AGAT
afas @Fz & ®10 qaw 25 sfawa
gAFT afiarT 9g & & g F AR
T g | gawdl # feafq w1 &F F & fag
ag swravgs gy aan § fe g e afnweq
FI T [eq g IR F}AT T T9T
gasvar gaw & gafay fafwea faw &
gawd & afeare ¥ fafa aagast 1
QAT F21 FFar wg | gaF arg g ag
gfafeaa fpar strar smavns § 6 qraqa
% faeanz & geqm gaw &1 afa T og=q
i | ga A gaear 71 g FA FfAgafa
efifa fem & grar &g wiml #1 98w
QT FIT F AT I X wT
trfthng’fnn&aﬁﬁr& T wTE F
faata #1 syaear F33 ¥ gAHA 1 ATTqH
feafir ¥ qafeq gar< § aFaT 1

(vi) Need to fill-up vacant posts of judges
in the Calcutta High Court promptly

SHRIMATI GEETA MUKHERJEE
(Panskura) : One third of the posts of the
Calcutta High Court judges are vacant for
quite some time. Itis causing serious diffi-
culties in disposing of the large number of
cases pending before the Calcutta High
Court,

The Minister for Law of the West Bengal
Government has sent repeated requests to
the Central Minister of Law, Justice and
Company Affairs for filling up the said posts,

Despite that no action hasso far been
taken by the Ministry concerned for appoint-
ing the judges.

I request the Minister of Law, Justice and
Company Affairs to take prompt steps so
that these posts may be filled up without
delay.

(vii) Need for rehabilitating and financially
assisting displaced families of
villages in Kolhapur Taluk in
Mehboobnagar (A.P.)

SHRI ANANTHA RAMULU MALLU
(Nagarkurnool) : Idraw your attention to
the sad plight of thousands of families in 20
villages of Kollapur Taluk in Mehboobnagar
District of Andhra Pradesh who were upro-
oted and displaced following the decision of
the authorities to start work on Sri Sailem
Project. The Project will go a long way in
changing the economic condition of the State
and has been started keepingin view the
larger interest of the State. While empha-
sising the importance of the project, one
cannot afford to ignore the difficulties of the
people who had to vacate their houses and
hundreds of acres of cultivable land to faci-
litate the completion of the project, This
was also the stipulation of the Government
that the persons affected as a result of the
initiation of the project will be suitably com-
pensated and all efforts would be made to
find alternative sites for their accommoda-
tion and alternative sources for their liveli-
hood. In fact, steps were expeditiously taken
to release sufficient funds for acquiringland
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for laying of internal roads, approach-roads
and electrification of the willages and also
for providing drinking water. But unfortu-
pately, most of this money is still lying un-
utilised at district level. I need not empha-
sise the misery which the people, without
houses and any ostensible sources of income
consequent upon acquisition of their proper-
ties by the Government, have to face.

1 would like fo inform you that half-heart-
ed effort was made to put up a colony for
them but even this scheme isincomplete.
400 families are yet to be paid financial help
to rehabilitate them.

15 js.
(viii) Need to set up a gas-based fertiliser
plant in Gujarat

SHRI R.P. GAEKWAD (Baroda) : The
Gujarat State Fertilizers Company has urged
the Government of India to consider its ap-
plication for the grant of a lctter of intent
for setting up a gas-based fertilizer plant. The
plant has a capacity of 1,350 tonnes of
Ammonia and 1,800 tonnes of Utrea. Itis
expected to cost Rs. 100 crores less than a
new plant to be set up from the grass roots
due to the availability of infra-structural
facilities and early completion by one year.
The project will save about Rs. 100 crores of
foreign exchange every vear by way of reduc-
tion in imports of fertilizers. Moreover, it
will cause fuller utilisation of the Bombay
High gas. The availability of natural gas
from Boinbay High would be far more than
anticipated and, therefore, the State can
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easily accommodate one mere gas-based
Fertilizer plant, 1, therefore, urge upon the
Centre to reconsider the application of
GPFC a joint sector enterprise, for a gas-
based fertilizer plant.

15.02 hrs,

SUPPLEMENTARY DEMAND* FOR
GRANT (RAILWAYS), 1983-94

MR. CHAIRMAN : We will now take up

discussion and voting en the Supplementary
Demand for Grant in respect of the Budget

(Railways) for 1983-84.

Hon. Members who have given notice of
cut motions and want to move them may do
50 now.

Motion moved :

“That the respective Supplementary
sums not exceeding the amounts shown
in the third eojumn of the Order Paper
be granted tojthe Presideat of ladia out
of the Consolidated Fund of India ro
defray the charges that will come in
course of paymeat during the year
ending the 31st day of March, 1984,
in respect of the head of Demand
entered in the second colump there-
of—

Pemand No. 16.”

Supplementary Demand for Grant (Railways) for 1983-84 submitted 1o the

Vote of the Lok Sabha

. No. of Demapd Name of Demand Ameunt of Demangd for
Grant submitted to the

Vote of the House

1 2 3
Rs..
16 Assests — Acquisition, Construction and Replacement :
Other Expenditure 5,00,000

*Moved with the mmmndaﬁm of the President,
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SHRI RAM LAL RAHI (Misrikh) : I beg
to move : .

“That the Demand for a- Supplemen-
tary Grant of a sum not exceeding
Rs. 5,00,000 in respect of ‘Assets-Ac-
quisition, Construction and Replace-
ment’ be reduced by Rs. 100,”

[Need to link the neighbouring dis-
tricts of Bharaich with the headquar-
ters or any other place in Sitapur dis-
trict by constructing a new railway
line in this backward ar¢a.]” 3)

SHRI M. RAMANNA RAI (Kasargod) :
I beg to move :

“That the Demand for a Supplemen-
tary Grant of asum not exceeding
Rs. 5,00,000 in respect of Assests—
‘Acgquisition, Construction and Re-
placement’ be reduced by Rs. 100.”

[Necessity of constructing an over bri-
dge in Kasargod Railway station.] (5)

SHRI NGANGOM MOHENDRA (Inner
Manipur) : Mr. Chairman, the railways still
continue to offer a dismal picture. Accidents
have become a usual phenomenon and the
Railway Administration keeps on fixing
prices of human lives lost by paying com-
pensation for the dead or injured. Lt it
not be misunderstood that I am against
paying compensation. But human lives are
more valuable than compensation. Neverthe-
less, it reminds me of how a parallel type of
event is going on in my own State of Mani-
pur, where the Congress (I) Government
keeps on fixing the prices of people killed in
the so-called counter-insurgency operations.

What is happening now in the railways ?
The freight traffic target is not going to be
achieved because of very many reasons. The
primary reasons, according to me, are the
following. The export of iron ore has fallen
by 50 per cent, which has been admitied.
Japan has reduced its purchase. It isno
longer importing the same quantity as it us-
ed to import earlier. Secondly, the coal pro-
duction has also admittedly been on the
decling. Thirdly, the steel plants no longer
use that amount of coal which they used

to do earlier,

More and more tracks have become worn
out. Therefore, mileage of replaceable track
has always been on rapid increase with the
result that fast running trains like Rajdhani
Express take more hours than before. For
example, The Rajdhani Express from Delhi-
Caleutta (Howrah) takes two hours more
than it used to take. Similarly, superfast
trains take three hours more than the usual
running time now. All this is done in the
ostensible name of safety which also indi-
cates that the tracks are not safe.

On the employment side, every year a
certain percentage of the staff in the work-
shops retires and it has been decided that
3 per cent of those retired will not be
subject to further recruitment.

In the open line section alsp 5 per cent of
such category will not be subject to fresh
recruitment—all again in the name of pre.-
motion for the lower category.

Railways is undoubtedly an ever-expand-
ing concern and is the largest employer in
the public sector and therefore, this practice
should be stopped to facilitate opening of
more employment avenues to tackle the
problem of unemployment which is cutting
at the root of our society today. Mere
pious wishes will not help solve the employ-
ment problem. Therefore, the Railways
have a great duty to perform in the face of
the ever-increasing rate of unemployment
in our country.

I would now refer to a region which has
been continupusly neglected so to say. Of
course, I mean, the North-castern region.
After threg-and-a-half decades of our In-
dependence we are yet to see the completion
of broad gauge railway line from New
Bongaigaon to Gauhati and still people
here blame the people there. Ewen in those
places in that region, in the interior even if
they want to see a train moving, not to
speak of availing the opportunity of train
travel, they have to track down hundreds of
miles. So, I would like to know from the

~ Minister what his Ministry is going to do

in the near future to have more stable and
viable railway communication with the rest
of India specially with that part of our
country. For example, I remember that in
the First Lok Sabha a representative from



§31  D.S.G.(Rlys.); 1983-84

Manipur demanded that a railway link - be
constructed from Silcher to Jiribam, which
is a place on the border of Manipur. The
demand was repeated and repeated, and now
1 was also apprised by our earlier Railway
Minister that something is being done. I
do not know whether the term ‘being’ means
some sort of unpredictable continuity. It is a
matter of only 5 to 10 kilometres of railway
track to be laid. It is well-known that
without railway communication the country’s
integration cannot be achieved howsoever
you talk loudy. For example, in Manipur
and for that matter in the rest of the part
of that region prices of commodities are the
highest. I can safely say that prices are
the highest in repect of everything.

It can be enquired into from those who go
and work on the Project site and from those
who go there for private business and all
that. Unless railway communication is
afforded to that part of the region, nothing
can be achieved as easily and as swiftly as
is presumed to be intended. When we say
that the entire region has been treated as
Cindetella, T would appeal to your senti-
ments—what is the harm if the people
around here know about the needs of the

people there ?
15.12 hrs.

[DR. RAJENDRA KUMARI BAJPAI in
the Chair]

When something happens there, you
people over here get suddenly awakened
only to go to sleep after a few days of
awakening without attending to their needs

and all that.

Another very sordid example is that
trains running in that region are the worst
equipped trains. No facilities are there.
Even the First Class trains are not worth
the name. This, of course, does not come
to the notice of our Ministers or officials
in the Railway Ministry. Of course, such
things like the Informal Committees and all
that are there but nothing is being done,
From Bongaigaon and beyond the facilities
afforded-to the upper class passengers are
not worth the name. As the saying goes
the test of the pudding lies in the eating—I
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wish the Minister should tour along with
those people responsible for looking after
that area. It will then be evident how the
Railways are actually managed and are
being run in that area. 1 appeal that some-
thing tangible should be done to meet the
demands of the people of that region.

st freamd W S (o) wAE
Jrda wifgs, & smow agy wvEe g fF
19T GA AT F1aug fear) & qwaarg
f a3 A g aner & A § aga
SaTaT § | A% gw fat e @ awd e
Tg 1§ gATT FAfoas g0 § O 48 A
A8 21 zaw giwe, qfafera T @-
AfeE gealeen aga saar § 3w 4% feda,
30 A% gFAfaT sqaqiz & faafa
¥ ¥ Treraiae feed #1 J@H T gawt
e fezefam w3t mifgd sifx s &
garfas  wgw sz & fegd | gAra
HTIZAF oY SRS F 7T FT & 4T gAT
2 foad oifees Faa 1 9&a & 1 o g4t
fagrsr & 9T #1 agiar 31 =g &K
THF F@WTA W FTAT 103 |

HIT AIZALAT, 3AT 1 § garwarg ar
g ¥f® FAFTT § TYT AT FT FH Fo0!
TRAH W ARIN T IT FHFT &
7@ & | RezAq &7 9gH AF AT6qAF § AT AT
qiaz ag 1 @, ¢F WeeAw W gEAF gaAv
g mfedi & Afawr s § 0t geygaffz
g & W At g ol aw gend §)
g9t Afedem wo Tifg? ) 39 ad aw
@y @ mifadt < & f afezdv a0 <
3, garer Frae &t 39T FY foer gvag
afizaea g€ | #4ifs afzasa go Fv gf,
gafag @afaat sar gé, uahdzw gu
wa & 339 ¥ grgafz g€ @, &t mfeat
T=B T E§ |

To @Yo o T AT H AT IG oY g
aret afeat § amaa § | a8 Feggwa § a
AT G A | ST §F qAT A< T= § Ay
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qur @ g &1 &), At Ak @ § 138
wEa AT & | o FRETET age il § 6
st gfawrd off, STR &0 @ @ § 1
FAE F1 9 Fedwew 4 AT Fafadia o,
ITH) FW 7 § g gagar 5 5118 Sw
1A & 1 3T FE} FAY 2 A1 A1 fwrar q@n
F, afwa spae S 178 A% % ar g
aret 7rgz g fasge qw FT &, o EA-
afdedt #1 foard & fag gg fear g ar
ag g ara § | 99 §W T gU AT F G
2 f g 39 a0 ¥ a7z &€ fagqr ol

FEZFAT FT Ig AT ACAT 8§, FIAIT
qIZA &1 oFmArsTge fwar o3, saEr
amA 7 wedt o wifgy | F9ifE swd
faraar gedezfiz g, faadt siedl ag $¥9-
#1e gril Ia+r aear ag f-q g1 s fag
A% & 9BTA-FE T FAITT FT AT ) A
q%g § ] § @1 A &9 § fF sy
¥ o T gFrAT & foeed) waw argA
srel gt aifgy | fufos srgn Arawg @
qgl aga FAUA TEAT § 1 TG WAEA WA
aiw aziva 717 & wifas =@ g wafag
gaF) gaa & fzar sy | gHY 4@ & wEl-
AT uFESH 9_-q19e o AF sad Tifgy
agifs Wt garfeT qoradl, sEa e
q'e # wra §, ardl F @ @ g @
g, saw amA-omA & forg srg A faadt
& 1 qar 7g) 17 agt g fenE wwar g5
ga a9a 2fh% & § ? wgw safay fr agt

A% g1 o1y, T A7 78T F fAA T

FIE G131 ALY F AFAT I AGT WA K
firdt anfpaT &1 qor o @ F1E g
foredrardy adY war & 1 #ar orar & e 3w
& gy war &, graife faee & Efes o
grar &1

#ow cFmda A q9A §, TBAFE ST
e & e ¥ oF 2w o g e
wew & frart et & W w7 site A
wod ) B g it vy fr @ Roa

ST AR AT¥ AW UFANT THAT AR
af arvft aF ag 193 arAT A

gHY aY8 ¥ A9 AT UF FAT 0T 2 |
aga =t mifeat agaaz & avd § afs qgr
9T @&t 74¥ gt § o fF adt ey =nfed

T qF A L-ATT TIEAE FT A6qF
&, & woAY off 1 qaATE AT A1GAT §, IR
F19 g1 fFa1 g | g7 98 5 W@ F qr°E
FE@FT AWA1 gL 7 g@r aft A Ama &
ferg &1 agi 5 avE 1 T TFT qA § )
amast Afeedeg & faq sarar qar wifgy
F4if% A9 11 F1 QIS FIQ §, TYA-
fzasrgag § «1 & ewmar § 5 dgo
TFAfE F1 SATIT BT AIGHI AT FIA
aifgg & smast sarar dAT =fge @
weal & qrq & f947 a1q a9 FIATE |

st v T G (Fae1) ¢
dziEta afasrd ft, I Far q1IFT g
130 a9 =acfta g1 4% & |

qurafa wgleq : gaqr «war T aifad, ¥
aus g fenrega § 1 gfagra & wa srgd

off HUR TARAY : 16 ATA, 1853 T
qgelt 24 avag ¥ qar 30 feArreT a9
oY, afwT o owg ggar fEEar 61,230
fra1dteT &1 war &1 afeEw swarE 1 A
ag & fir e fazare gam, a7 & gaet-
gzw agd 1Q ) f3Ea SART W FT ATAS
qg 78 g fHag awrdt &7 F 41w T FL)
suH fa7 gard 1 a€d &, T AT AW
a% T FT UAE\ I9 AT F A9 %
faas uaeiseza gu & ¥ ewe § 399
ag® fret waa # afi gua st 3 s,
1981 1 grasT & GO 919 Frefl 3 ATEN
@ ga & fady Y | stfamifeay & wgar ar
fis fowcerz et @17 F wrIor ag gdear
g¢ 1 afa w3 gfre &Y wiw gEarsad
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ot S f agt aTgT JEEX W1 waT af-
T wITE ¥ | o 0 wawa § e ordhdeee
& fora™ ®reor § 4 a7 &Y 787 9% 43 gU gUA
aferd § a1 ad-nd ade R @wa W
e g

Hradvar, sq & §0 9137 a1 avq oA &
gvaee § gar [rgar Tigan g ) faed faal
AT 1 AT PRT—OF AZA TATAF qFAN-
&2 gar ar | gaer ¥ Eg-adr ardr ge
¥t w1 gENEE gam ar) Iw A
forad aradt fesal & a8 & 978 w8 sman
I ME 1 BT 9T | IIF BT IS FT
Fieor 7g ot f5 fasfeat 7 @ & s
Ffesai § A 9z aF AR TETH FIIT A
a1 9T A3FT AFT FIAT G37 | IAH SATET-
A AT AT IAT T3W § AIZT A S gl
YAV FfATIT W T WI AT aw @
Fg1 a1 91 fF Faa@ 20-22 FARHAT AL E,
wafs AU agaA g %Sl aredl 9w
gear § w3, faaqd anast o3 91§38 g
g g § qar Ag feaw aw g 9
FEiTATAT AR AT agrF grwa @ q)
W fawr #1379 &9l #Yaww F1E e
gl &, & wigar g fr &t v d39 & fag
qit suFEqr F1 917 qIfF @ BT 9T AW
ast|

W faam § wofmafar fenddz &
wreaw § faga F4910 59 @ 9@ g9
¥ 20-20 w77 7@ ¥ faara & forar s
&1 wrorw za fowrE ) foew fageat
¥ 3% ¥ 4 FHATY 9FF g1 a7 at I AT
F1 agi & adrear T 5419411 OF &
faaatT 2w a3 w fear aa, forg &1 amw
g ar A1 gat A1 garangy ¥ faar
gy | s faal F aeaT &Y Ut # & g
g1 @€ oY sit 3w qaraeT 1 foan war

awafa wgrad : a7 oy gar Afsd |
g graa adidl 92 faare a8 F@r )
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ot iy ok Bt - 9% € P e
1€ gaart ad i)

ug & dygr awg Al & qrarg §
FEAT TEAT§ | ITHY goar aga w9 g, forw
Y IGIAT W1 | gIZ 9q A T@y ondr §
d IAEr Mz Fr werd HAr
qedl & aq gasr zwr F1 Wa¥ ) AW
I gras A &1 IA® @ FIE AA
A8 & 1 7@t o qr AT wAY A g ot
FY AT g A1 qIt & weATd HT HIE
FAY AGN &1 T T FEF WA FT AEIE
FT A% § | I 91 24T grag g, SEA
AT AETE A O GEIT AIFT FH AT qHA
grwfar i sgarag & f5 2wt o)
AE1E FHATA ST1ST J FA1&T F21C AT HIT
TETE & SATT & SUTAT ATGT JIHT JTHI
gadia feafa &1 gare a3 § | gud 7 A
HeaT Fagasd g

ga & a7 fa@ 7 a7 9 &1 A
fammmr agar g1 ww a9z faseie §
afea faat 29 €, 7 agi & gl goredh
qaia § AF grAT aF Al T A B, 98
I8 U & fage wrdl g, sigh 9T BrR-eR
g & afea gk faar fawdlr #1 ag
gwiv § fF ag wg< 39 s3w &1 y=art
AGTS § W TTLATAT G {37 gaAT § ) T
& fau &7 qga ¥t 747 ot 71 fam &< faan
g A d wgar g f5 asharare & & g€
3GUFT § A AT QFEGE FAA §, IAR
fawalz & wodan 7@ gU JUIAR %
faarer faar snig &< fit ag @@ strg At
fargw gadl 37 faiR @ qaas as &
fag s@ré g 1 w7 g gaAT gl #
a%d, 99 37 1 Wl T 927 awq AN ZEA
7€ g7 W) A wA AFA, & ¥ ¥ F7 A
a1 5 Afad fw 2t fesd fawale @ asfiar-
arz a5 4R & fead faoeie & aorden %
war §ifad, it agTs ¥ §an od §K
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{gUET A ST AT AF 10 TIT q@A E,
Iud @ar Afvw ) 3% & uF dFT FAra
&1 fesar g1 ox uF w9 g1 g@ar ar
o1 FT g awa § 1 ag § 997 F799 faa-
A & a1 § FgAT AT

uF arg & ag Fgar agar g & 3o
gFE\Ew Al & qrE g1 913 § 1 T gafa
g & fe ag-ag mgd & wfanr & Fax
sTaT Wg gHEY g1 il & X enqw H
WS g1 AT § AN FIF F1 avq FIAT agh
F FHA8 9 A7 1 FE LAl 9T qga
sqraT Wig e FE gidr g, afearw swgrEl
st @ s Efrw gazr g arar @ SR gt
9T S FIF g g, SAF! T A FW A
uFIEz g1 ond g | gafae U gmia ag
fa asitararz, fasere o afar & q@
TAT BIHT F 919 g & FIC A1FT o
aaq Fifge, 578 S #1 A= | &fa-
ar€ 7 11 & sl sarar 7 FITFT 3O AT
& 2T =ngar g1

awafa Agram : ag acAidzd awe g
gafag g gang & difag

of} swe TR SRY @ AT qgAT gATE Al
g & f& ot gua sifawrd &, 9 zg-39 AT
TEE-TEE §TF § UF WA I3 gU §,
IAFT GEA qq1@AT AT A1fgU FAifF I
agi ga faAl aF @A § T ggee =
g § o werrwrT azar 1 {7 o
OF 9% FaX A qqAT 1 CF WA
@ vt & aE W F6 g
aF1 | gafag gua sfawifat &1 gaarn
1T | §B ©wAT 9 a1 7 g & fog 3w
faar srar @ ar, @9 AN farde snfz
a9 ¥ faq ) & Farar =wgar § Fgae
frgges wiee F1 fad oF @ szt ar faest
¥ arvae, foraat ag gd fasht gd o1 3@
w1y wafag &1 ag aredlfF ar afeT
SHT 31 @ F g )

qafE wgEa c TE qE ¥ 919 AE Ay
g1

it we W S & e Ay uw fag
FT & ATH A T | 98 a1eHllF & T I
#1 3G 1 31 @en FT frar w77 AT A
AT G FT A1gHA AGH faww )

& zaar #g #T @waar g fw gl
afagifidi §1 gva gaiar g R gad
STE WAT AT T qH1E FAAAT #7 29-
dta feufa & gar faar sg )

SHRIMATI JAYANTI PATNAIK
(Cuttack) : The record of the railways
during this year has been more or less satis-
factory. Definite steps have been taken to
man the unmanned level-crossings to reduce
accidents.

In the Sixth Plan, priority should be given
to urgent items of work. Under-developed
areas with high potential must receive
special attention of the Government.

I would like to place my views before the
House in the background of the develop-
ment of railways in my State, Orissa.
Unfortunately, Orissa did not have its due
share in the growth ol railways either in
pre-independence or in post-independence
era. It had only 1,300 KM of rail until
1951. This railway line was to connect
Calcutta and Madras but not with a view to
bring about the development of Orissa. It
only passed through Orissa at the rim and
it did not touch the interior places of the
State.

Even afterwards, in the later years, when
600 kms of rail were constructed, they wege
all project-oriented lines : no new construc-
tion was there to fill up the missing links
or to develop the undeveloped areas or
the areas which are potentially rich in
natural resources.

1 want to say something about the impor-
tant missing link between Salcher and Sam-
balpur. It is a pity that to travel from the
State Capital of Bhubaneswar by rail to the
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Division headquarters of Sambalpur in
Western Orissa, one has to pass through
two States, namely, West Bengal and Bihar.
The Pande Committee on National Trans-
port Policy had given the highest priority to
this rail link. The survey was taken up and
thereafter a re-survey was made to bypass
the coal-belt at Talcher. This missing
railway link is important from the national
point of view because Talcher is growing
rapidly into a premier industrial centre ; it
has vast coalfields, the Fertiliser Corporation,
NALCO’s captive power plant and the
aluminium smelter and Heavy Water Plant
of Atomic Energy. With all these, it has
naturally get importance. Moreover, the
State Government has also undertaken to
invest around Rs. 10 crores by way of land
acquisition, earth work and free wooden
slippers. There is absolutely no reason why
sanction of this project should be held up
any longer. From the national point of
view, this railway link would provide a
shorter route from northern and western
India to the Paradeep Port and is adjacent
on the overcrowded Bombay-Howrah
route.

Another important point is this. Since the
British period, there has been only one
Railway Division, at Khurda Road. As the
railway network in the State and the railway
operations have vastly expanded, there has
been a persistent demand for the creation
of a new Railway Division, for carving out
a new Division from Bilashpur and Chakra-
dharpur Divisions which have become
unmanageable because of spread and traffic
congestions ; this Railway Division may be
situated in Western Orissa, in Sambalpur or
Jharsuguda.

Another thing I want to mention is about
the Koraput-Rayagada railway line. I am
glad that the work has started in full swing.
Th'ls is a time-bound project and is linked
up with the commissioning ard production
schedule of the National Aluminium Com-
.pany. Any under-funding for this project
would lead to delay in commissioning of the
Aluminium complex and cause colossal
national loss. So, I would request that
sufficient funds be provided every year for
completion of this project by 1985.

" About the overbridge at Cuttack, we are
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glad that the work on this long-standing
demand is going on. The rest of the share
to be paid by the Railways may be released
soon so that the work can be completed
before the targeted time.

The Railways are the key infrastructure
on which the development of the country is
based. Completion of new lines, taking up
vital missing links like Talcher-Sambalpur
link, repair and replacement of rolling stock
are vital requisites. Now that the Seventh
Plan of the country is on the anvil, the
Railway Ministry <hould project its justified
demand before the Planming Commission
and the Finance Ministry so that reasonable
and sufficient allocation is made for this
vital sector,

However, I must add here that the
Talcher-Sambalpur link should be placed
before the Planning Commission as a pri-
ority sector so that the work will be taken
up during the current year.

With these words, I support the Demands
for Grants of the Railway Ministry.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : Madam, Chair-
man, since my time is limited and since we
have already discussed many a time here
about the general policies of the Railways

and all that, I am not going to repeat all
these things.

I shall .try to confine myself to some of
the Demands, particularly, to the demands
relating to my State. First of all, I come
to the Metro Railways in Calcutta. You
know, Madam, Calcutta South is my consti-
tuency. Now, I would like to ask the
Railway Minister as to when he is going to
complete this undefground railway in Cal-
cutta. The whole city has been lying on
the operating table for more than eleven
years. Can you show me any example
anywhere in a civilised world—not about the
uncivilised about which you must be know- -
ing but I do not know—where thousands of
people are put to such a trouble ? The main
thoroughfare of the city—the whole has been
dug up—is involved and the work is going
on for the last ten years at snail’s speed.
It sometimes gains a momentum and, some-
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times, in other place, the works are getting
stopped. I understand from the announce-
ment of the Rallway Minister, that they are
going to operate only in a particular area,
that is, from Maidan Station to Ravindra
Sadan. It wont be more than one kilo-
metre. That is how they are going to have
the opening ceremony. 1 would like to ask
the Railway Minister as to what about the
other sectors ? Why is it that you cannot
keep up to your schedule ? The sufferings
of the people of the city of Calcutta can be
beyond description. 1 would request the
hon. Minister to go again and see for him-
self as to how the congested city like Cal-
cutta is suffering because of this delay in
the execution of this scheme. I would
request the Government not to resort to all
this cheap publicity stunt of running a
metro railway only for one kilometre just
to show to the people that you have started
it, it is not going to solve the problem of our
people. Rather it is going to complicate
the situation and that will also add to the
already unbearable burden of the people of
Calcutta. I request the hon. Minister,
while answering, that he may frankly say as
to when he is going to complete it. My
second question is : In the original plan
of the Metro Railways, it was to run upto
New Gauria which is overground which line
is not costly and why you are not taking
up the overground—not the underground—
which can be easily done and which will
not involve a large amount of money. As
far as my information goes, this work was
to be undertaken from Tollygunge to Gauria
in the first stage and this stretch of land
may go overground. T would request you
to examine this proposal which has ‘the
support of West Bengal Government also.

Now, I come to another aspect, the
circular railway. Is it not a strange
Government ? 1 was fortunate enough to
travel with the Railway Ministec in Calcutta.
He said—the circular railway will be com-
pleted within six months : since Shrimati
Indira Gandhi is the leader, and we are the
followers, so we can do it and we will
require only six months. He said that and
made a promise. But since then, how
many months have elapsed ? Nothing has
been done so far. It was only publicity
and only promises, But in Calcutta, this

can be done; this is not at all difficult,
because already the railway track is there,
and it only requires imagination and dedi-
cation to achieve this. Circular railway is
the demand of the Calcutta people, parti-
cularly the people of West Bengal. You
must let us know the position. Your
Minister had given the assurance and it had
come in the newspapers also, that this would
be done with the green signal of the Prime
Minister. The Prime Minister has okayed
it, and now they say that the ‘Finance
Ministry is putting the hurdles. We are
not interested in your family quarrels,
you decide that in your own. We only
want that the promise given by the Railway
Minister, Shri A.B.A. Ghani Khan Chau-
dhuri should be kept and you should start
the work at least to convince the people of
Calcutta that you want to do something.

Then, 1 come to the plight of suburban
passengers, daily commuters at the Sealdah
station. I would like you, Mr. Chairman,
to go there and see the plight of the people,
travelling by trains. Why is it that you can-
not increase the number of trains ? You can
doit. Then, it is not impossible to cons-
truct new platforms so that you can increase
the number of trains and reduce the troubles
of the working people, who have to come
to Calcutta daily and go back.

I would also like to make another point.
At present, between Calcutta and Delhi,
Rajdhani runs four times a week. Between
Bombay and Delhi, I think, it runs five or
six times a week. I would request the
Minister to run the Rajdhani train between
Calcutta and Delhi at least six times a week,
so that you can cope up with the passenger
traffic from Howrah to Delhi. Already,
you know that there is a lot of passenger
traffic on this line.

The Prime Minister herself had given an
assurance and laid the foundation stone of
the Howrah-Amta line. What are you
going to do about that ? It was not your
promise, Mr. Jaffer Sharief, or the promise
of Shri Ghani Khan Chaudhuri, but it was
the promise of the Prime Minister given in
her election campaign. How far have you
progressed in that direction ? When are
you going to doabout it ? You must say
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that in this House, so that our people know,
how far you have progressed with regard to
this line.

Lastly, there was a bund in Tripura
recently. They want railway lines in Tripura.
The whole region is badly neglected. 1
have visited Assam, Meghalaya, Tripura
etc. and one of their demands is to extend
the railway lines fOr communication. I
would like to know, what you are going to
do about these railway lines.

I am sorry, that I do not have enough
time and could not, therefore, discuss other
problems concerning railways, but I am
sure, the hon. Minister will come forward
with his answers to the questions raised
by me.

ot T wAAT (37) ¢ qarafa A,
st & gwwar g fF §© wew 93w &7 69-
T HITF qTAT 1@ | 9gAT ard ag 2 fE
qga 9§ ¥ WIT H1 A7 W@ § aonfaava faa
T F1 39T F A1eT T FANT 10ITH
FISTAT AT FHT 2, ATT & JF §, AFT a9
%1 8, afFa IaF ol aF vHU F FAq0-
SIAT F1 ArTA FT F19 71 T81 fagqr s w@r
&, gue § ALY A1 | THE A 19 q Q47
F1 Q71 fagm w1 ganr & wafs 3zt afqw
grqar 912 g st ady @ & v Agf
g @1 & | & FIgr 3 HAY S o aq &
gz ® et 7 fre w0 &, AfaF w7 A &Y
agl, ST T AT Y€ FL2, TS AT
g famd & f& 2, 2,5 a9 & 7z *w
IS g1 ATA9T |

oF gAY ME agh 7 q9dr 3 wHrATg
wFaSE F 19 § @1 faaragy ¥ feady sy
g1 am zawTuEAgT g AfFT Iaar 9@
&z ¥ ot aga a1 2 o AT A g
<& aF g7 org Tl & | faeelt & famrage
% F1 AEATIFIT A 2292 Fqu A
AFAT §, ATHT T ATETF 30 T2 ANHF |
gat ag F ga®r 1w osagy g afeT oy
qagaEE ¥ e @ @y, qadr #1
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sraeqT 781 & AR e FrE § FE) @A
g oy w8 adY, fasely g Y F§ sqFeqr
adf &, o wgi aw aifxal &1 @ @
Tan afas ardt a9y § fraRgosgad aw
AT ATEL &F ATTLAFAT § * SAIGAG TR
¥ T WI9T &Y qEqT § A A 1 SrAeqr
grzada # feafqs § ga Fraga @y
faar war fafaa s & ot st &gr ot mar,
afwa awar g sfawrdo gasT a3 W
g 2 1 1€ ot afawr TEd gHTHFL Al
qar i faw Fdt e a7 @

T avg & g1 foadr § faard #§ aga asr
TXITT FIL@AT & 3N FT JgT CFEF &
FET FIW F (T FT J1IE FTH S |
65 BT &Y T 10 AT 3ATE FH-
A FIW F@ & a1 Fg 9 FT 7IA BN
@ 2 fr oF Y@ardy g Faaezw aw 99
gt #a1 §1ar & fF amge & S F1 A
Feedl gidr 8 1 zafag oF e arg g
# ar fammqe & faagw a5 & fag
T FifF I0G7T H aga A1 FH FE
ara &t 7, afew eqrtg A o afqo &
aifa® a1 #1 @A o9 21 gafae § 3
g St & wgan f e faarage & faaeaw
aAF UF Hrdy AE TAGF |

#MF au7 faar aga-aga aeaaz |

DR. SUBRAMANIAM - SWAMY
(Bombay North East) : One of the most
popular railway projects which have been
neglected for years and years is the Konkan
Railway, which is supposed to connect the
poor people’s areas on the western coast of
Maharashtra with Bombay city ; and the
progress has been extremely slow.

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.K.
JAFFER SHARIEF) : And Mangalore also.

DR. SUBRAMANIAM SWAMY : All
the way to Karnataka. The progress of
this railway is very slow. Not enough money
is being spent. It is a matter of great shame
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that the poor people of this region have been
deprived of a railway line. The Minister
should say something about the Konkan
Railway, and the progress being made in
that direction.

My friend Mr. Chakraborty mentioned
about suburban railway traffic. Suburban
railway traffic for India is of much greater
importance than suburban railway traffic
anywhere in the world, because in developed
countries, the rich people live in the suburbs
and the poor people or poorer ones live in
cities. The rich in those countries do not
have to travel much to the places of their
work ; and the rich people can afford a
motor car, etc. They make arrangements
and there is no such difficulty for them.
But in a city like Bombay, it is just the
opposite. The places of work are in the
south of Bombay, and the rich peoble live
in Malabar Hill. I also live there, not
because I am rich, but because my in-laws
live there ; and I live with them.

The poor people working in Bombay live
far away in Karjat, Thane, or Kalyan ; and
from these far away places, they have to
come to work in the city. So, the trans-
portation system is a very important thing
for the poor people. Unlike in Western
countries, we have turned the whole thing
upside down here. Poor people live in far-
away places in our country. They have to
spend money to come to work. The rich
people live in the city, i.e. those who can
afford to spend on transportation live inside
the city. That is the topsy-turvy city plan-
ning that we have. This makes it all the
more necessary for them to have a railway
system which provides for suburban traffic.

I have made numerous proposals. It is
not as if T only criticize. I must say to the
credit of Mr Ghani Khan Chaudhury and
his associates that some of these proposals
have been accepted ; e.g. the East-West
corridor connecting Bombay. Bombay is an
island north-south ; but there has been never
any railway line east or west. For that, a
foundation stone has been laid. In respect
of the bridges that have to be built to con-
nect Bombay island with the mainland of
Maharashtra, no progress is there. Money
has not been allotted. Only foundation

stone has been put ; but no work has taken
place. There does not seem to be any pros-
pect of work beginning early. I would like
him to give an assurance on this.

There is another proposal of mine which
the Minister has very kindly accepted, which
will make it very easy for me to get re-elec-
ted, much to their dismay. It is the Vikhroli.
terminal in my constituency. It has now
been decided that all trains coming from
outside will stop outside {Bombay, in
Vikhroli. That terminal bas to be built.
For this, he must tell us exactly what this
concrete proposals are, and how soon he
hopes to build and complete it.

1 would like to know from him whether
there is a proposal to bring a railway line
from Santa Cruz to the Airport and from
Airport to Sahar and from Sahar over the
Eastern Express Way into the north-eastern
suburb. From newspapers I have read that
there is such a proposal. I would like the
Minister to make some commitment on the
Floor of the House.

The last point which I consider most
important is this. On railway lines, there
are poor people living. I support the Minister
if he want to demolish slums which are on
the railway track or just on the edge of the
railway track. These are hazards and we,
as Members of Parliament, are prepared to
help the railway administration to remove
such slums and we had in the past done so.
But where the railway line is not immediately
required and is not likely to be required for
next 15-20 years, the railway administration
should take humane attitude and allow the
poor people there to have simple amenities
like water, not air-conditioners, lavatory and
things like that. I find that the railway
people every time obstruct them to have
such amenities ; they do not allow the poor
people to have these simple amenities. I
would like the Minister to state categorically
that on a railway line which is not immedia-
tely required, which is not an hazard for
them, on that line, for all those slums which
are there, say, from 1976 or whatever the
cut off date they want, they will have no
objection if the Municipal Corporation of that
area or the State Government provide these
amenities,
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=t oo w7 qi (@) @ aET-
vivar awrafa oY, 3@ gA@g gra Ay a3
5 @ra wou & fafage fagas & gaa
¥ @a 31 § | 97 mfsat a97 § w99
it & afFT s ot arf) mifeat &Y oa
9T 3% A1AT &7 & | A& qH WA
WATTT FT €19 AT & | At WX TFadl
arga 3 uF swfa IS A s gaw e
# oF feaniizT ¥ ared a7 @ g 1 Iaw
at wa= g |ifgy fF &3 & 59 oF fea-
ez @t a7 @Y 2, g gdl SaIwIm §
ar uF GehT | qAY FY qva A8 2

gwrefy wgrear, & 9% geAw ¥ A
AT St 1 A1 TH HIT HIFE FIAT YTH]-
v gumar g— At gz § qaf
IO 939 7 S e fagr ag sfagm &
euia 3 & fear gam & 1 afear &1 fagra
ar sy AT &Y g

aumafa wgraa . garg Afag)

it oW F=7 qiT : AFIEAT, 7 AT AT
qHAT § | gATX G341 I NIW J I HAIA7
& A UF & Wi g fF g ow are
Gt MemqR § Afw ) ¥ wAmAT I
g Y31 Srar & cearfanr saimm # faarz
@ Ty am & faw gu AT Fv S
feafa g—az w19 o= g & wwAdr )
W AR F1E TAT FIH ISIAT A T1gA—
g4t Fere y3w St Fifa & daw @re, @i
fwT & 1 Q& a3 Tar g1 & faawargds
amg wE fF AT qif I|T 9AW A 9iT
FAT FAaT F1 TTF eq1q QS agr 19
Gazdl NTEqT # w91f7g FTF F1 ATEIAT
afsdr

gAT agi 9 gafaT W & — g% Ay
A F Az ¥ AT aF @ g
aadqr sragik fHar war 1 & agh
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a8 Ty AT R €oT qgt A E )
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feaf qafere 3% a1 81 & wraeivr st ot
F qrer F1 T1gaT § F gAofo @y A
=g 19 faaa wifgy & fF avg t@aw

7 fr o 8

16 hrs,

AT ey ATg & wrAd & 5 T F o
afgg sdtw §, IAH AT € 7 AU
FI 2@ @ &1 ol aF 1@ HATAG 7 199
afag watwa § wege 31 fagfea agi ot
#argF wegw § W@ WA o ¥ frAga
FTAT STgaT ¢ fF any w@a gu a1 Fifg
i gad 3 wa N Ny w=dr F gt
afa wdre & Facdal #1 fagfaaat fifag
YT I qHIS FIF AT AHIT GATTHT &1
grafagar 8f =ifge o ag 4@ @
wifgy fir s aifawifaal #1348 d31 &€
IAFT AATA FTE |

19 ag ¥t Fra § fr are-ar< ag wreon
#1 7€ f5 IqamT AwarAr &1 A
srady | & @ ot & oA wvgar g e
QoUFo ST YAT F19 @1 9+g 2, &I fF
#UAT % THIA B, ATA F @A F1F &
AWl A% T AT W | @A THTEA & AT
afea feT Y 365 @A LWAT 9T ToUHo
AT AT as g1 T gz & fag
F¢ wfaai & Aao Y 7 oot aF §O TG
g W Y WA o & wrdar @ o9
EHTA FETAT 1Y &1 365 @4 L©WAl 9T
FATMT AT F FOFT 365 TfeArd

%) 9 B Afag )
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oF ata & ag T FgAr wgar § %
GHIATATT § FATAIT TF AT AT F
¥F aga qge gAT 9T | AR IHAAT A1EA
& ggi aY us fealdizT W @rgA a9 @
& ¥ gt fr 0 A8t @ T @) T
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T gar F1 S @A 927§} 7T , IAH
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) FrEhs § IIAT A1 |
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REN AR FATFRE ?

frow &€ w@aT & z=1T o fasel &
& 0F JAATE TAH AT q1T FGY _E AY |
T HFT T IAT A1 FT W Ag FR7AT
f& gart ara ar qa1 @, 7w gEAY WA
FIA AT § | I8 OF YT FIEE T ZRIT AT
IIFETEZ aOF § &Y IFFT T4 F1 {19007
WY FT 7% A1) gArd AF a9 F I
FA F Y T F T KT IEATET AF A |
A TA0A FA2Y T 7941 ) FrqE o 93-
fre st @1 3 fr e & feecll ¥ A9 T@-
&Y T | I FAY T qr9o o # R A
gW 99T 9T AT FT &N ATHA a7 T90r
et as g g g &1 g WM aga
anT ¥ gdffaa 1 & srar F3a1 g & A
WA St TEET I FA AT AT AT ATION
FUT | TR § J15d @ATEN TA19 & fAg
st aifgst & @ # 4 &) gw 2@Aar
e g fF o | qwr @i &ars ady
arfasr afafa £ fawrfa 1 fraar ages
g gard ‘arfaniz’ & afafaai &t
ot #1 wges faar strar =nfga )

ST § AT FIAT ATH ATFAT & foqq agr
gfewer & 1 s arfrat #1 wfzazat # o
ANH AT I7g gL | AITH agA g 9
Wt ¥ g2 A §1 9T T & | HF gET, Mo
oY qf T AT 8, ITH AFITTST FY
frgfad as smoq aga feai &% 7@ &)
FIIHI N g a1 agd Famra Fam A g
wwaﬁﬁ%ﬂw a3t Wﬁgﬁﬂﬁ
goar fawea a1 aY ¥ Faval ¥ Ay
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gure @11 &7 Frgfeaal § gaar Prees @
g =rfgw ar | ga% ar? ¥ viver fyoig Ferar
ST Tfge 4

T THIW A syqear q=vr TG 1A
W R T AB & 4K A X9 wifeq) §
q%BI ¢ |

AR & AT R0 H9-Fo) SFEwTT F Tq
w13 § 1 gafaq qrarer S2wAy 9T argz £
3f9d agzar g wifze ok wEeaqor
VWA 9T gRIFE A7z ) sygeqr g
Tifgg ) WY & et & sgear qv oot
A% 7 e faar s wifge ) &t %
TAH S99 F @it v Swdi 17 QY
F it #71 3fa sqaear 21y aifew | gwrg
1 39T ergeqr A wfgw ) ¥ ¥ fesdl
#, wtaraat & qreft zngar wzar 2 599 Fvl-
FA AT T€T F w0 9217 & fau
WY art At faear 1 saw e e
HTAF | (saq9)

TR AR I99T weawRW F 2Y 43 wge
1w AT AT 80 Freinilzz 71 g@t ag
FA K FW-F0 WA T 3 0 a0 Wy
21 97 a1 afq #Y 37 f=r Ivesy FUF F
ferq i 33 § at w1 avan 3 f& a& aga
AN §, 31 IR A | 7497 7 amq
g A GA, T A FA AOFT @A
wifge fF sfaa waa & agaig ) wniia
gfaarsTF q@amE sy wwAr arar
AEY | ISAF-gAT ME F 5w I9AT F 21
W9 FF 93 T § | TAHT I9ANT AT o
AFATZN 111-112 a2 @am ardr &
¥ WY a9 2T 97 93 133 §, g ad
F1 QFAET FIF AT §IA §U ISAT AT
SITAFAT | FTH G097 & 5o fag Sy
i @1 g8 HT oA faar wnar anfge
ATIET SFUA €A § 3 agF e sar,
wfere 1 arlt A 71 gwda & frg
FAfaeT 7 T § | Iosta agw o7 0
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st e A @1 ey g A
%) ugade Prar st =fge | oF mMA @
forawramm § “aafzs qeada”’, was glaer
YA FA ATAT & | FH AW T@T WA
fadt | Wt oft & srfawifeat & wgr ) w1
F F3T F AIANE TAFT AT H w2 G
faar war & 1 Fyy wtran & fF g7 gaT @E
WY & UG-G AL TF qFAV | HGAIATE
¥ FaFT 46 frariz g Aifeaa =% a@d
2, 65 fraislzT & arg sroig & aFAl g,
100 fEaTdiz & a1z a2iar &F aFdr g ar
ATART 41 AN &6 GHAT | A F 37 A FT
auq giar g, @t w1 way aga gfagn &1
gwdl &1 aq @1 faaz w1 @ 2 fag)
qEr & F2r F AT F 225 fRAre #
wWE, Iu® gua s gfa & srasd ) @S
g FIeaa T Aw F gaifed w1
AN A 9T 81 gTAH fAqu T HAY
ot & fairg fagaa &, 7 gwrdy wiw 9T samA
Z)

T maal & ary {7 forq g2t & s
oft &1 ea7a faarran &, wrrar # gafeq qF4-
ST FTEEAT A FaA F T 111-112
ard F vFFITFA F A1 H T 37 gfA-
arai & ard § w7 ot sre G ) & ol |
AT FL@TE |

sft I wrea fat (Frsife) - awrafa oft,
# 97 ¥ I A FT AHIT FI@TF |
W HF aw @ § wax gan faeiqe &
feaf &% 78 &1 Qwsa gFgy, fawa-
WiET gFaSE ST GIAWET TFATE FARX
fratgz & gt st § 1 frafgz, Fcde &
ofcar &1 #T@z ads & fag fa3w &
wrr i § e @dRET faeslt an FAFT
% gD H o o &1 FE AT gAA AT
)\ fii wifgat QY w1 Af6T 5 T gon 1
faafge & afeoit fgedr ® shaw, saT,
wfga 71T, fiorge 3 faesarsra, 7 qi avia
graz e § 1'g@d s fggear oy

fafran sredraT oz Fifear Sfawen &
Frary WY § ) 79 e § F€ a1 gud fad-
&7 far fs g7 mfedt «Y fastige & O
1Y | 977, &8 1 faega ear wd faar
AT | HEE AT GH0E FAT F1 feaFaT ser
ot faar sire | afveg Faamafas ot a9
I HAY 9, g7 39T N9 1T TG FHIL-
arar waifad 73 w1 fresa gan a1 | A
A 2t ot afT IgF1 qiEzam 51 faar
TAT | AT A1Z AT FIT GO ST ¥ oY
fraza faar | fex, 33 qga & gTwal ¥
faaza fear ) se€ia srvaram fzar o fr
gH 5aF1 3@ | gHA gad faaaT frar s
& F1@E F 9w ¥ fasigr wgw sa@sq
F g9 stgan | fasigz &Y qvarg aFdEa
9t d-at faardiz | gud o afeof feed
# que AT R & | 7gi fastelt 1T ara7
2 | gafag, g3 29T F1EIET ®1 9gi |
ST |

AT § @A T FIEAT AF T9 G
2 3R oY aga Y avw aafad § A asy
FAFAT &, g7 ITH 7 Fa 81 & Frgar
gfEaadl oF wvar agr faur o wag
ara F1 FA1ferdY =) AT Mfgu It wareey
& wqEd g1 | Qi 9z faeradar Y ww-
grft oY | ggf a3-a3 srafrs geaw 7
foreror geqra it § 1 Qai, @3 § Srew
faarriftzT g qgar § | gafay, 3t £ gaar
fardet o fasfgz & 9T «vga grar
sirgr o | fgmaa w3w ¥ W9 @iy av
W afsragi & A aga & 9 a9
TET AT, I WY AGIAT AT | TATZIATE
# @ {7 AT § | agi v feafy & s
€9 qANd § | AT I 9T § q]qeET, geir-
@1 AR fesree &1 gavg @A wifge 1 g7
wedl F A9 ATTH! FAATZ AT § A Fraw
;.—:‘?n g f& w0 ot gardy wivil g s

|

it seitgRE (fema) @ Wigawa
Jarei argd, & ¥ sfed g g
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(1)7arag aia a= 3 f¥ 3,500 gfeaa
dYzg F1 rad gAray 7 @ fiad fear 7
afe g, ar straw Far w2veg oy § ? '

(2) #arag ara wdr &, 99 wam@ @
are @i, fF gard wara 4 7€ 9 §
ar =% fafased o ofsas sreswfaw
1 geggwed gy 57 § f& o agafent
Fgre ¥ it & sud fau o FRE a9
qgret &t faad oF gewwE, oF gfiaT
e ga @w g zw frur & sr9q g7 9%
sa1 F1 fRard ?

(3) zorgrarz ¥y afaw wdiwT § @
=¥ gfragra ¥ 9% 7 gan fae ggm
N OF FA F Frda gE, MA@ I|
a9t 5 gawr fooer adf fasrar mar ?
AN AFID 5 oy AFT F I A%
gu & @ TaT F7F 1T FI9F F WA
EEHfFEgadiag aasH i fs
950 F=% 919 gU § X Iq ez w71 afsew
4T

(4) strad #faqz &+ 7 Fg1 fr gF qafe-
ga SraFe ¥ fa fF nod s3q § v At
FH G 8, THT A H AT ¥ UF gwAT
g FEr AT AZ1 39 F At #H o7 o g
&1 & gare fat ar 1 a7 g9 S F Fgrar
fir gwi 9T ®9Q F1 FAT A § AT FH
%o § 30 Wisiwe ® J| & fog ) ¥4y wrd
fash uF 421 39T & a74 § ST UF AAaET
®/UT F 97 H AR W FT FeAT FY
STAAT ? 41 FIU o IAI F oy & 7 anfaz
g9 Y St7ar & gurzeR g, guid) o g At
gie@t Fars ¥ frmamiar @ igh oz
a8, Az Y, oAt g, 6, 7, 8 fesy &y
Y MErer-a@as Ae aEr A4y g forasy
B 9T TGHL A AT FI & | Sarr §
sfegrigies ¥aeg afFer a@red & afea
H1TF F 9 AG 1 W g, o gon A

DECEMBER 12,1983  D.S.G. (Rlys.), 198384 556

gt gran § srvaraw fear av fr s
F qAN areT # Ae w3 A o
% g «igd A@ a7 a9 uw qfegax
Frerar o Ru & frg &t sk qre T
a1 8, o wrd § e et ann qat A Qe
X F gqfegay Wee ot *uw w) @
FAY §, o gw Y A |} 9 G FY
®E?

afag o frmifers sama § #4199
W1 3,500 Wrezw gfeoi Y aifcod g€ §
IJAFT W FTN ? g @ St FAS a0
F a1 T WA S A wE) & D & fag
IEACHF FHE qara ¥ fowfay Awl H
gezawa o Pl § sad ganfas qar amad
399 OF gaawra o nF gfeaq

7 afaq wtww § sy oF gfeer, ow
AT HIT OF gAL A1 F1 TG | gL TG
i-grardl € @ agifaal #1 & s
wigar g fF s saw) fean ar a4y ?

sitom e T T A S s
ey sz g a) oF g dk o &
W En @ aFa g

sit srefterdga - & &Y arow) awET &
FLWE

& strean =vgan g fr ag sxd amd g ar
gt P At g g A & wwwarg fy
AT GIIT FY FAZAAT 1 § AT ATT HTA
sy fafadsr & am A wifew #7 ®E)

# ag ¥t st wrgar g f Ymd afaw
FHA § A19 F7 aF g, gaawT s
At A g A @ § 7
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*SHRI D.S.A. SIVAPRAKASAM (Tiru-
nelveli) : Hon. Mr. Chairman, Sir, on
behalf of my party the Dravida Munnetra
Kazhagam, I wish to say a few words on the
Supplementary Demands for Grants of the
Ministry of Railways.

Karur-Dindigul-Tuticorin-Tirunelveli BG

*The original speech was delivered in Tamil.



line has been the long standing demand of
5 crores of Tamil people. In 1981 Railway
Budget at the instance of the hon. Prime
Minister, this scheme was included. The
original estimate for this project is of the

otder of Rs. 42.86 crores. So far a sum of °

Rs. 6.2 crores has been spent. From 1Ist
March 1983 to October 31, 83 a sum of .Rs.
2.7 crores has been expended on this project.

In 1983-84 Railway Budget 74 railway
works have been included and for all of
them the completion dates have been indi-
cated in the explanatory memorandum. But
for only Karur-Dindigul BG track the date
of completion has not been indicated. Last
Wednesday in the Upper House, the hon.
Members belonging to my party asked of
the Railway Ministers the reasons for this
omission. The reply of the hon. Minister
of Railway, Minister has made it ‘beyond
doubt that the Central Planning Commission
has not given priority for this important
project. He advised the hon. Members to
approach the Central Planning Commission
for getting priority. Already the work on
this scheme is going at snail’s pace. Now
this statement of the Minister of Railways
has confirmed that the Railway Administra-
tion has no interest in completing this
scheme.

It is understandable that since the Centre
is far away, no interest is being shown in the
development of backward areas in Tamil
Nadu. The State Government should at
least have shown some interest in this life-
line for the development of backward areas.
But the AIADMK Government in Tamil
Nadu is interested only in publicity and
propaganda. Though this scheme was appro-
ved three years ago, till today the land requi-
red for this project has not yet been acquired
by the State Government. The State Govern-
ment has not taken up with the Railway
Administration regarding the date of com-
pletion of this project. The State Govern-
ment has not sent any of its senior officers
to the Central Planning Commission for
getting priority for this project. Between the
slackness of the Central Government and
the lethargic State Government, the needs
of 5 crores of Tamils are being neglected.
Their representatives are asked to do the job
of the Railway Administration. Is it possj-
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ble for them to get priority from the Centra’

Planning Commission for this project ? ' The
Railway Minister is just stalling the " issue by
advising them to go to the Planning Com-
mission,

The endurance of Tamil people is not
endless. If they lose their patience, then the
situation may go beyond the control of both
the Central and the State Governments, I
would like to warn the Centre of this avoida-
ble grave consequences. I want the hon.
Minister to announce the completion date of
this project before this House approves the
Supplementary Demands. Otherwise, he is
liable to the charge that South is waning and
the North is waxing. Iam sure that he will
anpounce the complete date of Karur-
Dindigul-Tuticorin-Tijunclveli BG track in
his reply to the debate.

Near Tirunelveli station, the National
Highway Number 7 is passing. On both
sides there are ever-growing townships. On
account of frequent shunting of goods trains
and movement of passenger and express
trains, the normzl movement of trade and
business is affected every day., The people
are also greatly handicapped because they
are held up any number of occasions ina
day. Immediately an over-bridge should be
constructed here. There should be a railway
track connecting Tuticorin-Kolathur-Vilathi-
kulam-Pudur-Aruppukottai. I understand
thata survey was conducted many years
ago. On account of absence of transport
and communication facilities, this backward
area continues to be undeveloped. I demand
that this new railway line should be laid at
the earliest in the interest of the people of
this area.

I would like to recall the assurance of
the former Railway Minister, Pandit
Kamalapathi Tripathi and Shri Jaffer Sharief
about the inclusion of Kanyakumari-Nellai
BG track in Madurai Division, when there
was violent agitation and strike of Railway
workers. At that time the workers called
off their strike on the assurance that Kumari-
Nellai BG track would be included in
Madurai division after the completion of
Karur-Dindigul-Tuticorin-Tirunelveli =BG
track. Iwould like the hon. Minister of
State for Railways to implement  this  assu-
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rance at an early date, Presently, there is only
one direct Express train from Tirunelveli to
Madras. There is heavy traffic and I have
the experience of being refused reservation
on this train. I suggest that another Express
train should be run between Tirunelveli and
Madras.

The hon. Member from Chidambaram,
Dr. Kulandaivelu, has been repeatedly
stressing the need for an overbridge near
Annamalai University, where the students
are greatly handicapped. On occasions they
have not been able to reach the examination
centres on time. I request that this over-
bridge must be constructed soon. Pennadam
isthe hub of agricultural and industrial
centre. All the Express trains going on this
route should be stopped at Pennadam, as
this will help lakhs of passengers. Viruddha-
chalam Junction expansion is a ‘must’
because of the steady increase in traffic. A
sum of Rs. 1.75 lakhs was allocated for this
purpose. More money should be allocated
and Viruddhachalam Junction should be
expanded to meet the expanding needs. A
new railway line between Viruddhachalam
and Chidambaram has to be laid because of
the second lignite mine-cut coming up in the
adjoining area. This will facilitate the move-
ment of lignite.

Before I conclude, I would like to remind
the hon. Minister of State of Railways about
the tube-railway scheme, in other words,
Madras Rapid Transport System—and I
request him to take up this scheme as early
as possible. I would also request that the
timing of Tamilnadu Express should be
changed.

With these words I conclude my speech.

ot garsreg g (v - Al A, A
or @Y ain g f s e 4% &1 Ew drw
FUR H AT | WTF EF A1IT-T2T P AP
& Py goig & oEieza @A § )

- gaQ AT —ATH qAAL A a@-fawer
X orga w1 99 &7 faar §, AgTE A E
IHF FTH F i F AT | 71T F 9T
&2 Y F4Y § s oF F1w Y ) g

AFATF a0 gr AN S E, ¥ A3 g
g—FmFTag W gT A | gHIT A g0
HAoLodlo FT FIW 9§ WE ITGHA
#IT TH F19 F) YEFL | 39 TE § T8 F19
oY €1 ST A € gure AiT el 11579
oY fr QAT | GTFIT QL AT WA F
farm dar 3 2, savdr @1er 500 FAT wqAT
M, 37 WA 300 FUT FIAT THH AT |
ar ag qar gAedrTofodle ¥ @i iy
i @nnt & Asrr fadn ) i e fra-
FEft FA A AT FT GAT A SOCAT | A
| 137 fawrd &1 oF adwr & afeT =g
& fau s wrardfawa fear srg, ad are
grasar g

A a1 § ag FgAr gar g & snaay
T & g9 aga A AT IFTT IV EE ]
1T 39 FHA FT AT FIE FZIA TE FT
%Y | 17 AT 9T T J9T § i agh
9T AT H1gT & % 20-25 @r"@ ®TIT /9T
FT UF GHATAT I77 | UF 413 § ZFF FY
I8 AAVTEAT & ST IF 9T I gHATAT
T HFAT &1 FTCIAT F1 IT TEA A
&L 7 g1, a1 AFLETAT FIF I FTHIA
Z#3 F1 T Q9w | 3g 77 0F WA AT
@ @3 g1 qwdl § A1 Iy F1i F1 gfaer
faa awdy 21 T dNfEd 98 T aFd
Afea gw aRaraT aTwT i F1 giagr ¥
aFdE |

et arq & a8 Fga1 T0gar g fF s
§ 19T aF ST qTA AST IAAT §, IARY
1T HITATS aF a3 A0 | ga% aga ywiq
FT g qoR T AR F1 agd giaar
LECI

# argura & w@A Frar safaq g iR ow
q1a FEFT AT G180 FATT FT T | 0T F
WY F AT AR FT FoAT AgT AT §
sz wH=feat ®Y &7 § 1 gafae sread w
T EFGE i A e g dfag)
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1T HFEAU FY dTTE g1 AT | 7 77
al A9 ITH FH 7671 3 &, Foaq 3w
FIH AZ FI | AT FHAA FT SAIET Iq7
fadwr, @13 $amard & & &40 99
ITHT qFEA1Z 2N FAT A AT ZHT FLAMQ
afET a8 gen w7 w7 90 | gaq 9%-
AT A ag auF | 1T ITAT NG
dfag fsaar 21 agt 9z carfaw fafaees
arga W a3 § 1 3 W &1 F 1 3% feaE-
U2 IgT TLAT F@T 8 | qiW grar ¥ g F
foaas srasy 997 &, a1 oo 397 feure-
#z cqrfaw fearddz &1 wwrar g, a1 ag ad
goar g1 carfan feaEdz & sz g
ag Fgar g 5 @7 femddz ¥ ag gvr gan
® ofx Yoy femrddz & %33 € a1 ag #gar
g fe mimanr wnfan feurddiz % 81 gafag
ag g7 2141 #1 fas-wna &1 41 oF swg
% o0 HT I FL A AAZ ATE (%
FUT JgT 2 A1 agT 2 1 A1 &1 AIF F17
F¥ar Ffgy

AT FZFHT K AT 1T 9T FL@ATE |

SHRI BHUBANESWAR BHUYAN
(Gauhati) : Sir, Assam is the most back-
ward State, industrially, commercially and
as far as transport and communication are
concerned. The Government is now assur-
ing the people of Assam that it will be
developed economically and commercially.

1 would like to stress the point that all
these developments can come about only if
the railways are developed in Assam., The
position of railways at present in Assam is
deplorable.

I have not so far seen the broad gauge rail-
way line being extended upto Gauhati. I do not
know when it will be extended up to Gauhati
itself, not to speak of extending it to the
other places of my State like Dibrugarh and
Tinsukia. Icould not understand at what
pace the railway department is working and
at what pace the railway development is
taking place in Assam. 1am really sorry so
far as this aspect of development of railway

in Assam is concerned,
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I would like to state that in Assam, from
the beginning Gauhati has been all along the
only important railway station.

But if you go there, you will find that no
development, nothing of that sort, has taken
place in order to cope with the requirements
of development to transform it into a broad
gauge station, even upto this date. So, Sir,
through you I would like to request the Rail-
way Ministry to do justice in regard to this
long-cherished demand of the people of
Assam irrespective of caste, creed or com-

munity.

Another point I would like to make is
that upto this time there is no full-fledged
railway workshop in any part of Assam.
Only some miniature toys, just like consoling
children, are there, but there in no railway
workshop befitting the term anywhere exis-
ting in Assam. If the Government of India
wants to do something genuinely for the
people of Assam to meet the unemployment
problem in Assam, I think, hereis a point
where they can step in and do something. I
hope the Railway Minister will take care of
it.

Another point which [ want to bring to
your notice is that on charges of corruption
and other things, the Chairman of the Rail-
way Service Commission at Gauhati has
been suspended, but I am surprised to see
that the same Chairman of the Railway
Service Commission is conducting examina-
tions ; that has been recently advertised in
Assam in the papers. Is there no other
person available who can work as Chairman
of the Railway Service Commission at
Gauhati ? I think, something shoud be
done in this regard.

Another point I would refer to in this con-
nection is that during the last recruitment,
the minorities of Assam, particularly the
religious minorities, the linguistic minorities
and tribal people have not got an equal
share in this matter of employment in Assam
region. I hope the Railway Ministry will take
note of this and consider it very seriously in
order to mitigate the growing discontent
among the people of Assam. '

With these words, I support the Supple-
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mentary Demand for Grant and I hope that
these grievances I have mentioned will be
mitigated within a very short time.

SHRI HARIKESH BAHADUR (Gorakh-
pur) : Sir, some of the demands on which
I am going to speak here have already been
made by the ruling Party Members. The most
important is, after the conversion of metre
gauge into broad gauge in the north-eastern
railway, about 20,000 casual labourers were
rendered jobless and their condition is very
miserable. They are not getting any oppor-
tunity to serve anywhere and some of them
are on the verge of starvation. It is, there-
fore, my demand that these jobless casual
labourers who had been working in the Rail-
ways earlier should be given employment and
their present condition must be improved by
the Government. Unless they are given
jobs, it will be difficult to’remove their econe-
mic difficulties which they are facing at the
moment. Similarly, such problems are there
in other areas also, especially in Kerala
about which hon. Member Shri Balanandan
can speak to the hon. Minister to solve this
kind of problem.

This casual labour problem has become a
very serious problem throughout the coun-
try. The Railways are not properly looking
into the problems of the casual labour who
are generally retrenched here and there. That
is why this is my first demand that the
casual labour who have been retrenched
must be taken back in the jobs.

My second demand is thisy Government
has already decided to set up a coach fac-
tory. For the people coming from the back-
ward areas of the Eastern U.P., there is a
lot of scope for development. The hon,
Planning Minister is also sitting here. He
can also suggest to the Department of Rail-
ways that the coach factory should be set up
in Gorakhpur so that the people from the
eastern U.P. and Western Bibar may get
employment. In order to develop this back-
ward region, it is therefore essential that this
coach factory must te given to that area.
I hear that Government has started planning
and they want to set up this somewhere else.
1 have written a letter to the Prime Minister ;
several times, 1 have requested the hon. Rail-
way Minister also that this factory must be
@van to the Eastern U.P. especially to
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Gorakhpur because there is a Railway head-
quarter. Gorakhpur belongs to a backward
area. That being so, if that is given to
Gorakhpur, definitely it will serve the pur-
pose.

My third demand is that we want a direct
train between Gorakhpur and Delhi. This
demand was raised several times. We had
also asked the Government to provide a
direct train between Gorakhpur and Cal-
cutta and Gorakhpur and Bombay and
they have already provided the trains
between Gorakhpur and Bombay and bet-
ween Gorakhpur and Calcutta but, they are
unable to provide direct train between Delhi
and Gorakhpur.

There has been a proposal to divert the
route of Jayanti-Janata Express train and it
was perhaps decided at a certain level that
the Jayanti-Janata Express should pass
through Gorakhpur. But, ultimately, 1 do
not know what has happened to this pro-
posal. This decision was not implemented.
Therefore, I would like to request the Gov-
ernment--the Minister— that if he cannot pro-
vide a direct train between Gorakhpur and
Delhi, at least, he should try to divert the
route of the Jayanti-Janata Express so that
it may pass through Gorakhpur.

My fourth demand will be regarding the
conversion of metre gauge into broad gauge
between Bhatni and Varanasi. This demand
was raised several times. The Railways say
that the Planning Commission does not give -
money ; they say that they require Rs. 600
crores for entire conversion work. The
Planning Commission gives only Rs. 50
crores. Through you, I would like to re-
quest the Planning Commission to help the
Railways in this matter. The Railways are
very particular about this and the work has
been going on for the last three or four
years. But, still, it is not completed. I would
like to request him to provide more funds.
My last demand will be that there should be
a bridge on Gandak river to connect Chittauni
and Baghau Railway Stations. If this bridge
is provided it will be definitely useful for the
development of the entire western Bihar and
Eastern U.P. region. These are my five de-
mands and I request the hoi. Railway Mini-
ster to give a categorical reply and also to
implement these demands,
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MR. CHAIRMAN : ‘Shri Hiralal Parmar.

ot RUTH o AR (T127) : WA-
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€% To fHTAT IFT AATYTT 9T FFA &1 7
qIdl 1 IGI gY FF w19 71 fwar s aga
Sl 4|

16.50 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

Fra-Nast 19 fFauie 1 zFe1 )
qg TTEAT HI AT F1 sgar g1 afz
gy wre faar e avdtT | fRarEe
&1 TEAT FH F1 JICIAT | (G ST AT &7
gigiidad gt , ag @ gra gem fawd
T FIGAI G FAF 3T H 12-13
FIQ FY AT @ A1 I WO fwIAr I
qgar | &4 faew aEl & 38 @1 & fF St
ATEHY FTeaTad FHTAT 2 AT ATPRIAT HA
&Y gUAT 34T & AT S FT FT qHo To &
HAY g1aT &, IAFT F19 g1 A@T g | F4T A
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a1z grearaA faar 6 arar-swarst s 45
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ST | @fRT st 9% $O g gaAT | gaz-
GIEE QFAST F a1 § g FgA1 Tigar g fF
EAFT qAUT H OF W &IAT g g1 90
Qe 1T gy § ag 7 15 faqe wwdr
g afirT agarom § gawr oF o) Tl TE
& 1 v & 18 fRariz sar & afwar
] wEE AT aga agr @miwe ) g A
I FAUT F7 AR grar g 19gi faai §
¥ &1 T g 1 ard ST aff T @ gal
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afraz Mg, arza fagus a4t a g
TsrETAY @ | AGHIOT 98 9T g1 g
gar & | gafay, & smaar § fF goveree
AgETOT WA G HIYT AT ¢ | ®fqw
qrEf #1 g1 F a9 W AT g a7 T g
wq & fe g wrae sidiaT AT 9% |

SHRI G. NARSIMHA REDDY (Adila-
bad) : Mr. Deputy-Speaker, Sir, 1 would
like to offer my views on Demand No. 2,
that is, construction of BG line between
Adilabad and Pimpelkoti, the distance being
22.93 k.m. and the anticipated cost is Rs.
8.39 crores. I am very thankful to the
Railway Minister and the Planning Minister
for having taken a decision to start the work
immediately. Sir, it will go a long way in
linking the northern part of the country with
the western part of India. Here I would
like to point out that particularly in this
year, due to floods, the crops have failed.
This is a good opportunity for providing
employment to the people there by taking up
the earth work immediately. 1 know that the
Land Acquisition proceedings have not yet
taken place. But 1 assure the hon. Minis-
ter that all the persons concerned are pre-
pared to give their consent letter so that the
work can be taken up immediately.

There is one more point which I wish to
mention. This particular demand shows
that only Rs. 1 lakh has been provided. 1
do not know how Rs. 1 lakh will be suffi-
cient for the starting of the work. I request
the hon. Minister for Railways, and I parti-
cularly request the Planning Minister, to see
that sufficient funds are provided so that the
work can be started immediately.

MR. DEPUTY-SPEAKER : Are you
appealing to Railway Minister or to the
Planning Minister ?

SHRI G. NARSIMHA REDDY : To
both of them through you, Sir. This will go
a long way in helping the people who are
affected by the flood. Only one lakh has
1 would request the hon.
Minister to allot sufficient money so that
the work can continue upto 31st March.

Further, the Kazipet-Ballarshah = section

¢
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falls in my constituency, which covers two
districts Adilabad and Karimnagar of
Andhra Pradesh. It is most surprising that
our area has no direct railway link to our
own capital of Andhra Pradesh, Hyderabad.
We do not have any convenient train. While
all the Members are requesting for more
trains to their areas, I am only requesting
for the restoration of a train which has been
cancelled. There were two passenger trains
in our area, one has been cancelled. Instead
of adding more trains, if you go on curtailing
the existing trains, it would be most unfor-
tunate for the country. I only urge the hon.
Minister to revive the cancelled passenger
train so that the requirements of the area
are catered to.

™~

SHRI SOMNATH CHATTERIJEE (Jadav-
pur) : Mr. Deputy-Speaker, Sir, I am rais-
ing a very important matter, which has been
mentioned in this House on several occasions,
and that is the Metro railway project. It is
a very important project, and as a result of
this project, Calcutta has become very im-
possible to negotiate at present. I hope,
you will also go to Calcutta to see this for
yourself, and you have to go, otherwise you
will be in trouble. If you go along the route
which has been chosen for the Metro project,
you will find that the main arteries of Cal-
cutta are difficult to negotiate.

The other day, the hon. Railway Minister
has given a firm date for completion of the
project by 1987. I have got one document
of the railway administration in my posses-
sion which gives the probable date of com-
pletion of the major part of the project from
Shyambazar to Esplanade through Chittaran-
jan Avenue as 1989-90. Still another seven
years, and Prof. Ranga, I do not know whe-
ther you will be surprised to know, that even
with regard to the contract with the
foreign Japanese concern, negotiations are
going on : the Ministry has not even now
finally decided upon it. There tenders have
been processed and are awaiting approval
of the Ministry of Railways. I have gota
copy of the Railway Ministry’s document
with me. In spite of this, even uptil now,
the contract has not been finalised : the
period has not been finalised, and the pro-
bable date for completion of the project in
this document is 1989-90. And, as I said,

the Minister has said on the floor of this
House that the entire project would be com-
pleted in 1987. Itis a breach of privilege,
but I am not going into that. I am more
concerned with the completion of this project
as early as possible. The trouble is that
adequate funds are not being made available
for this, This is not a question of partisan
matter. You always bring politics into every-
thing. This is a matter of survival of the
city.

The Central Government, for the first
time, has taken up a prestigious project of
constructing an underground railways ;
seven to eight years have already passed,
and still another seven years are likely to
pass. How can the city of Calcutta even
survive ? I am, therelore, particularly ask-
ing, whether the probable date of comple-
tion is 1987 or 1989-90, and whether the
contracts have been finalised, and what is
the firm date of completion.

17 hrs.

=} S qAT (AT ) © ITEAE Wl
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T, §H GG ®1 @ew frar g, aga
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PROF. N.G. RANGA (Guntur) : Sir,
there is a railway-line which has been sanc-

tioned by the Government years ago. It is
from Nadigudi to Bibinagar. Upto Nala-
gunda they have constructed. After that

they have stopped the construction work.
I don’t know what is happening there. Tt
has got to be completed as soou as possible
for the express and special reasons for which
that railway line had been sanctioned so long

ago.

Secondly, a survey was orderedfor the
conversion of metro-gauge into broad-gauge
from Tirupati to Katapadi. I would like to
know at what stage that work is.

Thirdly, my Hon. friend, Shri Jatia has
laid stress on the plight of the passengers
in the passenger trains. Sir, the plight of
the passengers in the passenger trains is
unspeakable. It is hopeless. There is over-
crowding and lack of elementary amenities
including the water-supply. The conditions
in the trains are so hopeless that when you
get into those trains, you are likely to get
heart attack. Therefore, special attention
has got to be paid to these things. In order
to reduce overcrowding in these trains, more
and more coaches have got to be put. I
don’t know why the Government is not able
to overcome this small thing.
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Sir, the Government has sanctioned a
survey from Nidubrolu, my place, to Nizam-
pattnam in order to help that fishing town
to transport the fish caught there with the
help of the latest and improved schemes and
to reach it right upto Calcutta. I would like
that work to be expedited.

Lastly, I would like the Railway Adminis-
tration to take note of every one of the sug-
gestions that have been made on the floor of
this House. Since the House has this excel-
lent additional opportunity of ventilating
local grievances in regard to the Railway
Administration, kindly have careful attention
on all the suggestions that are made and
then convey to the Members concerned
about the action that is being taken, what
has been done till now, what is proposed to
be done, and why any particular scheme that
is suggested here, cannot be taken up.

I would like to request the Minister of
Planning also to take note of the very valu-
able suggestions made by my friend Mr.
Mool Chand Daga to divert the funds which
are allotted for rural development to the lay-
ing of the railway lines in those areas where
the railway line can be sanctioned, so that
unemployed workers in those depressed,
under-developed areas and also famine-rid-
den areas can be provided useful employ-
ment, while at the same time railway deve-
lopment can be speeded up.

SHRI CHITTA BASU (Barasat) : 1 will
not speak about Metro Railway. I will speak
only about my constituency, viz. Barasat. 1
will also refer to only two projects.

First, 1 think the Minister of Railways
should be aware that an agitation is gaining
momentum in the district of 24-Parganas on
the demand for immediate electrification of
Hasnabad—Barasat section of the Eastern
Railway.

I have also another suggestion to make,
viz. that if it is not possible to immediately
electrify the line, because Planning Commis-
sion has not cleared the project, immediate
dieselization of that section should be taken
up.

I have now received a letter from the
Chairman of the Railway Board turning
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down this proposal ; and when I referred
that letter to my constituents, they decided
to build up a very powerful and united move-
ment in respect of these two demands. I
would appeal to the Minister of State for
Railways at this stage ; Please review, please
reconsider and try to see that the very reaso-
nable and legitimate demand of the people
of that part of the district is conceded.

My second point is that there is a project
for the doubling of the track between
Bogaon and Sealdah. T thing its first phase
is supposed to be comp'eted from Sealdah to
Barasat ; but many features of this doubling
project have not been complct'ed as per a
time schedule. That is also likely to give
rise to very deep resentment among the rail-
way commuters n that section. I would
appeal that the project which has already
been partially implemented, should be com-
pleted as per schedule, in order to relieve the
miseries of the commuters.

Lastly, improvements must be made imme-
diately, so that the overcrowding in trains
in that section is reduced. It is a suburban
section. These measures should be taken, so
that there may not be another ground to
build up an agitation just to draw your
attention to it.

The people of my constituency believe that
an appeal from an  elected Member from
their area will not remain unheeded.

sfitwet Feor A (ITATT) : IIEAH
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C.K. JAFFER SHARIEF): Mr. Deputy-
Speaker, Sir, there have been persistent de-
mands in this House for undertaking cons-
truction of new railway lines. However, as
stated on earlier occasions, due to severe
constraint of resources, it has not been pos-
sible to accommodate many of these de-
mands. Asa result of follow up with the
Planning Commission this year, clearance
has been obtained for the inclusion of three
new projects for construction of new railway
lines in the Sixth Five Year Plan. In order
to make immediate starts on these projects,
advances have been taken from the Contin-
gency Fund. Itis largely to recoup these
advances that the present Supplementary
Demand has become necessary. The Sup-
plementary Demand also includes funds for
the construction of a road over-bridge and
for the “Partial opening of the Metro Rail-
way, Calcutta.”

While according the clearance the
Planning Com mission have indicated that in
the current financial year, the additional
funds required for the three new projects
must be met from the additional allotment
of Rs. 160 crores voted by Parliament in
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August this year. Hence, as the Hon. Mem-
bers would have noticed, only token allot-
ments have now been asked for. The balance
amounts required in respect of these projects
in the coure of the year will be met by re-
appropriation from funds already voted.

I am quite aware that this limited Supple-
mentary Demand would not meet the aspira-
tions of a large section of the House. At this
stage, I can only repeat the assurance given
carlier that we will continue to press for
undertaking of new schemes and projects.

I'am glad, although as many Members
have pointed out this is a meagre sum, I
have already explained the necessity of com-
ing before this House with the Supplemen-
tary Demands, this has given an opportunity
to all our hon. Members to participate and
also to give their valuable suggestions regard-
ing the various projects and various aspects
of the functioning of the Railways.

I would like to spell out one thing very
clearly, not because I am speaking and asso-
ciated with the Railway Ministry, I am also
equally interested as much as my other col-
leagues, the Members of Parliament here with
regard to the development of their constituen-
cies and regions, etc. The whole problem is, as
you know, the Sixth Plan is considered as a
rehabilitation plan and the funds that have
been given are meant largely to be spent on
replacement and renewal.

As you are aware, Members themselves
have shown considerable anxiety, interest
and concern about the safety and that requi-
res lot of inputs and lot of replacement both
with regard to the track, rolling stock, etc.,
where considerable investment has been
made and the money available for the new
lines or conversion of lines is very meagre.
Many hon. Members have pointed out the
various aspects.

Mr. Dogra has asked why we have asked
for Rs. 5 lakhs which I have already men-
tioned. Mrs. Patnaik has mentioned about
Sambalpur-Talchar line. This has been re-

ferred to the Planning Commission for
clearance.

DR. SUBRAMANIAM SWAMY : And
the Planning Commission is sitting on it,

»
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SHRI C.K. JAFFER SHARIEF : I must
make use of this opportunity to dispel one
feeling if it is anywhere in the minds of the
Members. With this experience of nearly
these 3} years with the Railway Ministry I
will be failing in my duty if I do not acknow-
ledge and say that this is one of the best sys-
tems which I have come across.

DR. SUBRAMANIAM SWAMY : Have
you been helding this post for all the three
and a half years ?

SHRI C.K. JAFFER SHARIEF : Whe-
ther they are officers of various disciplines
or whether they are the workers working in
various fields of activity, they are patriots,
they are all dedicated people at the service
of the nation.

MR. DEPUTY-SPEAKER : Very good.

SHRI C.K. JAFFER SHARIEF : These
are endeavouring to meet the hopes and as-
pirations of our people but unfortunately as
has been repeatedly stated the financial cons-
traints are the biggest hurdles in our way.

SHRI JAMILUR RAHMAN : This
should be for all over India and not for a
particular place.

SHRI C.K.JAFFER SHARIEF :
coming to that.

Iam

Many Members have got a feeling that
whoever becomes the Minister, he takes
something to his constituency or his State.
This is very unfortunate. I am the fifth Rail-
way Minister in the Railway Ministry from
my State. But if you look at the development
in Karnataka, you will find that there is hardly
any broad-gauge there. I am only dispelling
the feeling in your mind. (/nterruptions) 1 am
just saying that it is wrong to say that beca-
use somebody becomes a Minister, he takes
everything to his State. (Interruptions)

Some issues have been raised regarding
casual labour. We are fully sympathetic with
them. Our beloved leader, the Prime Minis-
ter of the country, Shrimati Indira Gandhi,
is not concerned about the rich or the top
people, but she is concerned about the poor.

It is our endeavour to see that their interest
is protected and they get a fair deal.

Certain doubts were expressed about rec-
ruitment of minorities, scheduled castes and
other weaker sections. The Prime Minister
has given a very clear directive to all the
State Governments, the central undertakings
and the Ministries that in every sphere of
recruitment, there will be a representative of
the scheduled castes and the minorities.

SHRI JAMILUR RAHMAN : Minorities
include the Muslims, the Sikhs, the Chris-
tians and the Parsis. Does the circular indi-
cate that the Harijans particularly, the
Muslims particularly, the Sikhs particularly,
the Parsis particularly should be represented
in each of the Commissions ? (Interruptions).

SHRI C.K. JAFFER SHARIEF : It can-
not be. It is the religious minorities as a
group. I can understand the anxiety of the
hon. Member. T assure him that the Admi-
nistration will take every care to protect
them.

An hon. Member mentioned about de-
categorisation of Scheduled Castes people.
Here I must confess honestly one thing.
While the intention of the Government is
very clear to protect these weaker sections,
there has always been a section of the burea-
ucrats who try to come in the way.

I can tell you that with the will and sup-
port of the House, we will not allow such
attempts on the part of anybody to succeed
and this Government will not allow that to
happen.

SHRI ZAINUL BASHER : What about
the Allahabad Railway Service Commis-
sion ?

SHRI C.K. JAFFER SHARIEF: Iam
coming to that, Of the February 1981
examination the Allahabad Service Com-
mission finalised 579 results. For 1982 the
re-examination. . .(/nterruptions)

ot TrweTTe TR : § ag wgAr AT
* (eqawm)

**Not recorded-
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
Sir, these remarks need not form part of the
records.

MR. DEPUTY-SPEAKER : We will go
through the records. If there is anything
objectionable, it will not form part of the
records.

SHRI SATYASADHAN CHAKRA-
BORTY : The Minister must assure the
House that the recruitment will be done
according to the rules and on the basis of
merit, free from corruption.

SHRI RAM PYARE PANIKA (Roberts-
ganj) : I would request Shri Chakraborty
not to insist that only his party people
should be recruited...(Interruptions)

MR. DEPUTY-SPEAKER : When any
Minister or Member is speaking, another
member can speak only if the first speaker
yields. The Professor should know this rule
better than me.

(Interruptions)

st TwEw wE - gsArd for @
gEHdl | gw agi R a=E F g arg d 10
(za=aT)

MR. DEPUTY-SPEAKER : 1 would re-
quest the Minister to conclude his speech.

oft S anw : yrew fafrezz & w7 faar
g et arg afi $2 @ &1

(Interruptions)

SHRI C.K.JAFFER SHARIEF : Sir, I
had a mind to cover most of the points
which members have raised. Now, unfor-
tunately, there is so much of interruption
that I will have to cut short my reply...
(Interruptions)

off TrETE TR SAAATT G STAAT S
g1 &, w91 amng far v @i |

SHRI C.K. JAFFER SHARIEF : It
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does not mean that I am evading the points.
We will be replying to them ; we will write to
them.

Coming to the point about the Allahabad
Railway Service Commission, about which
hon. Members are very agitated and anxious,
as I have already said, in the 1981 exami-
nations 579 results have been finalised. For
1982, re-examination will be done, again
wherever necessary. In 1983, the results are
being regularly declared and, so far, 29
panels have been notified. There are some
complaints about some cases, where investi-
gation is going on. As soon as the investi-
gation is completed, the results will be de-
clared.

I will concede that it is within my know-
ledge that there are some elements in the
bureaucracy who have a feeling of antipathy
towards the minorities and the Scheduled
Castes and Tribes.

Sir, so far as this Government is concern-
ed, when the Prime Minister herself has
declared that there will have to be a Regruit-
ment Committee in which a Scheduled
Castes minority representative will have to be
there to protect their interests, that clearly
demonstrates the will of the Government and
therefore, I would request the Member not
to have any doubts about it.

ot ST AW gAgrAE F1 feoee Ad
feaara faan mar &Y zrae g4r @ar

SHRI C.K. JAFFER SHARIEF : The
Government is quite capable of taking care
of such elements and we will never allow
them to do anything and we will protect the
interests of these sections.

Coming to the point made by the hon. lady
Member on catering, about which she has
been complaining, orders have been issued to
departmentalise...

STrREY FoTT ATE : AT AT ¥ 3G qA @
g1
SHRI C.K. JAFFER SHARIEF : Her

contention is that in spite of the orders, it
has not been implemented. I am committing
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to this House that if any officials are playing
mischief against the order of the Govern-
ment, the responsibility will be fixed on
them and they will be Cealt with properly.

=t Foor wvE Qi@ IqIaTg)  F T hay
&T ST AZT 14T |

MR. DEPUTY-SPEAKER : You ask the
Minister first whether he is yielding.

SHRI C.K. JAFFER SHARIEF : Mr.
K.C. Pandey referred to the coach factory.
I must only say that the shortage of coaches
is one of the problems faced in introducing
new tr.ins and the Planning Commission
was good enough to clear the project. But
sor far as the location and other things are
concerned, it has not been decided. Techni-
cal studies are going on with regard to loca-
tion.

Sir, now last but not the least...(Inter-
ruptions). 1 have said, I will be writing to
you. (Interruptions)

Last but not the least, I would like to say
this much. (Iaterruptions). Ore thing I would
request and appeal to the hon. Members.
We welcome criticism ; otherwise we will not
know what we are doing. We welcome the
criticism, we welcome their valuable sug-
gestions. We welcome all their demands
because it shows the awareness of the people
and their anxiety and interest of the repre-
sentatives of the people in the development
of the country and their respective regions
or constituencies, I would appeal to them that
they should also appreciate the limitations
that we have and they must also appreciate
the plight of the railway employees. Whe-
ther they are workers or officers they are
putting in a lot of effort day in and day out
to serve this country and the large popula-
tion both for the improvement of the econo-
my and for the service of the people.

(Interruptions)

DR. DEPUTY-SPEAKER : I am sorry
I am going ahead. I am not permitting any-
body.

(Interruptions)**

MR. DEPUTY-SPEAKER : [ shall now
put cut motion No. 3 moved by Shri Ram
Lal Rabhi to the vote of the House.

Cut Motion No. 3 was put and
negatived.

MR. DEPUTY-SPEAKER : I shall now
put cut motion No. 5 maved by Shri
Ramanna Rai to the vote of the House.

Cut Motion No. 5 was put and”
negatived.

(Interruptions)

MR. DEPUTY-SPEAKER : I shall now
put the Supplementary Demand for Grants
(Railways) for 1983-84 to the vote of the
House.

The question is :

“That the respective Supplementary
sums not exceeding the amounts
shown in the third column of the
Order Paper be granted to the
President of India out of the
Consolidated Fund of India ro
defray the charges that will come in
course of payment during the year
ending the 31st day of March, 1984,
in respect of the head of Demand
entered in the second column
thereof—

Demand No. 16”.
Those in favour may say aye.

SOME HON. MEMBERS : Age.

MR. DEPUTY-SPEAKER : Those ~against
may say No.

SOME HON. MEMBERS : No.

MR. DEPUTY-SPEAKER : Are you
pressing, Mr. Subramaniam Swamy for
Division ?

DR. SUBRAMANIAM SWAMY : No.

MR. DEPUTY-SPEAKER : I think Ayes
have it.

**Not recorded.
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PROF. SAIFUDDIN SOZ (Baramulla) :
I want to seek a clarification from the
Minister.

MR. DEPUTY-SPEAKER : No.

SHRI SATYASADHAN CHAKRA-
BORTY : We want division.

MR. DEPUTY-SPEAKER : He is not
pressing the demand. Therefore, the motion
has been adopted.

SHRI SATYASADHAN CHAKRA-
BORTY :1 am on a point of order.

MR. DEPUTY-SPEAKER : What is the
Point of Order ? Please tell me under what
rule ?

SHIR SATYASADHAN CHAKRABORTY :

We asked for a Division and we want
Division.

MR. DFPUTY-SPEAKER : I asked
Dr. Subramaniam Swamy whether he was

pressing or not. He said ‘no’. Therefore, I
had put it to the vote of the House.

PROF. SAIFUDDIN SOZ : 1 wanted
a clarification from the Minister. That is
very important. (Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY : I had asked for Division. There
must be Division.

MR. DEPUTY-SPEAKER : I had asked
Dr. Subramaniam Swamy-—are you pressing
for Division ?

(Interruptions)

Whenever I am on my legs nobody can
stand up.

(Interruptions)

Two hours have been allotted and already
one hour is over. At 5.30 p.m. actually I

should have taken up Half-an-Hour
discussion.

(Interruptions)
Please listen. You do not understand,
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Unless you co-operate, the proceedings
cannot be carried on. Therefore, I wanted
to conclude and go to the next item. You
know how many Members have spoken.

(Interruptions)

MR. DEPUTY-SPEAKER : I told you,
you cannot get up whenlam on my legs.
Please sit down.

(Interruptions)
MR. DEPUTY-SPEAKER : He is my
respected colleague. 1 will never name

anybody, in this House, rest assured.

1 asked Dr. Subramaniam Swamy whether
he was pressing for a Division. He said, he
was not pressing. Therefore, I had put it to

vote. It has been carried. Finished. Itis
all over. We go to the next item.
SHRI SATYASADHAN CHAKRA-

BORTY: I am on a point of order.

MR. DEPUTY-SPEAKER : Do you
want me to put it again to the vote of the
House ?

SHRI SATYASADHAN CHAKRA-
BORTY : Yes.

MR. DEPUTY-SPEAKER : All right, I
shall put it again to the vote of the
House.

PROF. SAIFUDDIN SOZ :
to me.

Please listen

MR. DEPUTY-SPEAKER ; No. I have
agreed to his point.

The question is :

“That the respective Supplementary
sums not exceeding the amounts
shown in the third column of the
Order Paper be granted to the
President of India out of the
Consolidated Fund of India to
defray the charges that will come
in course of payment during the
year ending the 31st day of March,
1984, in respect of the head of
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Demand entered in the second
column thereof—

Demand No. 16”.
Those in favour may say aye.
SOME HON. MEMBERS : Aye.

MR. DEPUTY-SPEAKER Those

against may say No.
SOME HON. MEMBERS : No.

MR. DEPUTY-SPEAKER : I think Ayes

have it.

SOME HON. MEMBERS : No, Noes
have it.

MR. DEPUTY-SPEAKER : All right,

Division. Let the lobbies be cleared. Do
not record anything now....... .

Now, there is a vacuum. Don’t record
anything.

(Interruptions)

MR. DEPUTY-SPEAKER : The Lobbies
have been cleared. I shall now put the
Supplementary Demand for Grant (Railways)
for 1983-84 to the vote of the House.

The question is :

“That the respective Supplementary
sums not exceeding the amounts
shown in the.third column of the
Order Paper be granted to the
President of India out of the
Consolidated Fund of India ro defray
the charges that will come in course
of payment during the year ending
the 31st day of March, 1984, in
respect of the head of Demand
entered in the second column
thereof—Demand No. 16",

The Motion was adopted.

SHRI SATYANARAYAN
(Ujjain) : Sir, there is no quorum,

JATIYA

1983

MR. DEPUTY-SPEAKER :  There is
quorum, Mr. Jatiya. Plhase be serious. If
there is no quorum, I would not have put
this to vote.

THE MINISTER OF PARLIAMENTARY
AFFAIRS, SPORTS AND WORKS AND
HOUSING (SHRI BUTA SINGH): Sir,
it is wrong to say that there is no quorum.
There is quorum in the House.

APPROPRIATION (RAILWAYS) NO. 5
BILL, 1983*

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
CK. JAFFER SHARIEF) : Sir,
Ibeg to move for leave to introduce a
Bill to authorise payment and appropriation
of certain further sums from and out of the
Consolidated Fund of India for the services
of the financial year 1983-84 for the purposes
of Railways.

_ MR. DEPUTY-SPEAKER : The question
is ¢

“That leave be granted to introduce
a Bill to authorise payment and
appropriation of certain further
sums from and out of the
Consolidated Fund of India for the
services of the financial year 1983-84
for the purposes Railways.”

The Motion was adopted.

SHRI C.K. JAFFER SHARIEF : I
introducet the Bill,

Sir, I beg to move | :

“That the Bill to authorise payment
and appropriation of certain further
sums from and out of the Consoli-
dated Fund of India for the services
of the financial year 1983-84 for
the purposes of Railways, be taken
into consideration,”

MR. DEPUTY-SPEAKER

moved :

Motion

*Published in Gazette of India Extraordinary, Part II, section 2, dated 12-12-1983.
tIntroduced/Moved with the recommendation of the President.
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*“That the Bill to authorise payment  fi qeATZ ¥ae faa f"aq a.q a1 37

and appropriation of certain further
sums from and out of Consolidated

Fund of India for the services of the
financial year 1983-84 for the
purposes of Railways, be taken into
consideration,”

o sfem gwr dgar (FuEge) 391-
eae7 wgIe, & I HATAY FT 6ATH GHEGIYL
wew & wfcafeqma 3t six fasmar =gan
gravit g1 ¥ gwefiqr Aew & fvw-
fegwm 1 12 fear aar § fowsr oform
g ga & f& amdlqe @wa & & qazdigl
Wew AT g AT § | 9T qwLAIGR F
sgrqifeal &1 e |17 F19 & fa¢ 10-12
feaisieT & awrr 50 faaMizz g2 A
saT agar g | gafan § 3@ WA ¥ ag-
g FEar g fr 7 3@ 97 qafa=re s qar
uEAgR 73 F Afafeqnd a1 q33q #T
Z1

FEATYT-AREANT UFATE G5 & oY
qEALEA 2, 390 G/ Zq ¥ Y wfgw
auy anar g afea fwaar vaada g9 &
aga fwar snar g | xu el wgag g fF
o g WA GHIT 3T F AN FAd! g ar
ga® A G897 29 T dAfwg faay
&ewd F1F7 4 &9 fFUT § G 999
7\

gaT fage & feady ot .mge & zfaw
fagT & = 517 AgEYW TAH FT W&
F1E @1 ge94 g § | gaarg aw v mEy
Y & s i fasrge wer gar & a1
gy & fF gaewigy @9ar anediqe §
T+ & fag @itz gfagr soqey Fuf
ST 1 59 27 Ja1 Fy gafau sww g fF
ga fagix & aga & & = a1 99
AE-ITH FT7 FIT & | F 190 F@7 § fF
w3t wgRy g ux fa=wre T 9r 7@ ¥41
&1 F T 9T FFEIT F |

awedie aite freeft & da § Iee oY

FI0E ACA | §F T JAT FT W@ G
gu srravaFar ot | AfwT ivagr argnfaw
AT § ITH TH qIG & AT IJTeW ALY
FUE ME | gt war qeang § QY fam
oY § A 3g oY 921 I g {1 sO9HT
fa=rT ar f sgedt star 1 Mg gR
gU AR —afET ag it @evE 48 @
g% 1 39 fage &y sqa & fga Hag
srawaF ¢ f saedt st &t a1 faar gadr
mE F FHYFH Fgag A W faq
AUEANGT FgAT gAY & faoeft F1 02 )

graer & 9o fagrz #1 avarg aga fzai
¥ 21 3a< fagrz F aga & a9z grawr A
2 A st 1 F GaIFEII AT gHEAGT
F QT AT A M@y a® T fzar
¢, Foredr 9w fagre arei 4 gfaar qara
g€ & 1 gaferg & sadr srga wearg fe
FREAIYT T YATHFT T AT a% gqar
# 4-5 faa Tt srgww =% |

au yfeaw cavgee ag § & ga gean
faeft & f sner 9ra Freit favadg oaada .
faealt s <&t ot

MR. DEPUTY-SPEAKER : You please
say about your constituency. The Hon.
Member is going from Kasi to Rameswaram.

Mo wfwm gmz qgan: § ag #7 @
o7 fF w1 favaary waada i feesly @
WAl fem iz 22 @A F Fw ag
aifsamar & 9 &% 15 | I9F! IgT TLES
SITAT 93T A1 THE agd § garfedd #1 aga
Frz gt | garfedd &1 Fe2 g1, g@% fag
farar 7éY & afea fea e 221 g€ oF sk
aua 9 sfaFrfeat &1 qar s« war, @
F1 qar 9 aar, faad uF aga ad g
g & awndigw daw ¥ & 3¢ s
Trgal g & 3@ & wefaai aga quet &
&1 § o1 IR qqqT A1 A g
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TAF! e qgan wwAr o, fred G
gﬁza'rq'wifl
- T wedl & |rg § orqefY arq qwTeq FIAT

g T arawr gz | g fF s gA
qreA w1 oraa? faar)

st Twew v (frafea) @ goers
Agiaa, Al qgat avq a1 § ag FEAr AET
fa st oft & ger g & strst & s #,
faaa ot wradla azer @1F § 97diA w@ A
FEI AT T AEAT § aza¥ AT FaY
g @ f5x 7€ 3o @rgAl & fawrd 41 afw Y
&1 & 5ot St & ag srAar wwgar g fF oad
@ A1Ed a7 F AU ot 999 90q F@ E,
IAFT MM FAT F, fFa qrarT 9T IAAY
TAT@T & | Fa1 F1E AT FASY q70E g
2, ot qga ad fag a7 F¥ar & A1 ag ar
o fazz gt 2 fe &ta Y 7€ WT Az
Fardt & ) 3 faez g greq W@ E)

HYYTF A H T Y IFT A18F A FY
ara g, fag qraga g1 @ 8, 39 AT
ATEAT F1 AT & {7 A7 FT A&7 F4AT
g1 fem snenT ge g argd ang ar @ g
AT T A § ATEH a9 T TH GQAFT

FATE | ANI-GHT 9T AT W [W]WE ATEH

TE-A% I FT AT A9 TF H1AT T
21 3T FqrgAl Y gy F41 A mifaw
favar 1 sz sawr femgdz ga F1v F1 78
Fgar g, ar #47 oA wHwT I@ar g
Fu1 F1€ AT 19 cqrfan FvaT 1 Forey
& e #1f oaifan st | feerw
FIA & 4% @F @IEA I FY AT A7
i & 1 gArT agi WS § AT A7 [T
ATE 9gaq &) 19 | ArT § qga9 3
FIET | OF A q1q g AITATT AT F@
qT ¥ sq14 AgY far strar | sigi w1 AN
1 gYar §, g 93 AN A7 FI @AT g,
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fire fardr 1 2ma & sk fist o 2@ Y
dmar § s 3w Fv araT oy dra-aar
glar & | ag gwivr 4 arg =T g g @
F1 gty Gar grar § 1 F siga e X Ao
St ST qand fF 9% agi Ty s & fag
F1E 4 & a1 foe wifanr sdoT et
feate qamar 21

AT, AT 7392 § % Ty A157 N9
&t 7€ off AfFT A ST T 3T qNE W
78l fear) & awid 0 wigm swemafa
Prardt oft #1 | 3% SaA § gwr agi Y
T A1gA F1 a9 g Ar ST 7y dEAq
St & ST § o 8F gari a1 o qE FI
ag aqiar aat 41 fF 25 70 wIT A
¥ FguIT aF W A15T qAH A @A
g1 1 87 197 7-78 § a8 &9 gaT 41 31K
aq 25 HIT B KT @9 aq (30 74T 97 AR
g 39 9% fFaar @= AT, TER0 AT
YT FATTFA & | 9 UF agd Ageaqu
AT g afFHA &1 d%93 ufears &, San T
IqF ATET & AYT A ATEY AV ) gADT
a1 F4% 441 3@a fF fred a1 & gr9-
fagar &Y srra

MR. DEPUTY-SPEAKER : Mr. Ram
Pyare Panika. [ have called the next

Member-...
SHRI RAM LAL RAHI : **

MR. DEPUTY-SPEAKER : Whateve
Mr. Ram Lal Rahi says will not go on
record. Only what Mr. Panika says will go

on record.
SHRI RAM LAL RAHI : **
RE : HALF-AN-HOUR DISCUSSICN

MR. DEPUTY-SPEAKER : The House
was to take up Half-an-Hour Discussion

**Not recorded,

A

3
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|
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standing in the name of Shri B.V. Desai.
Since Shri B.V. Desai is not present in the
House, we continue with the legislative
business.

Mr. Panika.

APPROPRIATION (RAILWAYS) NO. 5
BILL, 1983—Contd.

it T afer (TazasS) @ Jarewe
wgrza, & o |iA} F1 T0AT FIQ g FEAT
wrgan g fF wodtng qFada F vagdias §
AFT AT N IF I 771 F w919 9%
QAT T MG | AT AT AT B
geATa &, AN agi F @ F1 aga glaarg
g1 ST |

gaT W W9q TFNSE qAAA g ghH
TgAT, AT I §Y ATAEHT aF & A1 |
gay Fafear T iraqe ud fagre § s
AN FIH FIA § IAF! A F ghaar
faerft | zad AT fasiqr § e,
" IAME UFAA ST AATHT UFALT F AT
ot | oF 39 wfgany & fao st a@
STy =g )

qreaaT & gg iy av wwar § f5oanar
vrada @ JuEng uFadq § o feagua
T Fraer 3,98 a9l ST Al &R
eE FATT 11 F1 HI12T AT I1T T -
Fz &1 qAT AW FT FIT AGAT A1C |
it gHe OF AR @7 21 wAFar
¥ e & fao mEY s sw oS Far
S99 GIFT T | TAY TAZHAA F A1 FT

gfaer g4 1

AN H oy ggeE FrEEH ST WIYeT
| zigea F wrer W U A AT T F
SATFH FLA 1A HIAA AT KT JIT
qrarde Fifaw ) W § Fnfafeast et
gareafeael @A-NA & sqgear @ =G
Fferg | T w7 St geer g R al
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A F aefy a0t w1 sfafafies @, sae
;T g Ffg | & g7 A0 F7 gHAT FL@T
g | fa st & rgges ez & avw g §

© 3% s gawy fagfea Afag

AT FgH A SqAY F1A ;AT FI@T
g1

oft g Tra(srerren ): e IuTSAE
S, agt T WAy oft ot 43 &, A WA oY
Y33 ¢, & 9 awar & @9 g ATA9
qaAT wrgar g fs ed daadta dear §
gaz gdw ¥ arg Aiaf WF arE F
frmfor & mad ¥ agr geamE gan & &R
ST &I AT §, IEF! T HA FT
T HATHA FTY | AT EH FHY A1 T FT
T A 7 @ @A wearfaa o @ @
I FH A FF IAL TG KT LA ATLAT FY
ot &1 FAT AR )

ggt FAr 7 ot Y Wz g X Iy
Wt fraza s agar g 5 sw@w & srax
F% a@t @Al &0 fanfor 13 geaifaa
foar aar & | @Y 9FTF IR AW F 6
qgdty foat & fag ot @ srgAl #1 oft
a1q FY graar § wfwfaa #3137 faai
# uF g9 3 15 €N 8 | qgh W A1
Tt Sty A1fE | At 8 anfe & grur ¥
argAl w1 fawr &1 w1v wier gE fHarsrar
aifgu |

fazeft & Fregre as ¢ @ ArgT A
AT 1T IFH NG g FT AW faaAr
ST | 98 Wi AT-A1 AgWE A @Y
fareg Y daea § arvfY aF g9 9T o7 TGN
faar & 1 gafan g 9 o0 AT
fraga & f oF aftarg 39 & amm & e
I AATE A1Y | g7 TR |

18 hrs.

SHRIMATI GEETA MUKHERIJEE
(Panskyra) : Since financial constraint is
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very serious, 1 will only make a small de-
mand which will need very little finance. In
my constituency, there is a halt station called
Khiraihalt in the south-eastern railway which
has been remaining ‘halt’ for the last 22
years. I request the hon. Minister to
upgrade it into a flag station.

Secondly, through your good offices and
the grace of late Shri Kedar Pandey, in my
constituency a new station has been
opened.

You will remember that you gave only a
minute at that time.

MR. DEPUTY-SPEAKER : Still it was

not implemented.

SHRIMATI GEETA MUKHERIJEE :
That has been done. My request is that
two pairs of trains are stopping in that
Station. Let all the trains stop at that
station. It isa suburban station definitely.
That new station has been built in my
constituency between Panskura and Bhogpur.
Therefore, 1 request that all trains which
pass through that station should stop
there.

MR. DEPUTY-SPEAKER Who is
going to speak among you both ? I am
going to allow one from your party. Anybody
from the J and K National Conference Party
can speak.

ABDUL RASHID KABULI
My friend may seek clarifica-

SHRI
(Srinagar) :
tions.

MR. DEPUTY-SPEAKER : There is no

unity among you. Mr. Kabuli.

oft arsqw TEe waat (AAI) o 9l
78 wEied, gt A § w wEAr e
sPYAT ot & fora Y 39T AIGT FT CATH 9T
a7 YT A TIHFTTH Q@ AT, 10 T 9q
F1 9T €91 A T argd fawry F fag
3T GIHTT F1 W @AW g wfaede ar
fir ag Xerd wre g ) g R 39w
Fgaaiiz ¥ fag waz fadnft oe feagads
yfaw 93 FEEY TR T IEAR o) FfwT
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qAITR ATT qOF IT T U F47 781 garr |
FISN T & QITRAT AT TS I ATEA
FY Frsar 4v |

A AT AT FYATL TF I7 G §,
gas fag ga amad agg wum § ) afea
oy srAd § FF 2z § g sanar qigeve
Fifgy FoT § & 9 aga d5a¢ qUIT @,
I AT ALIE g | A aF qZ 1@ ATEA
ST SR aF 95T TE R, [0 qA A g
qgadl a7 aF FFY FIAIT WT qA1GA &
aFq 7 7EY amrar | & awaar § 7 g @
ag ATTHIE & W {1 guwTy IF@qH
T gAT &, T &H1 g4 & | 9 95 F1faQ
FEHIL, AT FT AT A& qG T0@ AT
T a1 FT 4137 AT HI, § ATH g0 ara
F1 FfHeHz IIFAT, TAFI IT aF T G
FIT qT qF AL TEFT o1 @M | Zfeee
F fag gfaar agdt siv st gw ozand
Fa § EAW9z, B.g, TAFT Nearga fasmm
.2 ST AIT ZATIY FATET FY T ST @Y
2189 Y $AT F2 IFET g 1T GFEIE
FT 72 & AFHT gaIL 919 ZiaNE T I #
FIg q FUST 770 F1 JFAT &1 @I &1 §
fraea w&ar fF s seyg @ s waw A
g T arafd afaw qv Fawar, am,
wzre anfz Radi aF 9ga F7 9737, FI0

sa # & ag wgar g i g @2 A
vefafaedna & garaaa § <t waar faw
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-7 AT AT-213A, 7 1-99 1T 72 TIA
& quy HF Frg oo | JaF vrada ¥ @l
Fary A dfwve qara & foadaq a2 @
Y A, IIFT (. Y€ FHAr g |

SHRI MANMOHAN TUDU (Mayur-
bhanj) : Mr. Deputy-Speaker, Sir, I am
mentioning only points with regard to my
constituency in Orissa, that is, Mayur-
bhanj.

You know, Sir, Orissa is a backward
State. Especially, Mayurbhanj, my consti-
tuency, is more backward.

Sir, you will be astopished to know that
the Railway line from Rupsa to Bangiri-
poshi was constructed in 1905, In spite of
several requests and assurance made in
this House, in spite of the plan and pro-
gramme having been approved already,
this line, which was constructed in 1905,
has not been converted into a Broad
Gauge line. My constituency is an area
inhabited by tribals and it is full of
jungles. It is a tribal area. Since this
broad gauge line has not been taken up,
certain communal feeling is coming out
among the tribals. That is due to the
absence of this broad-gauge line, the people
there can have facilitated trade and com-
merce and can raise their economic status.
As the traffic potential of this narrow gauge
-line is rated high, I would request the hon.
Member to expedite the coversion of Rupsa
Bangiripashi narraw gauge line into a
broadgauge line.

As I said, my area remains neglected, and
my people are feeling very bad about it.
Therefore, I want to express my feelings in
my mother-tongue Oriya.

*Now I would like to make my points
in Oriya. I shall be failing in my duty if
1 do not speak a word regarding Banspani-
Jakhpura railway line. It has been divided
into three phases. The first phase is bet-
ween Jakhpura and Daitari. It has already
been opened for traffic. I am glad that the
second phase between Daitari and Keonjhar-
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garh is proposed to be taken up soon.
Funds have already been provided. ButI
am sorry to say that no construction work
did take place during 1983-84. As this line
covers tribal belt of Keonjhar District,
construction work should be started with-
out any further delay. The State Govern-
ment has already provided land. Therefore,
land acquisition work should be speeded
up and necessary steps should be taken to
complete the construction work by the end
of the Sixth Plan. In this context I would also
like to request the hon. Minister to take up
the third phase of Banspani-Jakhpura line
between Keonjhargarh and Banspani.

The next point I would like to make is
about Talcher-Sambalpur rail link. Talcher-
Sambalpur rail link with 170 Kilometres
will connect the mineral and industrial
complex of Talcher with mineral complex
at Sundergarh and Sambalpur- districts and
link the coastal districts and Western dis-
tricts more effectively by reducing the
distance considerably. The economy of
the State of Orissa depends on the establi-
shment of this link. Therefore, due impor-
tance should be given to this line. Sir, the
revised project is now under scrutiny of the
Planning Commission. It is necessary that
the project is cleared and preliminary work
starts during the currect Plan period.

Lastly, I would like to say a word about
the proposed Khurdha road and Bolangir
lines. I would like to extend my thanks to
the hon. Minister for having announced to
make a survey on this line. If this line is
constructed there would be link between
coastal Orissa and Western Orissa. This
line covers a long distance in the tribal and
forest areas of Puri, Phulbani and Bolangir
districts of the State. People, particularly,
from the backward areas will be greatly
benefitted on implementation of the decision
taken by the Government. I request the
hon. Minister to see that the survey work
is expedited. With these words I conclude
my speech.

In the end, I would urge upon the
Government that the backward areas of

*The original speech was delivered in Oriya.
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Orissa must be developed by providing
proper railway lines, including my consti-
tuency which is most neglected.

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI CK.
JAFFER SHARIEF) : Mr. Deputy-
Speaker, Sir, I would like to thank you,
first of all on behalf of the Members because
you have been very generous in accommoda-
ting them to speak about their consti-
tuencies, their regions and States. But, I
am sorry, unfortunately I cannot be so
generous as you are, because due to the
financial and other constraints, I cannot
please them by meeting whatever demands
they have made.

Prof. Chakraborty, Shri-Somnath Chatter-
jee and other hon. Members have mentioned
about the Calcutta Metro railway. I must
point out one thing very clearly. This is
not merely raised during the budget discus-
sions on railways, but in every session,
there would be some questions in this
House or the other House. We do under-
stand and appreciate the anxiety that the
Members have. It is equally our concern
also. Iwould like to dispel any doubts
that they have in their mind in this regard.
We are very keen, rather much more keen,
than they are, because more the delay,
more it is going to turn out a white elephant.
And nobody can find resources, if this
project is going to be delayed more and
more. Ido hope that the hon. Members
will appreciate.

While the anxiety of the Government is
to complete the project as early as possible,
I am sure, my friends do not expect that
the entire money should be put into this
one project of Metro railway. Of course,
it is our anxiety to complete it as early as
possible,

Now,. Tollyganj to Garia, about 7 kms is
in Phase I, and we will be able to take it
up only after we complete Phase I, Dum
Dum to Tollyganj. I hope, with all our
efforts, that we have put in, we will be able
to complete it as early as possible. Once,
Phase I is completed, we will be able to
take up the other Phase II, which the hon.
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Member has referred to.

The hon. Member, Shri Chitta Basu has
mentioned abeout his constituency, and the
threat that his constituency people have
made, that if their demands are not met,
they would launch an agitation, and they
want Shri Chitta Basu to lead them. Ido
not want him to lead the agitation, because
he is a respected Member and gives very
valuable suggestions. We do not want to
miss him, he should not court arrest un-
necessarily.

Sir, in regard to electrification, our
policy is that wherever there is density of
traffic, we go in for electrification. And he
also has mentioned that even the Planning
Commission has given a reply to him with
regard to the policy of electrification.

Now, his next problem is dieselisation.
Sir, our responsibility is to carry on the
freight movement which is very important
for the economy of the country. But it
does not mean that we should not pay
adequate attention to the passenger traffic
also. Only yesterday I asked my Ministry
officials to give me a clear-cut picture about
the availability of diesel locomotives and
the untilisation of these locomotives. After
going through the exercise and finding out
the exact position, if anything is possible,
I assure the Hon. Member that we will
certainly do it. But if I cannot comply
with it, I will request him to tell his Cons-
tituents that they also like patriots should
help us by understanding the problems and
not take it otherwise.

Coming to my- friends from Jammu and
Kashmir, I must say one thing here. Our
leader Shrimati Indira Gandhi, the Prime
Minister of India and the Congress Party
and this Government are much more in-
terested than any one else in the welfare of
the people of Kashmir. The Jammu-Udham-
pur line has been already taken up since it
is a strategic line. Sir, all they have said is
about the fruit industry. I appreciate their
anxiety. If they have any specific problems
which they are confronting with, they are
welcome to come to us and meet me and I
will help to sort out the problem.’



601 Re. HAH Dis.

With regard to the employment opportu-
nities for Jammu and Kashmir region, the
Cabinet has approved of a new service com-
mission to particularly take care of the em-
ployment opportunities for the Kashmir
people in the Railway system.

There are many other Hon. Members who
have made many requests. I have got
nothing else except to repeat the same thing
that we have difficulties in regard to the
resources.

MR. DEPUTY-SPEAKER : You have
the mind, but no money.

SHRI C.K. JAFFER SHARIEF : About
our approach to new lines and conversion
of lines, I must say that we have a very
firm policy with regard to these projects—
project oriented lines, lines based on the
strategic lines, the North Eastern region.
And as every Hon. Member is interested in
his own region or constituency, yet if from
somewhere a demand comes that it is really
a backward area, we wil see to it that we
are able to help. This is the firm policy
this Government has got and we are going
on with this firm policy which is based on
the criteria which I have already said.

Some Hon.
Are

MR. DEPUTY-SPEAKER :
Members want certain clarifications.
you prepared to answer them ?

SHRI C.K. JAFFER SHARIEF : Sir, I
would like to conclude by assuring the Hon.
Members that whatever demands and points
they have mentioned here, we have taken
note of them and we will be replying to
them individually., I would only request
them to appreciate, understand and sympa-
thise and support us so that we are able to
serve them and—the people through them
better.

MR. DEPUTY-SPEAKER : Only one
point ; I want every one to speak.

SHRI JAMILUR RAHMAN (Kishan-
ganj) : Is the Ministry going to take up the
committed conversion work from Siliguri
to Katihar, to Barauni, and from Katihar
to Jogbani ?

MR. DEPUTY-SPEAKER : Now Prof.
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Soz. You can ask for a clarification. Tam

not allowing a speech.

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND  IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN): I
want a clarification. The hon. Member
has already spoken. How long can he
speak ?

MR. DEPUTY-SPEAKER : He has not
spoken. Another member from his party has
spoken. He can ask for a clarification.

SHRI MALLIKARJUN : The Minister
has already replied.

MR. DEPUTY-SPEAKER : Mr. Malli-
karjun, I also know that it is an important
issue. So, I want to satisfy Members from
all sides.

PROF. SAIFUDDIN SOZ : The Rail-
ways have to expand and modernize. For
that, they should have funds. 1 don’t believe
in Cut Motions in respect of Railways. I
was upset when the Ministry told me in
response to a query, viz. Has there any
period within which the Ministry would
complete the Jammu-Udhampur line ? The
answer given was that they had not fixed
any period of time. We have to carry this
railway to Baramulla, because previously
they had made a survey from Qazigund to
Baramulla, and from Udhampur to Srinagar.
So, when they said that they had not fixed
any time limit, I was upset.

Of course, I do not blame the Minister.
The Railway Ministry may be working day
and night ; but the point is that in reponse
to a query, they said they had allotted a
sum of Rs. 70 crores. My question was ;
what amount of money was spent during
this year. They said it was Rs. 3.5 crores.
This is not correct. Since Mrs. Gandhi
inaugurated that line, only Rs. 1 crore have
been allotted. That means that this project
is meant for two plans.

So far as employment is concerned, the
share of the Kashmir province in the
employment generated by taking the railway

¢ line to Jammu so far is less than 0.05%;. If
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the Ministry knows better figures, I will
welcome them. When they have not fixed
any period of time for completing the
Jammu-Udhampur line, how can they take
the railway line to Baramulla ? Will they
spend just Rs. 3.5 crores in three vears ?

SHRI MALLIKARJUN :
trend is being set up.

Sir, a wrong

MR. DEPUTY-SPEAKER : Let the
hon. Members express their opinions. It is
left to the Minister to reply or not.

=Y weaaTraw wfear : gReiT § faeelt ¥
a9 ¥ 3 M Tgur F I AG AAqTE
ST qFY | G F9 aF IATS SNy ?

MR. DEPUTY-SPEAKER : Every hon.
Member should be given an opportunity.

sit fesita fag i (arge) @ smsae
wgiey, § ad) @3 @rgA F AW AL F
g g | & 7 § A9 FEEISP0H q TAFT
Tar § a7 & SO FTeSSquH F AT AN
ag Wi ¥d9 F qraq w@ar w@r g v oad
FEAQUH F A FT A AT Y Aga
ggfaar ¢ zafae #9 8 7 wF 27 40
wiedrsquat § whA1 Fifgq 1 ag Za ¢ 25/
27 Qo #o wFETA AT 3/4 % feay ¥
g 3 F1 AU @A 97 YT F
sgFegT g1 AIfET | AEAAT Heg gAM &
a1z, FIgHT AR @i Ay w1 Fage
A JIAT LA & | THH FAAT FHETU AT
QI IR At GEIG T AT TFAr
1A & | B1E W1 BT T AIAALT 9T AG
war & forad w1 a1fdi #1 adr wfeard
FT AWAT FTAT TEQAT 1% 3@ & Ag
T & Gawd #1 48 FfeA1E T 1 J1aAY |

FaQ 37 § 23/24 ST QAWA TEF
qufaan 9T &% &1 sg3eq1 gt T1fg ) ag
grgert fodr 1 uw gEide A g FE
SRT & AW F) 48T GIFT WA A gAR
wqral w1 o giar @ zefag oA &
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T # qfaar & fag 23/24 saar oaw-
99 & awrfaar 9% TFF FT AW faqr SArAv
aifgw |

dadt 27 & 19/20 @Tga vawda |
AT VA 9T THA FY sqgEAT FY AIAY
wifge | ag w@ew fad Fv sden awr
wifeardt wig & oY 3T ArgaA az qzAT 1
Ta%F 33-frd 30 gwrT Y wawear faamw
¥ gafau gAwr 10/20 Wz
UFATH FT LT HTET IATAT A |

TAF AATAT AT 0FTFH FT 0F T@I-
TS ATHAT § AT &Y ATT7TFAT )

& 513 & =4 FT 1a1 § 97 § g7 AW A1
FUFT TN FAT @1 § AT T917 F 9aa &
A9 3T F AR F1 ZqF0 AreaTaA Wy faqr
g1 | FAT 37 femd Hz 7 g7 wimy &1 -
FITAE foar a1 e g717 § A A
Ffears @1 st 3 ) gafag adr geea
w1 fwmar &g

gaF Fnar gegArean sfzar §tA 9
23V | F9T qreft Ar<T oFgT #7919 @@y
ga% a1 ¥ At & faqza w7 fF 15 e
F1 3z gax fau fexvaz g€ 41, fee 2
FagaT gg @ feT 14 FaFax 7 &«
fexermz g€ afgm ol aw ag 37 @
FE1E A5 | wew w3W F9a (Ar) Fady
ga #1 ot wifewr gd 41 gad @ A ug
gegFar sifgx 41 4t fr ait grada gd)
¥ et § St FAAY F1fge | X Ao qqW
# ga® fag aga a9 seFar §) gafan
9 37 ¥ el § STedl A F1 qTeqT 1
ST |

it amardt wiw d<an (37F) 3R dady
&7 &% & s & drer vafag A o qrgw
4t guEt afgw N A AT FIA FF 0F
ar &3 faar v, § A Tgar § fo
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FAH! &) qIT Fa aF AT FT I ATFAL,
garé WY § i A7 q1gT F4 9F (497
g ?

SHRI RAM LAL RAHI: One clarifi-
cation.
MR. DEPUTY-SPEAKER : Don’t re-

cord whatever he says ?

(Interruptions)**

MR. DEPUTY-SPEAKER : No, no, I
am not allowing you ; I am not permitting
you. There is a limit to everything. Now
the Minister.

(Interruptions)**

SHRI C.K. JAFFER SHARIEF : Mr.
Deputy-Speaker, I have got nothing more to
add to what I had said except appreciating
whatever they have said and sympathising
with them and requesting them to sympa-
thise with me. So long as our problem with
regard to line capacity, rolling stock, loco-
motives, etc. is not going to be solved, we
will have only to sympathise with them and
we will not be able to make any commit-
ment. Wherever it is possible, our responsi-
bility is to cater to the need of the
economic development of the country and
also the welfare of the people, we will conti-
nue to do our best in this direction. With
these words, I request the House to adopt
the motion for consideration.

MR. DEPUTY-SPEAKER : Now, I
shall put the motion for consideration to
the vote of the House. The question is :

“That the Bill to authorise payment
and appropriation of certain further
sums from and out of the Conso-
lidated Fund of India for the services
of the financial year 1983-84 for the
putpose of Railways, be taken into
consideration.”

The morion was adopted.

MR. DEPUTY-SPEAKER : The House
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will now take up clause by clause considera-
tion of the Bill.

There are no amendments to Clauses 2 and
3. The question is :

“That Clause 2 and 3 stand part of
the Bill.”

The motion was adopted.

Clauses 2 and 3 were added 10 the Bill.

MR. DEPUTY-SPEAKER : The question
is :

“That the Schedule stand part of the
Bill.”

The motion was adopted.
The Schedule was added to the Bill.

MR. DEPUTY-SPEAKER : The question
is :

“That Clause 1, the Enacting For-

mula and the Title stand part of the
Bill.”

The motion was adopted.

Clause 1, the Enacting Formula and
the Title were added 1o the Bill.

MR. DEPUTY-SPEAKER : The Minister
may move that the Bill be passed.

SHRI C.K. JAFFER SHARIEF :
to move :

I beg

“That the Bill be passed”.

MR. DEPUTY-SPEAKER : The question
is ¢

“That the Bill be passed.”

The motion was adopted.

**Not recorded,
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18.32 hrs.

DISCUSSION ON MOTION RE : ‘SIXTH
FIVE YEAR PLAN, 1980-85—MID-
TERM APPRAISAL’

THE MINISTER OF PLANNING (SHRI
S.B. CHAVAN): I have the privilege of
moving the following Motion for the consi«
deration of the House.

1 beg to move :

“That this House takes note of the
«Sixth Five Year Plan 1980-85—Mid-
term Appraisal’, laid on the Table of
the House on 19 August, 1983.”

As the House is aware, soon after the new
Government came into office, the Planning
Commission was reconstituted with the
Prime Minister, Shrimati Indira Gandhi, as
the Chairman of the Planning Commission.
At its first meeting in April, 1980, the re-
constituted Planning Commission under the
Prime Minister’s Chairmanship decided that
there should be no Plan holiday and that the
Sixth Five Year Plan should cover the period
1980-85. The concept of the rolling Plan,
mooted by the previous Government, was
not found to be a workable concept and it
was decided consciously to revert to the well-
established practice of having a Five Year
Plan for guiding and directing our develop-
mental process, as has been the practice from
the very first Plan onwards.

Detailed guidelines were iussed to the
State Governments, and a draft Plan frame
was formulated and sent to the Central and
State Governments in  August, 1980 which
formed the basis for taking up detailed sec-
toral planning both by the Central and the
State Governments. In the event, as the
House is already aware, the Sixth Five Year
Plan 1980-85 was completed within a remark-
ably short span of time and considered by
the National Development Council in
February 1981 and thereafter presented to
Parliament and the Nation.

It is against this background that the Mid-
term Appraisal of the Sixth Five Year Plan
has to be seen. No hiatus in planning was
allowed to occur and even while the Five

Year Plan was under preparation, the Plan
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for 1980-81 was concurrently formulated and
put under implementation. As has been
pointed out in the Mid-term Appraisal docu-
ment, the Sixth Five Year Plan started in
extremely difficult circumstances and had to
contend with a number of unfavourable
factors. ' The fall-out effects of the drought
of 1979-80 had to be contended with. With
agriculture forming by far the most
important component of the economy it is
understandable that the extremely severe
drought of 1979-80 affected income in the
agricultural sector, as well as savings, re-
source mobilisation and investment in 1980-
81, together with lower demand for both
consumer and industrial goods generally in
the economy. The first year of the Plan was,
therefore, concerned mainly with containing
the fall-out effects of the bad drought toge-
ther with a poorly performing infrastructure.
There was also the contemporary international
situation which was extremely unfavourable
—the world economy in general was going
through a heavy recession especially in the
developed countries (which is lifting only just
now), together with the second oil shock of
late 1979 and early 1980 which in its extent
and its effects was far more severe than that
of 1973-74. Allin all, it was a very difficult
starting year for the Plan. It is all the more
to the credit of the inherent strength of
the economy that with careful management,
1980-81 saw it making an almost complete re-
covery. GDP grew up nearly 8 per cent. This
was against the low dip of 1979-80. Recovery
was followed up in the second year of the
Plan when we stepped up the public sector
investment to over Rs. 18,000 crores against
the 1980-81 level of Rs. 14,832 crores, or a
step-up of 22 per cent in nominal terms.

The high levels of investment made in the
first two years of the Plan paid up hand-
somely. For. the first two years of the Plan
the economy grew at the rate of 6.5 per cent
in real terms exceeding the targeted Sixth
Plan annual growth rate of 5.2 per cent per
annum. This in itself was a remarkable
achievement and we were confident that
the base had been laid for a significant
advance in all sectors of the economy. The
third year of the Plan (1982-83) however,
once again proved to be a very bad year for
agriculture. . Severe drought, floods and
cyclones ravaged our agricultural economy
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with, once again, the fall out effects having to
be contended with. However, damage to
the economy was significantly minimised,
principally as a result of the public sector
programmes, and by a careful programme
of retrieving the kharif damage in the rabi
crop season, as well as maintaining the pub-
lic sector investment programme in good
measure. Members will be happy to know
that as against the 22 million tonne drop in
foodgrain production that occurred between
1978-79 and 1979-80, this time it is estimated
that the drop is only 6-7 million tonnes.
Overall, even with a growth rate of 2 per
cent in 1982-83, the average GDP growth of
the economy over the three years comes to
around 5 per cent. Industry also has been
affected by lagging demand and other fac-
tors in 1982-83, but 1983-84 should see a
turn around both in agriculture and industry.

In agriculture, particularly, while our
performance in wheat last year is a record
breaking 41 million tonnes of production or
thereabout, in rice, the other major cereal
crop, we have not been able to match the
6 per cent rate of growth achieved in wheat,
as brought out in the mid-term appraisal.
The annual rate of growth of rice produc-
tion, measured on triennial averages between
1949.50 to 1980-81 is just about 3 per cent
or half the growth rate achieved for wheat.
This needs attention, as also our millet
crops, where, too, performance has been
lagging. This is of course bound up with the
question of rainfed or dry land agriculture,
which, as Members will be aware, accounts for
73 per cent of the cultivated area of 143 mil-
lion hectares in the country, that is, rain-fed
and dry land zgriculture extends over nearly
105 million hectares out of the net cultiva-
ted area of 143 million hectares. Though
the land area is of this vast magnitude, only
42 per cent of the foodgrains produced in
the country come from rain-fed areas, and
these are mainly producing millets, coarse
grains, and more importantly the bulk of
our pulses, oil seeds, ground-nut and cotton.
We have undertaken both the intensive and
the extensive approaches. Under the inten-
sive approach, sites of over 3800 micro
water-sheds, each of about 1000 hectares
coverage, or a total of 3.8 million hectares
have been identified for dry land farming
development, and the States for the first time
are going ahead in a planned manner for
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the identification of micro water-sheds and
introduction of suitable dry farming techni-
ques, both in and outside the sheds. Under
the extensive approach, all the on-going
programmes and resources will be utilised
optimally, and the available technologies
disseminated for increasing production of
dry land agriculture, e.g. by extension, intro-
duction of new cropping patterns, use of
fertilisers, new agricultural implements, etc.
Usually the development of micro water-
sheds has to be viewed in a three year time-
frame ; in the first year, the water shed is
identified and surveys are conducted, in the
second year various land and water develop-
ment measures are planned and executed,
and in the third year the dry land produc-
tion technology package is superimposed
on the re-inforced land and water
resources. Distribution of mini-kits, step-
ping up use of chemical fertilisers, together
with high yielding varieties seeds distribution,
et:. will also be given importance.

In the infrastructure areas, the shortfall
in power generating capacity and in the
generation of electricity as against the plan
targets appears to be large. As Members
may be aware, against the target of genera-
ting capacity in the Sixth Plan of 19,666
MW, our present estimate is that about
14,000 to 14,500 MW will be added, while
electricity generation will be about 170
billion KWH against the target of 191 billion
KWH. But, in this context, I would invite
the specific attention of hon. Members to
the fact that, as compared to the power
generating capacity and electricity genera-
tion at the beginning of the Sixth Five
Year Plan, the additional capacities that are
expected to be added and the electrcity that is
expected to be generated are, respectively, 46
per cent and 15 per cent. In coal pro-
duction also, the expected production of 154
million tonnes against the target of 165
million tonnes would represent a 50 per cent
step up over the 1979-80 production level.
The performance, therefore, of these two
crucial areas of the energy sector has to be
viewed in the correct perspective, rather than
merely concentrating on the shortfalls, The
achievement has been of no mean order, by
any standards.

The growing strength and increasing
resilience, which our economy has developed
over these last decades, is surely the best
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indicator of the success of our efforts. Had
it not been for some of the extraneous
factors, like the second oil shock, and the
steep increase in the prices of capital goods
(in the energy sector, as hon. Members are
aware, considerable part of the equipment
has to be imported) our achievements would
have been nearer the targets.

While the increasing resilience and self-
reliance of the economy is a matter in which
we can all take pride, nevertheless, we have
to continue our efforts, not only in both
these respects for further strengthening the
economy, but to undertake the necessary
effort in three other areas, which will be of
increasing importance over the medium term,
i.e. next 5 to 7 years. These are, respecti-
vely, the making of necessary structural
adjustments, the raising of resources and the
management of our balance of payments.
The initial effort in the area of structural
adjustment has, understandably, been con-
centrated on curbing our imports, and in
this our increased indigenous crude oil
production has helped greatly. But, structu-
ral adjustment has now to diversify into
other areas also, so that we acquire flexibility
in the ability to reduce our imports, bulk
and otherwise, in areas other than crude oil,
since that will strengthen our drive for self-
reliance.

The second aspect of structural adjust-
ment would be restructuring our foreign
trade policy framework, so that well-equip-
ped manufacturing and merchant houses
can plan for a sustained and rapid increase
of exports as well. Recourse to extensive
commercial borrowings after the IMF loans
cease, carries the danger of mortgaging our
export earnings to unsustainably high levels
of debt servicing. By intensifying the drive
for import substitution, wherever possible,
and diversifying and strengthening our
export performance, we shall be increasing
our level of self-reliance and the resilience
of the economy so as to minimise external
shocks quite considerably. 1If, combined
with this, measures are taken in hand to
make our public sector enterprises work
more efficiently both in the Centre and in the
States, there can be generated not onlya
higher degree of efficiency in production,
but also a higher availability of resources,
which will sustain the investment flow into
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the public sector. As hon. Members are
aware, the public sector has to give a lead
in investments, not only for the goods and
services which it alone can produce, but
algo because it generates a significant amount
of demand in the private sector segment of
our mixed economy, and thus sustain the
production of many articles of mass con-
sumption, as well as many intermediate
goods, which are inputs to other sectors.

To put it quite simply, additional resources
generated through more efficient use of the
capital invested reduces our dependence on
foreign aid, since domestic savings take the
place of foreign savings. [hope the House
will go along with me in accepting this as
one of our prime national goals, which ought
to have over-riding priority over the next
5 to 7 years, whether at the Centre or in the
States.

To the extent we are not efficient in using
the investments, which have been created
out of the sacrifices of the nation at large,
we become vulnerable to the risks associated
with increasing reliance on foreign capital,
whether as aid or as commercial borrowings.
This is a national goal and 1 would
plead for the agreement of the entire
House in putting this as such before the
nation with all the emphasis that it deserves.

The third and last aspect of our medium
term national priorities that I would like to
stress is the need very carefully to manage
our balance of payments problems.

For the next 5-7 years, the n ation will have
to consider a degree of austerity in order
that we do not default on our international
debt service obligations, without sacrificing
our growth or our pursuit of social justice
and equity in our polity. We shall have to
carefully evaluate every aspect of the
demands made on our foreign exchange
balances, in order that over the medium
term we do not multiply our problems to
intractable levels. As I have already said
before, over-recourse to commercial borrow-
ings will not be even npalliative—in fact
recourse to such commercial borrowings
abroad could only make our problems of
managing the balance of payments yet more
difficult. Here too, indigenous efforts can
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make a sizeable contribution to the manage-
ment of our balance of payments problems.
. For example, in agriculture, increased
production of oilseeds would immediately
reduce our import bill for edible oils, while
an import substitution drive in industry both
in capital goods and in intermediates could
bring, within a very short time, substantial
savings in imports. Innovativeness and
efficiency in the use of investments already
made will, again, be crucial in this area.

Over and above what I have said regarding
the efforts required in these three areas,
Government recognise that the overall
growth of the economy is powerfully affected
by public sector investment, particularly
those outlays directed towards development
of the infrastructure, in communications,
anlin important industries with extensive
linkages. In order to sustain levels of
public sector investment, Government
decided, almost simultaneously with the
Appraisal exercise to increase Central Plan
outlays in 1983-84 itself for those important
areas and I am glad to inform the House
that the Central Plan outlay has
been stepped up by an additional
Rs. 1555 crores this year over the budgetted
Plan outlay. The beneficial effects of this
will, I hope, be felt both in the early
completion of projects in the Sixth Plan
itself wherever this is possible, but even more
important will be that it will help to some
extent to lay a strong foundation for the
Seventh Pian.

I would also like to inform the Hon.
Members that work on the preparation of
the Seventh Plan has started. The Approach
Paper is under preparation. There have
been discussions on the Seventh Plan with
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the hon. Members who are on the
Consultative Committee attached to the
Ministry of Planning as also with the
Members of the Panel of Economists to
advise the Planning Commission. In
preparing the Seventh Plan, the priorities
and concerns I have given expression to will
have to be kept in mind.

These, then, are our tasks both for the
immediate future, as well as over the medium
term to the end of the decade of the 1980s. 1
hope the House will share with me the
opinion and confidence that the strength
of our economy should generate, after
having weathered the bad year 1982-83.
With this, I commend the Appraisal of the
Sixth Plan tc the House for it to take note
of.

MR. DEPUTY-SPEAKER
moved :

Motion

“That this House takes note of the
‘Sixth Five Year Plan 1980-85—
Mid-term Appraisal’ laid on the
Table of the House on 19 August,
1983.”

Hon. Members, the time allotted to this
discussion on the motion moved by Shri S.B.
Chavan is 5 hours. Some Members have
given notice of amendments and they will
be asked to move them tomorrow. We now
adjourn.

18.49 hrs.
The Lok Sabha then adjourned till Ele-

ven of the Clock on Tuesday, December
13, 1983| Agrahayana 22, 1905 (Saka).
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